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 ‘LOK  SABHA
 Tuesday,  4th  December  ,  7956

 The  Lok  Sabha  Met  at  Eleven.of  the  Clock

 (Mr.  Depury  SPEAKER  in.  the  Chair]
 ‘ORAL  ANSWERS  TO  QUESTIONS

 Strike  at  Bhilai  Steel  Plant
 *74I.  Shri  Bansal  :  Will  the  Minister

 of  Iron  and  Steel  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  nearly

 + 2.500  labourers  went  recently  on  strike
 -at  the  Bhilai  Steel  Plant  and  the  Works

 connected  therewith  ;
 (b)  if  so.  for  how  long  the  strike  -con-

 “tinued  ;  and
 (c)  its  effect  on  the  time-schedule  of

 ‘the  Plant  ?
 The  Minister  of  Finance  and  'Iron

 -  and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  to  (c).  No,  Sir.  There  was  however
 an  attempt  by  a  few  outsiders  -on  the  r6th

 -of  September  to  force  the  workers  at
 the  site  of  the  Bhilai  Steel  Works  to
 strike  work.  Some  of  the  labourers  who

 ‘resisted  were  reported  to  have  been
 manhandled.  ‘On  the:  morning  of  the
 a7th  September,  there  was  another  attempt
 to  picket  the  entrance  to  the  works  site.

 “There  has  been  no  trouble  since  ‘then.
 The  incident  has  not  affected  the:  time

 ६  schedule  of  construction.
 ‘Iron  Ore  Mines  at  Taldih

 *742.  Shri  T.  B.  Vittal  “Rao  :  Will
 -the  Minister  cf  Iron  and  Steel  8८

 pleased  to  state:
 (a)  whether  the  ..Project  Report

 submitted  by  the  American  firm  in
 regard  to  developmert  of  Iron  ‘ore

 ‘mines  at  Taldih  has’  been  examined’  by ५  Government;
 (b)  if  so,  when  the  work  on  ‘these

 mines  will  commence  ;
 (c)  the  total  amout  paid  to  the  American

 firm;  and
 (d)  whegt:would  be  the  annual-output

 ~of  these  mines  ?

 The  Minister  of  Finance  and  Iron
 -and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  The  Project  Report  is  under~sonsi-
 deration  of  the  (Government.

 +510  L.S:D.—I.
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 (०)  Preliminary  developments  works
 construction  of  access  roads,  bridges etc.  have  already  commenced.  Work
 on  mirirg  to  township  and  mine  installa-
 tions  is  scheduled  to  commencz  early next  year.

 (०)  $52,211  (Rs.  (250,610  approxima-
 tely).

 (d)  3  million  tons  per  annum  approxi-
 mately.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  these  mines  will  be  worked
 departmentally  or  a  joint  stock  company ‘will  be  formed  ?

 _Shri  T.  T.  Krishnamachari:  The
 mines  will  be  worked  as  part  of  the  Hindus-
 tan  Steel  Company.

 Shri  T.  B.  Vittal  Rao  :  May  I
 ‘know  when  this  Project  Report  was  received
 ‘by  the  Government  ?

 Shri  T.  T.  Krishnamachari  :  Some-
 time  about  middle  of  June.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 why  there  is  considerable  dealy  in  exa-
 mining  th’s  Project  Report  when  it  was

 submitted  in  June?
 Shri  T.  T.  Krishnamachari  :  There

 is  no  call  for  any  quick  action.  The
 action  is  according  tothe  time  schedule
 needed  ana  I  think  there  has  been  no
 delay  at  all  in  havirg  the  Project  Report
 examined  and  action  taken  thereon.  It
 is  not  a  matter  in  which  a  party  is  affected
 and  Government  is  delaying  decision,
 it  is  a  matter  for  the  authorities  of  the
 Hindustan  steel  works  inter  se.

 Shri  T.  B.  Vittal  Rao:  May  I
 know  whether  the  iron  ore  from  these
 mines  will  be  entirely  used  by  the  Hindus-
 tan  steel  plants  cr  some  porticn  will  be
 exported  ?

 Shri  T.  T.  Krishnamachari:  It
 is  very  difficult  to  say  the  total  quantity
 of  ore  that  is  expected  co  be  available
 in  this  particular  mine.  As  it  is,  it  is
 said  to  be  about  3r30  million  tons.  We

 ‘have  a  lot  of  other  sources  from  which
 we  get  ore.  It  is  cnly  the  necessities
 that  occur  from  time  to  time  which  will

 ‘have  to  decide  whether  we  are  gOing  to
 use  it  up  for  the  Rourkela  Plant,  or  cther

 ylants  or,  perhaps,  even  for  export.



 gor  Oral  Answers

 State  Undertakings

 *745.  Shri  Gidwani:  पण  the
 Minister  of  Home  Affairs  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  some
 Ministers  of  the  Government  of  India
 have  assumed  Chairmanship  of  the  State
 Undertakings  under  their  Ministries;

 (b)  if  so,  which
 Undertakings  ;  and

 °
 what  are  the  reasons  for  their  doing

 20

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar  ):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House  [See  Appendix  III,  annexure
 No.  75].

 (c)  This  was  considered  necessary  in
 the  interests  of  the  State.

 Shri  Gidwani:  I  find  from  the
 statement  that  the  Minister  for  Heavy
 Industries  is  the  Chairman  of  the  Baard
 of  Directors  of  the  Nahan  Foundry,  and’
 the  Vice-Chairman  of  the  Board  of  Directors
 of  the  National  Industrial  Development
 Corporation.  It  is  also
 Minister  is  the  Chairman  of  the  Em-
 Ployees’  State  Insurance  Corporation and  another  Minister  is  the  Chairman  of
 the  Board  of  Directors  of  the  National
 Coal  Development  Corporation,  May  I  en-.
 quire  whether  the  Ministers  will  not  find
 it  difficult  to  revise  the  decisions  arrived”
 at  by  the  Board  of  Directors  on  which
 they  are  either  Chairmen  or  Vice-Chair-
 men?  Will  it  not  preclude  them  from
 doing  so?

 Shri  Datar:  On  th:  other  hand,
 the  Ministers  will  be  in  a  position  to  ex-
 plain  the  whole  position  to  the  Board  of
 Directors.  Therefore,  the  decision  that
 is  taken  under  the  chairmanship  of
 the  Minister  can  be  very  easily  imple- mented.

 Shri  Gidwani:  Is  this  principle  not
 opposed  to  the  theory  of  delegation  of
 responsibilities  as  pointed  out  in  the
 Appleby  Report?

 Shri  Datar:  These  are  only  few
 cases  where  it  is  considered  that  the  Minis-
 ter’s  direct  guidance  will  be  of  great
 use.

 Shri  L.  N.  Mishra:  In  view  of  the
 fact  that  our  industrial  policy  of  borti
 79408  and  this  year  laid  definite  emphasis on  the  fact  that  State  undertakings  will
 be  managed  by  autonomous  corporations,
 may  I  know  why  departmental  manage-
 ment  is  preferred  ह
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 Shri  i  T.  Krishnamachari:  ‘There--
 is  a  littie  confusion,  Sir,  so  far  as  these
 corporations  are  concerned.  Except  in  the
 Nahan  Foundry  which  is  of  a  différent
 type  akogether,  the  National  Industrial
 Development  Corporation  and  others
 are  expected  to  prepare  projects  and  to
 assign  them  to  a  body  to:  werk.
 If  a  project  is  undertaken,  it  may  be
 either  worked.  through  a  department  of  the
 Ministry,  or  they  may  have  a  separate
 ccrporation,  Preparation  of  projects  is  in
 the  nature  of  an  exploratory  work  and  for
 this  purpose  the  association  of  the  Minis-
 ter  in  the  initial  stages  is  considered  to
 be  desirable  and  valuable.  It’  does  not
 fit  into  any  theory  that  Mr.  Appleby
 or  somebody  else  has  propounded,  be-.
 Cause  it  is  entirely  sui  generis.

 Shri  T.  S.  A.  Chettiar:  May
 it  that  in  other  ordinary  corporations which  are  really  State  undertakings  it
 will  be  the  policy  of  the  Government  to

 T  take  =

 discourage  State  Ministers  from  becoming  ~ Chairmen  or  members  of  the  Board  of
 Directors  ?

 Shri  T.  T.  Krishnamachari:  The
 question  of  discouragement  or  encouraging
 a  particular  thing  is  not  a  matter  of  theory, it  is  a  matter  of  practical  experience.
 Normally,  Ministers  do  not  find  time  for
 a  work  of  this  nature,  unless  it  be  some-
 thing  very  important  as  it  is  in  the  case
 of  the  National  Industrial  Development
 Corporation,  or  it  may  be  of  a  temporary
 character  only’  where  until  the  whole
 thing  gets  going  the  Minister’s  personal’
 guidance  is  mecessary.  It  does  not  fit
 into  any  ‘particular  theory  propounded
 by  anybody.-

 Shri  L.  N,  Mishra:  Am  I  to  under-
 stand  from  the  reply  that  after  the  initial
 stages  are  over  the  management  of  these
 industries  will  be  handed  over  to  auto-
 momous  corporations  ?

 Shri  T.:T.:  Krishnamachari  :
 will  be  a  safe  presumption  to  make.

 That

 Scientific.Education

 *746.  Shri  Jhulan  Sinha.:  Will  the
 Minister  of  Education  be  pleased  to
 state  :

 (a)  whether  attention  ..of  Govern-
 ment.  has  been  drawn  to  the  necessity  -
 and  desirability  of.  making  the  profession
 of  teaching  in  the  schools  and  colleges.  :
 more  attractive  to  the  science  graduates
 in  the  interest  of  development  of  scientific
 education:  in  the  country;  and

 (b)  if  so,  whether
 done.to  achieve  the  objective  ?

 The  Depyty  Minister  of  Educa  t
 @r..  .K.  L.  Shrimali):  (a):'Yes,  Siz.

 anything  is  being.  -

 4  2



 903  Oral  Answers

 (b)  The  matter  primarily  concerns
 State  Governments.  So  far  as  the  Govern-
 ment  of  India  is  concerned,  they  have
 recently  selected  forty  science  teachers
 for  training  abroad.

 Shri  Jhulan  Sinha:  May  I  enquire
 if  the  Government  of  India  has  any  pro-
 posal  of  giving  any  special  impetus  to
 science  graduates  to  take  to  teaching
 ef  that  subject  in  the  schools  and  colleges?

 Dr.  K.  L.  Shrimali:  The  greatest
 impetus  which  the  Government  of  India  can
 give  is  to  improve  the  salary  scales  of
 teachers,  and  that  question  is  being
 examined  by  the  Ministry.

 Shri  T.  S.  A.  Chettiar:  It  is  true
 that  the  matter  primarily  concerns  State
 Governments  but  there  are  many  things
 which  the  Central  Government  does,
 May  I  know  whether  the  Govern-
 ment  will  suggest  any  difference
 in  the  scales  of  pay  of  science  and  arts
 teachers,  especially  because  science  tea-
 chers  are  not  available?

 Dr.  K.  L.  Shrimali:  The  whole
 question  in  whether  the  pay-scale  attracts

 qualified
 men  in  the  teaching  profession,

 t  is  a  very  big  question  which  the
 Government  of  India  has  to  tackle.  Once
 that  question  is  tackled  I  am  quite  certain
 that  science  teachers  will  be  attracted
 towards  this  profession.

 Shri  Shree  Narayan  Das  :  May
 I  know  whether  any  State  Government
 has  submitted  any  proposal  in  which  it  has
 requested  the  Central  Government  to
 give  some  help  in  this  matter  ?

 Dr.  K.  L.  Shrimali  :  No,  Sir.
 Shri  D.  C,  Sharma:  Is  it  not  the

 the  policy  of  the  Government  to  make  the
 teaching  of  all  subjects  equally  attrac-
 tive  and  if  so,  why  is  it  that  science  tea-
 ehing  is  given  such  preferential  treat-
 ment  over  others  ?

 Mr.  Deputy-Speaker:  He  has  al-
 Ready  answered  that.

 Dr.  K.  L.  Shrimali:  I  have  already
 explained  that.

 ri
 Deputy-Speaker  :  That  is  what

 said.

 Jail  Reforms  in  Kerala

 Min
 *748.  Shri  A.  K.  Gopalan:  Will  the

 ter  of  Home  Affairs  be  pleased to  state  how  far  the  recommendations
 made  by  the  Jail  Reforms  Committee,
 Travancore-Cochin’  State,  have  been
 earried  out  in  Kerala  State  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  The
 required  information  is  given  in  the  state-
 ment  laid  on  the  Table  of  the  House,

 See  Appendix  III,  annexure  No.  76].
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 Shri  A.  K.  Gopalan:  May  I  know
 what  the  other  recommendations  are
 which  have  not  been  carried  out,  and

 may.
 I  know  when  they  will  be  carried

 out

 Shri  Datar:  The  other  recommen-
 dations  are  under  examination,  and  such
 of  them  as  are  accepted  will  be  implemented
 soon.

 Shri  A.  K.  Gopalan:  May  I  know
 whether  there  is  a  uniform  jail  code  for
 all  the  States  of  India  or  whether  there
 is  any  difference?  If  there  is  any  dif-
 ference,  may  I  know  whether  the  Govern-

 through
 ropose  to  have  a  uniform  jail  code

 throughout  India  ?

 Shri  Datar:  As  I  said  the  other
 day,  the  question  whether  we  should  have
 a  uniform  jail  manual  is  under  considera-
 tion.

 Shri  Kamath:  As  far  as  I  can
 recollect,  the  first  Home  Minister,  Sardar
 Vallabhbhai  Patel,  promised  in  7949
 or  I950  that  a  committee  was
 going  to  be  appointed  to  go  into  this
 matter  of  jail  reforra  and  having  a  uniform
 jail  code  all  over  'ndia.  Am  I  to  under-
 stand  from  the  answer  given  by  the  Minister
 in  the  Ministry  of  Home  Affairs  that  no
 such  proposal  is  under  consideration  and

 peg  ar
 action  has  been  taken  on  that  matter

 so  far

 Shri  Datar:  I  may  point  out  to  the
 hon.  Member  that  this  question  was
 taken  up  by  the  various  State  Govern-
 ments.  They  appointed  Jail  committees
 and  a  number  of  reforms  have  already  been
 introduced  in  various  jails  in  the  States.

 So  far  as  the  Centre  is  concerned,
 a  conference  of  all  the  I.Gs.  of  Prisons
 was  held,  and  they  made  certain  sugges-
 tions  and  those  suggestions  are  under  the
 consideration  of  the  State  Governments.
 In  addition  to  this,  I  have  already  pointed
 out  that  a  small  committee  of  I.Gs.
 of  Prisons  is  going  to  be  appointed  to
 consider  to  what  extent  there  can  be  a
 uniform  Jail  manual  for  the  whole  of  India.

 Shri  Punnoose:  Js  it  not  =  fact
 that  one  of  the  recommendations  of  the
 committee  referred  to  was  that  the  under-
 trial  prisoners  should  on  no  account

 Pied kept  in  police  lock-ups  or  under  police
 custody  and  that  they  should  te  kept  in
 jails  under  the  custody  of  jail  warders?
 What  has  happened  to  that  recommeda-
 tion  ?

 Shri  Datar:  That  matter  also  is
 under  consideration.  That  is  one  of  the
 points,

 Shri  Nambiar:  A  pool  of  consi-
 derations.
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 Indian  Insurance  Companies  Abroad
 +

 *  Shri  Bishwa  Nath  Roy: 74D
 Shri  Anirudha  Sinha:

 Will  the  Minister  of  Finance  be  pleased to  state  whether  any  step  is  under  consi-
 deration  for  the  transfer  of  the  foreign
 business  of  the  Indian  Insurance  Companies to  the  Insurance  Corporation  which  is
 being  registered  abroad  ?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  Under
 Section  7)  of  the  Life  Insurance  Cor-
 poration  Act,  1956,  the  entire  life  business
 of  the  erstwhile  Indian  Insurance  Companies,
 whether  in  India  or  abroad,  vested  in  the
 Life  Insurance  Corporation  on  the  Ist
 of  September,  1956,  Where,  however,  the
 local  laws  require  some  formalities  to  be
 fulfilled  before  the  Corporation  can  take
 over  the  business,  suitable  action  is  being taken  to  effect  a  formal  transfer  of  the  busi-
 ness  to  the  Life  Iasurance  Corporation.

 Shri  Bishwa  Nath  Roy:  May  I
 know  the  amount  of  money  invested  in
 this  business  by  the  Indian  Insurance
 Companies  in  other  countries—countries
 outside  India?

 Shri  M.  C.  Shah:  The  total  amount
 of  business  is  Rs.  92,20,46,000.  For  two
 or  three  companies  the  latest  figures  are  not
 available,  and  they  are  not  included  in
 this  amount.

 Shri  Bishwa  Nath  Roy:  May  I
 know  whether  there  is  any  insurance
 company  having  Indian  capital,  but  which is  working  outside  India  and  not  in  India?

 Shri  M.  C.  Shah:  There  are  certain
 branches  of  Indian  insurance  companies.

 Mr.  Dezputy-Speaker:  He  wants
 to  know  whether  the  capital  of  Indian
 insurance  is  exclusively  utilised  for  foreign Insurance  in  any  case.

 Shri  M.  C.  Shah:  We  are  not  aware of  it.

 Shri  Anirudha  Sinha:  May  I  know
 the  names  of  those  countries  where  Indian
 insurers  Were  carrying  out  life  insurance
 business  prior  to  the  date  of  nationalisation  ?

 ri  M.  C.  Shah:  Thre  are  various
 countries.  Mainly,  they  are  British  East
 Africa,  Malaya,  Burma,  Ceylon,  Pakistan
 and  other  countries  such  as  Fiji  Islands,
 Mauritius,  Tanganyika  and  other  colonies.

 Shri  Sadhan  Gupta:  May  I  k-ow
 in  how  many  of  these  foreign  countries
 have  difficulties  been  encountered  in  the
 way  of  takivg  over  the  insurarce  business
 by  the  Corporation,  and  in  such  cases,
 may  I  know  what  steps  are  being  taken
 to  Set  over  those  difficulties  ?
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 Shri  M.  C.  Shah:  There  are  certain
 countries  where  we  have  to  get  the  Insurance
 Corporation  registered,  and  there  was
 difficulty  so  far  as  Pakistan  is  concerned.
 So  far  as  Burma  and  Ceylon  are  concerned,
 we  are  taking  steps  but  the  hopes  are  very
 slender.  Regarding  the  other  Common-
 wealth  colonies,  we  have  in  certain  cases,
 got  the  Corporation  already  registered,
 and  there  will  be  no  difficulty.

 Shri  M.  S.  Gurupadaswamy:  Is  it
 not  a  fact  that  subsequent  to  nationalisation
 of  life  insurance,  foreign  business  has
 suffered  considerably  ?

 Shri  M,  C.  Shah:  It  is  but  natural
 that  foreign  business  would  suffer.

 Shri  M.  S.  Gurupadaswamy:
 ‘it  is  but  natural’  ?

 Mr.  Deputy  Speaker:
 need  not  be  answered.

 Shri  A.M.  Thomas:  There  are  many
 Indian  nationals  who  have  got  themselves
 insured  in  companies  which  now  happen
 to  be  in  Pakistan.  Have  the  Government
 taken  any  steps  to  protect  the  interests  of
 those  people  who  have  got  insurance
 policies  in  companies  which  are  now  situated
 in  Pakistan  ?

 Shri  M.C.  Shah:  Yes;  about  servicing
 we  are  taking  all  possibie  steps.

 Shri  Anirudha  Sinha:  The  fact
 that  the  Government  of  Pakistan,  Ceylon
 and  Burma  have  refused  permission  for
 the  Corporation  to  open  offices  in  their
 countries,  may  |  enquire  a3  to  what  arrange-
 ments  have  been  made  for  servicing  of  the
 existing  policies  of  Indian  nationals  in  the
 meantime  ?

 Shri  M.  C.  Shah:  The  central  office  of
 the  Life  Insirance  Corporation  has  takert
 all  action  necessary  in  the  matter.

 Shri  Heda:  What  was  the  insurance
 business  that  the  Indian  companies  were
 obtaining  in  the  foreign  countries  in  the
 last  two  or  three  years  and  what  has  been
 the  business  after  nationalisation,  and  how
 are  prospects?

 Shri  M.  C.  Shah:  So  far  as  foreign
 busiess  is  concerned,  in  795r,  the  business
 was  Rs.  49,94,00,000.  It  has  gone  up
 now,  and  in  I955,  the  business  is  to  the
 extent  of  Rs.  96  crores  odd.

 Traffic  Regulations  in  Delhi
 +

 |

 Shri  Dabhit:

 Why,

 That  question

 Shri  D.  C.  Sharma:
 Sardar  Iqbal  Singh:
 Sardar  Akarpuri:
 Shri  Bhakt  Darshan:

 Shri  Matthen:
 Will  the  Minister  of  Home  A  ffa

 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  7255  on  the  aand

 *750.

 w
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 August  7956  and  state  whether  Govern-
 ment  have  since  taken  any  decision  regard~
 ing  the  introduction  of  some  of  the_pro-
 visions  of  the  Bombay  Police  Act  in  Delhi with  a  view  to  take  effective  steps  against
 cyclists  violating  the  traffic  regulations?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  The  pro-
 posal  is  under  active  consideration.

 Shri  Dabhi:  May  I  know  whether it  is  a  fact  that  the  habit  of  double-riding
 and  riding  without  cycle  lamps  in  the
 night,  etc.,  still  continues  in  Delhi,  and  that such  things  endanger  not  only  the  lives
 of  the  riders  but  those  of  other  passengers
 on  the  roads?

 Shri  Datar:  To  a  certain  exten
 what  the  hon.  Member  has  stated  is  true,
 and  that  is  the  reason  why  Government
 are  anxious  to  apply  to  Delhi  certain  pro-
 visions  of  the  Bombay  Police  Act  for  the
 purpose  of  giving  enhanced  powers  to  the
 police  here  in  enforcing  traffic  regulations
 very  rigidly.

 Shri  D.  C,  Sharma:  May  I  know
 which  of  the  provisions  of  this  Act  are
 offering  obstacles  so  far  as  their  imple-
 mentation  in  Delhi  is  conce:

 Shri  Datar:  The  question  of  the
 application  requires  certain  considerations
 as  to  what  particular  act  the  provisions
 can  be  applied  here.  The  hon.  Member
 is  also  aware  that  there  has  been  a  reorganisa-
 tion,  and  therefore,  the  whole  question
 has  to  be  considered  now.  Now,  we  are
 advised  that  those  provisions  can  be  extend-
 ed,  and  they  will  be  extended  very  soon.

 Dr.  Rama  Rao:  May  I  know  whether,
 in  view  of  the  fact  that  the  public  transport
 in  Delhi  is  very  unsatisfactory,  the  Govern-
 ment  has  any  programme  to  improve  the
 public  transport,  before  restricting  double-
 riding  and  other  things?

 Shri  Datar:  I  am  concerned  with
 Delhitraffic,  and  so  far  as  that  is  concern-
 ed,  the  provisions  of  the  Bombay  Police
 Act  would  be  more  than  sufficient  for
 our  purpose.

 Mr.  Deputy  Speaker:  The  hon.
 Member  wanted  that,  because  there  are
 not  adequate  arrangements  for  giving  good
 transport  facilities  for  the  public  so  far
 as  Delhi  traffic  is  concerned,  these  restric-
 tions  should  not  be  imposed,  namely,  the
 restrictions  on  double-riding,  treble-riding.

 Shri  Nambjar:  And  even  charpoy-
 riding.

 Shri  Kamath:  Considering  that  the
 Bombay  Police  Act  is  going  to  be  enforced
 or  some  provisions  of  it  would  be  enforced
 in  Delhi,  is  the  Minister  in  a  position  to
 tell  the  House  whether  the  former  Chief
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 Minister  of  Bombay  State  will  lend  a  help-
 ing  hand  in  the  matter,  or  not?

 Mr.  Deputy  Speaker:  Why  should
 the  hon.  Member  raise  that  point?  That
 is  a  matter  which  may  be  settled  among themselves.

 Shri  Datar:  The  provisions  of  the
 Bombay  Police  Act,  as  applied  to  Delhi, will  be  more  than  sufficient  for  regulating the  traffic  properly.

 cue
 Kamath:  I  referred  to  the  ex-

 ef  Minister  of  Bombay.

 श्री  भक्त  दर्शन:  क्‍या  गवनंमेंट  के  ध्यान
 में  यह  बात  शाई  है  कि  कभी  कभी  तो  पुलिस
 वाले  इतने  सततरकं  हो  जाते  हैं  कि कई  साइकिल
 वालों  के  चालान  हो  जाते  हैं  और  कभी  वह
 महीनों  तक  खुद  गायब  रहते  हैं  -  क्या  इस
 प्रकार  की  व्यवस्था  में  कोई  सुधार  किया  जा

 रहा  हैं  ?

 थी  दातार :  मेंआप  से  कहूंगा  कि साईकिल
 बाले  तंग  करते  हैँ  पुलिस  वाले  नहीं  ।

 Education  Minister's  Conference
 +

 Shri  Bhakt  Darshan
 "751.  4  Shri  Ram  Krishan:

 Pandit  D.  N.  Tiwary:
 Will  the  Minister  of  Education  be

 Pleased  to  lay  a  statement  on  the  Table
 giving:

 (a)  the  nature  of  decision  taken,  re-
 solutions  passed  recommendations
 made  by  the  Education  M/nisters’  Con-
 ference  held  in  New  Delhi  in  the  first
 week  of  September,  7956  ;

 (b)  whether  Government  have  con-
 sidered  their  recommendations;  and

 (c)  if  so,  the  nature  of  decisions  taken
 ereon  ?

 The  Deputy  Minister  of  Education
 K.  L.  Shrimali):  (a)

 Fix
 (c).  A

 statement  giving  the  required  information
 is

 place
 laced  onthe  Table  of  the  House.

 [  in  Library.  [See  No.  S—518/56.]

 श्री  भक्त  दर्शन  :  इस  विवरण  की

 प्राइम  (मद)  ७  से  यह  ज्ञात  होता  हैं  कि

 इस  काफी  (सम्मेलन)  ने  यह  सिफारिश

 की  हैं  कि  सैकंडरी  (माध्यमिक)  स्कूलों  कौर

 यूनिवर्सिटी  स्टेज  (विश्वविद्यालय  स्तर)  में

 प्रग्रेछो  को  एक  श्रनिवायं  विषय  बना  दिया
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 जाये  ।  मैं  जानना  चाहता  हूं  कि  क्या  इस
 सिफारिश  को  स्वीकार  कर  लिया  गया  हैं
 और  क्‍या  गवर्नमेंट  ने  इस  पर  विचार  किया  है
 कि  राज  भाषा  झा योंग  की  रिपोर्ट  पर  विचार
 करने  से  पहले  इस  पर  कोई  निर्णय  नहीं  किया
 जाना  चाहिये  ?

 डा०  का०  लाभ  श्रीमाली  :  जहां  तक

 इस  कान्फ्रेंस  का  सम्बन्ध  है  इसमें  इस  विषय
 में  निर्णय  हुआ  था  और  शब  यह  सिफारिश

 सैंट्रल  एडवाइजरी  बोर्ड  (केन्द्रीय  मंत्रणा

 बोर्डे )  के  सामने  जायेगी  जिसकी  मीटिंग
 जनवरी  में  होने  वाली  है  q

 श्री  भक्त  वर्शन  :  गवर्नमेंट  ने  पिछले
 दिनों  एक  राज  भाषा  प्रयोग  की  स्थापना
 की  थी  और  उससे  इस  बात  की  सिफारिश
 करने  को  कहा  था  कि  हिन्दी  को  राज  भाषा
 के  रूप  में  प्रयोग  म  लाने  के  लिये  क्या  कदम
 उठाये  जाने  चाहिए  और  उसने  अपनी  रिपोर्ट
 पेश  भी  कर  दी  है  1  में  जानना  चाहता  हूं  कि
 उस  परायों  की  सिफारिशों  पर  विचार  करने
 से  पहले  इस  सम्बन्ध  में  क्यों  कोई  निर्णय  किया
 जा  रहा  है?

 डा०  का०  ला०  श्रीमाली  :  उससे  इस
 इन  का  कोई  सम्बन्ध  नहीं  है  ।  शिक्षा  की

 दृष्टि  से  क्‍या  उचित  है  इस  पर  विचार  किया
 गया  है  ।  हिन्दी  भी  रखी  गई  है  और  अंग्रेजी
 भी  उस  फार्मूले  (सूत्र)  में  जो  तय  हुआ  है

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  decision  regarding
 making  English  compulsory  in  secondary
 schools  was  taken  unanimously  or  whether
 there  was  any  difference  of  opinion;  and  if
 so,  what  was  its  mature?

 Dr.  K.  L.  Shrimali:  The  detision
 that  was  arrived  at  was  not  voted.  The
 decision  arrived  at  is  given  in  the  statement.

 श्री  भक्त  महान  :  क्‍या  में  जान  सकता

 हूं  कि  कितने  वर्षों  के  लिये  इसको  प्रनिवाय्य॑
 विषय  रखने  का  विचार  किया  गया  है,  अनन्त
 काल  के  लिये  या  कोई  अवधि  निर्धारित  की
 गई  हैं  ?
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 Blo  114  ला०  श्रीमाली  :  दिक्षा  के

 संबंध  में  कभी  कोई  बात  निश्चित  रूप  से

 हमेशा  के  लिये  नहीं  कही  जा  सकती  हैं  ।  जैसे

 जैसे  समाज  की  ग्रावश्यकतायें  होती  रहती  हैं
 वैसे  वैसे  शिक्षा  का  जो  कार्यक्रम  है ंउसका  भी

 निर्धारण  होता  रहता  है  भ्र ौर  होना  चाहिये  t

 Shri  T.  S.  A,  Chettiar:  May  I  know
 what  are  the  definite  resolutions  that  have
 been  passed  on  the  recommendations  of
 the  Basic  Education  Standing  Committee?

 Dr.  K.  L.  Shrimali:  It  is  given  im
 the  statement.

 Historical  Finds  at  Thaneshwar

 *754.  Shri  D.C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  w
 state:

 (a)  whether  it  is  a  fact  that  ‘some
 material  of  historic  importance  has  been
 found  recently  at  Thaneshwar;  and

 (b)  if  so,  what  is  its  nature?
 The  Deputy  Minister  of  Education

 (Dr.  M.  M.  Das):  (a)  No,  Sir.

 (b)  Does  not  arise.

 रूपक ंड  के  नर-कंकाल
 +

 [  116  भक्त  दर्शन  :
 बज

 श्री  काज रोल कर  :
 ~

 क्‍या  शिक्षा  मंत्री  ३१  जुलाई  १६५६  के
 तारांकित  प्रदान  संख्या  ५४२  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रूपकुण्ड
 में  पाये  गये  नर-कंकालों  के  सम्बन्ध  में  गवेषणा
 करने  के  लिये  नर तत्व  विभाग  के  संचालक
 के  नेतृत्व  में  विशेषज्ञों  के  एक  दल  ने  इस  बीच
 उत्तर  प्रदेश  के  गढ़वाल  जिले  में  स्थित  रूपकुण्ड
 झील  की  एक  यात्रा  की  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  उक्त  यात्रा
 झ्र ौर  वहां  प्राप्त  सामग्री  के  व्यौरे  का  एक
 विवरण  लोक-सभा  के  पटल  पर  रखा  जायेगा  ;
 और

 (ग)  मनुष्यों  के  इन  अवशेषों  के  बारे
 में  विशेषज्ञों  ने  कया  राय  दी  है  ?
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 शिक्षा  उप मंत्रो  (डा०  मन  भो  दास):

 (क)  जी  हां।

 (@)  एक  विवरण  सभा  पटल  पर  रख
 “दिया  गया  है  |  [देखिये  परिशिष्ट  :३,-  अनुबन्ध
 “संख्या  ७७  |

 (ग)  विशेषज्ञों  द्वारा  लाये  गये  कंकाल
 “अवशेषों  के  विषय  में  गवेषणा  चल  रही  है
 'और  लगभग  एक  वर्ष  में  पूर्ण  होने  की  अपेक्षा

 है।

 श्री  भक्त  दर्शन  :  क्‍या  गवर्नमेंट  के  ध्यान
 'में  यह  बात  कराई  हैं  कि  बहुत  से  इतिहासकारों
 “ने  सरदार  जोरावर  सिंह  की  लौटती  हुई  सेना
 “का  इससे  सम्बन्ध  बताया  है  कौर  कुछ  ने  यह
 “भी  बताया  है  कि  किसी  मुगल  सम्राट  की  सेना
 तिब्बत  जाती  हुई  वहां  दब  गई  थी  ?  क्‍या

 इसके  बारे  में  भी  कोई  निश्चित  जानकारी
 -प्राप्त  हुई  है  ?

 Dr.  M.  M.  Das:  The-tentative  report
 ‘that  we  received  from  Director  of

 gy  who  visited  this  place  recently
 -does  not  refer  to  the  matters  just  now
 -epoken  by  the  hon.  Member.

 श्री  भक्त  दर्शन  :  क्‍या  गवर्नमेंट  को  इसका
 पता  है  कि  अभी  तक  जितने  भी  दल  वहां  गये

 हूँ  उन्होंने  केवल  ऊपर  के  नर-कंकालों  की  खोज
 की  है  लेकिन  उस  मलबे  के  नीचे  जहां  पर

 सैंकड़ों  लाखों  दबी  बताई  जाती  हैं  खोज  नहीं
 नी  है  ?  क्‍या  उन  लाशों  को  निकलवाने  के
 लिये  खुदाई  का  भी  कोई  प्रबन्ध  किया  जा

 रहा  है  ?

 Dr.  M.  M.  Das:  The  Director  of
 Anthropology  and  his  expedition  brought
 some  skeletons,  one  female  body  and  a
 ‘few  other  remains,  According  to  him,
 the  tentative  conclusions  are  that  the
 human  remains  at  Rup  Kund  seem  to  be
 those  of  a  large  party  of  pilgrims  who
 joined  one  of  the  ancient  and  traditional
 Iz  to  20  yearly  pilgrimage  processions
 known  as

 Pang  ba
 in  order  to  pay  homage

 to  the  Goddess  Nanda  Devi  at  a  spot  called ‘Trisuli  at  the  base  of  the  Trisul  mountain,

 श्री  भक्त  दर्शन  :  मेरे  प्रश्न  को  शायद
 माननीय  उपमंत्री  जी  समझे  नहीं  हैँ ।  मैं

 यह  जानना  चाहता  हूं  कि  पत्थरों  के  नीचे
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 बहुत  से  दामन  स्केलेटंस  (मानव  पिंजर)
 दबे  पड़े  हैं भौर  जब  तक  वहां  पूरे  तौर  से
 खुदवाई  कराने  की  व्यवस्था  नहीं  होती,
 तब  तक  पूरा  पता  नहीं  लग  सकता  हैं  इस
 लिये  क्या  भ्रच्छी  तरह  से  खुदवाई  कराने
 का  इंतिज़ाम  किया  जा  रहा  है  ?

 Dr.  M.  M.  Das:  One  of  the  skelet had  been  removed  from  below  मे
 हल  ons

 Mr.  Deputy  Speaker  :  The  question is,  whether  there  was  a  proposal  to  take out  the  other  skeletons  that  are  still  lying underneath.
 Dr.  M.  M.  Das:  So  far  as  the  Govern-

 rite  ot  Int
 is  concerned,  their  Anthoro-

 Pology  Department  does  not  pro  to take  out  the  other  skeletons  freait  tliat  place unless  and  still  the  skeletons  that  have  been
 taken  are  examined  and  some  conclusions are  arrived  at.

 Grazing  Grounds  in  Manipur
 +758.  Shrimati  Renu  Chakravartty: Will  the  Minister  of  Home  Affairs  be

 pleased  to  state:

 (a)  whether  long  recorded  grazing
 grounds  at  Nachou,  Yawaburg,  Kakching,
 Heirok  villages  in  Manipur  State  have
 been  given  away  by  Government  for  settle-
 ment  to  a  few  persons;  and

 (b)  how  many  families  and  heads
 of  cattle  will  thereby  be  affected  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar  :  (a)  No.
 Only  portion  of  the  common  ground  of
 the  Yawabung  village  admeasuring  74  acres
 has  been  settled  with  r5  local  families  for
 their  residence.  The  remaining  area  has
 been  retained  as  grazing  ground  for  the
 vi  lage.

 (b)  None.
 Shrimati  Renu  Chakravartty:  Is

 it  a  fact  that  although  the  various  courts
 of  the  S.  D.  C.,  the  D.  C.  and  the  C.  C,
 have  declared  that  the  settlers  in  these
 areas  are  encroachers  and  notices  have  also
 been  served  upon  them,  up  till  now  they
 have  not  been  evicted  and  that  the  grounds
 have  not  been  returned  fcr  grazing  pur-
 poses  to  the  villagers  ?

 Shri  Datar:  It  is  crue  to  a  certain
 extent.  but  Government  are  taking  steps
 to  see  that  in  proper  cuses,  eviction  orders
 are  issued,

 Shrimati  Renu  Chakravartty:  My
 point  is,  as  far  as  the  law  is  concerned
 already  they  have  been  termed  “‘encorachers”
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 and  notices  have  also  been  issued  to  them.
 Still  nothing  has  been  done  to  evict  them.
 In  view  of  the  fact  that  in  some  areas
 almost  the  total  grazing  ground  has  been
 encroached  upon  and  thousands  of  cattle
 are  now  in  difficulues  for  want  of  grazing

 s  how  early  is  the  Government
 going  to  see  that  these  people  are  evicted
 and  the  ground  returned  to  the  villagers?

 Shri  Datar:  May  I  point
 ont

 to  the
 hon.  Member  that  the  policy  of  the  Govern-
 ment  is  to  have  some  land  for  grazing  in
 each  village.  There  are  certain  cases
 where  there  are  encroachments.  In  some
 cases  these  encroachments  are  condoned
 because  they  have  no  other  land  to  live
 in.  In  such  cases  the  lands  which  have
 been  formerly  reserved  are  de-reserved. But  so  far  as  the  requirements  of  grazing
 are  concerned  they  have  been  duly  attended
 to.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  answer  of  the  hon.  Minsiter
 may  I  know  whether  there  have  been  cases
 of  condonation  in  the  four  villages  mennoned
 in  my  question?

 Sbri  Datar:  I  am  not  aware  whether
 it  is  there.

 रिजर्व  बैंक  भवन

 *+७६०.  श्री  नवल  प्रभाकर  :  क्या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  १०  भ्रक्तूबर,
 १६५६  को  जाये  भूचाल  के  कारण  पीलिया-
 मेंट  स्ट्रीट,  नई  दिल्‍ली  पर  स्थित  रिजवी  बैंक  के
 नवनिर्मित  भवन  में  दरारें  पड़  गई  हैं  ;

 (ख)  यदि  हां,  तो  कितनी  ;  और

 (ग)  क्‍या  यह  सच  है  कि  भवन  के
 निर्माण  में  काम  में  लाई  गई  घटिया  सामग्री
 के  परिणामस्वरूप  ये  दरारें  पड़ी  हैं  ?

 राजस्व  शौर  प्रतिरक्षा  व्यय  मंत्रो  (श्री
 Ho  Ho  गृह)  :  (क)  और  (ख).  जी

 हां;  भूचाल  के  बाद  एक  विस्तार-संधि  (ऐक्स-
 पेंशन  ज्वाइंट)  में  मामूली  सी  दरारें  देखी  गयीं
 पर  इनसे  इमारत  की  मजबूती  किसी  प्रकार
 कम  नहीं  हुई  ।

 (ग)  रिज  बैंक  को  उसके  वास्तुकला-
 विशेषज्ञ  (श्राकिटेक्ट)  और  भवन  निर्माण
 परामषांदाताशों  की  एक  फर्म  से  जो  रिपोर्ट
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 मिली  उनसे  यह  मालूम  होता  है  कि  घटिया
 सामान  के  उपयोग  से  ये  दरारें  नहीं  पड़ीं  ।

 एँसा  मालूम  होता  है  कि  दरारें  कुछ  तो  तापमान
 के  परिवर्तनों  से  और  कुछ  भूचाल  के  कारण

 बड़ी  .  पर  कोई  अन्तिम  सिद्धान्त  निकालने
 सें  पहले  रिजर्व  बैंक  का  विचार  है  कि  कीमती
 विशेषज्ञ  भवन  निर्माण  इंजीनियर  से  और.
 जांच  करा  ली  जाय  1

 Mr.  Deputy  Speaker:  The  English:
 answer  may  also  be  read  out,

 Shri:  A;  C.  Guha:  (a)  and  (b).  Yes.
 Sir;  some  cracks  of:  a  minor  characteer
 which  have  in  no  way-impaired  the  structural:
 stability  of  the  building  were  noticed  in:
 one  expansion:  jomt  after’  the  earthquake.

 (c)  Reports  obtained.  by  the  Reserve
 Bank  from  their  Architect  and  from  a  firm
 of  structural  Consultants-indicate  that  the
 cracks  cannot  be  attributed  to  the  use  of
 defective  material.  They  appear  to  be
 partly  due  to  temperature  variations  and.
 partly  to  the  earthquake  tremors.  but
 before  arriving  at  final  conclusions  the:
 Reserve  Bank  propose  to  have  a  further
 survey  carried  out  by  an  expert  Structural:
 Engineer.

 Shri  Kamath:  We  are  none  the
 wiser.

 श्री  नवल  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  विशेषज्ञ  की  नियुक्ति  कर  दी  गई  है  और.
 यदि  कर  दी  गई  है  तो  उसकी  जांच के  परिणाम
 कब  तक  सामने  ग्रा'  सकते  हैं  ?

 श्री  fo  च०  गृह:  प्रभी  तक  उस  की  नियुक्ति
 नहीं  की  गई  है  इसलिये  शुभी  इस  सम्बन्ध
 में  किसी  परिणाम  के  विषय  में  कहना  कठिन

 हूँ।

 Shri  C.  D.  Pande:  It  is  said  that  the
 crack  is  due  to  variations  in  temperature.
 Has  the  Government  taken  care  to  see
 whether  the  buildings  built  near  about
 these  dates  with  the  same  materials  have
 these  cracks  or  is  it  the  effect  of  tem
 ture  on  that  particular  building  alone

 Shri  A.  C.  Guha:  Some  other  build-
 ings  also  in  Delhi  have  similar  cracks  in
 their  expansion  joints.  As  I  have  stated,
 these  cracks  are  what  may  be  called  hair
 cracks  and  they  have  not  affected  the
 stability  of  the  building.
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 Shri  Kamath:  Has  the  Government
 Teceived  reports  in  recent  years,  since  I947, that  new  buildings  constructed  in  various
 Parts  of  the  country  have  developed  cracks
 for  some  reason  or  other,  and  if  so,  whether
 the  Government  will  ask  the  P.  W.  D.
 to  tighten  their  checks  over  the  contractors  ?

 Mr.  Deputy-Speaker:  A  good  sug-
 gestion  for  action.

 Shri  Kamath:  The  first  part  may  be
 answered,

 Mr.  Deputy-Speaker:  Yes.
 Shri  A.  C.  Guha:  The  first  part  of  the

 question  may  be  put  to  the  other  Ministry
 of  Works,  Housing  and  Supply.

 Shri  Bhagwat  Azad:  May  I
 know  what  is  the  bade  of  this  report  that
 this  crack  is  not  due  to  the  use  of  inferior
 material  when  there  is  no  expert  like  an

 bi  ad
 called  upon  to  examine  this

 cr
 Shri  A.  C.  Guha:  I  have  stated  that

 the  reserve  Bank  has  consulted  its  Architect
 and  also  the  structural  consultants.  It  is
 their  report,

 Shri  Bhagwat  Azad:  Architect
 of  the  Peas

 Shri  A.  C.  Guha:  And  structural
 consultants  also.

 Mr.  Deputy-Speaker:  He  wants
 to  know  whether  he  was  the  same  architect
 who  was  responsible  for  the  construction
 that  gave  the  advice.

 Shri  A.  C.  Guha:  I  am  not  aware,
 Dr.  Rama  Rao:  Just  now,  the  hon.

 Minister  said  that  one  of  the  causes  of  this
 crack  is  temperature  variation.  May  I  know
 if  temperature  variations  have  come  after
 the  constructions  of  this  building  or  the
 Engineers  know  that  temperature  variations
 are  i

 and  they  provide  for  the  necessary

 Shri  A.  C.  Guha:  Temperature
 variation  alone  is  not  the  cause.  It  has
 also  been  accentuated  by  the  earthquake
 tremors.

 Mr.  Deputy-Speaker:  Are  these
 factors  known  to  the  architects  before  the
 building  was  constructed  ?

 Shri  A.  C.  Guha:  Before,  there  were
 no  earthquake  tremors  of  that  dimension
 for  the  last  few  years.
 Short  Service  Regular  Commissioned

 .  (Officers

 *76r.  Shri  B.  D.  Pande:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  whether  Short  Service  Regular
 Commissioned  Officers  are  not  allowed
 to  use  their  ranks  after  retirement;
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 (b)  whether  there  is  a  vast  disparity
 ted

 Service  Regular  Commissioned cers’  pension  as  compared  with  that of  Regular  Commissioned  Officers  ;
 (c)  whether  a  Short  Servi

 lar
 smomuleraned

 Officer  gets  ens
 pension  of  Rs.  750  P.M.  whil officer  gets  Rs.  350  P.M,  =

 (d)  whether  Short  Servi
 Commissioned  Officers  ars  fot  Re ed  to  commute  their  pensions;  and

 (९)  if  so,  the  reasons  therefor  ?

 The  Minister  of  Defence  Organisation
 (Shri  Tyagi):  (a)  to  (९),  A  statement is  laid  on  the  Table  of  the  Lok  Sabha,
 {See  Appendix  III,  annexure  No.  78].

 Shri  B.  D.  Pande:  I  want  to  know— I  have  not  seen  the  statement,  of  course—

 Mr.  Deputy-Speaker:  I  would advice  the  hon.  Member  first  to  study  the
 statement  and  then  put  down  any  question,

 Shri  B.  D.  Pande:  I  could  not  lay
 my  hand  on  the  statement.  Why  does  the
 Government  not  allow  these  S.  S.  R.  C,
 people  to  use  their  titles  after  retirement  ?

 Mr.  Deputy-Speaker:  That  us  what
 would  have  been  put  in  the  statement,

 श्री  भक्त  दर्शन  :  क्‍या  मैं  जान  सकता

 हूं  कि  क्या  सरकार  ने  इस  बात  पर  विचार  किया

 है  कि  इन  कोर्ट  सर्विस  कमीशन  होल्डर  को
 पेन्शन  पर  भेजने  के  बजाय  रेगुलर  कमीशन
 क्यों  न  दिया  जाय  ?

 श्री  त्यागी  :  रेगुलर  कमीशन  देने  के
 वास्ते  एक  खास  प्रकार  की  परीक्षा  होती  है
 झर  उसमें  इन  लोगों  को  भाग  लेने  का  भ्र धि कार

 है  a  कई  बार  इन  लोगों  को  देखा  जा  चुका  ह्‌
 कौर  इन  में  से  जो  लोग  उत्तीर्ण  हुए  उन  को

 रेगुलर  कमीशन  मिल  गए  हैं  |

 Shri  Nambiar:
 May

 I  now  whether
 there  is  any  possibility  of  the  S.  S.  R.  C
 people  being  confirméd  and  taken  as  Regular
 Commissioned  staff  ?

 Mr.  Depuw
 ty  Speaker:

 That  is  the
 answer  given,  ere  is  a  regular  machinery
 for  testing,  etc.

 sit  do  To  पांडे  :  जब  कौर  लोगों  को

 पेन्शन  कम्यूट  करने  का  हक  है  तो  इन  को

 वह  इक  क्‍यों  नहीं  दिया  जाता  है  ?
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 श्री  त्यागी  :  इन  को  पेन्शन  कम्यून  करन

 “का  भ्र धि कार  कभी  तक  नहीं  दिया  गया  था

 और  वह  इसलिए  कि  ये  कन्ट्रैक्ट  बेसिस  पर  थे

 -और  अधिकांश  लोग  अपनी  ग्रैच्युटी  नकद

 -ले  लिया  करते  थे  1  अब  चूंकि  नई  पेंशन

 “कोड  के  हिसाब  से  दन  को  पेन्यानें  ज्यादा  मिलेंगी

 “इस  लिए  इन  को  कम्यून  करने  का  प्रश्न  पर

 :में  विचार  करूंगा  ।

 General  Election
 +

 Thakur  Jugal  Kishore  Sinha:
 Shri  Asthana:
 Babu  Ramnarayan  Singh:

 *762.  |  Shri  Bibhuti  Mishra:
 Shri  Ram  Krishan:

 |  Shri  Deogam:
 Will  the  Minister  of  Law  be  pleased

 ;to  lay  a  statement  on  the  Table  showing:

 (a)  whether  during  the  next  General
 «Elections  arrangement  will  be  made  for  a
 _separate  booth  for  women  voters  of  the
 ,Yural  areas;

 (b)  which  of  the  parties  were  invited
 by  the  Election  Commission  for  the  dis-

 _cussion  of  election  mattera  during  the  last
 six  months;  and

 (c)  the  subject  discussed  and  the
 decisions  taken  thereon  ?

 The  Minister  of  Law  and  Minority
 AffairsS(Shri  C.  C.  Biswas):  (a)  Yes,
 Sir,  separate  polling  stations  will  be
 provided  for  women  voters,  where  neces-
 sary.

 (b)  The  following  four
 Political  Parties  were  invited:—

 (i)  the  Indian  National  Congress;
 (ii)  The  Praja  Socialist  Party;

 (iii)
 The,  Cooanvuntst

 Party  of  India;
 an

 All-India

 (iv)  The  All-India  Bharatiya  Jan  Sangh.

 (c)  Two  statements  containing  the
 required  information  are  laid  on  the  Table
 of  the  House.  [See  Appendix  ITI,  annexure
 No.  79].

 ठाकुर  युगल  किशोर  सिह  :  स्टेटमेंट
 नम्बर  २  के  प्रथम  पृष्ठ  पर  बताया  गया  हैं
 कि  चीफ  इलेक्शन  कमिश्नर  ने  यह  झा इवा सन
 दिया  था  कि  नवम्बर  के  आखिरी  सप्ताह  में

 वह  चुनाव  की  तारीखों  को  निश्चित  कर  के
 घोषणा  कर  देंगे  ।  क्‍या  मैं  जान  सकता  हूं  कि

 दे  क्‍यों  नहीं  किया  गया  है  ?

 4  DECEMBER  956  Oral  Answers  g18

 Shri  Biswas:  Electi  n  dates  have
 not  yet  been  fixed.  The  atter  is  under
 discussion  between  the  Election  Commis-
 sion  and  the  Government  ana  the  announce-
 ment  may  be  expected  within  the  next
 few  days.

 Shri  Sadhan  Gupta:  It  has  been
 stated  that  separate  polling  booths  for
 women  are  being  contemplated.  Has  any
 decision  been  taken  at  what  distance  the
 women’s  polling  booths  would  be  located  ?

 Mr.  Deputy  Speaker:  Distance  from
 each  other?

 Shri  Sadhan  Gupta:  At  what  dis-
 tance  from  the  place  of  residence.

 Shri  Biswas:  That  must  be  left  to
 the  local  authorities.  You  cannot  have  a
 definite  measure  that  there  must  intervene
 so  much®  distance  between  one  booth  and
 another.

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  I  have  re-
 quested  hon.  Members  not  to  begin  to  speak
 unless  they  have  been  called  upon.  I  have
 tried  to  accommodate  as  large  a  number  as
 possible,

 Shri  Kamath:  Is  the  Minister  in  2
 position  to  assure  the  House  that  not  merely
 separate  polling  booths  will  be  provided,  but
 also  where  there  is  a  considerable  number
 of  purdanashin  women  voters,  there  will  be
 appointed  a  separate  Polling  Officer  or
 assistants  at  that  booth?

 Shri  Biswas:  There  will  be  female
 assistants  there  to  help  the  voters.

 Shri  Gidwani:  Is  it  a  fact  that  while
 fixing  the  dates  the  Election  Commission
 had  communicated  to  the  various  State
 Governments  and  some  of  them  have  not
 indicated  their  views  to  the  Election  Com-
 mission  ?

 Shri  Biswas:  As  a  matter  of  fact,
 all  the  States  were  written  to  by  the  Election
 Commissioner.  Unfortunately,  replies  have
 not  been  received  from  all  of  them.

 Shrimati  A.  Kale:  May  I  know
 whether  these  women’s  booths  will  be
 manned  by  women?

 Mr.  Deputy-Speaker:  The  answer
 has  been  given  that  assistance  would  be
 provided  there.

 Shrimati  Tarkeshwari  Sinha:  In
 view  of  the  statement  made  by  the  hon.
 Minister  that  election  dates  will  be  announced
 in  the  next  few  days,  may  I  know  whether, before  making  this  announcement,  Govern-
 ment  expects  to  have  the  Delimitation
 Commission’s  report  all  over  the  country  ?

 Shri  Biswas:  The  Delimitation  Com-
 mission’s  report  is  also  expected  to  be



 979  Oral  Answers

 issued  in  about  two  weeks’  time.  That  is
 all  J  can  say.  Whether  the  one  will  come
 before  the  other,  I  cannot  guarantee.

 Shrimati  Sushama  Sen  :  During  the
 last  elections,  there  were  many  women
 voters  who  were  excluded,  especially  in
 Bihar.  May  I  know  if  we  have  got  a  correct
 list  now,  and  whether  the  women  voters
 are  on  the  list  ?

 Mr.  Deputy-Speaker  :  The  question
 relates  to  polling  booths,  not  to  registration.

 श्री  विभूति  सिर  :  क्या  सरकार  ने  विभिन्न

 पार्टियों  से  यह  दरियाफ्त  किया  है  कि  हिन्दुस्तान
 म  चुनाव  करने  के  लिए  कौन  सा  समय  सर्वोत्तम

 होगा,  फरवरी,  मार्च,  अप्रैल  या  मई  ?

 Mr.  Deputy-Speaker  :  The  question
 is  whether  the  States  have  been  consulted

 ‘asto  which  time  would  be  best  suited  for
 the  elections.

 Shri  Biswas:  The  political  parties
 ‘were  consulted,  the  States  were  consulted.
 Unfortunately,  different  opinions  have  been
 wiven  by  different  bodies,  and  the  matter
 has  now  got  to  be  settled.

 Shri  Nambiar  :  May  I  know  whether
 ‘it  is  a  fact  that  the  district  officials  have  been
 instructed  by  the  State  Governments  that
 that  they  must  get  ready  to  conduct  the
 elections  in  March  ?  Is  it  with  the  previous
 permission  of  the  Election  Commissioner

 vor  of  the  Central  Government  ?
 Shri  Biswas:  As  I  said,  I  do  not  know

 which  particular  officer  gave  any  particular
 opinion.  I  cannot  say  that,  but  different
 ‘opinions  were  expressed.  Some  said  it
 must  be  before  the  beginning  of  March,  that
 ds  in  the  last  week  of  February.  Another
 party  or  another  authority  said  it  should  be
 between  the  Ist  and  r5th  or  6th  of  March
 when  the  dol  ceremony  begins.  Another
 party  said  it  should  be  towards  the  end  of
 March.  All  these  different  opinion  were

 expressed,  but  no  decision  has  yet  been  taken.
 The  matter  is  under  active  consideration
 by  the  authorities  concerned.

 Mr.  Deputy-Speaker  :  The  question
 was  whether

 any
 instructions  have  been

 issued  to  the  cers  to  get  ready  to  have
 these  elections  in  March,  and  if  such  in-
 structions  have  been  issued,  whether  that
 has  been  done  by  the  Election  Commission

 -or  the  Central  Government.

 Shri  Biswas:  I  cannot  say.  Any
 instructidns  about  these  matters  ought  to
 issue  from  the  Election  Commissioner.
 That  is  all  I  can  say.

 ठाकुर  युगल  किशोर  सिह  :  क्या  सरकार
 "को  महू  मालूम  है  कि  पिछले  चुनावों  के  अवसर
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 पर  इम्परसोनेशन  को  रोकने  के  लिए  जो  स्याही
 इस्तेमाल  की  गयी  थी

 उपाध्यक्ष  महोदय  :  जो  सवाल  आपने

 रखा  था  उससे  यह  सवाल  बहुत  दूर  होगा  ।

 Shri  Biswas:  I  think  we  are  trying  to
 do  away  with  indelible  ink.

 Shri  Gidwani:  May  I  enquire  whether
 after  coming  to  a  tentative  decision  about
 the  dates,  the  State  Governments  will
 again  be  consulted  before  arriving  at  the
 final  dates  ?

 Shri  Biswas  :  The  dates  will  be  fixed
 by  the  Election  Commission  and  that  will
 final,

 Shri  Bibhuti  Mishra  rose—

 Mr,  Deputy-Speaker:  Next  question.
 We  have  had  enough  of  this  general  election.

 Shri  Bibhuti  Mishra:  One  more
 question.

 Mr.  Deputy-Speaker  :  The  hon,
 Member  will  leave  it  to  me  to  decide  when
 to  call  the  next  question.

 Ballot  Boxes

 *763.  Shri  Kamath  :  Will  the  Munie-
 ter  of  Law  be  pleased  to  state  :

 (a)  whether  any  successful  demons-
 tration  of  opening  a  ballot  box  without
 breaking  the  seals  has  been  given  before
 the  Election  Commission ;

 (b)  if  so,  by  whom;  and
 c)  the  safeguards  that  have  been

 devised  to  make  ballot  box  absolutely
 tamper-proof ?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas)  (a)  No.

 (b)  Does  not  arise.

 (c)  I  understand  from  the  Election
 Commission  that  the  ballot  boxes  are  not
 tamperable  if  they  are  properly  closed
 and  sealed  according  to  its  instructions.
 The  instructions  for  closing

 an
 sealing

 the  ballot  boxes  have  recently  amplified  and
 made  clearer.  During  the  coming  month  the
 Election  Commission  will  also

 Be  arrang~
 ing  election  rehearsals  at  which  polling
 personnel  will  be  trained  to  apply  these
 instructions  properly.

 Shri  Kamath  :  During  and  after  the
 last  general  elections  were  complaints  and
 allegations  of  tampsring  with  ballot  boxes
 received  from  various  States,  and  if  so
 from  which  States,  and  were  those
 complaints  and  allegations  kept  in  view  and
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 Considered  seriously  before  these  new
 safeguards  were  devised  ?

 Shri  Biswas  :  As  a  matter  of  fact,
 loose  talk  had  gone  on  about  this  tampering
 business.

 Shri  A.  M.  Thomas:  Mainly  from
 defeated  candidates.

 Shri  Biswas  :  Actually  if  the  instruc-
 tions  which  were  given  by  the  Election
 Commissioner  had  been  followed,  there
 could  not  be  any  tampering.  It
 depends  on  whether  the  instructions  are
 carried  out  or  not.  For  that  purpose  elabo-
 rate  safeguards  are  being  taken  this  year.

 ri a  matter  of  fact,  at  four  centres  pilot
 elections—mok  elections  if  we  may
 them—are  being  organised.  One  has
 been  held  at  Agra.  Another  was  to  have
 been  held  yesterday  possibly  at  Bangalore,
 I  do  not  know  the  exact  place.  Others
 will  be  held.  The  Chief  electoral  officers
 from  the  different  States  will  be  required  to
 attend  these  pilot  elections.  Then  these
 electoral  officers  will  go  back  to  their  States
 and  hold  rehearsals.  After  the  last  dates
 of  nominations  are  over,  these  election
 officers  will  be  required  to  hold  such  re-
 hearsals  in

 every
 constituency,  and  thé

 polling  personnel,  not  only  the  polling
 personnel  but  the  candidates  and  their
 representative  will  be  all  invited  to  come
 and  watch  how  this  is  done,  how  the
 boxes  are  sealed  and  so  on,  To  guard
 against  any  possible  misadventure  on  their
 ae

 all  these  precautions  are  being

 Shri  Kamath:  Arising  out  of  the
 Minister’s  loose  talk—I  mean  the  expression
 used  by  him—is  the  Minister

 Mr.  Deputy-Speaker  :  The  question
 should  be  very  short  and  precise,  and  so
 will  be  the  answer.

 Shri  Kamath  :  Yes  Sir,  particularly
 the  answer.  Is  the  Minister  sure  that  in
 none  of  the  election  petitions  filed  during
 the  last  three  or  four  years  after
 the  general  elections,  the  allegations  of

 pra
 ring  were  proved,  not  even  in  a

 ingle  election  petition?
 Shri  Biswas  :  I  cannot  give  that

 assurance  because  I  do  not  know  how
 many  election  petitions  were  filed  in  which
 these  questions  were  raised.  So,  I  am
 not  going  to  venture  an  opinion,  but....

 Mr.  Deputy-Speaker  :  That  is  all,
 I  think.

 Shrimati  Tarkeshwari  Sinha
 In  answer  to  part  (a)  of  the  question,  the
 hon.  Minister  said  that  there  was  no  de-
 monstration  before  the  Election  Com-
 mission,  but  does  the  Minister  know
 that  almost  all  over  India,  perhaps  in  all
 the  important  newspapers  these  reports
 came  out,  and  whether  the  Government
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 cared  to  issue  contradictions  of  these
 reports,  so  that  public  opinion  may  not
 be  created  otherwise  ?

 Shri  Biswas  :  I  do  not  know  whether
 contradictions  were  issued  on  these  ques-
 tions,  but  what  I  do  know  is  this  that:
 every  effort  is  being  made  with
 the  co-operation  of  the  parties,  the  pros--
 pective  candidates  and  their  prospective
 agents,  to  make  sure  that  there  is  no  tamper--
 ing  at  all  or  no  breakage  of  these  ballot.
 boxes  and  so  forth.

 Shri  Tek  Chand  :  Was  a  single  alle--
 gation  as  to  the  defective  mechanism  of*
 the  ballot  boxes  ever  found  to  be  well
 founded  ?

 Shri  Biswas:  No,  Sir.

 Shri  M.  S.  Gurupadaswamy  =
 With  a  view  to  help  the  voters  to  choral the  candidates  of  their  choice,  will  the
 Government  or  the  Election  Commission.
 consider  fixing  the  photos  of  candidates.
 on  the  respective  boxes?

 Shri-  Biswas  :  No,  Sir.  There  is-
 no  such  proposal,

 Shri  Kamath  :  Is  the  hon.  Minister
 in  a  position  to  assure  the  House  that  the
 safeguards  referred  to  in  part  (c)  of  the
 question  that  have  been  now  devised  will
 make

 aK
 these  boxes,  to  use  the  expression

 of  his  predecessor  Dr.  Ambedkar,  fool-
 proof  and  _  knave-proof,  not  merely
 tamper-proof  ?

 Shri  Tek  Chand  :  But  not  allegation--
 proof,

 Shri  Biswas:  They  have  already  fool-
 proof,  knave-proof  and  proof  against~
 anything.

 Dr.  Rama  Rao  :  In  the  pilot  elec--
 tions  or  the  so-called  rehearsals,  is  the

 Ger  eruinent
 inviting  political  parties.

 Mr.  =  :  That  has.
 been  eee  peaker

 Houses  for  Scheduled  Castes/Tribes.
 in  Kerala

 *764.  Shri  L.  Eacharan  :  Will  the
 Minister  of  Home  Affairsjbe  pleased  to.
 State:

 (a)  the  amount  provided  to  Kerala
 State  as  grants  for  building  of  houses.
 for  Scheduled  Castes  and  Scheduled.
 Tribes  during  19565

 (0)  whether  the
 Singer

 be]  given. in  a  lump  sum  or  by  foorakmneats;  and.
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 (९)  what  percentage  of  money  spent in  building  of  houses  will  be  Central  Gov-
 ernment’s  =  shzre  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (  Shri  Datar  )  :  (a)
 and  (c)  <A  grant  of  Rs.  35,750/-  has
 been  given  to  the  erstwhile  Travancore-
 Cochin  Government  on  50:50  basis  for
 the  construction  of  Houses  for  Scheduled
 Tribes.  It  is  proposed  to  give  a  further
 grant  of  Rs.  45,000/-  for  this  purpose
 under  the  Centrally  Sponsored  programme
 eae

 will  be  entirely  financed  by  the
 entre.

 No  housing  scheme  for  Scheduled
 ‘Castes  for  the  current  financial  year  has
 so  far  been  received  from  the  State  Gov-
 -ermment.

 (b)  The  grants  will  be  paid  in
 ‘two  instalments.  The  first  instalment  in
 ‘respect  of  the  State  Plan  has  already  been
 ‘paid  with  the  issue  of  sanction.

 Shri  I.  Eacharan  :  May  I  know  the
 terms  and  conditions  to  be  satisfied  for
 the  giving  of  this  gramt?

 Shri  Datar  :  The  conditions  are  that
 tthe  schemes  have  to  be  approved  by  the
 ‘Central  Government,  and  fiity  per  cent
 of  the  charges  are  to  be  borne  by  the
 State  Government.

 Shri  Velayudhan  :  May  I  know ‘whether  the  plans  for  the  houses  are  given
 ‘by  Government  or  the  houses  can  be  built
 ‘by  the  allottees  themselves  according  to
 their  own  plans?

 Shri  Datar  :  There  are  a  number  of
 ‘plans.  Model  plans  have  been  prepared
 and  supplied  to  the  State  Governments.

 Shri  Punnoose  :  It  was  stated  that
 @  certain  amount  was  allotted  for  the
 Travancore-Cochin  State  during  the  last
 ‘year.  Was  that  amount  paid  ?  May  I
 also  «know  how  many  houses  were  con-
 structed?  Has  the  Minister  got  any
 Teport  about  it?

 Shri  Datar  :  Iam  not  ina  position
 to  give  that  information  at  present.

 Shri  Velayudhan  :  May  I  know  the
 amount  that  has  lapsed  in  respect  of  the
 housing  grants  for  these  communities
 during  the  last  year,  and  whether  that
 amount  is  being  carried  over  to  the  current
 “year?

 Shri  Datar  :  I  am  not  .ware  whether
 any  amount  had  lapsed  a:  all,  so  far  as
 Madras  Government  Were  concerned.

 Shri  I.  Eacharan:  May  I  know
 the  approximate  cost  of  each  house?

 Shri  Datar  :  It  may  be  either
 Rs.  ago,  or  Rs  500,  or  Rs.  750  or
 Ra.  1000.
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 घोर  को  सूचना  बने  वाली  घंटी

 +७६६.  श्री  रघुनाथ  सिह  :  क्‍या

 प्राकृतिक  संसाधन  ओर  वैज्ञानिक  गवेषणा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  इलाहाबाद
 के  जगदीश  प्रसाद  माथुर  नामक  व्यक्ति  ने
 चोर  की  सूचना  देने  वाली  एक  घंटी  का
 झ्राविष्कार  किया  है  ;  और

 (ख)  यदि  हां.  तो  इस  अविष्कार  की
 क्या  उपयोगिता  हैं  ?

 प्राकृतिक  संसाधन  मंत्री  (श्री  के०  दे०

 मालवीय)  :  (क)  जी  हां ।

 (ख)  रिपोर्ट  है  कि  यह  झ्राविष्कार  चोरों
 से  रक्षा  करने  के  लिये  लाभदायक  सिद्ध  होगा  ।

 Shri  Punnoose  :  It  is  a  very  important
 question.  May  we  have  the  answer  in
 English  ?

 Mr.  Deputy-Speaker  :  Yes.

 Shri  K.  D.  Malaviya  :  (a)  Yes,
 Sir.

 (b}  It  is  reported  that  the  invention
 will  prove  useful  for  safety  against  burglars.

 Shri  Tek  Chand:  May  I  know
 whether  this  burglar  alarm  is  an’  alarm  for
 the  burglar  or  for  the  householders  ?

 Mr.  Deputy-Speaker  :  Perhaps,  for
 both.

 Shri  K.  D.  Malaviya:  It  is  reported
 that  it  is  an  alarm  for  both.

 aft  रघुनाथ  सिंह  :  में  यह  जानता  चाहता

 हूं  कि  क्या  आपके  विभाग  ने  इस  नये  आविष्कार

 को  ऐग्जामिन  (परीक्षण)  किया  है  और  यदि

 हां  तो  इसको  कहां  तक  यूजफुल  (लाभदायक)
 पाया  है  और  इस  घंटी  की  कोस्ट  क्या  होगी  ?

 श्री  के०  दे”  मालवीय  :  हमारे  विभाग

 को  इसकी  सूचना  नहीं  हैँ  -  इस  घंटी  का  श्री

 जगदीश  प्रसाद  माथुर  ने  अपनी  व्यक्तिगत

 हैसियत  से  आविष्कार  किया  है  और  इस  प्रदान

 के  पूछने  के  बाद  यह  जानकारी  हासिल  की

 गई  थी  जो  मैं  ने  सभा  पटल  पर  रख  दी
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 sit  सिंहासन  सिह  :  क्या  सरकार  इन

 माथुर  साहब  को  कोई  इमदाद  दें  रही  है  और

 कपा  उस  प्राधिकार  का  उपयोग  करके  देश

 का  लाभ  कर  सकती  हैं  इस  पर  भी  क्या  सरकार

 ने  विचार  किया  है  ?

 उपाध्यक्ष  महोदय  :  भ्र भी  इस  तरह

 का  कोई  सवाल  नहीं  है  |  चूंकि  यह  सवाल  पाया

 था  इसलिए  उसके  मुताबिक  सिर्फ  यह  सूचना

 दी  गई है।

 श्री  के०  दे०  मालवीय  :  उन्होंने  स्वयं

 इसका  आविष्कार  किया  और  उसके  वास्ते

 सरकार  से  कोई  मदद  नहीं  मांगी  |

 श्री  कामत  :  इस  क्षेत्र  म  श्री  माथुर  का

 बूर्वानुभव  क्‍या  है  ?

 क्रि  के०  दे०  मालवीय  :  मुझे  कुछ  नहीं

 मालूम  ।

 Shri  Velayudhan  :/May  I  know
 how  many  of  these  alarms  have  been  put
 into  use  so  far,  and  whether  Government
 have  tested  these  alarms  and  are  comple-
 tely  satisfied  with  them?

 Shri  K.  D.  Malaviya  :  Government
 know  nothing  about  it,  nor  do  they
 make  any  claim  about  it.

 Rural  Credit

 +768.  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Fimance  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  2574  on  the  28th  May,
 I956  and  state:

 (a)  whether  the  Reserve  Bank  of  India
 has  since  finalised  the  plan  envisaging  a
 suitable  machinery  which  will  operate
 in  collaboration  with  the  Central  Govern-
 ment,  the  state  Governments  and  selec-
 ted  Co-operative  Institutions,  for  recurring
 investigation,  research  and  check  up  of
 the  credit  situation  in  the  rural  sector;  and

 (b)  if  so,  the  importance  features
 f

 The  Minister  of  Revenue  and
 Defence  (  Shri  A.  G Expenditure
 Guha  de  (a)  and  (b).  The  _  plan  refer-
 wed  to  is  not  yet  ready.  It  is  expected

 Committee.
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 Shri  Shree  Narayan  Das:  May
 I  know  the  reasons  forthe  delay  in  this
 matter?  Is  it  due  to  the  fact  that  the
 Rural  Cerdit  Wing  of  the  Reserve  Bank  of
 India  is  not  fully  manned?

 Shri  A.  C.  Guha:  I  do  not  think
 that  suggestion  is  correct  because  —  the
 Reserve  Bank  has  to  contact  the  State
 Governments,  the  different  co-operative
 societies  and  also  some  other  bodies  suclr
 as  the  research  institutes,  the  economic:
 bureaus  in  the  universities  and  soon.  It
 is  rather  an  eleborate  process  that  has  to  be
 gone  through  before  the  Reserve  Bank  can
 come  to  any  definite  decision.  I  think  the
 period  that  has  elapsed  is  not  also  so  long
 as  the  hon.  Member  seems  to  apprehend.
 The  plan  will  be  ready  by  early  next  year.

 Shrimati  Tarkeshwari  Sinha:
 Despite  the  best  efforts  of  the  Reserve
 Bank  of  India  and  Government  to  en-
 courage  rural  credit,  the  interest  rate
 charged  by  the  different  co-operative
 societies  is  still  beyond  the  capacity  of
 the  pocket  of  th

 aoe
 population.  May

 I  know  whether  "Government  propose  to
 lower  the  interest  rate  and  also  maintain
 a  uniform  interest  rate  all  over  the  country  है

 Shri  A.  C.  Guha  :  That  question has  nothing  to  do  with  this.  Anyhow,
 that  matter  is  always  engaging  the  at-
 tention  of  the  Reserve  Bank  and  tne  State
 Governments.  The  State  co-operative
 societies  are  to  effect  this  uniformity: of  rates.

 Shri  B.  K.  Das  :  How  many
 branches  of  the  State  Bank  of  India  have
 so  far  been  opened?

 Shri  A.  C.  Guha  :  That  is  outside:
 the  scope  of  this  question.

 Shrimati  Renu  Chakravartty:
 May  I  know  whether,  as  a  result  of  the
 setting  up  of  this  machinery  for  finding: out  what  the  position  of  the  actual  credit
 situation  in  the  rural  sector  is,  areas  which
 have  hardly  got  any  credit  institutions
 will  be  checked  up  and  compared  with
 those  that  have  comparatively  better  rural
 credit  facilities  ?

 Shri  A.  C.  Guha  :  If  the  hon.  Mem-
 ber  goes  through  the  relevant  para  of  the
 report  of  the  committee,  she  will  find  that
 it  will  make  a  general  survey  every  year  as.
 to  the  quantum  and  the  necessity  of  rural
 credit  and  other  relevant  aspects.  So,  any areas  wh:ch  have  not  been  covered  so  far
 will  also  come  within  the  purview  of  the
 annual  review.

 Shrimati  Renu  Chakravartty Will  it  be  done  on  the  basis  of  a  sampl
 survey  or  will  it  be  om  the  basis  of  th
 State  Governments  being  asked  to  unde
 wake  it  in  the  various  districts?



 927  Oral  Answers

 Shri  A.  C.  Guha  :  I  think  it  is
 rather  too  premature  to  make  any  definite
 answer.  It  will  have  to  be  left  to  the
 State  Governments.  The  State  Govern-
 mects  will  be  consulted.

 ri  L  N.  Mishra  :  One  of  _  the
 osmitimportant  recommendations  of  that

 tee  was  the  provisions  of  land
 mtgge  banks  in  rural  areas.  May  I

 aw  whether  any  concrete  steps  have
 een  taken  by  any  of  the  States  in  that
 direction  ?

 Shri  A  C.  Guha  :  That  is  complete-
 ly  outside  the  scope  of  this  question.

 Secondary  Education
 +

 +769.  Sardar  Akarpuri  !
 Sardar  Iqbal  Singh  :

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ad-
 ditional  grant  has  been  allocated  by  the
 Central  Government  to  the  Government
 of  Punjab  during  1956-57,  for.the  reorien-
 tation  of  Secondary  Education  ;

 (b)  if  so,  the  amount  thereof  (item-
 wise);  and

 (c)  the  reasons  for  this  additional
 grant  ?

 y  Minister  of
 Education  (  Dr.  K.  L.  Shrimali)  :
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  om  the  Table
 of  Lok  Sabha.  [See  Appendix  III,
 annexure  No.  80]

 (c)  The  grant  was  made  to  cover  fresh
 proposals  for  1956-57  and  for  mecting
 the  expenditure  on  proposals  sanctioned
 during  1955-56  for  which  no  amount
 was  actually  re

 सरदार  श्रकरपुरी  :  कया  में  जान  सकता

 हूं  कि  जिन  स्कूलों  को  यह  सहायता  दी  जाती

 हैं  उनके  सेलेक्शन  के  वास्ते  कोई  हिदायत
 सेंटर  से  जारी  होती  है  या  स्टेट  गवर्नमेंट  ही
 इसको  करती  है  ?

 डा०  काठ  ला०  श्री सालो  :  सेलेक्शन
 स्टेट  गवर्नमेंट  करती  है  V

 सरकार  झुरझुरी  :  क्‍या  में  जान  सकता

 हूं  कि  रुपया  लिये  जाने  के  बाद  केन्द्रीय  सरकार
 का  कोई  इंस्पैक्शन  उन  स्कूलों  के  मुताल्लिक
 होता  है  कि  वह  रुपया  ठीक  इस्तेमाल  होता
 कि  नद्दी  ?
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 Blo  का०  ला०  श्री मालों:  जिम्मेदारों
 तो  स्टेट  गवर्नमेंट  की  होती  है  लेकिन  कभी  कभी

 हमारे  अफसरान  भी  स्कूलों  में  देखने  के  वास्ते:
 जाते  हैं।

 Short  Notice  Question  and  Answer
 Lockouts  in  Jute  Mills

 _S.N.Q.  .  Shri  Ramananda  Das  :°
 Will  the  Minister  of  Labour  be  pleused
 to  state:

 (a)  whether  Government  are  aware  that
 some  Jute  Mills  namely  Meghna  Jute
 Mill,  Alexandra  Jute  Mills,  Weaverly  Jute
 Mills  and  other  Jute  Mills  in  the  Jagatdal
 Thana  of  24  Parganas  District  in  West
 Bengal  have  declared  lockouts  in  their  mills.
 for  the  last  three  weeks  and  more;

 (b)  if  so,  the  reasons  therefore;
 (c)  the  number  of  workers  affected’

 by  the  lockout;
 (d)  the  loss  of  tctal  wages  sufferred-

 by
 the

 workers  aad  the  loss  of  production;.
 an

 (e)  the  action  taken  by  Government  in.
 the  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali)  :  (a)  and  (b).  It  is  re-
 ported  by  the  State  Government  that  owing
 to  stoppage  of  work  by  workers  in  the
 Weaving  Departments,  the  managements
 of  the  Weaverly,  Alexandria  and  Meghna
 Jute  Mills  declared  lockouts  on  the  i2th,.
 agth  and  347th  October  ‘1956,  respectively..

 (c)  ‘10,000.

 (d)  Information  is  not  available.

 (e)  The  State  Government  conciliation
 machinery  helda  numberof  joint  meetings.
 with  the  parties  and  further  attempts  are
 being  made  to  arrive  at  a  settlement.

 Shri  Ramananda  Das  :  Is  it  a  fact
 that  since  the  establishment  of  jute  mills.
 in  West  Bengal,  only  one  Weaver  works.
 in  one  loom  and  the  introduction  of  two
 jooms  for  one  weaver  at  presentis  de  rimen—
 talto  health  and  life  of  the  workers?

 Shri  Abid  Ali:  Itis  a  fact  that  formerly
 there  was  one  worker  for  each  loom.  But
 since  the  Tribunal’s  award,  one  worker
 can  work  two  looms  and  get  higher  wage.
 But  it  is  not  compulsory  for  the  workers
 to  work  on  two  looms.  Even  the  employers
 are  not  making  it  compulsory  forthe  workers-
 to  work  on  two  looms.

 Shri  Ramananda  Das  :  May  I  know
 the  total  number  of  mandays  lost  by  this.
 lock-out  up  to  date?
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 Shri  Abid  Ali  :  That  information  is
 mot  available  at  present.

 Shri  Ramananda  Das  :  Will  the
 Minister  consider  the  possibility  of  nation-

 -alising  all  these  four  jute  mills  in  order  to
 #afeguard  the  interest  of  workers?

 Mr.  Deputy-Speaker  :  That  is  too
 wide  a  question.

 Shri  T.  B.  Vittal  Rao  :  May  I  know
 whether  the  Tribunal,  which  has  been  re-
 ferred  to  by  the  Minister,  did  go  into  the

 ‘question  of  work-load  also?
 Shri  Abid  Ali:  I  have  said  only  that

 जी  one  worker  is  made  to  work  on  two  looms,
 he  is  entitled  to  a  higher  wage.  But  again,

 ‘tthe  employers  are  not  making  it  compul-
 sory  for  a  worker  to  work  on  two  looms.
 Subsequently,  the  Chief  Minister  of  West
 Benga!  also  intervened  in  the  matter  and  it
 has  been  agreed  that  those  workers  who

 .are  willing  to  accept  the  proposition  of
 working  on  two  looms  may  do  so,  and  there
 should  be  no  retrenchment  without  the  pre-
 vious  permission  of  the  Government.  A

 ‘large  section  of  workers  is  prepared  to  resume
 work,  but  for  political  reasons,  a  particu-
 lar  party  is  intervening  and  making  it  im-
 possible  for  the  workers  to  resume~  work.

 Shri  Nambiar  :  An  answer  was  just
 now  given  saying  that  it  was  a  political
 party  or  parties  who  were  interested  in
 this.  May  I  know  what  steps  Government
 have  taken  to  go  into  the  question  of  which

 ‘are  the  parties  and  what  section  of  workers
 is  not  prepared  to  work,  and  the  reasons
 therefor  ?

 Shri  Abid  Ali  :  I  have  already  stated
 that  the  Government  have  done  all  that  they
 could  do.  The  conciliation  machinery
 has  been  helpful.  The  Chief  Minister
 himself  has  been  helpful  and  a  large  section
 of  workers  is  prepared  to  resume  work,

 but  a  particular  party  is  coming  in  the  way.
 Shri  Kamath  :  Name  the  party.
 Mr.  Deputy-Speaker  :  Have  Go-

 “wernment  or  the  officer  concerned  found
 out  which  is  the  party  responsible  for  this?

 Shri  Abid  Ali:  Yes,  it  is  the  Commu-
 nist  Party.  Because  they  insist,  I  mention

 जा  here.

 RITTEN  ANSWERS  TO  QUESTIONS
 Special  Police  Establishment

 *743.  Shri  Bhagwat  Jha  Azad  :
 -will  the  Minister  of  Home  Affaire  be
 pleased  to  state:

 (a)  how  far  Special  Police  Establishment
 has  been  able  to  secure  departmental  or
 other  punishment  for  the  Government

 “  लिखा
 for  various  lapses  since  July,  19563

 a
 (b)  whether  this  department  has  been

 sable  to  discover  any  bogus  firms  dealing
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 with  various  contracts  on  Government
 level  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  A
 statement  is  laid  on  the  Table  of  the  House.
 [See  Appendix  III  annexure  No.  Br].

 (b)  No.

 Transfer  of  Bank  Accounts  etc.  from
 akistan

 *744.  Shri  Bahadur  Singh  :  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  further  time  limit  was
 allowed  to  individuals  from  certain  spe-
 cified  areas  in  Pakistan  who  had  failed  to
 apply  for  transfer  of  their  accounts  from
 banks  within  the  prescribed  date;

 4b)  the  number  of  such  individuals
 who  availed  of  this  extension  of  time;
 and

 (९)  what  steps  have  been  taken  for
 redeeming  jewellery  and  other  valuables
 pledged  with  banks  in  Pakistan  by  evacuees  ?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha)  :
 (a)  and  (b).  The  question  of  extending
 the  time  is  under  consideration  in  consul-
 tation  with  the  Government  of  Pakistan.

 (c)  Subject  to  the  concurrence  of  the
 two  Governments,  it  was  recommended
 by  the  Joint  Implementation  Committee
 on  the  Indo-Pakistan  Banking  Agreement
 that  the  evacuees  might  be  given  the  option
 to  redeem  jewellery  and  other  valuables
 pledged  with  banks  within  three  months
 from  a  date  to  be  specified  by  mutual  agree-
 ment.  On  their  failure  to  do  so,  the  Cus-
 todian  of  Evacuee  Property  would  be  free
 to  dispose  of  the  pledged  articles  to  the  ex-
 tent  required  to  satisfy  the  banks’  claims,
 the  remaining  articles  being  transmitted
 to  evacuee  concerned.  The  Government
 of  India  have  conveyed  their  approval  of
 the  above  proposal  to  the  Government  of
 Pakistan,  and  their  acceptance  is  now
 awaited.

 Archaeological  Finds  in  Tamluk

 “747-  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  coins  and  other  articles
 found  as  a  result  of  archaeological  exca-
 vations  carried  on  in  Tamluk  in  the  district
 of  Midnapur,  West  Bengal  have  been  fully
 examined;

 (b)  if  so,  the  details  thereof;

 (c)  whether  the  excavations  indicate
 that  the  Chinese  travellers  Fa-Hein  and

 Benin  Teane
 studied  Buddhism

 Sanskrit  and  Tamluk;
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 (व)  whether  the  existing  Bargabhima
 Temple  at  Tamluk  has  some  Buddhistic
 and  other  architectures  of  old;  and

 (e)  whether  further  excavations  are
 to  be  conducted  there?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :(a)  Yes,  Sir.

 (b)  The  coins  and  other  finds  at  Tamluk
 revealed  four  cultural  periods  from  the
 neolithic  to  modern  times  with  occasional
 breaks.  Further  information  is  contained
 in  a  Department  of  Archaeology  Publication
 “Indian  Archaeology  954-55--A  Review”,
 a  copy  of  which  is  available  in  the  Parliament
 Library.

 i)  The  excavations  conducted  so  far
 by  the  Department  of  Archaeology  have
 not  thrown  any  light  on  this  point.

 (d)  The  construction  of  the  Bargabhima
 Temple  does  not  clearly  suggest  its  asso-
 ciation  with  Buddhism.  The  temple  is
 of  Orissan  style  of  architecture  and
 modelled  after  the  temple  at  Puri.

 (e)  No,  Sir.

 Geological  Survey

 _*75§2.  Shri  R.  P.  Garg  :  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to
 state:

 (a)  the  recommendations  made  after
 the  recent  survey  in  the  Jammu  and  Kashmir
 State  undertaken  by  the  Geological  Survey of  India;

 (b)  the  steps  taken  to  implement  them;
 an

 (c)  the  number  of  new  Geological  Survey
 of  India  offices  opened  in  the  country  in
 955-5§7  besides  the  one  at  Srinagar?

 The  Minister  of  Natural  Resources
 {Shri  K.  D.  Malaviya)  :  (a)  and  (b).
 Reports  on  the  recent  surveys  carried  out
 by  the  Geological  Survey  of  India  are  still
 under  preparation  and  samples  of  the  mine-
 rals  collected  recently  are  being  analysed.

 A  list  of  the  investigations  included
 in  the  Second  Five  Year  Plan  is  laid  on  the
 Table  of  the  House.  [See  Appendix  III
 annexure  No.  82]

 (c)  None.

 Corruption  in  Kerala  State

 "753+  Shri  Velayudhan  :  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 State:

 (a)  whether  it  is  afact  that  the  Govern-
 ment  of  India  have  sent  an  officer  to  investi-
 gate  into  the  malpractices  and  corruption in  the  Kerala  State  administrasion  ;  and
 50  L.S.D.—2.
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 (b)  if  so.  whether  he  has  submitted
 any  report  ?

 The  Minister  in  the  Ministry  of

 reamed
 Affairs  (Shri  Datar)  :  (a)  No

 F.

 (b)  Does  not  arise.

 Oil  in  Assam

 *755.  Dr.  Ram  Subhag  Singh  :  Will
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  itis  afact  that  the  probable
 reserves  of  oil  in  the  Naharkatiya  area  are
 enough  to  plan  a  production  of  about  2!
 million  tons  of  oil  per  year;

 (b)  if  so,  whether  the  plan  to  exploit
 these  oil  resources  has  been  finalized  ;

 (c)  whether  oil  finds  have  also  been
 discovered  in  Hugrijan  and  Moran  areas
 of  Assam;  and

 (d)  if  so,  the  estimated  quantity  of
 oil  reserves  in  those  areas.

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  (a)  Yes,  Sir.  It
 appears  likely  that  the  reserves  of  crude  oil
 in  Naharkatiya,  Hugrijan  and  Moran  areas
 are  sufficient  to  support  a  production  of
 24  million  tons  per  annum.

 (b)  The  formation  of  a  Rupee  Company
 for  production  of  oil  in  Assam  is  under
 consideration  of  Government.

 (c)  Yes,  Sir.

 (d)  A  separate  estimate  of  reseves  in
 Hugrijan  and  Moran  has  not  been  made.

 IL.  A.  §.  Recruitment

 *757.  Shri  Bheeka  Bhai  :  Will  the
 Minister  of  Home  Affairs  te  pleased
 to  refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  7620  on  the  335  August,  1956,
 andstatehowfarthe  proposals  for  promo-
 tionofState  Officer  to  I.A.5.  Cadre
 agianst  the  allotted  quota  to  each  State  have
 materialised  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  state-
 ment  giving  the  present

 po
 is  placea

 onthe  Table  of  the  House  [See  Appendix
 III,  annexure  No.  83]

 Insurance  Workers

 “759.  Pandit  D.  N.  Tiwary  :  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Insurance  workers  from  the
 State  of  Bihar  have  been  displaced  as  result
 of  reorganisation  ot  Insurance  business;
 and
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 (b)  if  so,  their  number  ?
 The  Minister  of  Revenue  and  Civil

 Expenditure  (Shri  M.  C.  Shah)  :  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Bhatinda  Fort

 *76  Shri  M.  [slamuddin  :
 7°5-)  Dr.  Ram  Subhag  Singh  :

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  “‘burj
 of  the  historic  Bhatinda  Fort  colla-
 psed  due  to  “earthquake  Shocks’’  on  the
 i2th  October,  19563  and

 (b)  whether  no  repairs  have  _  been
 undertaken  by  Government  since  it  was
 taken  over  from  the  Government  of  Pepsu  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  Yes,  Sir.  Two
 bastions  along  the  outer  faces  of  the  Fort
 collapsed,  one  completely  and  the  other
 partially,  during  October  7956  owing  to
 incessant  rains  and  earthquake  tremors

 (b)  A  sum  of  Rs.  1703/13/6,  was  spent
 on  the  repairs  and  maintenance  of  the  Fort
 after  the  Fort  was  taken  over  by  the  Union
 Department  of  Archaeology  in  ‘1951.

 Indian  Life  Insurance  Business  in
 akistan

 *767.  Shri  Shivananjappa:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Life
 Insurance  Corporation  of  India  will  not
 book  any  futher  life  Indsurance  business
 in  Pakistan.

 (b)  if  so,  the  reasons  thereof,  and

 (c)  whether  the  Corporation  will  con-
 tinue  to  serve  its  present  policy  holders  in
 Pakistan  ?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)  Yes
 Sir.

 (b)  On  the  ground  that  Pakistan  Insu-
 rance  Companies  would  not  be  able  hereafter
 to  transact  life  insurance  business  in  India,
 the  Pakistan  Government  has  cancelled  the
 registration  of  the  Indian  Life  Insurance
 Companies  which  were  operating  in  Pakis-
 tan,  with  effect  from  r-i0-956.  In  view
 of  this  position  the  Life  Insurance  Corpora
 tion  of  India  has  decided  not  to  seek  regis-
 tration  for  writing  new  business  in  Pakistan

 (c)  Yes.
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 World  Theatre  Conference

 *770.  Shri  Gadilingana  Gowd  :  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  first
 World  Theatre  Conference  was  held
 in  Bombay  in  the  first  week  of  November
 19563,  and

 (b)  the  subjects  dealt  with  by  the
 Conference  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  Yes,  Sir.

 (b)  Government  have  no  information.

 Composition  of  Delegations

 +नगा,  Shri  Wodeyar  :  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  has
 been  suggested  to  all  the  other  Ministries
 of  Government  to  include  Administrative
 Service  Officers  in  a  suitable  capacity  in
 delegations,  sent  abroad  by  them;  and

 (b)  if  so,  the  benefits  of  this  scheme  ?
 The  Minister  in  the  Ministry  of

 Home  Affairs  (Shri  Datar)  :  (a)  Yes

 (b)  The  scheme  provides  an  opportu-
 nity  to  the  Indian  Administrative  Service
 officers  to  widen  their  outlook  by  travel in  foreign  countries  and  to  gain  experience
 in  certain  fields  of  administration  at  no
 extra  cost  to  Government.

 Re-employment  of  Retired  Majors

 #772.  Shri  Buchikotaiah  :  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  how  many  retired  Majors  of  the
 Army  were  appointed  in  development
 works  during  the  last  six  months;  and

 (b)  the  nature  of  work  entrusted  to.
 them  ?

 e  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi)  :  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Scheduled  Class  Colony  at
 Kariampatti

 *773.  Shri  Balkrishnan  :  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state

 (a)  whether  any  amount  was  sanctioned
 for  the  construction  of  a  Scheduled  Class
 Colony  at  Kariampatti  village,  Palni  Taluk
 Madras  State;  and

 (b)  if  so.  the  amount  thereof  ?
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 The  Minister  in  the  Ministry  of

 ne
 Affairs  (Shri  Datar)  :  (a)  Yes,

 ir

 (b)  Rupees  ‘15,000/-

 Excise  Duty  on  Vegetable  Oils

 *774.  Shri  Tulsidas  :  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state  :

 (a)  whether  there  are  procedural
 difficulties  in  claiming  refund  of  excise
 duty  on  non-essential  vegetable  oils  expor-
 ted  out  of  India;

 (b)  if  so,  the  nature  of  the  difficulty;
 and

 {c)  the  steps  Government  propose
 to  take  in  the  matter  ?

 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  C.  Guha):
 (a)  and  (b).  It  has  been  represented  that
 certain  difficulties  are  being  experienced
 by  the  trade  in  claiming  rebate  of  excise
 duty  on  non-essential  vegetable  oils  chiefly
 relating  to  the  procedure  followed  to
 ensure  indentification  of  the  oil  presented
 for  export  with  the  oil  on  which  excise
 duty  had  actually  been  paid.

 (c)  Relaxations  have  been  already  made
 in  the  statutory  export  refund  procedure.
 As  a  long  te.m  solution  the  possibility
 of  evolving  a  simplified  procedure  doing
 avay  with  the  need  for  such  close  identi-
 ficition  is  bein™  active'y  explored.

 Central  Technical  Institute,  Kerala

 *775.  Shri  A,  M.  Thomas:  Will  the
 Minister  of  Education  be  plessed  to
 state:

 (a)  whether  any  steps  have  so  fat
 been  trken  to  set  up  the  Central  Tech-
 nical  Institute  provided  in  the  Second
 Five  Year  Plan  of  the  erstwhile  Tra-
 vancore-Cochi:  Government  ?

 (b)  the  total  amount  provided  for
 the  Scheme  during  the  Second  Five
 Year  Plan  Period;  and

 (©)  the  estimated  expenditure  for
 the  year  956-57?

 The  7
 Minister  of  Education

 (Dr.  K,  L.  Shrimali)  :  (a)  The  details  of
 the  scheme  are  bein  worked  out.

 (b)  Rs.  79  lahhs.

 (०)  Asumof  Rs.  9.5  lakhs  has  been
 provided  for  the  scheme  in  the  current  year’s
 budget.

 Nagarjunakonda  Sagar  Excavations
 *776.  ShriC.  R.  Chowdary  :  Will  the

 Minister  of  Education  be  pleased  to
 state  :

 (a)  the  total  amount  so  far  spent

 4  DECEMBER  956  Written  Answers  936

 pe
 excavations  of  Nagarjunakonda  Sagar; an

 (b)  whether  Government  will  lay on  the  Table  a  statement  showing  the
 result  of  excavations  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  The  following
 expenditure  has  been  incurred  since
 the  commencement  of  the  excavations  at
 Nagarjunakonda  :—

 Year  Amount  spent.
 Rs,

 1954-55  80,359
 1955-56  1,46,503,
 I956-57  —  1,81,900

 (upto  31/10/56)  TOTAL  4,08,762,

 (b)  The  information  is  available  in  the
 publication  of  the  Union  Department  of
 Archaeology  “Indian  Archa  ology  A-Review
 1955-56"  copies  of  which  ar  available  in
 the  Library  of  Parliament.

 Registration  of  Displaced  Persons  in
 Tripura

 *o77.  Shri  Biren  Dutt  :  Will  the
 Minister  «f  Home  Affairs  be  pleased  to
 state  :

 (a)  the  number  of  cases  in  which  the
 registration  of  displaced  persons  as  citizens
 in  Tripura,  has  been  refused  during  70956
 so  far;  and

 (b)  the  main  reasons  for  such  re-
 fusal  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  308
 upto  the  26th  November,  ‘1956.

 (b)  Ineligibility  for  registration  under
 the  provisions  of  the  Citizenship  Act,  19553
 and  the  Citizenship  Rules,  ‘1956,  made
 thereunder.

 Pension  Circulars

 *778.  Shri  P.  Ramaswamy  :  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  prin-
 ting  of  pension  circulars  under  the  Control-
 ler  General  of  Defence  Accounts  has  been
 abolished  and  the  technical  hands  absorbed
 in  other  than  the  jobs  they  are  qualified
 for;  and

 (b)  whether  it  is  also  a  fact  that  Govern-
 ment  propose  to  consicer  such  personnel
 for  suitable  vacancies  which  are  existing
 or  may  exist  in  other  departments  of  the
 Government  ?

 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  C.  Guha):
 (a)  The  printing  of  pension  circulars  was
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 abolished  in  ‘Ig§i.  The  printing  was
 done  by  private  printing  presses  on  con-
 tract.  So  no  technically  qualified  men  of
 the  Department  were  employed
 on  work  connected  with  the  printing  of
 these  circulars.  The  question  of  the
 absorption  of  technical  hands  in  some
 other  jobs  does  not,  therefore,  arise.

 (b)  Does  not  arise  in  view  of  the  posi-
 tion  explained  at  (a)  above.

 Multi-purpose  Schools  in  Bihar

 "7798  Shri  Deogam  :  Will  the  Minis-
 ter  of  Education  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 I65I  on  the  ith  September,  7956  and
 state:

 (a)  the  manner  in  which  the  grant
 of  Rs.  +37,02,188/-  sanctioned  to  the  Bihar
 Government  for  the  purpose  of  establi-
 shing  Multi-purpose  Schools  during  the
 First  Five  Year  Plan  period  was  spent  by
 them;

 (b)  whether  the  above  grant  was
 allowed  to  lapse;

 (c)  whether  detailed  proposals  have
 since  been  received  from  the  Bihar
 Government  for  establishing  such  Schools

 during
 the  Second  Five  Year  Plan  period; an

 _(d)  ifso,  the  amount  sanctioned  for
 this  purpose  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  to  (d).  A  statement
 is  placed  on  the  Table  of  Lok  Sabha  [See
 Appendix  III,  annexure  No.  84].

 Trainees  in  Basic  Training  College, Trichur

 *780.  Shri  Mathew  :  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  the  number  of  graduates  who
 are  undergoing  training  in  the  Post-gradu- ate  Basic  Training  College  at  Trichur  in
 Kerala  State  and  the  number  among  them
 who  are  receiving  any  stipend;

 (b)  whether  the  non-stipendiary  trai-
 nees  have  to  pay  any  tution  fee  and  if  so, the  amount;  and

 (c)  whether  the  trainees,  who  pass out  of  this  college  after  successfully
 completing  the  course  will  be  given  pre- ference  in  the  matter  of  appointments in  the  Government  Secondary  Schools  in
 the  State  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  48,  of  whom  36  are
 receving  stipend.
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 (b)  The  non-  stipendiary  trainees  have
 to  pay  the  following  fees  for  the  whole
 course  :—

 Regular  Fee  Rs.  I50/-
 Athletic  Fee  Rs.  4f-
 Health  Service  Fee  Re.  r/-
 (c)  The  question  is  under  considera-

 tion,

 Tribal  Students  in  Manipur

 "781,  Shri  Rishang  Keishing  :  Will
 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  3r026  on  the  ‘Bist  March,
 956  and  state:

 (a  whether  the  Manipur  Govern-
 ment  have  taken  any  action  so  far  regar-
 ding  the  exemption  of  the  school  fees  of
 the  Tribal  students:  and

 (b)  if  not,  the  reasons  therefor  ?
 The  Deputy  Minister  of  Education

 (Dr.  K.  L.  Shrimali)  :  (a)  Yes.

 (b)  Does  not  arise.

 Central  Overseas  Scholarships
 Scheme

 #782,  Shri  Veeraswamy  :  Will  the
 Minister  of  Education  be  pleased  to
 state  the  number  of  Scheduled  Castes
 among  34  candidates  selected  for  study
 abroad  under  the  Central  Overseas
 Scholarships  Scheme,  1957-58  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  One  only.

 Fertilizer  Factory,  Rourkela

 8
 Shri  T.  B.  Vittal  Rao  : 3  Shri  0.  con  Sharma  :

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  the  progress  made  up  to  the  end
 of  October,  956  in  the  matter  of  installa-
 tion  of  Fertiliser  Factory  at  Rourkela;

 (b)  when  the  plant  is  likely  to  go into  production;

 (c)  whether  the  order  for  the
 machinery  to  be  imported,  has  been
 placed;  and

 (d)  if  so,  the  firms  on  which  it  has
 been  placed  and  the  value  thereof?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T,  Krishnamachari)  :
 (a)  In  February,  I956  it  was  decided  that

 a  Fertilizer  Plant  be  sct  up  at  Rourkela  usi2g the  gases  from  the  Rourkela  Steel  Plant.
 A  firm  of  consultants  Messrs.  Bochako  of
 West  Germany  have  been  appointed  and
 have  been  asked  to  submit  their  Project
 Report  and  prepare  tender  specifications of  the  piant.  The  project  report  is  awaited.
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 (b)  to  (d).  Do  not  arise.

 Anthropological  Investigation  in
 Andamans

 +784.  Shri  Bhagwat  Jha  Azad  :  Will
 the  Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  7470०  on  the  27th  August,  7956  and
 state:

 (a)  whether  the  report  of  the  An-
 therpological  investigations  on  Andaman
 Islands  has  since  been  submittcd;  and

 (b)  if  so,  whether  any  investigations
 were  made  regarding  the  Andamans
 tribe  as  well  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  The  final  report
 regarding  the  investigations  has  not  yet
 been  received,  but  a  preliminary  account
 of  the  investigation  was  published  in
 January,  7952  in  the  Bulletin  of  the  Depart-
 ment  of  Anthropology,  Volume,  I,  copies
 of  which  are  available  in  the  Library  of
 Parliament.

 (b)  Government  are  not  aware  of  any
 such  tribe.

 Pakistan  Nationals

 *785.  Shri  Gidwani  :  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  tact  that  a  number
 of  Pakistan  Nationals  who  hold  Visas  issued
 to  them  by  Indian  High  Commissioner,
 refused  to  go  back  to  Pakistan  and  over-
 stayed  after  the  expiry  of  their  period;

 (b)  whether  it  is  a  fact  that  some  of
 them  approach  the  Indian  Courts  and
 obtain  injunctions  claiming  that  they  are
 Indian  Nationals;  and

 (c)  what  steps  Government  propose
 to  take  to  make  them  go  back  to  Pakistan ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  Yes.

 (b)  Yes.

 (c)  Necessary  legal  powers  are  being taken.

 Survey  of  Folk-Arts  and  Crafts

 *786.  Shri  Dabhi  :  Will  the  Minister
 for  Education  be  pleased  to  refter  to  the
 reply  given  to  Starred  Question  No.
 998  on  the  ith  September,  i956  and
 state:

 (a)  whether  the  report  on  the  survey work  done  tw  the  Lalit  Kala  Akadami  in
 West  Bengal  in  connection  with  folk-arts
 and  crafts  has  been  considered  by  Govern-
 ment;  and
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 (b)  if  so.  the  main  recermerdation
 contained  in  the  report  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  The  prepara- tion  of the  report  has  not  yet  been  completed.

 (b)  Does  not  arise.

 UNESCO  Conference

 17876  Shri  Velayudhan  :  Will  the
 Minister  of  Education  be  pleased  to
 lay  a  statement  on  the  Table  showing  :

 (a)  the  number  of  officials  in  the  vari-
 ous  categories  recruited  by  Ciovernment
 for  the  U.  N.  E.  Ss.  C.  O.  Conference;
 and

 (b)  whether  there  was  any  Board  to
 select  them  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :(a)  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  ITI,  annexure  No.  85].

 (b)  Yes,  Sir,  except  in  the  case  of  some
 Gazetted  officers  who  were  appointed
 either  by  promotion  or  by  transfer  from
 within  the  Ministry  or  other  offices.

 I.  A.  F.  Research  Wing

 *788.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Defence  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  research
 wing  has  been  organised  for  the  bene-
 fit  of  the  Indian  Air  Force;  and

 (b)  if  so,  the  estimated  expenditure
 thereon  for  the  year  1956-57  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi)  :  (a)  and  (b),  No  Re-
 search  Wing  as  such  has  been  crganised  in
 the  I.  A.  F.  There  is  a  small  cell  of  the
 Defence  Science  Organisation  in  Air  Head-
 quarters  working  on  _  scientific  problems
 of  interest  to  the  Air  Force.  The  esti-
 mated  expenditure  in  regard  to  the  stafi
 for  the  year  1956-57  is  Rs.  34,400/-,

 Backward  Classes  Commission
 Report

 Dr.  Ram  Subhag  :
 “789.  {Shri  Ramachandra  Reddi  :

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  some  mzmbers  of  the  Back-
 ward  Classes  Commission  have  questioned
 the  propriety  of  inclusion  in  the  report  of
 a  note  by  the  Commission’s  Chairman;
 and

 (b)  if  so,  what  is  the  Government’s
 decision  in  that  regard  ?
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 e  Minister  in  the  Ministry  of
 Homa  Affairs  (Shri  Datar)  :  (a)  and  (b).
 The  reference  is  presumably  to  the  matter
 which  is  found  at  pages  i—xxxiii  in  Volume
 I  of  the  Report  of  the  Backward  Classes
 Commission  and  is  referred  to  inthe  table
 of  Contents  as  “Forwarding  Baa

 of  the
 Chairman”.  It  is  neither  a  Note  included

 yn  the  Report  as  an  integral  part  thereof,
 gor  even  a  Foreword  to  ee

 Report;  on
 the  other  hand,  it  is  manifestly  a  letter  of
 the  Chairman  of  the  Commission  to  the
 President  enclosing  a  copy  of  the  Report
 and  has  been  treated  by  the  Governmem
 of  India  as  such.

 विदेशी  शासकों  को  मूर्तियां

 Foo,  श्री  भक्त  दर्शन  :  क्‍या  गृह
 कार्य  मंत्री  ३१  जुलाई  १६५६  के  तारांकित

 प्रश्न  संख्या  ५२८  के  उत्तर  के  सम्बन्ध  में  यह

 बताने  की  कृपा  करेंगे  कि  संघीय  राज्य  क्षेत्रों  में

 सार्वजनिक  स्थानों  से  विदेशी  शासकों  की

 मूर्तियों  को  हटाने  के  बारे  में  इस  बीच  क्या

 प्रगति  हुई  है  ?

 गृह-कार्य  मंत्रालय  से  मंत्री  (श्री  दातार)  :

 पिछले  चार  महीनों  में  कोई  प्रगति  नहीं  हुई  है  t

 State  Social  Welfare  Advisory  Boards

 9791.  Shri  A.  K.  Gopalan:  Will  the
 Minist2r  of  Education  be  pleased  to  state:

 (a)  the  term  of  membership  of  the  State
 Social  Welfare  Adivsory  Boards  ;

 (b)  how  many  State  Social  Welfare
 Advisory  Boards  were  reconstituted  in
 1955-56  5

 (c)  whether  the  accounts  of  these  State
 and  Central  Social  Welfare  Boards  are
 audited  by  Government  yearly  ;  and

 (d)  if  so,  whether  Government  will  lay
 the  audit  report  for  the  last  four  years  on  the
 Table  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  House.  [See
 Appendix  ITI,  annexure  No.  86].

 History  of  Freedom  Movement

 #792,  Shri  S.  C.  Samanta  : 792.  ५  Shri  Shivananjappa  ;

 Will  the  Minister  of  Education
 be  pleased  to  refer  to  the  replies  given

 4  DECEMBER  956  Written  Answers  942

 to  Starred  Question  No.  7267  on  the  22nd
 August,  956  and  state  ;

 (a)  whether  all  the  mater‘als  for  the
 History  of  Freedom  Movement  up  to  799
 have  been  collected  and  catalogucd  accord-
 ing  to  the  target  dates  :

 (b)  ifso,  when  itis  going  to  be  pudlished  ;
 (c)  the  progress  made  with  regard  to

 the  third  phase  ;  and

 (d)  the  amount  spent  on  different  heads
 after  August  .956  (month  by  month)  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  to  (0),  Astatement
 is  laid  on  the  Table  of  the  House.  [See
 Appendix  II,  annexure  No.  87].

 Enquiry  into  Kalka  Firing

 *793.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 State  :

 (a)  whether  the  enquiry  against  the
 police  officers  responsible  for  the  firing  on
 the  railwaymen  at  Kalka  has  been  com-
 pleted  ;

 (b)  if  so,  the  findings  of  the  enquiry,
 and

 (०)  the  steps  taken  to  implement  the
 findings  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  and  (७).
 A  statement  is  laid  on  the  Table  of  the
 House  showing  the  terms  of  reference  of  the
 Commission  of  Inquiry  appointed  by  the
 Government  of  Punjab  and  its  findings.
 {See  Appendix  III,  annexure  No.  88].

 (c)  This  is  a  matter  for  the  Government
 of  Punjab.

 Delegations  sent  Abroad

 *794.  Shri  R.  P.  Garg:  Will  the
 Minister  of  Education  be  pleased  to  state:

 (a)  the  number  of  official  delegations,
 cultural  or  otherwise  sponsored  by  his
 Ministry,  that  were  sent  abroad  during
 7956  so  far  ;

 (b)  the  purpose  for  which  these  delega-
 tions  were  sent  and  the  countries  which  they
 visited  ;  and

 (c)  the  total  expenditure  incurred  on
 these  delegations  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  House  [See
 Appendix  III,  annexure  No.  89].
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 Delegation  of  Educationists  to
 '  U.3.S.R.

 #795.  Shri  Shivananjappa  :  Will  the
 Minis.cr  of  Education  be  plzased  to  state:

 (a)  whether  the  Government  spon-
 sored  delegation  of  Indian  Educationists
 have  come  back  afcer  studying  the  Soviet
 system  of  education  ;

 (b)  if  so,  waetier  they  have  submitted
 48  repori  to  the  Government  about  their
 impressions  of  tne  Soviet  system  of  educa-
 tion  ;  aad

 (९)  the  main  fea.ures  of  their  report  ?

 The  Deputy  Minister  of  Education
 {Dr.  K.  L.  Shrimali):  (a)  Yes.

 (b)  Not  so  far.

 (c)  Does  not  arise.

 National  Flag
 *796.  Shri  Shree  Narayan  Das  :

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  :

 (a)  whether  the  question  of  preparation
 of  National  Flag  of  standard  size  and  colour

 ‘woven  into  one  texture  has  been  considered
 by  Government  ;  and

 (b)  if  so,  the  nature  of  decision  taken  in
 this  respect  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  Yes.

 (b)  Government  do  not  propose  to  make
 any  change  in  the  present  mode  of  prepara-
 tion  of  the  National  Flag.

 Aligarh  University  Engineering
 College

 *797.  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Education  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Government  have  sanctioned  recently  a

 pars
 for  further  expansion  of  the  Aligarh

 Iniversity  Engineering  College  ;  and

 (b)  if  so,  the  details  of  the  expansion
 schemes  to  be  covered  by  this  grant  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  and  (0).  A  statement
 giving  the  requisite  information  is  laid  on
 the  Table  of  Lok  Sabha.  [See  Appendix
 THI,  annexyre  No.  go].

 Basic  Training  Schools  in  Kerala

 *798.  Shri  A.  M.  Thomas  :  Will  the
 Minister  of  Education  be  pleased  to  state  :

 (a)  whether  the  Central  Government
 has  contributed  its  quota  to  the  Kerala

 4  DECEMBER  956  Written  Answers  944

 Government  for  running  the  basic  training schools  ;

 b),  the  number  of  training  schools  that
 are  being  run  in  the  erstwhile  Travancore- Cochin  area  of  Kerala  ;

 |
 (c)  whether  these  schools  are  equipped or  training  purposes  ;  and

 (d)  whether  it  is  a  fact  that  all  the  teacher
 pupils  are  not  given  free  accommodation
 within  the  precincts  of  these  Institutions  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  Yes,  Sir.

 (b)  17  basic  training  schools  (12  conti-
 nued  from  1955-56  and  §  started  during
 1956-57).

 (c)  Yes,  Sir.

 (d)  A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  III,  annexure
 No.  gi].

 National  Atlas

 (  Thakur  Jugal  Kishore  Sinha  :
 *799./  Babu  Ramnarayan  Singh  :

 }  Shri  Kamath  :
 _  Shri  Deogam  ;

 Willthe  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 State  :

 (a)  the  break-up  of  the  estimated  cost
 of  preparation  of  the  ational  Atlas;  and

 (b)  how  much  money  has  so  far  been
 spent  and  what  progress  has  been  made  in
 its  preparation  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  0.  Malaviya):  (a)  and  (b).  A
 statement  giving  the  required  information
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  S-519/56).

 Oil

 *Z00.  Shri  M.  Islamuddin  :  Will  the
 Minister  of  Natural  Resources
 Scientific  Research  be  pleased  to  state  :

 (a)  whether  India  hopes  to  be  self-
 sufficient  in  oil  in  future;  and

 (b)  if  so,  by  what  time  ?

 The  Minister  of  Natural  Resourcee
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  it  is  too  early  to  say.

 Welfare  Extension  Projects  in
 Kerala

 *gor.  Shri  I.  Eacharan  :  Will  the
 Minister  of  Education  be  pleased  to  state  :

 (a)  the  number  of  Welfare  Extension
 Projects  allotted  ty  the  Central  Socia

 LJ
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 Welfare  Board  for  Kerala  State  for  the
 Second  Five  Year  Plan  period  ;  and

 (b)  the  criterion  adopted  for  distribution
 of  these  projects  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  Fifteen.

 (b)  On  an  average  three  welfare  Exten-
 sion  Projects  are  proposed  to  be  started  per
 district  during  the  Second  Plan  period.

 Purchase  of  Jeeps

 *802.  Shri  Kamath:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 3637  on  the  ith  September,  7956  and  state
 what  further  progress  has  been  made  in
 the  proceedings  against  the  four  defendants
 connected  with  the  purchase  of  Jeeps  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  According  to  our
 solicitor’s  report,  the  defendants  have  been
 pressed  to  deliver  their  defences.  Their
 applications  for  further  time  to  deliver
 defences  have  been  granted  until  3rd  De-
 cember  I956.

 ~
 Community  Organisers  and  Social

 Workers

 *803.  Shri  Deogam  :  Will  the  Minis
 ter  of  Education  be  pleased  to  refer  to  the
 replies  given  to  Starred  Questions  Nos.
 I686  on  the  24th  December  ‘1954,  and
 I40I  on  the  23rd  March,  19553,  and  Uns-
 starred  Question  No.  7466  on  the  25th
 April,  3956  and  state  :

 (a)  whether  the  information  regarding
 the  training  of  Community  Organisers  and
 Social  Workers  has  since  been  collected  ;  and

 (b)  if  so,  the  details  thereof  ?

 The  Deputy  Minister  of  Education
 Dr.  K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  assurances  given  in  reply  to
 the  question  No.  १686  answered  on  (24-12-54,
 and  question  No.  I40I  answered  on  23-3-55
 have  already  been  fulfilled.  A  statement
 giving  the  requisite  information  relating  to
 Question  No.  3466  answered  on  25-4-56
 is  laid  on  the  Table  of  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  92].

 Indian  Council  of  Cultural  Relations

 Sardar  Iqbal  Singh  : *804.  4  Sardar  Akarpuri  :

 Will  the  Minister  of  Education  be
 pleased  to  lay  a  statement  on  the  Table
 showing  :

 (a)  the  amount  given  to  the  Indian
 Council  of  Cultural  Relations  in  1954-555

 1955-56,  1956-57 (So  far)  ;  and
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 (b)  the  main  activities  of  this  organisa-
 tion  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :

 Year  Amount
 (a)  7954-55  Rs.  2,00,000-.

 I955-56  Rs.  2,85,000-.
 I956-57  Rs.  2,00,000  (till

 November,  1956).

 (b)  Exchange  of  eminent  ~  scholars,
 savant  and  students,  maintenance  of  chairs
 of  Indology  in  foreign  Universities,  appoint-
 ment  of  cultural  lecturers  and  teachers  of
 Hindi  abroad,  presentation  of  books  and
 films  about  India,  reception  and  entertain-
 ment  of  distinguished  visitors  from  abroad.

 Mubarak  Shah  Gate,  Delhi

 *805.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Education  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  South
 Delhi  Municipal  Committee  has  sought
 the  permission  of  the  Departrzent  of
 Archaeology  for  demolishing  the  Mubarak

 shah
 Gate  in  Kotla  Mubarakpur,  Delhi;

 an

 (b)  if  so,  the  decision  taken  thereon  ?

 The  Deputy  Minister  of  Education
 (Dr.  «K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 I.  A.  S.  Recruitment

 *806  Shri  Gidwani  : *  Shri  Gadilingana  Gowd  :

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  separate  marks  are
 allotted  for  written  test  and
 personality  test  for  regular  examination  for
 TAS.  and  IF.S.  ;

 (b)  whether  it  isa  fact  that  no  marks
 have  been  allotted  for  personality  test  for

 car  Special
 Emergency  recruitment  for

 L.A.S.

 (c)  if  so,  the  reasons  therefor  ?

 The  Minister  in  the  Ministry

 aad
 Home  Affairs  (Shri  Datar)  :  (a)

 es.

 (b)  Yes.

 (c)  The  scheme  of  selection  for  the
 Special  recruitment  to  the  I.  A.  S.  is
 entirely  different  from  that  for  the  annual
 recruitment  to  that  Service.  Unlike  in
 the  case  of  the  regular  recruitment  there
 is  no  comprehensive  written  examination



 947  Written  Answers

 to  testthe  comparative  merits  of  the  can-
 didates.  A  simple  written  test  of  two
 papers  has  been  prescribed  for  the  Spe-
 cial  Recruitment  and  is  intended  largely
 for  the  purpose  of  selecting  candidates
 for  the  final  interview.  The  final  selec-
 tions  for  the  Services  will  be  on  the  com-
 parative  assessment  made  by  the  Selec-
 tion  Board  on  the  basis  of  the  Interview.

 Steel  Board

 *807.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Iron  and  Steel  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Quesffon  No.  79I  on  the  20th
 August,  .956  and  state.

 (a)  whether  the  proposal  to  set  up
 a  Steel  Board  toco-ordinate  the  work
 of  all  the  three  steel  plants  in  the
 Public  Sector  has  since  been  consider-
 ed  ;  and

 (b)  if  so,  what*will  be  the  consti-
 tution  of  the  Steel  Board?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnama-
 ehari)  :  (a),  and  (b).  The  question
 of  co-ordination  of  the  work  of  the  three
 steel  plants  is  under  consideration.  The
 constitution  of  Steel  Board  isnot  needed
 for  this  purpose.

 दिल्‍ली  में  प्रात्मह॒त्या  कों  घटनाएं

 *eon,  Sto  रास  सुभग  सिंह  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 बेरोजगारी  के  कारण  गत  वर्ष  दिल्‍ली  में
 कितने  व्यक्तियों  ने  आत्महत्या  की  ?

 गह-कार्य  मंत्रालय  में  मंत्रो  (श्री  दातार)  :
 सात  |

 Cut  in  Privy  Purses

 *809,  Shri  Bheekha  Bhai  :  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state.

 (a)  the  names  of  princes  and  rulers
 who  have  agreed  to  voluntary  cuts
 in  their  privy  purses  in.  pursuance  of
 the  appeal  issued  by  the  Prime  Minis-
 ter  ;  and

 (b)  the  amount
 ed  as  voluntary  cuts  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (b).  Some  Rulers  have  approved  of  the
 idea  of  using  some  part  of  their  privy
 purse  amounts  for  development  purposes
 in  their  States.  Many  of  them  have

 already  surrender-
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 subscribed  to  the  National  plan  Loan.
 The  matter  is  still  under  correspondence
 with  the  rulers  and  the  whole  question is  under  consideration,

 शारीरिक  शिक्षा  का  विकास

 (श्री  भक्त  दर्शन  :

 *oQo.  *  सरदार  इकबाल  सिंह  :
 सरदार  अकरपुरी

 न
 क्या  शिक्षा  मंत्री  २२  अगस्त  १६५६  के

 तारांकित  प्रदान  संख्या  १२७८  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 x
 (a)  द्वितीय  पंचवर्षोषः  योजना  के

 अन्तर्गत  शारीरिक  शिक्षा  के  विकास  का

 विस्तृत  कार्यक्रम  तैयार  करने  के  लिये  जिस
 उप-समिति  की  नियुक्ति  की  गई  थी  क्‍या
 उसने  अपनी  रिपोर्ट  पेश  कर  दी  है  ;

 (ख)  यदि  हां  तो  क्या  रिपोर्ट  की
 एक  प्रति  टेबल  पर  रखी  जायगी  >  और

 (ग)  सरकार  ने  उस  पर  क्या  निर्णय
 किये  ?

 शिक्षा  उपमंत्री  (डा०  Ho  Ho  दास)  :

 (क)  जी  हां ।

 (ख)  और  (ग),  शारीरिक  शिक्षा  तथा
 मनोरंजन  के  केन्द्रीय  सलाहकार  बोर्ड  को
 जिसने  उप-समिति  को  नियुक्त  किया  है
 प्रतिवेदन  प्रस्तुत  किया  जायेगा  और  जब  बोर्ड
 अपने  प्रस्ताव  प्रस्तुत  करेगा  तो  सरकार  उस
 पर  आवश्यक  कार्यवाही  करेगी  |

 Practical  Training  Stipends  Scheme

 *8rr.  Shri  M.  Islamuddin  :  Will  the
 Minsister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  starred
 Question  No.  7736  or.  4th  September,
 7956  and  state  :

 (a)  the  number  of  hostels  thai  are
 being  or  are  proposed  to  be  cons-
 tructed  for  trairees  of  Practical
 Training  Stipends  Scheme  during  the
 year  ‘1956-57  ?  and
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 (b)  the  names  of.  the  places  where
 they  are  being  constructed  or  proposed
 to  be  constructed  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  (a)  and  (b).  During
 the  current  year,it  is  proposedto  provide
 hostel  accommodation  for  I60—200  tra-
 inees.  The  number  of  hostel  units  to  be
 constructed  and  their  location  are  under
 consideration.

 Sulphur  Deposits

 *B12,  Sardar  Iqbal  Singh  : 12
 *\  Sardar  Akarpuri  :

 Will  the  Minister  of  Natural
 Resources  and  Scientific  Research  be
 pleased  to  state  whether  steps  have  b  en  or
 are  being  taken  to  exploit  the  sulphur
 deposits  found  in  Kangra  district
 in  Punjab  हे

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  No  economic
 deposits  of  sulphur  have  so  far  been
 reported  in  Kangra  district.  However,
 investigation  of  sulphur  occurrences  in
 this  area  his  been  includeo>  in
 in  the  programme  of  the  Geological  survey
 of  India  for  the  Second  five  year  plan.

 Taj  Mahal

 ‘559.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Education  be  pleased  to
 state.

 (a)  the  amount  spent  on  the  main-
 tenance  of  the  Taj  Mahal,  Agra  during
 ‘1955-56  3  and

 (b)  the  amount  propose  to  be  spent
 during  1956-57  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  Rs.73,884/-

 (b)  Rs.  73,084/-
 Qutab  Minar

 560.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Education  be  pleased  to
 state  :

 (a)  the  amount  spent  on  the  main-
 tenance  of  the  Qutab  Minar  during
 1955-565  and

 (b)  the  amount  proposed  to  be
 spent  during  I956-57  ?

 The  Deputy  Minister  of  Education
 @r.  M.  M.  Das)  :  (a)  and  (b).  A  sum  of Rs.  7,793  was  spent  during  1955-565,  and a  sum  of  Rs.  6,702  is  proposed  to  be  spent
 during  1956-57  on  the  Qutab  Minar  and  the
 group  of  monuments  situated  in  the
 tected  area  aroundit.  It  is  not  possible  to
 give  the  exact  expenditure  incurred  on
 Qutab  Minar  exclusively.
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 Diploma  Institutions  in  Punjab

 61  Shri  Ram  Krishan: 56  4  Shri  D.  C.  Sharma:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to
 the  Unstarred  Question  No.  1178  on  the
 3st  August,  4956  and  state:

 (a)  whether  Government  has  finalised
 the  scheme  for  opening  of  new  diploma
 institutions  in  Punjab  during  the  Second
 Five  Year  Plan;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  Not  yet

 (b)  Does  not  arise.

 Tax  Evasion

 562.  Shri  Ram  Krishan :  Will  the
 Minister  of  Finance  pleased  to  state  :

 (a)  the  number  of  cases  of  tax  evasion
 during  the  current  year  detected  by
 Government  ;  and

 (b)  the  action  taken  by  Government
 in  such  cases  ?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  The  information  is  not  available  fiom
 any  published  records  or  compiled  statis-
 tics.  If  it  were  to  be  compiled,  it  would  be
 necessary  to  make  a  reference  to  every Income-tax  Officer  all  over  India  and  the
 labour  involved  would  not  be  commensurate
 with  the  results  likely  to  be  achieved  by
 gathering  this  information.

 (b)  Section  §4  of  the  Income-tax  Act
 precludes  disclosure  of  such  information.
 Generally  where  concealment  is  detected,
 ae

 is  eligible  under  section  28  of  the
 come-tax  Act  which  may  extend  upto

 Bia  times  of  the  tax  evaded.

 Appointment  of  Geologists  and
 Geophysicists

 (563.  Shri  Ram  Krishan:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  part  (b)  of
 Unstarred  Question  No.  67  on  the  I8th
 July  7956  and  state;

 ;  (a)  5
 whether  selection  of  candidates

 ‘or  posts  of  Aprrentice  Geologists and  Geophysicists  has  been  finalised  ;  and

 (b)  if  so,  the  names  of  the  selected
 andidates,  University-wise  ?
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 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  Statements  showing  the  names  of
 the  selected  candidates  University-wise
 are  laid  on  the  Table  of  the  House.  [See
 Appendix  III  annexure  No.  93).

 Gold  Smuggling

 564.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Finance  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  444  on  the  28th  July,  956  and  state  ;

 (a)  the  action  taken  against  the
 smugglers  who  were  involved  in  gold

 Smuggling
 worth  rupees  four  lakhs  ;

 (b)  the  punishment  awarded  ?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  The  total  quantity  of  gold
 seized  was  confiscated.  The  3rd  and  4th
 Engineer  namely  Joyson  and  Paterson  from
 whom  the  gold  was  seized,  were  arrested
 under  section  773  of  the  Sea  Customs
 Act  and  prosecuted  under  section  23  of
 the  Foreign  Exchange  Regulation  Act  and
 section  167(81)  of  the  Sea  Customs  Act
 before  the  Chief  Presidency  Magistrate
 Bombay.  Both  the  accused  were  found

 ilty  and  sentenced  to  imprisonment  and
 fine  as  stated  below  :
 Joyson—(i)  One  year’s  Rigorous  Imprison-

 ment  and  a  fine  of  Rs.  ‘1,000/-,
 In  default  four  months’  R.I.
 under  the  F.E.R.  Act.

 (ii)  One  year’s  R.I.  under  the
 Sea  Customs  Act.  Both  the
 sentences  to  run  concurrently.

 Paterson—(i)  Nine  month’s  R.I.  and  a  fine
 of  Rs.  500/-,  In  default  two
 months’  R.JI.  under  the  F.E.R.
 Act.
 (ii)  Nine  months’  R.J.  under
 the  Sea  Customs  Act.  Both

 i
 entences  to  run  concurren-

 y.

 Study  of  Taxation  System  Abroad

 565.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Fimance  be  pleased  to
 tefer  to  the  reply  given  to  Starred
 Question  No.  395  on  the  28th  July  and
 State  :

 (a)  whether  the  team  of  experts
 sent  to  U.S.A.  and  other  countries  to
 study  the  system  of  taxes  on  wealth,
 capital  and  pains  and  other  taxes  have
 since  submitted  the  report  ;

 (b)  the  main  recommendations  con-
 tained  in  the  report  ;  and

 (c)  the  extent  to  which  the  recom-
 mendations  have  been  accepted  by  the
 Government  ?
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 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  No.  Out  of  the  three  officers  sent
 abroad  only  one  has  returned  to  India
 very  recently,  The  other  two  are  expected back  shortly.

 (b)  and  (c).  The  Officers  were  sent  to
 U.S.A.  and  other  countries  to  study direct  tax  systems  of  those  countries  so  thet
 the  knowledge  so  gained  may  be  mace  use
 of.  They  are  not  expected  to  make
 commendations  as  such  for  acceptanc: of  Government.

 Teaching  of  Geology

 no
 Shri  Hem  Raj:  Wili  the

 inister  of  Education  be  pleased  to
 state  :

 (a)  the  mames  of  the  _  institutions,
 where  facilities  for  the  teaching  of  Geology
 exist  in  the  colleges  and  universities  and
 upto  what  standard  ;

 (b)  whether  the  Government  have
 any  scheme  to  expand  and  upgrade  any

 of  these  institutions  in  view  of  the  expanding
 exploitation  of  the  Natural  Resources
 of  the  country  during  the  Second  Five
 Year  Plan  period  ;

 (c)  the  financial  assistance  which  Central
 Government  gives  to  the  States  for
 the  expansion  of  the  science  of  Geology  ;

 (d)  whether  any  representations  have
 been  received  from  the  public  organisations
 of  Punjab  for  affording  help  to  such
 institutions  ;  and

 (e)  if  so,  the  action  taken  thereon  ?
 The  Deputy  Minister  of  Education

 (Dr.  M.  M.  Das):  (a)  to  (e.  A  statement
 giving  the  required  information  is  laid
 on  the  Table  of  the  House  [See  Appendix
 III,  annexure  No.  94].

 Survey  of  Archaeological  Sites
 in  Afghanistan

 67  {Shri  Bahadur  Singh  :
 ‘507.  |  Shri  Bhagwat  Jha  Azad  :

 Will  the  Minister  of  Education  be
 pleased  to  state  whether  it  is  a  fact  that
 28  proposal  was  sent  by  the  British  Academy
 for  a  joint  survey  of  sites  in  Bacteria  (Balkh)
 in  Afghanistan  ?

 The  Deputy  Minister  of  Education
 r.  M.  M.  Das):  No  formal  proposal

 @  such  a  joint  survey  has  been  received
 from  the  British  Acaderry.  It  was  how-
 ever,  informally  mentioned  to  the  Prime
 Minister,  when  he  was  in  England  last,
 that  some  joint  excavation  work  might  be
 done.  There  was  no  question  of  a  joint
 survey  or  exploraticn.
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 Tourists’  Visas

 568  Shri  Krishnacharya  Joshi  :
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  :

 (a)  the  total  number  of  tourists’  v!sas
 issued  by  Indian  Representatives  abroad
 after  the  simplification  of  the  procedure
 or

 year  uptil  the  end  of  October,  956  ;

 (b)  the  names  of  countries  from  which
 the  foreigners  came  to  India  during  the
 samme  period ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  and  (b).
 A_  statement  giving  the  information  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  III  annexure  No.  95).

 Insurance  Corporation  Employees

 +  569.  Shri  Barman:  Will  the nister  of  Finance  be  pleased  to  state  :

 (a)  the  number  of  employees  in  the {nsurance  Corporation,  grade-wisa,  at present  ;  and

 (b)  the  number  of  Scheduled  Caste and  Scheduled  Tribe  employees  amongst them  ?

 The  Minister  of  Finance  a  Iron and  Steel  (Shri  T.  T.  Krishnamachari): (a)  and  (b).  The  required  information  is not  at  present  available  because  the  process of  classification  of  all  the  employees  of the  Life  Insurance  Corporation  into  separate grades  has  not  yet  been  completed.

 Migration  from  Pakistan-held
 Kashmir  Area

 Shri  D.  C.  Sharma:
 570.  Sardar  Iqbal  Singh:

 Sardar  Akarpuri:
 Will  the  Minister  of  Home  Affairs be  pleased  to  state:

 (a)  whether  People  are  still  migrat- ing  from  Pakistan-held  Kashmir  area to  the  State  of  Jammu  and  Kashmir;
 (b)  if  so,  the  to

 who  have
 and

 fa  tal  number  of  persons
 migrated  during  7956  so  far  H

 (c)  the  steps  taken  by  Go to  rehabilitate  then  ?  y  verniment

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  to  (c). The  information  is  awaited  from  the Jammu  and  Kashmir  Government.  It Will  be  placed  on  the  Table  of  the  House when  received

 4  DECEMBER  956  Written  Answers  954.

 Socio-economic  Survey

 ‘S71.  Shri  Gidwani:  Will  the  Mi..is—
 ter  of  Education  be  pleased  tu  scate  :

 (a)  whether  any  Socio-economic
 survey  of  the  Delhi  University  Post-
 Graduate  Students  residing  in  the  Gwyes
 Hall,  was  carried  out  in  April,  7956  ;

 (b)  the  number  of  students  interro-
 gated  ;  and

 (c)  the  result  of  the  survey  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  Yes,  Sir,  The
 Survey  was  carried  out  by  Shri  Ashish
 Bose,  a  Research  Fellow  at  the  Delhi  School
 of  Economics  on  his  own  initiative  while
 he  was  the  President  of  the  Gwyer  Hall
 Union.

 (b)  There  was  no  interrogation  of
 students.  Out  of  93  students  residing
 in  the  Gwyer  Hall  at  the  time  of  survey,
 69  replied  to  the  questionnaire.

 (c)  The  result  of  the  survey  has  been
 summarised  in  these  words  :

 “A  young  man  who  spends  about
 Rs,  200  per  month  while  a  student  naturally
 views  with  concern  the  prospect  of  getting
 a  job  worth  Rs.  300-350  per  month  (when
 for  accommodation  alone  he  will  have
 to  spend  Rs.  60-100  in  a  place  like  Delhi;
 and  if  he  gets  married  he  will  have  to  face
 a  life  of  poverty)  and  he  shudders  at  the
 thought  of  not  getting  a  job  at  all.  The
 result  is  that  frustration  greets  most  of  the
 young  men  when  they  leave  the  University.
 No  wonder  they  want  to  promlong  their
 stay  there  as  long  as  possible  and  are
 always  on  the  lookout  for  a  scholarship
 to  go  abroad.”’

 Gypsum

 S72.  Shri  Bansal:  Will  the  Minister
 of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state  what  is
 the  estimated  quantity  of  gypsum  deposits
 in  Uttar  Pradesh  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  About  two  lakh
 tons.

 LA.F.  Dakota  Crash

 §73-  Shri  Gidwani:  Will  the
 Minister  of  Defence  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  an  Indian
 Air  Force  Dakota  crashed  a  mile  and
 half  away  from  Bhuj  aerodrome  on  the
 2nd  October,  7956  and  all  the  occupants
 were  killed  ;

 (b)  if  so,  whether  Government  have enquired  into  the  accident  ;  and
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 (c)  whether  instructions  were  issued
 from  the  Control  Office  against  the  Plane’s
 taking  off  from  the  field  owing  to  prevailing
 weather  conditions  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  Yes.

 (b)  and  (c)  Yes,  a  Court  of  Inquiry
 has  been  ordered  but  the  proceedings  have
 not  yet  been  finalised.

 Tours  Abroad  by  Officers

 ‘574.  Shri  Velayudhan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  number  of  I.C.S.  Officers
 sent  on  tour  abroad  on  official  business
 between  the  ist  February  and  the  3Ist
 August,  7956  ;  and

 (b)  whether  the  Ministries  sent  Officers
 other  than  the  I.C.S.  Officers  also  abroad
 for  official  purposes  during  this  period  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  and  (b).
 The  information  is  being  collected  and  will
 be  laid  on  the  table  of  the  House.

 Re-insurance  Corporation

 ‘S75=  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Finance  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  1165  on  the  i7th  August,  19565  and
 state  :

 (a)  whether  the  Re-insurance  Cor-
 poration  has  since  been  set  up  ;  and

 (b)  if  so.  its  main  features  ?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 da)  No  Sir,  necessary  preliminaries  are  still
 being  completed.

 (b)  The  main  features  of  the  Corpora-
 tion  when  set  up  will  be  :—

 (i)  The  registered  office  of  the
 Corporation  will  be  located
 at  Bombay.

 (ii)  Its  authorised  capital  will  be
 Rs.  70  crores  divided  into  one
 lakh  shares  of  Rs.  ‘1000/~
 each.  The  issued  capital  will
 be  Rs.  2,50,00,000/-  of  which
 80%  will  be  subscribed  by

 «Indian  insurers  carrying  on
 general  insurance  business  in
 India  according  to  the  size
 of  each  insurer.

 Giii)  The  number  of  directors  will
 be  twelve,  of  which  2  will
 represent  foreign  insurance
 interests.
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 (iv)  Every  member  will  compul-
 sorily  cede  to  the  Corporation
 an  agreed  percentage  of  its
 direct  premium  income  in
 India  during  the  year.

 Civilians  in  Defence  Services

 mize
 Shri  dD  C.  Sharma:  Will  the

 nister  of  Defence  be  pleased  to  state  ;

 .  (a)  how  many  civilian  personnel  recru-
 ited  during  the  War  in  the  Defence  Services
 have  been  made  permanent  or  quasi-
 Permanent  during  7956  so  far;  and

 (b)  how  many  of  them  do  not  belong
 to  either  of  the  categories  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 All  India  Educational  Service

 Mi
 ‘577+  Shri  D.  C.  Sharma:  Will  the
 nister  of  Education  be  pleased  to

 refer  to  the  reply  given  to  Starred  Question
 No.  254  on  the  22nd  August,  1956,  and
 state  further  progress  made  with  regard
 to  the  introduction  of  the  All  India  Educa-
 tional  Service  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  Replies  since
 received  from  the  larger  States  are  not
 generally  favourable  to  the  proposal  to  set
 up  an  All  India  Educational  Service.  A
 modified  scheme  is  now  under  the  consider-
 ation  of  the  Ministry.  As  soon  as  the
 details  regarding  recruitment,  scales  of
 pay,  etc.  have  been  worked  out,  it  will
 be  sent  to  the  State  Govts.  for  their
 comments.

 Central  Reference  Library

 578.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Education  be  pleased  to
 Stale  :

 (a)  whether  Government  propose  to
 establish  a  Central  Reference  Library
 in  Delhi  ;

 (b)  if  so,  whether  the  plan  for  the
 same  has  been  prepared  ,  and

 (c)  the  cost  involved’  in  working  out
 that  plan  ?  ‘

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  Yes.

 (b)  Yes.

 eo)  Rs.  50  Lakhs  during  the  2nd  Five
 Year  Plan.



 957  Written  Answers

 Central  Institute  for  Training  of
 Librarians

 579.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Education  be  pleased  to
 state  :

 (a)  whether  there  is  any  ‘  proposal
 to  set  up  Central  Institute  for  train-
 ing  of  Librarians  in  the  country  ;

 (b)  if  so,  when  and  where  that  ins-
 titution  is  likely  to  be  set  up  ;  and

 (c)  the  estimated  cost  of  setting  up
 of  the  Institution  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  to  (०).  The  matter
 is  still  under  consideration.

 Pay  Scale  of  Tehsildars

 580.  Shri  Dasaratha  Deb:  Will
 the  Minister  of  Home  Affairs  be  pleased
 to  state  :

 (ay  whether  the  pay-scale  of  Tehsildars
 of  Tripura  is  very  low  as  compared  with
 other  services  of  similar  category  ;  and

 (b)  if  so,  whether  Government  con-
 template  revision  of  the  scales  of  pay
 of  the  employees  of  Tehsil  offices  in
 near  future  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  The
 duties  of  a  Tehsiliar  in  Tripura  correspond
 to  that  of  a  Patwari  in  other  States.  His
 main  duties  are  (i)  collection  of  land
 revenue  and  (2)  submission  of  statistical
 information  as  and  when  called  for  from
 him.  His  pay  scale  wiz.  Rs.  50-I-68-2-80
 is,  therefore,  not  lower  as  compared  with
 the  pay  scales  of  officials  performing  the
 same  duties  in  other  States.  For  instance,
 the  pay  scale  of  a  Patwari  in  Rajasthan  is
 Rs.  40-I-§0-2-60,

 (b)  Does  not  arise  so  far  as  Tehsildar
 is  concerned.  With  regard  to  employees
 of  Tehsil  office,  there  is  no  such  proposal.

 Company  Law

 ‘581.  Shri  M.Islamuddin:  Will  the
 Minister  of  Fimance  be  pleased  to  state  :

 (a)  whether  the  cases  of  violation  of
 the  amended  Company  Law  have  been
 investigated  by  Government  ;  and

 (b)  if  so,  the  general  nature  of  violations  ?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  Since  ist  April,  1956,  there
 have  been  six  cases  involving  appointment
 of  Inspectors  under  sections  235  and  237 of  the  Companies  Act,  mainly  relating  to
 complaints  about  non-observance  of  the
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 provisions  of  the  pre-existing  Act.  From
 the  commencement  of  the  new  Act,  it  has
 been  noticed  that  most  companies  have  taken
 care  to  comply  with  the  law.  The  approxi-
 mate  number  of  companies  against  which
 complaints  have  been  filed  in  court  for
 failure  to  submit  the  annual  returns  to
 the  Registrars.and  other  routine  defaults,
 as  reported  by  the  Registrars,  comes  to
 i02,  from  Ist  April  to  end  of  October,
 ‘1956.

 Ban  on  Double  Riding  on  Bicycles
 in  Manipur

 582.  Shri  Rishanp  Keishing:  W'll  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Chief  Commissioner
 of  Manipur  has  testricted  double  ridirg  on
 a  bicrele  from  the  morth  of  Sentemher,
 I95€  and  the  offenders  are  being  punished
 under  section  279  of  I.P.C.:

 (b)  if  80,  the  number  of  cases  registered
 ard  fines  realised  so  far;

 (९)  how  far  the  order  of  the  Chief  Com-
 missioner  of  Maripur  has  ercreached  vpon
 the  jurisdiction  of  the  Imphel  Municipelity:
 and

 (dy  the  sneciel  reasors  for  which  the
 Chief  Commissioner  has  taken  this  action  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):(2)  The  Chicf
 Commissioner,  Manipur  has  issued
 no  orders  restrictirg  couble  —  ridita
 on  cycles.  Offenders  have,  howeve:  been
 prosecuted  unde:  section  270  cf  I.P.C.

 (0)  Between  July  7956  and  roth  Novem-
 ber  1956,  ह।  cases  were  regic!rred  ard  sent

 up  for  tris]  urder  secticr  279  of  ILP.C.  ty  the
 pelice.  Of  these.  two  ended  in  conviction
 and  79  are  pending  im  courts.  The  fincs
 reelised  so  far  amourts  to  Rs.  40!-

 (ec)  and  (d).  Donot  arise.

 Diamond  Industry

 _583.  Shri  B.  S.  Murthy:  W'll  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  steps  taken  to  improve  the
 diamond  industry  at  Wajrakaroor  in  Andhra;.

 (b)  the  amount  of  annual  output;  and
 (c)  the  quality  of  diamonds  found there  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  Preli-
 minary  investigations  for  diamonds in  Andhra  hav:  been  conducted  by
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 the  Indian  Bureau  of  Mines.  Further  in-
 vestigations  have  been  included  in  the  pro-

 grammes  of  the  Indian  Bureau  of  Mines  and
 the  Geological  Survey  of  India  for  the  Se-
 cond  Five  Year  Plan.

 (b)  The  output  is  confined  to  a  few
 Pieces  which  are  cecasionally  picked  up
 after  rains.

 (ce)  Quality  varies  from  flawless  to  frac-
 tured  varictics,

 फौजी  लारियों  को  भिडन्त

 शद,  श्री  रघुनाथ  सिह  :  क्‍या  प्रति-
 का  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  हूँ  कि  १४  नवम्बर

 १६५६  को  पठानकोट-डलहौजी  राजपथ  के

 तुनहाटी  स्थान  पर  दो  फौजी  लारियां  आपस
 में  लड़  गईं  और  जिसके  परिणामस्वरूप  &
 सैनिक  तत्काल  मर  गये  तथा  अनेक  घायल

 हुये  ;  और

 (ख)  यदि  हां,  तो  उसका  विवरण
 क्‍या  है?

 प्रतिरक्षा  संगठन  मंत्री  (श्री  त्यागी)  :

 (क)  जी  हां  १४  नवम्बर  १६५६  को

 बकलोह-सठानकोट  राजपथ  पर  दो  फौजी
 लारियां  आपस  में  भिड़  गई  जिसके  परिणाम-
 स्वरूप  ८  व्यक्ति  मर  गये  (३  घटनास्थल  पर
 और  ५४  इसके  पश्चात  हस्पताल  में)  और  इनके
 अतिरिक्त  १४  घायल  हुए  |

 (ख)  १४  नवम्बर  १६५६  को  फौजी
 लारियों  का  एक  दल  जवान  और  युद्धसामग्री
 लिए  प्रशिक्षण  के  लिए  जा  रहा  था  |  बकलोह-
 पठानकोट  राजपथ  के  ३/१  मील-निशान  के

 मोड़  पर  पहुंचते  पहुंचते  एक  लारी  जिसमें

 कुछ  युद्धसामग्री  थी  दूसरी  लारी  से  टकरा

 गई  |  दोनों  लारियां  बिलकुल  टूट  गई ।

 हताहतों  का  ब्योरा  इस  प्रकार  है  :--

 मरे  हुओं
 की  संख्या  :  LE VR-UK  को

 ३  व्यक्ति  घटनास्थल  पर  मरे  1

 BV RI-UE  को  ३  व्यक्ति  सैनिक

 अस्पताल  में  बकलोह  में  मरे  |
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 १५-११-५६  को  २  व्यक्ति  सैनिक

 हस्पताल  बकलोह  में  मरे  |

 कुल  संख्या  :  ८

 घायल  व्यक्तियों  की  संख्या  :  १४  व्यक्ति

 बुरी  तरह  घायल  हुए  ।

 हताहतों  की  कुल  संख्या  :  २२

 दुर्घटना  के  कारणों  और  उसके  विस्तार
 की  छानबीन  के  लिए  एक  कोर्ट  आफ  इन्क्वायरी
 हो  रही  है  ।

 Mines  in  Punjab  etc.
 Sardar  Iqbal  Singh: 585.  {  Sardar  Akarpuri:

 Will  the  Minister  of  Natural
 Resources  and  Scientific  Research  be
 Pleased  to  state:

 (a)  the  number  of  manganese,  iron,
 copper  and  zinc  mines  in  Purjab  and  Hima-
 chal  Pradesh;

 (b)  name  of  the  places  where  these
 mines  are  situated  ;  a

 (ट)  whether  these  mines  जाएं  working
 and  if  not  reasons  therefor  ;  and

 (d)  steps  taken  by  Governmert  for-the
 developmen:  of  these  mines  ?

 The  Minister  of  Natural  Resources
 (Shri  K,.  D,  Malaviya):  (a)

 Punjab  Icon  Ore—2
 Copper—I

 Himachal  Pradesh—Nil.
 (b)  Iron  Ore—Beharipur  and  Dharcholi

 in  Mohendragarh  District.
 Ccpper—Padhan  in  Kohistan.

 (c)  and  (d).  Both  the  iron  ore  mines  are
 being  werked.  The  copper  mine  was  closed
 on  the  r4th  May,  ‘1952.  Further  informa-
 tion  is  being  collected  and  will  be  placed
 before  the  House.

 Income-tax

 86  Sardar  Iqbal  Singh: 58©.4  Sardar  Akarpuri:
 Will  the  Minister  of  Finance  be  pleased

 to  state:

 (a)  the  amount  of  Income-tax  realised
 from  Ferozepore  District  during  the  years
 I952-§3  tO  I955-563

 (b)  the  amounts  realised  fiom  persons
 falling  under  the  various  income  groups
 during  this  period;  and

 (c)  the  number  of  cascs  in  which  rea-
 lization  of  income-tax  is  pending  at  presert  %
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 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 (a)  the  amount  of  [ncom:-tax  realised  from
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 Ferozzpur  District  during  the  years  1952-53
 to  I955-56  was:

 (Rupees  in  lakhs)

 I952-53  ‘TQS3-54,  ‘1954-55,  1955-56

 5  Iq  8933,  II‘  2I  I3°72

 (b)  the  amounts  realised  from  personsfalling  under  the  various  incone-groups  during  the
 Period  was:

 (Rupees  in  lakhs)

 T952-S3  -9§3-54  ‘1954-55  —-  1955-56

 Assessees  with  Business  income  over  Rs.
 (25.000/-  2°28  2°89  5-78  775

 Assessees  with  Business  income  from  Rs.
 TO,000!=  to  Rs,  2६  ,000/-  I-36  2°85  2°73  3°23

 Assessees  with  Business  income  from
 5,000/-  to  Rs.  r9,000/-  .  0°89  I-7Fl  I°94  I-72

 Other  cascs  with  Business  income  below  Rs.
 5,000!-  o-  48  or  53  O53  O04

 Salary,  Froperty  and  Dividend“  income  cases:  O16.  O35  0-23  0°08

 TOTAL  5°I7  8-33  Ir+2I_  I3°72

 fe)  the  number  of  cases  in  which  realisation  of  income-tax  is  pending  at  present  is:

 Scholarships  to  ‘Other  Backward
 Classes’  Candidates

 Shri  M.  Islamuddin:
 587.4  Shri  Ramachandra  Reddi:

 (Shri  N.  R.  Muniswami:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to  Uns-
 tarred  Question  No,  7323  on  4th  September.
 1956.  and  state:

 (a)  whether  the  selection  of  ‘Other
 Backward  Classes’  candidates  for  scholar-
 ships  has  been  finalised  for  all  the  States
 and  the  payments  made  accordingly;  and

 (b)  if  not,  the  reasons  therefor  ?
 The  Deputy  Minister  of  Education

 (Dr.  K.  L.  Shrimali}:  (a)  and  (b).  The
 selection  of  ‘Other  Backward  Classes’  can-
 didates.  has  not  yet  been  finalized.  The
 matter  is  under  consideretion.

 Houses  for  Scheduled  Castes

 588.  Shri  L  Eacharan:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state  :

 (a)  the  number  of  acres  of  land  ac-
 quired  as  per,  the  scheme  sanctioned  in

 I952-53  ‘1953-54  ‘1954-55,  1955-56

 524  504  7063  7043

 i949  by  the  Madras  Government  to  give

 iS
 per  cent.  of  house  sites  to  Scheduled

 stes  who  have  no  house  sites  of  their
 own  in  Malabar  District;  and

 (b)  the  reasons  for  mot  completing
 those  schemes  of  work  since  the  last  seven
 years?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the  House
 in  due  course.

 Medium  of  Instructions  in  Tribal
 Areas

 ०  J  Shri  Deogram  :
 59°-)  Shri  Bheekha  Bhai:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  ‘I4I5”  on  the  23rd
 March,  ‘19555  regarding  tribal  langu-
 ages  as  medium  of  instruction  in  tri-
 bal  areas  and  state  :

 (a)  the  names  of  the  States  which
 did  not  reply  when  original  reference
 was  made  to  them  ;
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 (b)  whether  the  States  concerned
 have  now  replied  when  a_  further
 reference  was  made  to  them  regard-
 ing  eMcouraging  various  tribal  langu-
 ages  as  the  medium  of  instruction  in
 Primary  Schools  and  the  publication
 of  text  books  in  tribal  languages  ;

 (c)  the  names  of  States  which  have
 taken  steps  to  encourage  the  education
 of  tribal  children  through  the  medium
 of  tribal  languages  ;

 (d)  names  of  tribal  languages  so  en-
 couraged  by  each  State  ;  andg

 (e)  the  amount  of  money  samction-
 ad  by  Central  Government  for  each
 of  the  above  languages  (separately)
 during  1956-57  so  far?

 The  D
 cpaty

 Minister  of.  Education
 r.  M.  Das):  (a)  Bihar,  Bombay,
 adras,  Orissa,  Punjab,  Madhya  Bharat

 Rajasthan  and  Andhra.

 (b)  Yes,  Sir.

 (c)  and  (d).  A  statement  is  laid  on  the
 Table  of  Lok  Sabha.

 (e)  Ministry  of  Education  have  no
 scheme  for  the  encouragement  of  such  lan-
 guages.  The  matter  concerns  the  State
 Government.

 Statement
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 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.T.  Krishnamachar'):

 ५
 and  (b).  A  statement  is  laid  on  the

 able  of  the  House.

 Statement

 No.  of  cases  registered  173
 No.  of  cases  disposed  of  50

 Amount  of duty  collected

 Tobacco

 Serdar  Iqbal  Singh:
 592.  {Sander  Akarpuri  :

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 35245559

 (a)  the  area  of  land  in  the  district
 of  Ferozepore  in  the  Punjab  brought
 under  tobacco  cultivation  during  the
 years  I95I-52  to  I955-56  each  year  sep-
 arately  ;  and

 (b)  the  total  amount  realised  from
 excise  duty  on  tobacco  during  these
 years  separately  ?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.T.  Krishnamachari)  :
 (a)  and  (b).  The  area  and  the  total  re~
 venue  realised  during  the  period  are  as
 follows

 Name  of  the  |  Names  of  the  Tribal  Lan-  Year  Acreage  Amount
 State  guage  of  Duty

 pier
 Rs. iL  Bihar  Santhali,  Ho,  Oraon,  Mun-

 dari  and  Kharia.  IQ5I-52  fa  #  97,000
 2.  Madhya  Bhilli.  ‘1952-  T  ‘T,O4,,

 Bharee
 952-53  90  64,924

 ‘1953-  vr  2  8
 3.  Punjab  Bodhi.

 953-54  7  3095791
 ‘T9S4=  I99  2,06,4IT

 4.  Hyderabad  Goni  and  Banzara.  ५०४०  =

 I955-56  80  2454I,867

 Estate-  Duty  Cases  in  Punjab

 Sardar  Iqbal  Singh: SEP  {  Sardar  Ma  tarputl  :

 Will  the  Minister  of  Finance  be
 Pleased  to  state  :

 (a)  the  total  number  of  estate  duty
 cases  registered  upto  the  ‘Bist  October,
 1956,  in  Punjab  ;

 ©)
 the  number  of  cases  disposed  of

 and  the  amount  collected  thereftom?

 50  L.S.D.—3.

 Mao-Maram  Government  High  Schoo);
 pur

 (593-  Shri  Rishang  Keishing  :  Will  the
 Minister  of  Education  be  pleased  to  state  :

 9
 when  the  Mao-Maram  Government

 High  School  at  Tadobi  was  taken  over  by
 Government  of  Manipur  ;

 (b)  the  number  of  qualified  graduate
 teachers  who  are  working  in  the  school  at
 present  ;



 965  Written  Answers

 __(c)  whether  it  is  a  fact  that  classes  are
 either  amalgamated  or  let  off  every  day  for
 want  of  teachers  ;  and

 (d)  the  steps  taken  by  Government  to
 appoint  the  required  number  of  graduate
 teachers  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M,  Das)  :  (a)  to  (de  The  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Nomadic  Tribes

 |  Sardar  Iqbal  Singh:
 5940)  Sardar  Akarpuri  :
 Will  the  Minister  of  Home  Affairs  be

 pleased  to  state  :

 (a)  whether  the  Central  Government
 have  given  any  aid  to  the  Punjab  Govern-
 ment  for  the  settlement  of  nomadic  tribes:;
 and

 (b)  if  so,  the  amount  and  the  ature thereof?
 The  Minister  in  the  Ministry  of

 Home  Affairs  (Shri  Datar)  :  (a)  and  (b).
 The  Central  Government  have  not  given
 any  grants  to  the  Government  of  Punjab
 specifically  for  the  settlement  of  nomadic
 tribes.  Those  nomadic  tribes  that  are  in-
 cluded  in  the  lists  of  Other  Backward
 Classes  maintained  by  the  State  Govern-
 ment.  will  be  eligible  for  the  benefits  of  the
 schemes  !Ncluded  in  their  2nd  Five  Year
 fer  the  Welfare  of  Other  Backward
 Classes.  The  Government  of  India  have
 given  a  grant-in-aid  of  Rs.  2.18.000!-  to  the
 Government  of  Punjab  this  year  for  the
 implementation  of  the  following  combined
 schemes  for  the  welfare  of  Scheduled  Castes
 and  Other  Backward  Classes  of  which  the
 Nomadic  tribes  will  get  their  due  share  :
 Sl.  Name  of  the  Scheme  Amount
 No,  of  grant-

 in-aid  in
 rupees.

 I.  Wells  :  30,000
 2.  Housing  *  1,20,000
 3.  Community  Centres.  42,000
 4.  Training  in  Mills  and

 Factories  .  :  19,000
 ‘Se  Fublicity  7,000,

 ToTaL  2,418,000,
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 Company  Law  Department

 Sardar  Iqbal  Singh: 595.  {  Sardar  Akarpuri:

 Will  the  Minister  of  Finance  be  pleased
 to  state  :

 (a)  whether  the  Company  Law  Depart-
 ment  has  given  anv  instructions  to  non-
 evacuee  companies  for  the  distribution  of
 dividend  ;  and

 (b)  if  so,  the  nature  thereof  ?

 The  Minister  of  Finance  and  Iron
 and  Steel  (Shri  T.  T.  Krishnamachari)  :
 fa)  and  (b).  Yes,  Sir.

 A  copy  of  the  Press  Note,  which  the
 Department  of  Company  Law  Administra-

 .tion  issued  on  the  77th  August,  1956;  to-
 gether  with  a  copy  of  the  Press  Note  dated
 the  Ist  November,  ‘19555  issued  by  the
 Ministry  of  Rehabilitation.  is  laid  on  the
 Table  of  the  House.  [See  Appendix  ITT,
 annexure  No.  96].

 Class  IV  Staff  in  Central
 Secretariat

 Shri  Gopi  Ram:
 *s96.4  Shri  Naval  Prabhakar  :

 Shri  Bahadur  Singh  :

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  :

 (a)  whether  itisa  fact  that  Government
 have  recently  issued  a  sixth  panel  for
 promotion  of  permanent  Grade  IV  Staff
 of  Central  Secretariat  Service  to  Section
 Officers  (Grade  ITT)  ;  and

 (b)  if  so,  how  many  officers  are  there  in
 the  list  who  belong  to  the  Scheduled  Castes
 and  who  have  been  promoted  as  Section
 Officers  ?

 The  Minister  in  the  Ministry  of

 Home
 Affairs  (Shri  Datar):  (a)  Yes,

 T.

 (b)  There  are  two  officers  belonging  to
 the  Scheduled  Castes.  Both  of  them  have
 already  been  appointed  as  Section  Officers.
 The  cases  of  two  other  officers  belonging
 to  the  Scheduled  Castes  are  under  considera-
 tion,
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 (Part  Il—Proceedings  other  than  Questions  and

 Answers)
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 LOK  SABHA  ५

 Tuesday,  4th  December,  1956,

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mx.  Derury-Sreaxer  in  the  Chair]
 ‘QUESTIONS  AND  ANSWERS

 (See  Part  7)

 2.03  hrs.
 PAPER  LAID  ON  THE  TABLE

 Wicu  Court  Jupces  (Part  A  States)
 TRAVELLING  ALLOWANCE  RULES

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  I  beg  to
 Jay  on  the  Table,  under  sub-section
 (3).  of  section  24  of  the  High  Court

 Judges  (Conditions  of  Service)  Act,
 1954,  a  copy  of  the  High  Court  Judges (Part  A  States)  Travelling  Allowance
 Rules,  1956,  published  in  the  Ministry of  Home  Affairs  Notification  No.
 SRO.  2401,  dated  the  27th  October
 1956.  [Placed  in  Library.  See  No.  S-
 512/56.)

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS OF  THE  HOUSE.

 Etcurrzenra  Report
 Shri  Altekar  (North  Satara):  I  beg to  move:

 “That  this  House  agrees  with the  Eighteenth  Report  of  the
 ‘Committee  on  Absence  of  Mem- bers  from  the  Sittings  of  the
 House  presented  to  the  House  on the  3rd  December,  1956”,

 508  L.S.D.—,

 7790
 Normally,  when  a  report  of  the

 Committee  on  Absence  of  Members
 trom  the  Sittings  of  the  House  is  pre-
 sented,  the  Chair  ascertains  the  plea-
 sure  of  the  House  by  putting  the
 question  from  the  Chair.  Now,  I  am
 coming  with  this  Motion  at  this  time
 because  the  Committee  has  recom-
 mended  leave  for  6  Members  of  the
 House  and  has  not  recommended
 leave  in  the  case  of  Shri  Sibnarayan
 Singh  Mahapatra.

 The  circumstances  of  this  case  are
 that  this  hon.  Member  was  granted
 leave  by  this  House  from  time  to
 time  for  long  periods,  amounting  in
 all  to  484  days  upto  7-3-56.  On  5th
 April  1956,  the  Member  sent  an
 application  and  asked  for  leave  from
 the  8th  March  956  to  the  end  of  the
 Twelfth  Session,  that  is,  for  83  days,
 adding  the  ground  “marriage  in  the

 5

 family".  The  Committee  in  its  sitting on  the  3rd  of  May  1956,  felt  hat
 marriage  in  the  family  was  too  vague 3  reason  and  not  sufficient  ground  for
 granting  such  a  leave,  and  asked  the
 hon.  Member's  explanation  of  the
 ground.  The  letter  was  sent  on  fhe
 l0th  May  1958.  Reminders  were  sent
 on  the  l7th  May,  3rd  July  and  3th
 July  1956,  but  no  reply’  was  given  by the  hon.  Member.

 At  its  meeting  held  on  the  25th
 July  ‘1956,  the  Committee  considered
 the  case  and  thought  that  ‘the  fact
 should  be  brought  Pointedly  to  the
 notice  of  the  hon.  Member  that  ff  he
 continued  to  remain  absent  for  more
 than.  60  days  together,  his  seat  was
 liable  to  be  declared  vacant  by  this
 House,  and  that  he  should  give  pro-
 per  reasons.  This  is  stated:  in  the
 Report  itself.  Several  reminders  were
 given,  but  no  reply  was  sent  by  him.
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 [Shri  Altekar]
 Then  at  the  meeting  of  the  Com-

 mittee  held  on  the  l0th  September,  it
 came  to  the  conclusion  that  no  recom-
 mendation  for  leave  could  be  made
 but  that  the  fact  should  be  brought
 to  the  notice  of  the  hon.  Speaker.
 When  it  was  so  -brought,  the  hon.
 Speaker  suggested  that  the  hon.  Mem-
 ber  should  be  served  with  the  views
 of  the  Committee  through  the  State
 Government  and  an  acknowledgement
 should  be  taken  from  him.  It  was  so
 done.  Then  on  7-Il-56,  the  hon.
 Member  sent  an  application  stating
 that  leave  should  be  given  to  him
 for  the  whole  period  on  jthe  ground  of
 भा  health  and  some  domestic  troubles’.
 One  does  not  know  what  ‘ill  health’
 is.  One  might  suffer  from  some
 catarrh  and  still  that  might  be  called
 ill  health.  No  explanation  was  given
 of  ‘domestic  troubles’.  In  any  case,
 no  regret  was  expressed  as  to  why  so
 many  reminders  remained  unreplied.

 Under  hese  circumstances,  the
 Committee,  at  its  sitting  held  on  the
 2ist  November  ‘1956,  felt  that  the
 Member  had  disregarded  the  Com-
 mittee  and  had  given  no  reply  to  its
 letters,  and  the  reasons  given  by  him
 were  unsatisfactory,  and  therefore,  no
 leave  should  be  recommended.  It  also
 decided  to  recommend  that  the  seat
 of  the  hon.’  Member  should  be  declar-
 ed  vacant.

 I  commend  the  Report  to  the
 acceptance  of  the  House.

 Mr.  Deputy  -Speaker:
 moved:

 “That  this  House  agrees  with
 the  Eighteenth  Report  of  the
 Committee  on  Absence  of  Mem-
 bers  from  the  Sittings  of  the
 House  presented  to  the  House  on
 the  3rd  December,  1956".
 Shri  Kamath  (Hoshangabad):  As

 the  Mover  of  the  Motion  has  already
 pointed  out,  this  Report  departs  from
 other  reports  presented  by  the  Com-
 mittee  to  this  House,  and  I  believe  for
 the  first  time  in  the  history  of  this
 Parliament,  a  recommendation  to  the

 Motion
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 effect  that  the  seat  of  a  Member  be
 declared  vacant  has  been  made  in
 paragraph  9,  sub-paragraph  (9)—I  am
 sorry  the  same  numerals  have  been
 used;  I  wish’  different  numerals  had
 been  used;  but  that  is  a  minor  point.
 This  recommendation  has  been  placed
 before  the  House  for  its  approval.

 While  we  are  anxious  to  set  up
 and  establish  very  good  parliamentary
 precedents  and  conditions  we  must
 also  ensure  that  no  action  is  taken  or
 no  approval  is  given  to  a  recommenda-
 tion  made  by  the  Committee  before  a
 detailed  examination  of  the  same  has
 been  made  by  the  House.  Therefore,
 I  would  crave  your  indulgence  and  the
 indulgence  of  my  hon.  colleagues  for
 a  little  more  detailed  discussion  of
 this  matter  in  this  House  today.

 You  will  be  pleased  to  refer  to  page
 4  of  this  Report,  sub-paragraph  (7)
 of  paragraph  9  It  says:

 “The  Member  subsequently  sent
 an  application  for  leave  of
 absence  on  7-11-56  stating  that  he
 could  not  attend  the  House  be-
 cause  of  ill  health  and  some
 domestic  troubles”.

 Now,  two  documents  have  been
 appended  to  this  Report.  One  is  a
 letter  that  went  from  the  Lok  Sabha
 Secretariat  to  the  Chief  Secretary  to
 the  Government  of  Orissa.  The
 second  is  one  from  the  Lok  Sabha
 Secretariat  to  the  hon.  Member  con-
 cerned.  The  two  documents  have
 been  appended  and  also  a  third  one
 giving  the  details  of  the  hon.  Mem-
 ber’s  absence  from  the  House.  It  is
 a  serious  matter,  of  course,  for  the
 House  that  a  Member  should  remain
 consistently  absent  from  successive
 sittings  of  the  House.  I  agree.  But,
 may  I  submit  that  this  letter  to  which
 reference  has-been  made  in  sub-para
 (7)  of  para  9,  a  letter  sent  by  the  hon
 Member  concerned  or  rather  an
 application  sent  by  him  stating  that
 he  could  not  attend  the  sittings  of
 the  House  because  of  ill-health  and
 domestic  troubles,  has  not  been
 appended  to  the  Report,  and  ‘has  not
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 been  placed  before  the  House  so  that
 we  can  have  a  clearer  idga.

 Shri  U.  M.  Trivedi  (Chittor):  It
 has  been  mentioned.

 Shri  Kamath:  But,  so  many  docu-
 ments  have  been  appended.  In  fair-
 ness  to  the  hon.  Member  his  applica-
 tion  should  also  be  before  the  House
 for  its  consideration  because  we  want
 to  know  the  details  mentioned  by  him
 as  regards  his  ill-health  and  domestic
 troubles.  In  fairness  to  our  colleague
 that  application  myst  also  be  before
 the  House  before  we  approve  of  the
 recommendation  made  by  the  Com-
 mittee.

 Mr.  Deputy-Speaker:  It  has  been
 said  that  no  mention  has  been  made
 about  the  nature  of  the  domestic
 troubles  or  ill-health;  that  nothing
 has  been  given  and,  therefore,  it  is
 difficult  to  assess  what  those  troubles
 are  and  how  serious  is  that  ill-health.

 Shri  Kamath:  The  hon.  Mover  said
 that  there  is  no  reference  to  the
 nature  of  the  domestic  troubles  and
 the  kind  of  troubles  that  he  has  had
 to  face.  But  in  the  previous  appli-
 cation  the  reason  given  by  the  hon.
 Member  was  ‘marriage  in  the  family’.
 He  had  also  mentioned  illness.  I  do
 not  like  to  dilate  on  that  point.  But
 I  reiterate  that  in  fairness  to  the
 Member  as  also  in  fairness  to  all  of
 us  we  should  know  exactly  the  con-
 tents  of  the  second  application.  If  the
 hon.  Mover  wants  to  keep  it  as  a
 secret  document  which  he  eannot  dis-
 clese  to  the  House,  then  he  may  give
 the  contents  of  the  letter  which  was
 sent  to  the  Committee.

 Shri  Altekar:  It  is  an  application  of
 three  or  four  lines  in  which  he  says
 that  he  should  be  given  leave  on
 grounds  of  ill-health  and  domestic
 troubles  and  says  that  the  reason  to
 be  mentioned  is  ‘ill-health’  only.  I
 would  just  read  that.

 “Because  of  my  ill-health  and
 domestic  troubles,  I  have  not  been
 able  ta  attend  the  sessions  of
 the  Lok  Sabha  so  far.  I  would
 request  you,  therefore,  to  kindly
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 grant  me  leave  for  the  period  of
 my  absence  on  the  ground  of  rea-
 sons  of  ill-health.”
 So,  there  are  some  domestic  troubles

 and  also  ill-health.  These  are  ‘the
 contents  of  the  letter.  No  explana-
 tion  is  given  of  these  vague  terms.

 Mr.  Deputy-Speaker:  There  are  so
 many  hon.  Members  on  their  legs.  Let
 one  hon.  Member  finish.

 Shri  Kamath:  I  will  finish  in  one
 minute.

 I  would  urge  one  more  point  and
 that  is  the  last  one.  This  colleague
 of  ours  belongs  to  the  Scheduled
 Tribes—an  Adivasi.  I  think  we
 should  give  some  consideration  and
 some  latitude  to  our  Harijan  and
 Adivasi  colleagues..  In  the  Constitu-
 tion  also  we  have  provided  some
 concession  to  these  people.  I  would
 ask  the  hon.  Mover  to  tell  us........

 Mr.  Deputy-Speaker:  The  motion
 does  not  require  so  much  time.

 Shri  Kamath:  Only  five  minutes.
 Under  the  Rules,  half  an  hour  is
 allotted  for  the  entire  discussion.

 Mr.  Deputy-Speaker:  I  woukd  only
 request  the  hon.  Member  to  be  brief.

 Shri  Kamath:  I  would  request  the
 hon.  Mover  of  this  motion  to  say
 whether  the  motion  to  be  made  under
 Rule  284  will  come  before  this  House
 this  session,  because,  presumably,  this
 is  the  last  session  of  Parliament.  I
 think  this  matter  should  be  consider~
 ed  in  all  its  aspects  in  this  very  ses-
 sion;  if  not  today,  at  least  when  the
 motion  is  made.

 Shri  Tek  Chand  (Ambeala-Simla):
 May  I  very  briefly  submit  that  the
 remissness  of  the  hon.  Member  should
 not  be  visited  with  the  drastic  action
 proposed.  So  far  as  the  ground  of
 domestic  trobule  is  concerned,  there
 can  be  matters  of  certain  delicacy  and
 matters  of  certain  embarrassment  the
 divulgence  of  which  may  not  neces-

 thing  about  ill-health  also.  If  the
 importance  of  furnishing  these  details
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 [Shri  Tek  Chand]
 ‘nad  been  brought  to  the  notice  of  the
 hon.  Member,  perhaps,  he  might  have
 been  in  a  position  to  furnish  more
 details..  I,  therefore,  would  hesitate  to
 counsel  my  colleagues  that  they  should
 accept’  the  recommendation  which
 entails  a  disability  of  the  nature  that
 is  being.  proposed.

 Shri  Gidwani  (Thana):  I  rise  to
 support  the  mofion.  I  am  surprised
 that  we  are  asked  to  be  lenient  in  this
 matter.  After  all,  if  a  Member  does
 not  attend  so  many  sessions—and
 out  of  a  total  number  of  753  days
 that  the  Parliament  has  sat,  he  has
 remained  absent  for  more  than  636

 Mr.  Deputy-Speaker:  He  has
 remained  absent  for  484  days  and
 that  absence  was*  cond

 Shri  Gidwani:  That  has  been  con-
 doned.  But  we  have  to  realise  ~that
 there  are  two  aspects  in  this  matter.
 One  is,  the  tax-payer’s  money  is  being
 paid  to  him.  He  is  being  paid  a
 salary.  If  there  was  no  question  of
 salary,  I  can  understand  that  one  can
 sit  away.

 The  other  is  the  political  aspect.
 The  constituency  remains  wunrepre-
 serited.  If  we  are  going  to  be  lax  in
 such  matters,  then  we  might  say
 ‘good-bye  to  democracy.  We  are  our-
 selves  the  makers  of  law  and  so  shall
 we  be  so  lenient?  I  therefore  agree
 with  the  Committee  and  congratulate
 them  on  their  courage  for  taking  this

 would  be

 Shri  U.  M.  Trivedi:  Mr.  Deputy-
 Speaker,  Sir,  I  very  strongly  support
 this  motion.  Those  of  us  who  are
 working  in  this  Committee—although
 I  was  not  present  when  this  Commit-
 tee  took  this  decision—kmow  how
 leniently  we  consider  all  the  applica-
 tions  that  come  before  us  for  grant-
 ing  leave  of  absence.  Our  Constitu-
 tion  is  very  clear  on  this  point  that
 if  a  Member  continuously  absents
 himself  for  more  than  60  days  with-
 out  leave;  certainly,  his  seat  can  be
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 declared  vacant.  That  is  the  pre-
 dominant  thing  in  our  minds  when-
 ever  we  sit  to  consider  all  these
 applications.  We  have  relaxed  the
 Rule  to  such  an  extent  that  we  had
 done  away  with  the  idea  of  any  Mem-
 ber  producing  any  certificate  about
 his  ill-health  provided  he  did  state
 that  he  is  suffering  from  such  and
 such  a  malady.  We  always  took  the
 word  of  the  hon.  Mémber  as  correct
 —that  he  is  suffering  from  rheumat-
 ism  or  malaria  or  something  else.

 We  even  went  td  the  extent  of  say-
 ing  that  if  an  application  is  received
 before  the  expiry  of  60  days  giving
 some  valid  reason  for  the  absence,  we
 would  agree  to  grant  leave.  From.
 time  to  time  we  have  been  telling
 hon.  Members  that  for  their  own  sake
 and  for  the  decorum  of  this  House.
 they  must  state  briefly  what  are  the
 reasons  whjch  prevent  them  from
 attending  the  House  and  ‘that  they
 must  be  very  specific  about  it.  We
 have  condoned  many  cases  where  we
 ought  not  to  have  condoned  to  the
 extent  that  we  did.  But,  in  this
 particular  case,  what  has  happened  is
 that  the  Member  has  not  even  given
 any  indication  whatsoever......

 Shri  C.  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt.-South-West.‘cum
 Bareilly  Distt.-North):  It  is  there
 already.

 Shri  U.  M.  Trivedi:  I  know  that  ‘he
 has  applied.  On  what  grounds  does
 he  want  leave]  He  says  for  reasons
 of  ill-health  and  for  family  troubles,
 but.  he  also  says,  ‘Treat  my  applica-
 tion  as  only  for  purposes  of  ill-
 health’.  We  should  presume  that  he.
 is  ill  and  not  that  he  has  any  domes-
 tic  troubles.  All  this  is  far-fetched.
 At  the  same  time,  let  us  be  honest  to
 ourselves.  Sitting  here  not  only  as
 legislators  but  also  as  the  highest
 sovereign  body,  we  have  to  be
 honest  to  the  Constitution  and  also
 the  public  at  large.  It  is  high  time
 that  we  must  decide  that  sympathetic
 and  sentimental  considerations
 should  not  weigh  with  us  so  much  as
 to  outdo  all  the  good  work  that  is
 being  done  by  the  Parliament.
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 Shri  Nambiar  (Mayuram):  I  very
 ‘strongly  support  this  motion.  I  sub-
 mit  that  the  motion  must  be  accepted.
 I  do  not  want  to  repeat  the  arguments
 already  brought  forward,  but  I  have
 to  submit  to  you  that  behind  the
 screen  there  is  something  else.  Shri
 Mahapatra  was  not  willing  to  stand
 for  election  even  during  those  days.
 It  is  the  Congress,  Organisation  that
 forced  him  to  do  so,  and  ever  since
 he  was  elected,  he  did  not  want  to
 come  to  the  Parliament.  But  the
 Congress  Organisation  wanted  him  to
 continue  so  that  there  should  not  be
 a  bye-election  if  his  seat  is  vacated,
 and  that  was  why  they  permitted  him
 to  continue.

 Mr.  Deputy-Speaker:  We  have  to
 consider  the  report  of  this  Committee
 which  has  now  reported  that  this
 leave  or  absence  of  the  Member  con-
 cerned  should  not  be  condoned.

 Shri  Nambiar:  The  Congress  body
 as  such  was  behind  the  screen  and
 was  trying  to  pamper  his  membership
 till  the  next  election.  Now  since  they
 found  it  impossible,  they  had  to  take
 some  other  decision.  My  submission
 is  that  for  the  reasons  already.  advanc-
 ed,  there  cannot  be  any  consideration
 whatsoever;  he  must  be  permitted  to
 be  absent  permanently  from  his
 House  and  we  must  support  the
 motion.  Otherwise,  there  is  no  reason
 whatsoever  to  allow  the  Congress
 body  to  behave  in  such  an  irresponsi-
 ble  manner.

 ‘Shri  C.  D.  Pande:  On  many  occa-
 sions  we  have  had  to  grant  applica-
 tions  for  leave;  there  were  applica-
 tions  for  long  leave  on  account  of  ill-
 health  also;  there  were  also  applica-
 tions  on  the  ground  that  the  Member
 did  not  get  a  particular  communica-
 tion  to  attend  the  Parliament.

 Shri  U.  M.  Trivedi:  That  is  reason-
 able.  .

 Shri  C.  D.  Pande:  There  is  a  Mem-
 ber  who  belongs  to  the  Scheduled
 Tribes,  whose  education  is  absolutely
 meagre  or  perhaps  nil.  He  has
 applied  for  leave,  and  you  are  putting
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 so  much  legal  intepretations  on  his
 reasons  or  grounds  of  ill-health.  He
 might  not  have  understood  what  he
 had  said  or  stated.  I  think  it  is
 absolute  cruelty  on  him  at  the  fag
 end  of  this  Parliament  to  debar  a
 Member  from  his  membership  of  the
 House.  Let  his  constituency  take  the
 decision.  If  he  has  not  served  his
 constituency  well,  he  will  not  be
 returned.  I  think  it  will  be  going  too
 far  to  demand  from  him  the  reasons
 and  details  of  the  malady  etc.,  and  I
 think  we  are  taking  things  too  far,
 and  this  matter  should  be  dropped.  I
 request  the  hon.  Member  who  has
 made  this  motion  to  reconsider
 whether  it  is  necessary.

 Mr.  Deputy-Speaker:  Now  it  is  t. us  to  consider.

 Shri  Joachim  Alva  (Kanara):  It
 is  difficult  to  be  in  the  strange  com-
 pany  of  my  active  friend.  Shri
 Kamath;  but  for  once  I  feel  I  should
 support  what  he  has  said.  My  friend,
 Shri  Gidwani,  is  a  happy  bachelor
 and  he  does  not  know  the  liabilities
 of  rearing  up  a  family.  I  want  to
 know  how  any  hon.  Member  can
 state  in  detail  his  “domestic  reasons”
 in  an  application  for  leave  of  absence
 from  the  House.  I  am  going  to
 quote  an  extreme  case.  If  my  wife  is
 of  unsound  mind  or  my  daughter  is  of
 unsound  mind,  am  I  going  to  state
 all  that  in  my  application?  When  |
 state  “domestic  reasons,”  I  think  the
 House  should  bear  me  up  my  acts  of
 commission  and  omission.  Declaring

 a  man  insolvent,  sentencing  him  to
 jail  or  striking  him  off  the  roll  as  an
 advocate  or  striking  him  off  from
 membership  of  Parliament—these  are
 all  drastic  steps  like  sentencing  him
 to  death!  Above  all,  my  hon.  friends
 must  remember  that  this  particular
 hon.  Member  has  had  not  even  the
 average  ability  or  intelligence  as
 other  Members  of  Parliament.  He  is
 not  so  fortunately  circumscribed  as
 some  of  us  are  in  the  matter  of  edu-
 cation,  training  and  experience.  ~.As
 such,  the  senior  members  of  a  family
 should  bear  with  the  infirmities  or
 weaknesses  of  the  lesser  members  of
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 the  House.  In  a  spirit  of  liberality
 we  should  condone  his  absence  when
 an  hon.  Member  says  that  it  was  due
 to  domestic  reasons  that  he  could
 not  attend,  and  the  matter  should
 end  there.  All  I  suggest  is  that  this
 matter  should  be  held  over  till  the
 next  session  and  we  should  not  take
 the  drastic  step  of  striking  him  off
 from  the  membership  of  the  House.

 Fotedar  (Jammu  and
 Kashmir):  This  is  a  very  important

 ‘matter  in  which  Parliament  is  called
 upon  to  give  a  decision  regarding
 vacating  a  seat  by  a  Member  of  Par-
 liament.  Some  points  have  been  rais-
 ed  by  Shri  Gidwani  that  he  has  not

 representing  his  constituency.
 It  is  too  late  now  to  think  about  it
 when  fresh  elections  are  to  be  held
 within  three  or  four  months’  time.

 Secondly,  there  is  only  one  techni-
 eal  flaw  in  the  whole  thing,  which  is
 that  he  has  not  submitted  his  medical
 certificate  along  with  his  application.
 All  that  he  has  said  is  that  he  has
 domestic  troubles  and  that  he  was
 not  feeling  well.  As  you  have  your-
 self  been  pleased  to  say,  about  400
 days  have  already  been  condoned
 and  it  is  only  a  question  of  certain
 other  days.  I  feel  that  deliberately
 the  Member  concerned  has  not  flout-
 ed  either  the  dignity  or  the  prestige
 of  the  House.  It  is  perhaps  the  igno-
 rance  of  a  certain  procedure  that  has
 not  permitted  him  to  attach  a  medi-
 cal  certificate  along  with  the  applica-
 tion  that  he  has  made.

 I  agree  with  my  hon.  friend,  Shri
 Alva,  that  this  absence  should  be
 condoned,  but  in  the  meanwhile  the
 Committee  should  once  again  ask
 him  that  if  he  was  ill,  he  shovld  sub-
 mit  a  medical  certificate  in  substan-
 tiation  of  his  contention  and  permit
 the  “House  to  condone  his  absence.

 I  agree  with  my  hon.  friend  that  in
 «matter  like  this  we  should  not  take
 up  decision  in  a  gummary  manner
 and  ask  a  Member  tp  vacate  his  seat.
 It  will  be  setting  a  sort  of  prece-
 dent  which  will  the  dignity  and
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 prestige  of  the  House.  Therefore,
 I  do  not  agree  with  the  motion.

 Shri  Altekar:  If  the  dignity  and
 prestige  of  the  House  are  to  be  main-
 tained  under  the  circumstances  of
 the  case  which  have  been  fully  nar-
 rated,  the  only  conclusion  that  the
 House  ‘can  come  to  is  not  to  grant
 him  leave.  An  absence  of  636  days
 out  of  753  days  speaks  for  itself,  and
 no  further  comment  is  needed.  The
 argument  that  because  he  was  grant-
 ed  leave  for  about  480  days,  he
 should  be  granted  this  further  leave,
 is  not  right,  and  I  think  no  such
 right  of  prescription  can  be  claimed.

 The  hon.  Member  belongs  to  the
 Scheduled  Tribes,  and  from  a  per-
 usal  of  Who  is  Who  one  will  find
 that  he  has  served  as  member  in
 several  committees  and  institutions
 for  public  works  and  that  prima
 facie  he  should  know  his  responsibi-
 lities  and  ought  to  have  replied  to
 the  several  reminders  that  were  sent
 to  him.  He  failed  to  reply  to  about
 8  or  9  letters  and  reminders.  That  in
 itself  is  sufficiemt  to  show  that  he  is
 not  showing  proper  respect  to  this
 House.

 If  you  say  that  “domestic  troubles”
 or  “ill-health”  is  a  sufficient  reason,
 then  I  think  there  will  be  no  case  in
 which  any  leave  can  be  refused,  be-
 cause  the  term  “ill-health”  is  80
 broad  that  anything  can  come  under
 it.  When  enquiries  were  made  with

 ,  regard  to  the  details  of  the  grounds,
 he  should  have  stated  them  suffici-
 ently  in  a  way  which  could  convince
 the  Committee  and,the  House.  He
 has  not  done  so.  ‘Under  these  cir-
 cumstances  it  was  only  a  flimsy  let-
 ter  he  has  addressed  stating  that  on
 account  of  ill-health  and  domestic
 troubles,  he  might  be  granted  leave.
 I  think  it  amounts  to  rather  showing
 disrespect  to  the  House  without
 understanding  his  responsibilities
 properly.  Therefore,  no  further  con-
 \cessions  should  be  shown  to  him.  The
 Committee  has  been  over-lenient  to
 him.  Under  the  circumstances,  the
 Member  concerned  should  not  be
 given  any  further  leave.



 cerned  should  be.  asked  to  send  a
 medical  certificate  and  also  give  rea-
 sons  for  his  absence  (Interruptions).
 ‘There  is  a  proverb—

 “झपकी  मे  रबानियों  ने  गुस्ताख  कर  दिया”
 For  action  being  taken  against  any

 Member,  has  he  been  asked  to  sub-
 mit  a  medical  certificate,  and  does
 he  know  that  the  production  of  a
 medical  certificate  is  necessary?  Now
 in  the  fag  end  of  this  Parliament  [
 would  rather  like  an  opportunity  to
 be  given  to  the  gentleman  to  send
 his  reasons  as  also  a  medical  certi-
 ficate  if  he  can  procure  one.

 It  may  be  that  he  is  not  ill;  some-
 body  else  is  ill;  the  way  this  man  is
 behaving  may  be  objectionable,  but
 what  is  the  punishment  that  we  are
 giving?  This  is  a  solitary  instance  in
 all  these  5  years  when  a  recommen-
 dation  has  been  made  in  this  man-
 ner.  Everybody  knows  that  these
 matters  are  taken  not  in  a  very
 strict  way.  Lf  anybody  has  made  any
 submission  whatsoever,  we  have  with-
 out  enquiring  whether  they  are  cor-
 rect  or  wrong  always  been  granting
 this  leave  of  absence.  What  does  our
 Constitution  say?  It  says  that  if  a
 person  comes  here  once  in  60  days
 then  it  is  all  right.  The  thing  can  go
 on  and  if  you  kindly  take  a  census
 of  the  attendance  of  all  these  Mem-
 bers,  how  many  have  attended  this
 House  and  in  what  way,  it  would  be
 interesting.  It  would  appear  that  all
 this  talk  about  duty  by  attending
 here  and  doing  something  in  the
 constituency  will  vanish.  I  submit
 that  this  is  not  a  case  in  which  such
 drastic  punishment  should  be  given.
 At  least,  he  should  be  asked  to  ex-
 plain  the  position.  Supposing  he
 sends  an  application  and  gives  you  8
 medical  certificate,  it  should  satisfy
 us.  Supposing  it  transpires  that  his
 wife,  daughter  or  somebody  is  ill,
 what  then?  I  therefore  think  that  his
 having  written  in  his  application
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 certain  reasons  should  not  become
 the  subject  matter  in  which  we
 should  take  such  a  drastic  action.  I
 would  submit  to  all  hon.  Members  at
 least  to  hold  their  hands  and  not  set
 this  example  in  this  last  session.  At
 the  same  time,  if  any  action  is  to  be
 taken,  7  would  respectfully  submit
 to  you  personally  that  you  may
 kindly  just  adjourn  this  discussion
 and  give  him  an  opportunity  of  stat-
 ing  what  he  has  to  say  in  respect  of
 this  matter.  He  has  not  been  heard
 on  the  matter;  no  question  has  been
 put  to  him.  We  cannot  punish  a
 member  unheard.  This  will  not  be
 fair.
 (Interruption)

 Is  there  any  rule  on  the  subject?
 If  there  is,  the  Constitution  does  not
 say  that  we  should  not  ask  him  to
 explain  the  position.  We  are  con-
 demning  a  man  unheard.

 So  far  as  this  gentleman  is  con-
 cerned,  he  does  not  kmow  English;
 he  does  not::kmow  what  drastic
 action  can  be  taken.  Such  absence
 has  been  condoned  so  far

 Mr.  Deputy-Speaker:  On  account
 of  these  disabilities,  he  has  the  right
 to  continue?

 Pandit  Thakur  Das  Bhargava:  I
 am  not  asking  the  House  to  agree  tc
 this.  After  his  reply.  5  received,  if
 the  House  thinks  that  it  is  not  satis-
 factory,  or  that  he  is  not  really  ill,  I
 think  the  House  can  take  action  then.
 I  submit  that  we  should  adjourn  the
 discussion  and  I  consider  that  no
 person  should  be  punished  with-
 out  being  heard.

 Mr.  Deputy-Speaker:  I  suppose
 there  has  been  enough  discussion.  I
 would  prapose  that  the  House  might
 take  a  decision  as  it  likes;  it  is  for
 the  House  to  do  so.  I  would  not  give
 any  opinion  of  mine,  nor  is  it  my
 business.  I  might  inform  the  House
 that  some  hon.  Members  have  ex-

 action  was  taken  against  3  Members
 of  the  House  and  the  seats  were  dec-
 lared  vacant.  Some  hon  eMmbers
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 have  made  certain  observations
 which  rather  reveal  that  attention
 has  not  been  sufficiently  drawn  to
 para  (4)  of  the  report  which  reads
 thus:

 “At  its  sitting  held  on  the  25th
 July,  956  during  the  Thirteenth
 Session  the  Committee  desired
 that  the  member  be  informed  that
 his  continuous  absence  for  more
 than  60  days  without  permission
 of  the  House  would  attract  the
 provisions  of  Article  0  (4)  of
 the  Constitution.  This  was  duly
 done  on  the  2nd  August,  ‘1956.
 Three  reminders  were  sent  to  him
 on  the  l4th  August,  23rd  August
 and  3lst  August,  ‘1956,  but  no
 reply  was  received  from  the
 member.”
 I  am  not  giving  any  opinion  but

 only  bring  it  to  the  notice  of  hon.
 Members.  I  will  put  the  motion  be-
 fore  the  House,  for  its  decisiom

 Shri  Kamath:  May  I  request,  you"
 to  put  the  first  and  the  last  parts  se-
 parately  to  the  House?

 Mr.  Deputy-Speaker:  Yes;  this  is
 correct.  I  shall  put  motion  in  two
 parts.

 The  question  is:
 “This  House  agrees  with  the

 Eighteenth  Report  of  the  Commit-
 tee  on  Absence  of  Members  from
 the  sittings  of  the  House  present-
 ed:  to  thé  House  on  the  3rd  De-

 “cember  956  recommending  leave
 of  absence  to  certain  Members.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  Members

 who  have  been  granted  leave  of  ab-
 sence  will  be  informed  accordingly.
 So  far  as  Shri  Mahapatra’s  case  is
 concerned,  I  shall.  now  put  separately
 the  tmotion  regarding  him.

 .The  question  is:
 “This  House  further  agrees  with

 the  recommendation  of  the  Com-
 mittee  on  Absence  of  Members  in.
 respect  of  Shri  Sibnarayan  Singh

 4  DECEMBER  956  Absence  of  Mem-  1804
 bers  from  the  sit-

 tings  of  the  House
 '‘

 Mahapatra  contained  in  the  Eigh-
 teenth  Report  of  the  Committee.”

 Shri  C.  D.  Pande:  I  would  suggest
 that  before  the  motion  is  placed  be-
 fore  the  House,  the  matter  should  be
 referred  to  the  Committee  again  for
 re-consideration.  You  may  place  that
 before  the  House  for  voting  and  then
 this.  That  is  the  best  thing.

 Mr.  Deputy-Speaker:  No  amend-
 ment  or  formal  proposal  had  come
 up  to  me;  otherwise,  I  would  have  put
 it  as  desired.

 Those  in  favour  of  this  motion  say
 ‘Aye’.  Several  Hon.  Members:  “Aye”.

 Mr.  Deputy-Speaker:  Those  against
 this  motion  may  please  say  “No”.

 Some  Hon.  Members:  “No”.

 Mr.  Deputy-Speaker:  The  “Ayes”
 have  it.

 Some  Hon.  Members:  No;  the
 “Noes”  have  it.

 Mr.  Depaty-Speaker:.  Would  the
 House  like  to  divide  on  this  issue?
 Very  well.  The  bell  is  being  rung.

 Order,  order.  The  hon.  Members
 may  resume  their  seats.  I  am  going
 to  put  this  motion  to  the  vote  of  the
 House.

 The  question  is:

 “This  House  further  agrees  with
 the  recommendation  of  the  Com-
 mittee  on  Absence  of  Members  in
 respect  of  Shri  Sibnarayan  Singh
 Mahapatra  contained  in  the  Eigh-
 teenth  Report  of  the  Committee.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  We  will  now

 proceed  to  the  next  business....
 Shri  V.  G.  Deshpande  (Guna):  I

 challenge  the  result,  Sir....
 Mr.  Deputy-Speaker:  Order,  order.

 The  hon.  Member  is  very  late.  He
 was  not.  serious  enough  even  to
 stand  up  in  his  seat.and  say,  as  an
 hon,  Member  ought  to  do  when  he
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 wants  to  object.  He  was  sitting in  his
 ‘seat  without  any  seriousness  and  I  too
 heard  something  but  I  never  consi-
 dered  that  they  were  meant  to  be  se-
 rious.  We  will  take  up  the  next  busi-.
 ness,

 Central  Sales  Tax
 Bill

 ELECTION  TO  COMMITTEE

 Inpian  InstrruTe  OF  TecHNoLocy,
 EBARAGPUR

 The  Depnty.  Minister  of  Education
 (Dr.  M.  M.  Das):  I  beg  to  move:

 “That  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  di-
 rect,  two  members  from  among
 themselves  to  serve  on  the  Board
 of  Governors  of  the  Indian  Insti-
 tute  of  Technology,  Kharagpur,
 from  the  date  the  Indian  Institute
 of  Technology  (Kharagpur)  Act,
 1956,  comes  into  force,  in  pursu-
 ance  of  the  provisions  of  clause
 (h)  of  Section  i]  of  the  said  Act.”

 Mr.  Deputy-Speaker:  The  question
 Ls:

 “That  the  members  of  the  House
 do  proceed  to  elect,  in  such  man-
 ner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves  to  serve  on  the  Board  of
 Governors  of  the  Indian  Institute
 of  Technology,  Kharagpur,  from
 the-date  the  Indian  Institute  of
 Technology  (Kharagpur)  Act,
 ‘1956,  comes  into  force,  in  pursu-
 ance  of  the  provisions  of  clause
 (h)  of  Section  I]  of  the  said  Act.”

 The  motion  was  adopted

 CENTRAL  SALES  TAX  BILL

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  Sir,
 I  beg  to  move":

 “That  the.  Bill  to  formulate
 principles  for  determining  when
 a  sale  or  purchase  of  goods  takes
 place  in  the  course  of  inter-.
 State  trade  or  commerce  or  out-
 side  a  State  or  in  the  course  of

 4  DECEMBER  956  Central  Sales  Tax
 Bill

 ‘import  into  or  export  from  India,
 ‘to  provide  for  the  levy,  collection
 .and  distribution  of  taxes  on

 sales  of  goods  in  the  course  of
 inter-State  trade  or  commerce
 and  to  declare  certain  goods  to
 be  of  special  importance.  in  inter-
 State  trade  or  commerce  and
 specify  the  restrictions  and  con-
 ditions  to  which  State  laws  im-
 posing  taxes  on  the  sale  or  pur-
 chase  of  such  goods  of  special
 importance  shall  be  subject,  be.
 taken  into  consideration.”

 1806

 The  House  has  had  an  opportinity
 of  discussing  the  recommendations
 of  the  Taxation  Enquiry  Commis-.
 sion  on  the  subject  of  Sales  Tax
 when  the  Constitution  (Sixth)
 Amendment  Bill  was  taken  up  in  the
 Budget  Session.  You  are  aware  that
 the  Commission,  Sfter  going  very
 carefully  and  in  detail  into  the  pro-
 blem  of  sales-tax,  came  to  the  con--
 clusion  that  it  must  be  a  State  tax.
 and  its  levy,  distribution,  etc.  must
 rest  with.the  State.  But,  they  also
 stated  that  the  powen  and  responsi-
 bility  of  the  State  should  end  and
 those  of  the  Union  must  begin  when
 the  tax  falls  administratively  on  the
 dealers  and  financially  on  the  con-
 sumers  of  another  State.  The  House
 is  also  well  aware  that  the  Taxation
 Enquiry  Commission  recommended
 that  there  must  be  some  control  of
 the  union  over  the  sales-tax  when  it
 is  imposed  on  certain  raw  materials
 which  are  very  necessary  for  the
 manufacture  of  certain  goods,  whe-
 ther  those  raw  materials  are  produc-
 ed  in  one  State  and  the  goods  are
 also  manufactured  in  the  same  State
 or  the  raw  materials  are  exported  to
 another  State  and  the  goods  are
 manufactured  in  that  State.  It  added
 that  ‘the  question  of  the  cost  of  the
 manufactured  goods  is  a  matter  of
 concern  for  the  Central  Government,
 and  if  no  restriction  is  placed  on  the
 powers  of  the  States  to  impose  sales
 tax  on  the  raw  materials  going  into
 the  manufacture  of  certain  goods,
 then  the  cost  will  be  rather  increas-
 ed  and  the  consumers’  will  be
 affected.  Therefore,  it.  has  stated
 that  six  articles  of  raw  materials  are

 —¥Moved  with  the  recommendation  of  the  President.
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 vot  special  importance  to  inter-State
 trade.  There  should  be  a  declaration
 by  the  Parliament  and  there  should
 be  restrictions  ori  the  imposition  of
 the  sales-tax  on  those  commodities.

 All  these  recommendations  re-
 quired  certain  constitutional  changes.
 As  the  Constitution  stood  before  the
 ‘Sixth  Amendment,  article  286  dealt
 ‘with  inter-State  sales  tax  as  well  as
 sales-tax  on  items  of  export  and
 import.  On  30th  March,  953  the
 Supreme  Court  gave  a  judgment.  It
 declgred  that  when  there  is  an  inter-
 ‘State  transaction  or  a  transaction  in
 acommerce  or  trade  of  inter-State
 nature,  under  article  286(])  (a)  ex-
 planation,  the  sellers  of  those  goods
 which  were  sent  to  other  States  for
 delivery  and  consumption  in  those
 States,  can  be  taxed;  that  is,  those
 ‘States  can  levy  tax  on  the  non-resi-
 dent  dealers  of  another  State  which
 ‘had  sent  those  goods.

 There  were  many  representations
 tfrom  the  traders.  There  were  haras-
 ‘sments.  They  had  to  study  the
 ssales  tax  laws  of  so  many  States  and
 appear  before  so  many  States’  au-
 thorities.  They  had  to  prepare  so
 many  returns.  All  these  difficulties
 dropped  up  and  they  represented  to
 the  Central  Government.

 The  Central  Government  had  a
 ‘provisional  scheme  whereby  these
 ‘harassments  were  rather  minimised
 At  that  time  the  Taxation  Enquiry
 Commission  was  looking  into  the
 question  of  sales-tax.  Before  the
 Government  could  undertake  any
 Jegislation,  there  was  another  judg-
 ‘ment  of  the  Supreme  Court  on  the
 6th  September  1955.  It  has  been  de-
 ‘cided  there  that  unless  a  law  is  en-
 acted  by  the  Parliament,  no  State

 can  levy  tax  on  the  inter-State
 ‘transactions  of  commerce  and  trade.
 ‘So,  a  lacuna  was  created  and  it  was
 found  necessary  that  the  Centre
 should  undertake  some  legislation
 for  this  purpose.  Some  constitution-
 al  changes  were  also  necessary  at
 that  time  and  so  the  Government
 ame  to  the  Parliament  with  the  Con-
 stitution  (Sixth)  Amendment  Bill.
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 We  added  one  more  item—item
 No.  92(a)—in  the  Central  list  in
 order  to  authorise  the  Central  Parlia-
 ment  to  pass  laws  with  regard  to
 sales  tax  on  inter-State  trade  and
 commerce.  We  also  amended  item
 No.  54  in  the  State  List.  We  amend-
 ed  article  269  and  added  two  clauses.
 One  was  with  regard  to  sales-tax  on
 inter-State  trade  and  commerce.
 Parliament  was  authorised  to  formu-
 late  principles  on  which  these  sales
 took  place,  either  in  the  inter-State
 trade  and  commerce  or  outside  the
 State.  We  deleted  the  explanation
 in  article  286(l)  (a).  The  Judg-
 ment  of  953  enunciated  certain  prin-
 ciples.  This  Judgment  was  con-
 sidered  not  to  be  on  sound  principles
 by  the  Supreme  Court  in  its  later
 judgment  of  September,  1955.  There-
 fore,  we  had  to  delete  the  explana-
 tion  in  article  286(l)  and  put  in
 revised  sub-sections  (2)  and  (3)  to
 article  286.  Under  these  circum-
 stances,  it  became  important  and
 urgent  to  bring  in  legislation  as
 early  as  possible,  because  of  the
 lacuna,  created  by  the  Spreme  Court
 judgment  of  6th  September,  1956
 saying  that  no  State  can  levey  a  tax
 on  these  transaction  in  inter-State
 trade  and  commerce.  Because  of  that
 lacuna,  the  States  also  lest  a  good
 deal  of  income.  The  House  is  well
 aware  that  in  the  second  Five  Year
 Plan,  it  has  been  provided  that  for
 the  resources,  the  States  should  get
 an  additional  income  of  Rs.  112
 crores  through  sales-tax.  So,  unless
 we  give  powers  to  the  State  to  levy
 the  sales-tax  on  transactions  in  the
 course  of  inter-State  trade  or  com-
 merce,  revenue  will  be  lost  to  the
 States.  A  very  intriguing  situation
 had  arisen  after  the  Supreme  Court
 judgment  of  6th  September,  1985,
 whereby  some  of  the  people  who  had
 already  paid  taxes  on  these  transac-
 tions  just  gave  notice  to  the  States
 for  the  refund  of  the  tax.  There-
 fore,  we  had  to  bring  in  the  Sales-
 tax  Laws  Validation  Act  of  1956,  to
 validate  all  those  taxes  that  were
 imposed  by  those  States  and  were
 collected  from  the  traders  in  order  to
 avert  the  difficulties  that  were  ex-
 perienced  by  the  States.
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 Now,  by  the  present  legislation,
 we  are  just  going  to  have  principles
 determining  as  to  when  the  sale  or
 purchase  takes  place  in  the  course  of
 inter-State  trade  or  commerce,  when
 the  sale  takes  place  inside  the  State
 or  outside  the  State,  etc.  Chapter
 Tl  deals  with  these  points,  and
 Chapter  ITII  deals  with  the  rates,  in-
 cidence  of  tax,  etc.  on  inter-State
 sales.  It  is  a  small  Bill  of  6  clauses.
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 We  passed  an  Essential  Goods  Act
 declaring  certain  goods  as  essential
 to  the  life  of  the  community  accord-
 ing  to  which,  whenever  any  tax  was
 to  be  levied  on  those  articles,  the
 permission  of  the  Centre  had  to  be
 obtained  before  levying  the  tax,  but
 after  the  Constitution  (Sixth  Amend-.
 ment)  Act  of  1956,  which  came  into
 effect  in  September  1956,  after  get-
 ting  the  assent  of  the  President,  that Act  had  become  void  and  it  had  no
 effect  whatsoever.  Therefore,  we
 have  provided  in  clause  16  of  this
 Bill  that  the  Essential  Goods  Act  be
 repealed.

 We  are  aware  that  there  were  very
 strong  feelings  on  the  part  of  some
 people  and  on  the  part  of  some
 sections  of  this  House,  when  the
 Constitutional  amendment  was  dis-
 cussed,  that  over  and  above  those
 six  items  which  were  recommended
 by  the  Taxation  Enquiry  Commission
 as  of  special  importance,  certain
 other  articles  also  should  be  added,
 particularly,  food,  salt,  etc.  We
 stated  before  the  House  that  we
 would  consult  the  States  in  the
 matter.  We  called  a  conference  of
 the  representatives  of  State  Govern-
 ments  and  we  put  this  matter  before
 them.  The  States  advance  the  argu-
 ment  that  the  Centre  should  not
 expand  this  list  of  six  items  of  raw
 materials.  They  stated  that  they  are
 Governments  representing  the  people
 of  the  States  and  that  they  would
 take  care  to  see  whether  a  certain  tax
 on  those  articles  would  be  rather
 heavy  or  not  and  whether  a  tax  should
 be  imposed  or  not.  They  said  that  the
 Jegislators  of  the  State  Assemblies
 were  elected  by  the  electors  of  those
 States  concerned  and  the  State  Gov-
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 ernments  were  responsible  to  those
 electors  and  that  therefore  it  must
 be  left  to  them  as  to  whether  there
 should  be  any  tax  on  these  commodi-
 ties  such  as  food,  salt,  etc.  They  said
 that  it  must  be  left  to  them  to  see
 whether  they  will  impose  any  tax,
 or  how  much  tax  should  be  imposed,
 etc.  All  these  things  must  be  left  to
 the  State  legislatures  because  they
 are  responsiBle  to  the  people  pf  the
 States.  They  were  therefore,  strong-
 ly  opposed  to  any  expansion  of  the
 list  of  these  articles.  Therefore,  we
 have  brought  in  six  items  only  as
 goods  of  special  importance.  For
 these  articles  too,  we  have  placed
 restrictions,  saying  that  the  tax  shall
 not  be  more  than  two  per  cent  at  one
 stage  in  a  State.  So  far  as  inter-
 State  trade  or  commerce  is  concern-
 ed,  we  have  generally  restricted  it  to
 one  per  cent.

 Thus,  this  is  a  Bill  which  vitally
 affects  the  revenues  of  State  Gov-
 ernmments  and  the  recommendations
 of  the  Taxation  Enquiry  Commis-
 sion  have  been  generally  acoepted  by
 the  House  when  the  Constitution
 (Sixth  Amendment)  Bill  was  dis-

 cussed  and  the  Constitution  amended
 accordingly,  in  order  to  facilitate  this
 legislation:  I  hope  the  House  will
 support  this:  motion  and  will  pass
 this  Bill  in  due  course.

 “Mr.  Deputy  Speaker:
 moved  :

 “That  the  Bill  to  formulate
 principles  for  determining  when
 a  sale  or  purchase  of  goods  takes
 Place  in  the  course  of  inter-
 State  trade  or  commerce  or  out-
 side  a  State  or  in  the  course  of
 import  into  or  export  from  India,
 to  provide  for  the  levy,  collection
 and  distribution  of  taxes  on  sabes
 of  goods  in  the  course  of  inter-
 State  trade  or  commerce  and  to

 specify  the  restrictions  and  con-
 ditions  to  which  State  laws  im-
 Posing  taxes  on  the  sale  or  pur-
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 [Mr.  Deputy-Speaker.)  ~
 chase  of  such  goods  of  special
 importance  shall  be  subject,  be
 taken  into  consideration”.
 The  total  allotment  of  time  for

 this  Bill  is  0  hours  as  recommend-
 ed  by  the  Business  Advisory  Com-
 mittee  and  approved  by  the  House.
 May  I  know  the  sense  of  the  House
 as  to-what.  time  we  could  allot  for
 general  discussion  and  what  time  for
 the  rest?

 Shri  U.  M.  Trivedi  (Chittor):  Six
 hours  for  general  discussion.

 Shri  Heda  (Nizamabad):  Certain
 ,cfauses  are  very  important.

 Shri  M.  C.  Shah:  It  is  a  very  simple
 mreasure.

 An  Hon.  Member:  Seven  hours  and
 three  hours.

 Mr.  Deputy-Speaker:  I  think  seven
 hours  for  general  discussion  and
 three  hours  for  the  remaining  stages

 “would  be  all  right.  I  take  it  as  the
 general  sense  of  the  House.  There
 is  also  an  amendment  thatthe  Bill
 be  referred  to  a  Select  Committee.
 It  is  by  Pandit  Thakur  Das  Bhar-
 gava.  Is  he  moving  it?

 Pandit  Thakur  Das  Bhargava
 (Gurgaon):  Yes,  I  wish  to  move  it.

 Mr.  Deputy-Speaker:  He  may
 move  it  now,  so  that  the  motion  and
 his  amendment  may  both  be  taken
 up  for  discussion.

 Shri  U.  M.  Trivedi:  That’  will  be
 exclusive  of  the  time  allotted.

 Mr.  Deputy-Speaker:  Even  if  the
 does  not  move  it,  the  total  allot-
 ment  of  time  is  there..

 पंडित  ठाकुर  दास  भार्गव  :  जनाब  डिप्टी
 स्पीकर  साहब,  मैं  यह  असेंसमेंट  मृत  करता  हूँ:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shri  Shree  Narayan  Das,  Shri
 Fulsinhji,  B.  Dabhi,  Shri  Jhulan
 Sinha,  Shri  U.  M.  Trivedi,  Shri
 N.  B.  Chowdhury,  Shri  0.  P.
 Gidwani,  Shri  N.  P.  Damodaran,
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 Rajmata  Kamlendu  Mati  Shah,
 Shrimati  Uma  Nehru,  Shri
 Sarangadhar  Das,  Shri  Resham
 Lal  Jangde,  Shri  N.  C.  Chatter-
 jee,  Shri  Krishnacharya  Joshi,
 Shri  P.  T.  Punnoose,  Shri  B.  P.
 Jhunjhunwala,  Shri  Mohanlal  Sak-
 sena,  Shri  K.  S.  Raghavachri,
 Shri  G.  L.  Bansal,  Shri  8.  S/
 More,  Shri  T.  T.  Krishnamachari
 and  the  mover,  with  instructions
 to  report  by  the  20  December,
 1956",

 जनाब  वाला,  जिस  वक्‍त  यह  शाया  था.
 श्री  उ०  yo  ज़ि वेदो  :  पंडित  जो,  सब  बाप
 की  बात  सुनना  चाहेंगे  इस  लिए  अग्रेंजी  में
 बोलिए  तो  ज्यादा  बरच्छा  रहेगा  |

 'पंडित  ठाकुर  दास  भार्गव  :  इच्छा,  आप  के

 हुक्म  की  तामील  करूगा  ।

 When  I  received  a  copy  of  this
 Bill,  the  Central  Sales  tax  Bill,  I
 was,  at  that  moment,  extremely
 busy,  with  some  work.  So,  the  first
 thing  I  did  was  to  find  ‘out  if  the
 wishes  of  the  House  in  this  matter
 had  been  taken  notice  of  and  accept-
 ed  by  the  Government.  I  only  read
 one  line—clause  l4—and  I  wanted
 to  find  out  whether  foodgrains  have
 been  included  here  or  not.  To  my
 great  astonishment  and  dismay,  I
 found  that  foodgrains  had  not  -been
 included.

 I  would  very  humbly  .request  the
 hon.  Finance  Minister  kindly  to  look
 into  the  debates  which  took  place  at
 the  time  of  the  Constitution  (Tenth
 Amendment)  Bill.  At  that  time,
 many  Members  stood  up  in  their  seats
 and  requested  the  Government  to  be
 kind  enough  to  include  foodgrains..
 A  perusal  of  those  discussions  would
 show  that  though  we  did  not  want
 any.  undertaking  to  be  given  by  the
 hon.  Finance  Minister  at  that  time,
 yet,  we  were  vociferous  in  express-
 ing  our  wishes  and  in  asking  him  to
 consider  the  question  sympathetical-
 ly.  At  that  time,  he  also  asked  us
 to  realise  the  situation,  and  said  that
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 he  was  not  in  a  position  to  give  any
 undertaking.  We  really  id  not
 want  an  undertaking  from  him.
 ३8  hrs.

 With  your  permission,  I  would  like
 to  quote  certain  portions  of  his
 speech  delivered  on  the  29th  May
 3956  in  connection  with  the  Consti-
 tution  (Ninth  Amendment)  Bill.
 Soon  after  he  concluded  his  speech
 moving  the  consideration  of  the  Bill,
 the  question  of  allotment  of  time  for
 the  different  stages  of  the  Bil!  arose.
 In  the  meantime,  I  put  him  the  fol-
 lowing  question.  (Page  26,  68]  of
 stencilled  Lok  Sabha  Debates  of
 28th  May  I956):

 '“May  I  be  allowed  to  pui  one
 question  to  the  hon.  Finance
 Minister?  He  himself  has  been
 pleased  to  indicate  that  so  far  as
 the  question  of  articles  of  rpecial
 importance  are  concerned,  they
 will  be  considered  later.  In  the
 Joint  Committee  also,  there  was
 mention  about  it  and  I  want  to
 know  from  him  specifically  if  he
 is  agreeable  to  include  foodgrains

 ‘among  articles  of  ‘special  im-
 portance’.

 Shri  C.  D.  Deshmukh:  It  will
 be  for  Parliament  to  decide  when
 the  second  Bill  is  brought  before
 it.  I  have  indicated  the  possibi-
 lity  of  including  one  or  two
 articles.  In  other  words,  I  have
 not  ruled  out.  the  inclusion  of
 articles  like  foodgrains.”
 In  the  earlier  portion  cf  his’

 speech,  he  had  stated  that  one  or
 two  things  more  could  be  included
 in  the  list.  On  the  basis  of  this  I
 told  him  :

 “If  there  is  any  likelihood  of
 foodgrains  being  included,  much
 .of  the  criticism  will  go.  away.

 Shri  C,  9.  Deshmukh:  It  would
 not  be  right  and  proper  for  me
 to.  give  an  undertaking  in  this
 respect.”
 ‘To  this  I  stated—

 “We  do  not  want  any  under-
 taking.”
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 The  discussion  proceeded,  or  when
 Shri  C.  C.  Shah  interrupted:

 “Foodgrains  are  of  special  im-
 portance  in  inter-State  trade  and
 commerce  so  that  Parliament  can
 include  it.”

 Upon  which  I  remarked  :
 “I  am  sorry  I  put  the  question

 only  to  the  hon.  Finance  Minis-

 “What  I  say  is  that  I  do  not
 think  it  right  to  make  a  state-
 ment  as  to  what  Parliament  will
 do  on  a  further  occasior’.”
 Then  I  put  it  to  him  again—

 “I  do  not  want  that  I  qm
 also  a  part  of  Parliament  and  I
 know  what  it  will  do  or  not  do.
 I  only  wanted  to  सच  from  the
 hon.  Finance  Minister  if,  in  his
 opinion,  there  is  any  likelihood
 of  the  inclusion  of  foodgrains  in
 articles  of  special  importance.
 That  is  the  only  question.  If  he
 wants,  he  can  give  us  a  reply.

 “Shri  0.  D.  Deshmukh:  The
 question  is  not  so  easy  as  to  say
 whether  foodgrains  will.  be  in-
 cluded  in  the  Bill  to  be  brought
 forward  before  the  next  House.
 What  he  is  asking  is  whether.
 there  is  a  liklihood  of  foodgrairis
 being  included  in  the  next  legis-
 lation  to  be  passed  by  Parliament.

 Pandit  Thakur  Das  Bhargava:
 In  the  Bill  and  not  by  the  House.

 Shri  C.  D.  Deshmukh:  So  far  as
 the  proposal  is  concerned,  what  I-
 have  undertaken  is  to  communi-
 cate  to  the  State  Government  the
 views  of  my  hon.  friend  and
 others  in  this  matter..  I  am  not
 aware  myself  of  any  strong
 reasons  why  foodgrains  should
 not  be  included.  Therefore,  there
 is  the  likelihood  of  foodgrains
 being  included  in  that  Bill  that
 will  come  before  the  House,  pro-
 vided  we  carry  conviction  to  the
 State  Governments  concerned.”
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 [Pandit  Taakur  Das  Bhargava]
 In  the  course  of  his  reply  to  the

 debate  on  the  Motion  for  considera-
 tion  the  Finance  Minister  said
 (Page  26,  796  of  the  stencilled  debates
 of  the  29th  May  1956):

 “Circumstances  may  easily  arise
 where  it  would  not  be  difficult
 to  prove  that  foodgrains  move-
 ments  are  of  great  importance
 in  the  inter-State  trade  and  com-
 merce.  If  so,  I  do  not  expect
 any  great  difficulty  in  carrying
 this  message,  shall  we  say,  to
 the  State  Governments.  This
 view  is  shared  by  some  of  my
 colleages  in  the  Cabinet,  if  I  may
 disclose  it.  So,  I  would  advise
 that  we  leave  this  particular
 matter  there  and  for  the  moment
 proceed  with  this  piece  of  legis-
 lation  as  we  have  it  before  us.”

 The  Bill  then  entered  clause  by
 clause  consideration.  When  clause
 4  which  related  to  amendment  of
 article  286  came  up  for  discussion,  I
 said  (Page  26,  809)—

 “From  that  very  standpoint,
 my  stand  is  this.  Let  the  Finan-
 ce  Minister  go  to  any  part  of
 the.  country  and  take  the  opinion
 of  the  people  who  are  concerned.
 As  I  said  before,  so  far  as  neces-

 _saries  of  life  are  concerned,  99°9
 recurring  per  cent.  will  be  found
 to  favour  the  point  of  view  which
 I  am  submitting.  I  am  _  very
 glad  that  some  of  the  Cabinet
 Ministers  think  like  me.  I  am
 further  glad  and  I  believe  in
 my  heart  of  hearts  that  the  hon.
 Minister  is  one  of  them  who
 thinks  like  me  that  necessaries  of
 life  are  the  last  things  which
 should  be  taxed  so  far  as  the
 poorest  people  in  the  land  are
 concerned.  On  the  contrary,  we
 have  changed  our  opinion  in
 deference  to  the  opinion  of  the
 Finance  Minister.”

 As  the  discussion  on  fhe  Consti-
 tution  (Amend:  t)  Bill  proceeded,

 taking  given,  yet  high  expectations
 were  raised  and  we  did  believe  that

 4  DECEMBER  956  Central  Sales  Taz  ‘1816
 Bill

 foodgrains  would  be  included.  I  was
 not  the  only  person;  I  have  gone
 through  the  entire  debate  and  I  find
 that  Member  after  Member  rose
 and  put  forward  this  suggestion,  and
 even  Members  who  hold  views  con-
 trary  to  those  held  by  me  suggested
 that  foodgrains  at  least  should  be  in-
 cluded  in  the  list.

 I  would  in  this  connection  make  a
 reference  to  the  Report  of  the  Taxa-
 tion.  Enquiry  Commission.  The
 President  of  the  Commission,  Dr.
 John  Matthai  was  of  the  view  that
 so  far  as  foodgrains  are  concerned
 they  are  in  a  peculiar  position.  Now
 I  find  that  foodgrains  have  been  ex-
 cluded.  The  hon.  Shri  M.  C.  Shah
 just  now  said  that  the  States  held
 the  view  that  this  is  a  matter  to  be
 decided  by  the  representatives  of  the
 States  and  that  they  were  not  wil-
 ling  to  accept  the  suggestion  by
 Members  of  this  House.  It  would
 have  been  much  better  if  the  whole
 correspondence  between  the  States
 and  the  Central  Government  as  well
 as  the  opinions  of  the  various  States
 had  been  circulated  to  us.  This
 ‘would  have  enabled  us  to  know
 which  of  the  States  did  not  accept
 the  proposal.  It  is  quite  clear  that
 this  House  can  if  it  so  likes  include
 foodgrains  among  the  declared  arti-
 cles.  There  is  no  doubt  about  it.
 This  House  should  have  been  givgn
 an  opportunity  to  exercise  its
 sovereign  right  of  enacting  this  law-
 It  is  this  Parliament  alone  which  is
 competent  to  enact  a  law  of  this
 nature  and  the  House  should  have
 been  allowed  to  have  its  say.  That

 can  only  be  done  when  there  is  a
 Select  Committee.  This  would  have
 given  us  an  opportunity  to  know  the
 intensity  of  feeling  among  the
 States  and  whether  the  Members  of
 the  State  Legislatures  were  consult-
 ed  or  only  the  executive  part  of  the
 Government  took  up  this  stand.
 After  all  it  is  a  question  of  agree-

 t  between  the  States  and  the
 Centre  and  the  Members  of  this
 House  should  have  been  allowed  to
 have  their  say  in  the  matter.  If  the
 Government  agreed  with  the  States
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 in  a  matter  of  this  kind  behind  the
 back  of  this  Parliament,  I  do  not
 think  they  were  justified  in  doing
 so.  Even  when  the  Constitution
 (Amendment)  Bill  was  under  dis-

 ‘eussion  in  the  House,  I  pointed  out
 that  the  hon.  Finance  Minister  was
 not  right  in  coming  to  an  agreement
 with  the  States  and  facing  us  with  a
 fait  accompli.  The  hon.  the  Finance
 Minister  made’  it  clear  to  ui  that  he
 would  communicate  the  view  of  the Members  of  this  House  to  the  States.
 When  I  pointed  out  that  it  was  not
 merely  the  view  of  the  House,  but
 of  his  colleagues  in  the  Cabinet,  he did  not  contradict  me.  I  therefore thought  that  foodgrains  would  not
 be  the  first  casualty  so  far  as  this
 Bill  is  concerned.  The  matter  may be  taken  to  the  Select  Committee
 and  debated  there.  We  may  be
 shown  how  the  States  have  reacted
 to  this  proposal  and  we  may  also
 be  able  to  impress  upon  the  Finance
 Minister  our  feelings  in  this  matter, because  it  is  not  a  question  that  has
 cropped  up  now.  When  this  ques- tion  was  debated  in  the  Constituent
 Assembly,  some  of  us  had  occasion
 then  to  take  part  in  the  debate.  I
 sent  in  about  20  amendments  so  far
 as  this  matter  is  concerned  and  you know  the  whole  history;  you  know
 how  this  thing  developed  ‘and  how
 ultimately  we  accepted  the  provi-
 sions  which  were  existing  in  our
 (Constitution  before  this  Constitution
 (Tenth)  Amendment  Bill  was  passed.

 Originally,  in  the  chapter  on  funda-
 mental  rights,  there  was  clause  6
 which  said  that  “trade  and  industry
 throughout  the  whole  of  India  shall
 be  free”  though  the  Parliament  was
 given  the  power  to  make  any  laws
 it  liked.  That  was  not  alone;  there
 were  other  articles  in  the  Consti-
 tution  scattered  all  over  and  ultima-
 tely  these  were  all  incorporated  in
 articles  30]  to  307  as  also.  article  288.
 At  that  time  all  these  arguments were  gone  into  and  it  so  happened that  our  present  Finance  Minister
 participated  in  the  debate  and  gave the  final  reply.  I  had  moved  an
 amendment  that  the  word  “tem-
 porary”  may  be  put  in  one  of  the
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 ‘sub-clauses.  Then  the  hon.  Finance
 Minister  expressed  his  opinion  that  I
 was  perfectly  wrong  in  asking  for
 the  word  “temporary”  to  be  put  in
 that  particular  clause.  At  that  time
 he  said  that  he  could  not  see  in  the
 near  future  any  time  when  we
 would  be  self-sufficient  in  the  matter of  foodgrains.  This  is  what  he  said=

 “Let  me  take  one  particular’
 amendment  of  my  hon.  friend
 Pandit  Thakur  Das  Bhargava.
 He  objects  to  the  wording  of *  clause  (2)  of  article.  274C.  He
 saysthata  situation  arising  from
 scarcity  of  goods  must  be  quali- fied  by  the  word  “temporary”.  I
 am  asking  my  hon.  friend  if  he
 can  today  say  that  the  scarcity of  goods  in  this  country  which.
 manifests  itself  in  various  parts
 of  this  country  is  going  to  be  a
 temporary  affair.  Is  it  not  a
 matter  which  is  going  to  be  more
 or  less  permanent,  certainly  for
 a  period  of  years,  probably  de-
 cades?”.

 I  said,  “Certainly  not”,  Then,  he
 continued:

 “If  my  hon.  friend  holds  that
 opinion  I  can  only  agree  to
 differ.  I  for  my  part  do  hold
 that  our  present  position  in  the
 matter  of  food  and  certain  other
 essential  commodities—the  scar-
 city  that  is  attached  to  them—is:
 a  thing  which  it  will  be  difficult
 for  us  to  get  over  even  in  a
 period  of  a  decade  and  over.  If
 my  hon.  friend  is  an  optimist,  L
 have  no  quarrel  with  him,  but  I.
 am  not  one  wf  the  category  that
 holds  such  opinions.  I  have  a
 right  to  say  that  the  fundamental
 Purpose  of  this  Constitution  is:
 that  it  should  enable  the  citizen
 of  this  country  to  live.  On  this
 fundamental  principle  there  can
 be  no  difference  of  opinion.  I
 do  believe  that  we  cannot  fetter
 the  right  of  a  State  to  order  the
 economy  of  the  country  in  such
 a  way  that  the  maximum  number of  people  will  be  benefited  by it”
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 He  proceeded  further  and  it  was

 mt  his  instance  that  article  274  etc.
 which  are  now  articles  30]  to  306
 -were  put  in  the  Constitution.  I  may
 humbly  point  out  to  the  hon.  Finance
 Minister  that  in  the  matter  of  food,
 his  predictions  have  not  proved  true.
 4m  the  contrary,  I  maintain  that  we
 have  attained  self-sufficiency  in  the
 matter  of  food.  Originally  the

 ‘Government  proposition  was  that  it
 shall  attain  ‘self-sufficiency  in  95l.
 But  did  not  succeed  according  to  the
 Government;  according  to  some  of
 us,  it  did  succeed  and  the  controls
 ‘were  not  justified.  Ultimately  the
 eontrols  were  removed.  The  Gov-
 ernment  used  to  say  that  there  was
 ‘only  i0  per  cent.  deficiency.  But
 now  as  a  result  of  the  Five  Year

 Plans  and  other  efforts  made  ‘by
 Government  after  spending  hundreds
 of  crores  of  rupees,  the  food  situation

 thas  improved  a  lot.  During, ing,  the  last
 five  years,  the  increase  has  been  more
 than  .70  per  cent.  With  regard  to
 certain  articles  like  rice,  we  begun
 exporting  also.  So,  I  maintain  that
 “we  have  attained  self-sufficiency  in
 food  and  that  we  are  not  deficient,
 though  I  know  that  Government  is
 even  now  importing  these  articles.

 ‘That  is  an  enigma  to  us.  Outside,
 in  the  country,  they  say,  “we  have
 solved  the  food  problem”;  but,  when
 ‘we  come  to  the  House,  we  find  that
 there  are  so  many  articles  imported
 from  America  etc.  and  there  are  rice
 deals,  with  Burma.  The  Govern-
 ment  say,  it  is  for  the  purpose  of
 storage  that  they  are  importing  food-
 grains.  So  far  as  the  exponents  of
 the  Governmept  ‘view  are  concerned,

 they  say  from  the  housetops  that
 self-sufficiency  has  been  attained.  We
 do  not  find  the  deficiency  in  the
 country  .which  we  used  to  find
 before?  I,  should  say  that  we  have
 attained,  if  not  full  suffitiency,  a
 tolerable  state  of  sufficiency  and  we
 need  not  worry  for  the  fucure.  There
 is  also  the  second  Five  Year  Plan
 and  we  find  that  efforts  are  being
 made  to  increase  the  food  production
 still  more.  Foodgrain  is  a  stuff
 ‘which  concerns  the  poorest  man;  this
 tis  an  essential  thing  which  should
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 go  into  the  category  of  declared
 goods.

 If  you  look  at  the  Essential  Goods
 Act,  1952,  you  will  find  that  the  first
 place  of  importance  was  given  to
 cereals  and  pulses  and  other  things
 came  subsequently,  It  appears  to
 me  now  that  there  is  a  certain  kind
 of  competition  between  articles  of
 food  and  raw  materials  and  manu-
 factured  articles.  Manufactured
 articles  are  not  found  in  the  cate-
 gory  of  declared  goods.  Some  of  the
 raw  materials  are  included  in  this
 category.  When  the  Constitution

 _Amendment  Bill  was  being  consider-
 ed,  the  hon.  Finance  Minister  told  us
 that  he  had  received  some  telegram
 from  the  Finance  Minister  of  some
 other  State  saying  that  manufactured
 goods  ought  not  be  included  in  the
 list.  I  thought  at  that  time  that
 some  Minister  from  Bombay  might
 have  sent  that  telegram;  I  did  not
 know  anything;  it  was  a  mere  sur-
 mise.  I  do  not  know  whether  it  is
 correct.  I  brought  to  the  attention
 of  the  House  that  cotton  was  includ-
 ed,  but.not  cloth.  This  means  that
 the  Government  is  favouring  the
 Ticher  people,  the  manufacturers,  at
 the  cost  of  the  producers  of  raw
 materials.

 So  far  as  all  these  articles  are  con-
 cerned,  I  am  conscious  that  there
 must  be  uniformity  of  prices  in  the
 country.  Even  at  the  very  start
 when  we  were  discussing  ‘this  in  the
 Constituent  Assembly.  I  submitted
 these  arguments  for  the  consideration
 of  the  House.  Even  at  the  risk  of
 repitition,  I  would  humbly  request
 the  House  to  consider  this  matter
 from  the  standpoint  of  the  ordinary
 man.  I  have  submitted  those  argu-
 ments  before  and  I  repeat  them  now.
 What  is  the  use  of  your  Bhakra  Dam,
 Hirakud  and  the  Tungabhadra  Dam?
 How  do  these  dams  enthuse  the
 people  who  have  not  got  enough
 foodgrains.  The  country  is  one  and
 there  should  be  uniformity  of  price.

 things
 should  be  given,to  each  and  every
 person  in  the  country.  In  regard  to

 '
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 manufactured  articles,  supposing
 Bombay  Mills  produce  very  good
 cloth  and  if  it  is  supplied  to  me  not
 at  the  price  at  which  it  is  supplied
 in  any  other  place,  how  do  I  stand
 to  benefit  by  it?  The  first  requisite
 of  one  unit  or  one  country  is  that
 ordinarily  speaking,  the  prices  at
 least  of  the  necessaries  of  life  should
 be  the  same  all  over  India.  Other-
 wise,  I  feel  that  so  far  as  provincia-
 lism  or  parochialism  is  concerned,
 they  will  get  better  of  us.  I  there-
 fore  think  that  this  matter  should  be
 reconsidered  and  debated  before  a
 Select  Committee  and  we  should  be
 told  why  the  Government  are  un-
 able  to  accept  this  one  recommenda-
 tion,  which  we  thought  would  be
 accepted  by  the  Government.  Or-
 dinarily,  all  the  Bills  that  come
 before  this  House  are  taken  to  the
 Select  Committee.  Because,  it  is  in
 that  cool  and  collected  atmosphere
 that  all  arguments  are  made,  and
 the  pros  and  cons  are  considered.
 Here,  in  this  House,  when  an  amend-
 ment  is  moved,  the  Government  takes
 a  stand  and  ‘then  we  know  what  the
 result  is.  Even  the  most  reasonable
 amendments  are  lost  in  the  heat  of
 the  moment.  When  we  are  in  a
 Select  Committee,  it  happens,  every
 question  is  thrashed  out,  arguments are  advanced  and  every  one  has  at

 ‘least  the  mental  satisfaction  that  the
 hon.  Minister  in  charge  of  the  Bill
 has  convinced  him  or  tried  to  con-
 vince  him.  We  may  differ,  I  can
 understand  that.  But,  we  get  the
 satisfaction  that  everybody  is  tried
 to  be  convinced.  We  have  found
 that  in  spite  of  strong  feelings,  the
 feelings  of  the  House  have  not  been
 eared  for  by  the  Government  and
 they  have,  perhaps,  cared  for  the
 views  of  the  Executive  policy  of  the
 State  Governments.  I  am  very  much
 doubtful  if  the  State  legislatures
 have  béen  consulted  in  this  matter.
 If  the  State  legislatures  had  been
 consulted,  my  own  view  is,  they
 would  have  said,  let  the  Centre  keep
 this  power.  We  are  not  opposed  to
 the  State  legislatures.  We  know  they
 are  very  responsible  people.  At  the
 same  time,  under  the  stress  of  cir-
 cumstances,  when  you  want  money
 508  L.S.D.—2.  aa
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 for  a  particular  purpose,  the  easiest
 course  is  to  just  include  an  article  in
 the  sales  tax.  You  get  the  money.
 This  is  the  difficulty.  In  the  Centre
 we  know  that  there  are  certain  limi-
 tations  beyond  which  no  Government
 could  go,  be  it  the  Central  Govern-
 ment  or  the  State  Governments.
 That  caution  is  likely  to  be  removed
 if  the  matter  is  debated  in  the  State
 legislatures.  Not  that  I  deny  the
 responsibility  of  the  State  legisla-
 tures.  They  are  responsible  people.
 They  can  certainly  have  their’  say
 in  a  matter  like  this.  It  was  on  this
 account  that  we  enacted  article
 286(3).  Otherwise,  all  these  argu-
 ments  were  there  even  then.  When
 we  enacted  article  286(3),  we  said
 that  so  far  as  essential  articles  are
 concerned,  only  those  States  which
 already  had  taxes  like  this,  were
 exempted.  They  were  not  entirely
 exempted.  In  regard  to  all  the  other
 States,  we  enacted  that  no-law  could
 be  passed  by  a  State  legislature  un-
 less  it  received  the  assent  of  the
 President.  That  was  a  very  great
 check.  In  respect  of  even  those
 States  where  these  taxes  are  already
 there,  they  could  not  increase  their
 taxes.  We  are  now  giving  a  carte
 blanche.  One  effect  of  this  law  will
 be,  in  regard  to  articles  which  are
 not  declared  goods,  the  State  legisla-
 tures  will  get  full,  complete,  un-
 restricted  authority  to  do  what  they
 please.  When  this  C@onstitution  was
 drawn  up,  I  did  not  aécept  this  posi-
 tion.  When  we  were  going.  into,  this
 matter,  I  even  submitted  an  amend-
 ment  for  the  consideration  of  the
 House,  saying  that  even  in  regard  to
 articles  which  are  not  essential,  the
 Centre  should  be  given  power  in  order
 to  ensure  uniformity  of  taxation  and
 freedom  from  taxation  of  essential
 articles.  My  amendment  was  not
 accepted.  That  is  a  different  matter.
 Even  now,  I  submit  that  you  should
 discharge  your  responsibility  to  the
 whole  of  India.  The  Central  Govern-
 ment  is  no  less  responsible  than  the
 State  Governments.  I  should  say  they
 are  more  responsible.  After  all,  all
 the  people  are  Citizens  of  India  and
 not  citizens  of  particular  States.  The
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 Central  Government  has  got  more
 responsibility.  So  far  as  the  poorest
 people  are  concerned,  I  think  the
 Central  Government  is  not  only  more
 responsible,  but,  at  the  same  time,
 in  my  humble  opinion,  it  is  in  the
 position  of  a  trustee.  The  people  in
 the  States  and  elsewhere  look  up  to
 the  Central  Government  for  pro-
 tection  from  the  vagaries  of  the  State
 legislatures.  It  was  for  this  reason
 that  in  articles  300  to  307  we  enacted
 that  the  States  will  not  be  able  to
 put  even  reasonable  restrictions  un-
 less  and  until  they  get  the  sanction
 from  the  Central  Government.  You
 will  find  in  article  307  that  we  have
 enacted  that  some  Authority  will  be
 appointed  to  see  that  these  provi-
 sions  are  not  contravened.  Article
 307  says:

 “Parliament  may  by  law
 appoint  such  authority  as  it  con-
 siders  appropriate  for  carrying

 out  the  purposes  of  articles  301,
 302,  303,  and  304,  and  confer  on
 the  authority  so  appointed  such
 powers  and  such  duties  as  it
 thinks  necessary.”
 I  do  not  know  if  any  action  has

 been  taken  under  this  provision.  No
 authority  has  been  appointed  and
 nobody  has  cared  to  find  whether
 these  articles  30]  to  304  have  been
 utilised  or  not  and  whether  in  the
 States  there  has  been  excessive
 taxation.  People  have  complained
 and  complained  bittarly.  We  know
 of  the  agitation  that  took  place  in
 the  U.P.  when  the  Government  of
 India  agreed  to  allow  them  to  levy
 certain  taxes  on  foodgrains.  We
 know  what  took  place  there.  No
 authority  has  so  far  been  appointed.

 I  do  not  know  whether  the  States
 have,  as  a  matter  of  fact,  behaved  in
 such  a  wrong  fashion  that  the  Govern-
 ment  of  India  might  have  to  take  any
 action.  I  wish  now,  when  they  are
 giving  this  kind  of  power  to  the  States
 that  the  authority  under  article  307
 is  appointed  so  that  it  can  see  that
 in  regard  to  necessaries  and  other
 articles,  there  is  no  discrimination
 and  apart  from  discrimination,  there
 is  ‘no  excessive  restriction.  In  article
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 304,  the  words  are:
 “impose  such  reasonable  res-

 trictions  on  the  freedom  of  trade,
 commerce  or  intercourse  with  or
 Within  that  State  as  may  be  re-
 quired  in  the  public  interest.”
 But,  the  rider  is  very  strong.  It

 says:
 “Provided  that  no  Bill  or

 amendment  for  the  purpose  of
 clause  (9)  shall  be  introduced
 or  moved  in  the  Legislature  of
 a  State  without  the  previous
 sanction  of  the  President.”

 Even  now,  the  Government  of  India
 is  charged  with  the  responsibility  of
 seeing  that,  so  far  as  article  304  is
 concerned,  the  State  legislatures  do

 ‘not  outstrip  those  bounds,  which  are,
 as  a  matter  of  fact,  restrictions  of  the
 authority  to  an  extent.  Unless  the
 Government  of  India  agree,  they  can-
 not  put  any  unreasonable  restrictions. As  I  was  submitting,  article  307
 requires  the  appointment  of  this
 authority.  The  rights  given  in  arti-
 eles  301  to  305,  according  to  me,  are
 justiciable.  The  matter  can  be  taken
 to  the  Supreme  Court  whether  the
 States  have  behaved  correctly  in  this
 matter.  Even  in  respect  of  Parlia-
 ment,  this  matter  can  be  taken  to  the
 Supreme  Court.  I  agree  with  the
 view  of  the  previous  Finance  Minis-
 ter—probably  these  are  the  views  of
 the  present  Finance  Minister  alan—
 that  we  shall  have  to  put  tax  on  the
 common  man,  if  our  Second  Five  Year
 Plan  is  to  succeed.  I  know  that  we
 cannot  but  tax  the  ceommon  man.  I  am
 not  averse  to  taxing  him.  After  all.
 the  Second  Plan  is  for  this  benefit  and
 for  the  benefit  of  the  coming  genera-
 tions  of  India.  At  the  same  time,  as
 I  submitted  before,  and  with  your
 permission  I  am  repeating  it,  the  ques-
 tion  of  questions  is  whether  in  doing
 this  you  are  going  to  tax  the  poorest
 in  this  land.  We  have  been  told  in
 this  House  by  hon.  Ministers  of  the
 Government  of  India  that  people  in
 Orissa  and  other  places  do  not  get
 even  five  annas  a  day.  This  is  an
 average,  which  means  that  some  of
 them  must  be  getting  probably  half
 of  this  amount.  Similarly,  the  old
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 story  that  we  used  to  trot  out  when
 the  Britishers  were  there  was  that
 one-third  of  the  population  does  not
 even  get  two  full  meals  a  day.  It  is
 not  an  old  story  now.  Probably  it  is
 true  that  many  people  do  not  get  two
 square  meals  a  day.

 Shri  V.  P.  Nayar  (Chirayiukil):  One-
 third  may  have  changed  to  one  half.

 Pandit  Thakur  Das  Bhargava:  Last
 time,  the  hon.  Finance  Minister,  as  his
 first  gift  to  the  people  of  India  brought
 in  the  duty  in  respect  of  cloth,  etc.
 I  do  not  know  how  far  he  has  suc-
 ceeded  in  his  effort.  This  House  pass-
 ed  the  Bill  though  some  of  us  very
 humbly  requested  him  to  take  such
 measures  as  would  not  impose  a  tax
 on  the  poorest  in  the  land.  Today
 also,  I  have  submitted  an  amendment
 that  coarse  cloth  should  be  regarded
 as  a  declared  article.  I  only  plead  for
 one  kind  of  people.  I  do  not  want
 that  the  Government  may  not  realise
 his  full  taxes.  These  two  Bills  are
 already  before  us,  for  Rs.  6  crores
 or  more.  He  is  entitled  to  do  what
 be  likes  and  take  as  much  tax  as  he
 likes  from  the  rich  people  and  from
 the  middle  class  people,  and  I  would
 go  further  and  say,  even  those
 people  who  are  called  o  peo-
 ple,  but  with  very  great  respect  I
 submit  that  such  persons  about  whom
 it  is  said  that  they  get  five  annas  a
 day  and  who  are  getting  a  very
 meagre  amount  of  cloth  should  not  be
 taxed,  whatever  may  happen.

 Some  time  back  we  were  given
 some  figures  about  indirect  taxation
 ete.  The  broad  question  does  not
 come  in.  4  only  want  that  he  may
 take  whatever  steps  he  likes  to  ensure
 that  these  poor  people  are  not  affect-
 ed  by  these  provisions.  I  do  not  see
 how  this  can  be  done  unless  you  bring
 foodgrains  and  coarse  cloth  within
 the  definition  of  “declared  articles”.

 An  amendment  has  been  put  in  by
 Shri  Tulsidas  to  enact  back  all  the
 various  provisions  of  the  Central  Sup-
 plies  Act  and  include  them  in  the
 category  of  declared  goods.  I  am  not
 going  so  far.  I  am  only  submitting
 that  apart  from  other  things,  at  least
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 foodgrains  and  fodder  and  coarse  cloth
 must  be  regarded  as  declared  articles.
 I  know  these  are  the  very  things
 which  can  give  you  large  income  if
 you  tax  them  in  the  manner  that  the
 State  Governments  may  like  to  tax
 them.  Therefore,  so  far  as  this  aspect
 is  concerned,  I  am  anxious  that  the
 matter  may  go  to  the  Select  Commit-
 tee,  and  all  the  provisions  and  all  the
 various  views  may  be  put  before  us.
 As  I  said,  Shri  M.  C.  Shah  and  the
 previous  Finance  Minister  were  really
 agreeable  in  their  heart  of  hearts  not
 to  tax  the  poor  people.  I  hold  the
 same  opinion  about  our  present  Fin-
 ance  Minister,  that  so  far  as  the  poor
 people  of  this  country  are  concerned,
 he  has  a  soft  corner  for  them.  If  the
 two  Finance  Ministers  and  the  hon.
 Members  agree  and  if  the  State  Gov-
 ernments  do  not  agree,  it  will  be  a
 good  medicine,  and  a  wholesome
 medicine,  that  we  are  giving  to  the
 State  Governments  to  see  that  they  do
 not  utilise  the  powers  which  we  are
 giving  for  the  purpose  of  adversely
 affecting  the  poorest  in  the  land.  This
 is  my  humble  justification.  I  was
 under  the  impression  that  this  will
 be  done,  and  I  find  that  my  hopes
 have  been  frustratedI  am  extremely
 sorry  to  see  that  ह  have  not  suc-
 ceeded,  that  this  Parliament  has  not
 succeeded,  because  I  know  every  Mem-
 ber  of  this  Parliament  is  anxious  that
 so  far  as  foodgrains,  fodder  and
 coarse  cloth  are  concerned,  they  may
 be  considered  declared  articles.  Of
 the  State  Governments  defeat  us  in
 our  purpose,  we  will  only  say  that  we
 are  defeated  because  of  our  own  hon.
 Finance  Minister.  If  he  agreed  with
 us,  I  think  the  State  Governments
 would  not  have  been  so  bold.  After
 all,  as  between  the  State  legislatures
 and  the  Central  Legislature,  I  think  it
 is  the  Central  legislature  which  is
 much  more  powerful.  I  need  not
 remind  the  Members  of  the  provi-
 sions  of  articles  356  and  365  of  our
 Constitution.  If  I  am  correct  in  my
 appraisal  of  the  views  of  the  hon.
 Members  of  this  House,  I  would  only
 beg  of  the  hon.  Finance  Minister  to
 take  this  Bill  to  the  Select  Committee,
 and  there  at  least  include  these  two
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 or  three  things  in  the  category  of
 “declared  articles”.

 As  regards  other  matters  which  are
 included  in  this  Bill,  unfortunately  I
 am  neither  an  industrialist,  nor  a
 manufacturer,  nor  a  trader,  and  I  do
 not  know  much  of  the  ins  and  outs  of
 these  things.

 Shri  Kamath  (Hoshangabad):  ‘You
 are  much  more  than  that.

 Pandit  Thakur  Das  Bhargava:  It  is
 very  kind  of  you  to  say  that.  So  far
 4s  the  principles  are  concerned,  the
 hon.  Finance  Minister,  while  speak-
 ing  on  the  previous  Bill,  stated  that
 the  matter  of  financial  principles  is  of
 great  importance  and  complexity  and
 that  there  will  be  ample  opportunity
 to  go  into  these  matters  and  see
 whether  the  right  principles  are
 evolved.  I  do  not  think  when  the

 i
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 should  have  this  kind  of  haste.
 not  allow  the  Members  of  this

 to  understand  those  principles
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 ber  of  Members,  and  if  some  of  them
 are  not  acceptable  to  the  hon.  Mem-
 ber,  let  the  names  be  deleted.  This
 motion  is  before  the  House.
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 Shri  Kamath:  He  wants  to  be  on
 the  Committee.

 Pandit  Thakur  Das  Bhargava:  Cer-
 tainly,  he  will  be  in  the  Committee.
 I  only  request  the  hon.  Finance  Min-
 ister  kindly  to  agree  to  this  motion.
 for  reference  to  the  Select  Committee.
 If  he  thinks  any  other  Members
 should  be  here,  I  have  absolutely  no
 objection  to  include  them.

 At  the  same  time,  I  have  seen  that
 the  matter  is  not  delayed.  After  all,
 it  is  a  good  Bill  and  the  Government
 and  the  States  think  that  it  is  a  good
 Bill  and  should  be  passed  as  soon  as
 possible.  I  have  therefore  fixed  720
 December  for  the  Select  Committee
 te  report  so  that  the  Government  may
 be  able  to  get  this  measure  passed  in
 both  the  Houses.  It  is  in  no  spirit  of
 idleness  or  cavilling  or  something
 like  that  I  am  moving  this  motion.  I
 am  moving  this  with  all  respect  to
 the  Finance  Minister  and  this  House.
 I  want  that  this  House  should  be
 enabled  to  consider  all  these  matters
 in  the  right  spirit  and  that  we  may  be
 able  to  discuss  and  understand  right-
 ly  all  these  questions  which  are  the,
 subject  matter  of  this  Bill.

 (13-38.  hrs.
 '

 (Mr.  Speaker  in  the  Chair.]
 As  a  matter  of  fact,  there  are  per-

 sons  who  do  not  have  sufficient  know-
 ledge  of  these  subjects,  they  do  not
 also  follow  these  matters.  Their  will-
 ing  consent,  their  intelligent  and
 understanding  consent  should  be  taken
 for  this  Bill.  For  instance,  there  are
 certain  offences  the  gravamen  of
 which  we  have  not  been  able  to
 understand.  I  would  therefore  sub-
 mit  that  this  Bill  may  be  referred  to
 a  Select  Committee,  not  with  a  view
 to  prolonging  this  process  of  enacting
 this  law,  but  with  a  view  to  fully
 understand  all  the  principles  which
 are  hidden  or  explicit  in  this  Bill.

 I  would  also  have  liked  that  certain
 figures  had  been  circulated  to  Mem-
 bers  of  this  House  so  that  we  could
 know  what  was  the  revenue  to  the
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 (Government  from  these  taxes  on  food-
 grains  in  the  States  where  foodgrains
 are  taxed,  and  other  relevant  figures
 also,  what  would  be  the  effect  of  this
 two  per  cent  or  one  per  cent  which
 is  proposed,  what  are  the  present
 rates,  how  in  the  various  States  the
 revenues  will  be  affected—all  these
 matters  are  very  pertinent,  and  in  the
 absence  of  these,  it  is  very  difficult  ‘to
 come  to  a  conclusion  whether  two  per
 cent  or  one  per  cent  is  correct.  I  have
 Ziven  notice  of  an  amendment  that  it
 may  be  one  per  cent.  It  is  only  with
 u  desire  to  see  that  the  tax  is  as  little
 as  possible.  I  do  not  want  to  put  it
 less  than  that.  At  the  same  time,  I  do
 not  know  what  amount  the  Govern-
 ment  will  be  collecting.  if  you  make
 it  two  per  cent  or  one  per  cent.  In
 ‘the  absence  of  these  figures,  it  is  most
 difficult  to  give  any  opinion  which  is
 an  intelligent  opinion.  If  you  want  to
 have  the  Bill  passed  in  this  way  with-
 ‘out  the  hon.  Members  of  the  House
 fully  understanding  the  implications
 of  it,  that  is  another  matter,  but  if
 you  want  that  we  may  understand  and
 go  with  you,  then  the  best  thing  is
 Kindly  to  give  these  figures,  enlighten
 us,  take  the  matter  to  the  Select  Com-
 mittee  and  convince  us  that  this  is
 necessary.  I  stated  last  time,  and  I

 _am  repeating  it  now,  that  if  we  under-
 stand  that  the  only  way  in  which  the
 ‘Second  Five  Year  Plan  can  be  put
 through  is  the  one  which  is  proposed
 by  Government,  then  we  shall  hesitate
 before  saying  anything  adverse  to
 this  measure,  though  I  feel  very
 strongly  that  so  far  as  the  poorest  in
 ‘the  land  are  concerned  they  should  not
 be  taxed.  So  far  as  these  poorest
 people  are  concerned,  I  do  not  want
 ‘to  give  any  graphic  description  of
 ‘their  condition,  But  I  would  submit
 that  with  all  your  plans  on  the  one
 side  and  with  the  interests  of  these
 poor  people  on  the  other,  I  would
 rather  say  that  these  poor  people
 should  not  be  taxed  than  that  I  should
 have  all  your  plans  etc.  Your  plans
 are  for  the  other  people,  for  the  richer
 people,  for  the  middle-class  people

 vand  even  for  the  ordinary  people,  but
 so  far  as  these  poor  people  are  con-
 «cerned,  they  are  more  concerned  with
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 the  two  loaves  of  bread  and  the  ten
 or  eleven  yards  of  cloth  that:  they
 have.

 Shri  Kamath:  Sixteen  yards.
 Pandit  Thakur  Das  Bhargava:  Ten

 or  eleven  yards  is  the  average.  If
 even  these  are  to  be  taxed,  I  do  not
 know  what  the  meaning  of  this  wel-
 fare  State  is.

 Shri  Kamath:  ‘Farewell  State’.

 Shri  ML  8.  Gurupadaswamy
 (Mysore):  But  not  well-fed  State?

 say.
 I  am  concerned,  I  do  wish  and  I  do
 believe  that  it  is  a  welfare  State,  and

 re
 is  there  not  in  nafe  only,  as  Shri
 Kamath  says,  but  in  spirit  also,

 The  Minister  of  Finance  and  iron
 and  Steel  (Shri  T.  T.  Krishnamachari):
 What  does  Shri  Kamath  believe  in?

 Pandit  Thakur  Das  Bhargava:  He
 says  ‘Farewell  State’  as  if  he  is  going
 to  America  or  England.

 Shri  Kamath:  I  said  ‘Fare  well
 State’,  not  ‘Farewell  .State’.

 Pandit  Thakur  Das  Bhargava:  With
 all  the  emphasis  at  my  command,  I
 have  to  make  this  last  appeal  to  you
 to  accept  my  amendmenf  for  refer-
 ence  of  this  Bill  to  a  Select  Commit-
 tee,  for,  I  feel  that  nothing  will  be
 lost  in  the  seven  or  eight  days  that
 will  elapse  before  the  Select  Com-
 mittee  present  their  report.  When  the
 Bill  comes  up  again,  if  you  convince
 us.  we  shall  be  with  you.

 But,  for  the  moment,  I  can  only’
 say  that  we  do  not  understand  the  full
 implications  of  the  Bill.  We  are  not
 convinced  that  it  is  right  not  to  include
 foodgrains  and  coarse  cloth  within
 the  category  of  declared  articles,  in
 spite  of  the  opinion  of  this  House
 declared  in  an  unequivocal  manner.
 In  fact,  this  fact  has  also  been  accept-
 ed  by  the  Mover  of  this  motion.  The
 previous  Finance  Minister  had  also
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 stated  categorically  that  most  of  the
 Members  wanted  it.  So,  if,  in  spite
 of  all  this,  you  do  not  want  to  include
 foodgrains,  coarse  cloth  etc.  within
 the  category  of  declared  articles,  then
 it  is  tantamount  to  saying  that  the
 will  of  this  House  and  the  opinion  of
 most  of  the  Members  of  this  House
 will  not  be  given  effect  to  and  demo-
 ecracy  will  be  baulked  of  its  due.

 Shri  K.  C.  Sodhia  (Sagar):  In  order
 to  be  able  to  support  the  motion,  I
 want  to  put  one  or  two  questiens  to
 the  Minister  of  Finance.

 Mr.  Speaker:  He  may  put  them
 later  on.

 Amendment  moved:
 “That  the  Bill  be  referred  to  a

 Select  Committee  consisting  of
 Shri  Shree  Narayan  Das,  Shri
 Fulsinhji  B.  Dabhi,  Shri  Jhulan
 Sinha,  Shri  U.  M.  Trivedi,  Shri  N.
 B.  Chowdhury,  Shri  C.  P.  Gid-
 wani,  Shri  N.  P.  Damodaran,
 Rajmata  Kamlendu  Mati  Shah,
 Shrimati  Uma  Nehru,  Shri
 Sarangadhar  Das,  Shri  Resham
 Lal  Jangde,  Shri  N.  C.  Chatterjee,
 Shri  Krishnacharya  Joshi,  Shri  P.
 T.  Punnoose,  Shri  B.  P.  Jhunjhun-
 wala,  Shri  Mohanlal  Saksena,
 Shri  K.  S.  Raghavachari,  Shri  G.
 L.  Bansal,  Shri  8.  8.  More,  Shri
 T.  T.

 ss  gras
 chari  and  the

 Mover  with  instructions  to  report
 by  the  12th  December,  1956.”"
 The  discussion  on  the  original

 motion  as  well  as  the  amendment
 thereto  will  proceed  now.

 Now,  Shri  V.  P.  Nayar.
 Shri  EK.  C.  Sodhia:  I  may  kindly  be

 allowed  to  put  my  questions.

 Mr.  Speaker:  Why  should  the  hon.
 Member  not  wait?  Does  he  want  that
 unless  his  questions  are  answered,  no
 discussion  should  proceed  in  the
 House?

 Shri  V.  P.  Nayar:  Before  I  heard
 the  Minister,  I  thought  that  I  knew
 something  about  the  Bill,  but  after

 .
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 his  speech  I  must  confess  that  I  did
 not  know  what  I  thought  I  did.

 After  hearing  my  revered  friend
 Pandit  Thakur  Das  Bhargava,  I  am
 inclined  to  think  that  he  has  very
 successfully  made  out  a  case  for  the
 reference  of  this  Bill  to  a  Select  Com-
 mittee,  because  the  issues  which  my
 hon.  friend  Shri  M.  C.  Shah  posed
 before  us  as  very  simple  and  non-
 controversial  do  not  really  seem  to  be
 so  simple  and  non-controversial.  For
 example,  so  far  as  the  inclusion  of
 food  is  concerned,  we  want  to  study
 it  in  all  its  aspects,  and  I  am  certain
 that  much  better  work  can  be  done
 on  this,  as  suggested  by  my  esteemed
 friend,  if  we  were  to  have  a  thorough
 discussion  in  the  Select  Committee.
 After  all,  there  should  be  no  objection
 raised  to  this  course,  because  the
 Mover  of  the  motion  for  reference  of
 the  Bill  to  a  Select  Committee  has
 laid  down  a  date  which  comes  happi-
 ly  well  within  this  session.  I  am,
 therefore,  inclined  to  put  in  a  word
 of  recommendation  for  the  acceptance
 of  this  motion,  and  I  request  hon.
 Members  to  support  this  motion.

 I  want  to  make  only  a  few  observa-
 tions  of  a  general  nature  in  regard  to
 this  Bill.  It  is  good  that  after  the
 assumption  of  power  under  the  Con-
 stitution  (Sixth  Amendment)  Act,
 Government  have  now  come  forward
 with  the  formulation  of  certain  prin-
 ciples  which  should  guide  inter-State
 tax.  That  does  not  commit  me  in  any
 way,  nor  do  I  agree,  to  the  provisions.
 as  contained  in  this  Bill.

 From  the  Statement  of  Objects  and.
 Reasons,  we  find:

 “This  Bill  seeks  to  provide  for
 the  legislation  authorised  by  the
 Constitution  as  amended  above
 with  a  view  to  enabling  the  State
 Governments  to  raise  additional
 revenues  by  levying  tax  on  inter-
 State  transactions  which  are  at
 present  immune  from  tax  under
 their  respective  sales-tax  laws.”

 This,  I  presume,  is  the  primary  -pur-.
 pose  for  which  this  legislation  has  now
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 been  brought  forward.  But  on  going
 through  the  provisions  of  this  Bill,  I
 am  inclined  to  think  that  if  this  Bill
 is  implemented  as  it  is—I  am  remind-
 ed  of  the  favourite  expression  of  my
 hon.  friend  Shri  Kamath  who  often
 says  that  it  should  not  be  by  hook  or
 by  crook—Shri  Kamath  will  be  justi-
 fied;  the  collection  of  revenue  wil  be
 more  by  crook  than  by  hook.

 Shri  U.  M.  Trivedi:  Rather,  by  hook.

 Shri  V.  P.  Nayar:  On  going  through
 the  provisions  of  this  Bill,  I  find  that
 the  incidence  of  the  new  taxes  on  the
 common  people  of  our  country  has
 not  been  considered  in  a  manner
 which  it  deserved.  We  know,  for
 example,  that  despite  the  revenue-
 yielding  capacity  of  this  tax,  it  is
 certainly  an  indirect  tax,  and  the
 common  man  will  have  to  bear  the
 burden.

 If  we  analyse  the  recent  trends  in
 the  revenues,  we  find  that  the  reve-
 nue  from  general  sales  tax  of  all  the
 States  together—according  to  my  cal-
 culation;  I  am  subject  to  correction
 by  my  hon.  friend  opposite—has
 increased  from  Rs.  56°32  crores  in
 1950-51,  to  about  Rs.  70°69  crores  in
 1956-57  (as  seen  from  the  Budget).
 In  the  Second  Five  Year  Plan,  there
 is  a  further  increase  of  Rs.  l2  crores.
 We  must  think  of  this  Bill  only  in
 this  context,  namely,  that  taxes  on
 income,  including  the  corporation  tax,
 which  stood  at  Rs.  73°22  crores  in

 5l  have  only  risen  to  Rs.  190-3,
 crores  in  1956-57.  This  was  the  posi-
 tion  just  before  the  recent  proposals
 which  my  hon.  friend  the  Finance
 Minister  has  introduced.  If  you  take
 into  account  the  total  percentage,
 then  you  will  find  that  while,  on  the
 one  hand,  the  indirect  tax  by  way  of
 sales  tax  has  been  mounting  up  in
 percentage  and  has  been  going  up  in
 a  progressive  way,  what  Government
 have  collected  by  way  of  direct  taxa-
 tion,  especially  income-tax,  has  been
 gradually  on  the  decline.  The  per-
 centage  of  the  total  tax  revenue  of
 the  Central  Government,  I  find,  has
 declined  from  42°8  per  cent.  in  1950-
 5]  to  a  mere  37  odd  per  cent.  in  1956-
 57.  These  figures  reveal  that  while
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 Government  go  on  increasing  the
 burden  on  the  vast  masses  of  our
 people,  that  burden  is  not  allowed  to
 be  shared  by  the  richer  classes  from
 whom  no  tax  is  collected.

 Then,  we  must  also  consider  these
 figures  in  another  background.  The
 Finance  Minister—if  I  have  under-
 stood  him  aright;  perhaps,  I  may  be
 wrong—made  out  the  point*that  the
 exemptions  which  are  sought  to  be
 made  under  Chapter  IV  of  this  Bill
 were  exemptions  which  were  guided
 by  the  desire  of  Government  to  make
 available  industrial  raw  material  so
 that  the  prices  of  manufactured  goods
 may  not  go  up.  If  that  be  so,  I  want
 the  Minister  to  consider  whether  this
 has  been  considered  as  an  isolated
 point  or  whether  it  has  been  consi-
 dered  in  the  perspective  of  various
 factors  of  our  present  economy.  I
 fail  to  understand  that  it  has  been  so
 considered,  because  if  it  had  been
 considered  like  that,  these  provisions
 would  not  have  been  there,  in  the  way
 in  which  we  have  them.  Let  us,  first
 of  all,  take  an  example.  Especially
 because  the  hon.  Minister  pinpointed
 the  fact  that  this  is  actuated  by  a
 desire  to  make  available  industrial
 raw  materials  in  order  to  see  that  the
 cost  of  production  is  not  increased,  I
 want  him  to  consider  how  it  works  in
 view  @f  the  analysis  of  profits  which
 we  have.  Take  raw  cotton,  for  exam
 ple,  “cotton,  that  is  to  say,  all  kinds
 of  cotton  (indigenous  or  imported)  in
 its  unmanufactured  state,  whether
 ginned  or  unginned,  baled,  pressed  or
 otherwise,  but  not  including  cotton
 waste”.  I  can  certainly  see  that  by  a
 provision  like  this,  the  cost  of  manu-
 factured  goods  in  which  cotton  is  used
 will  be  favourably  affected,  that  is  to
 say,  cotton  textiles.  Then  the  ques-
 tion  boils  down  to  this  whether  the
 incidence  of  this  has  to  be  borne  by
 them  only  or  whether  we  could  make
 other  arrangements  to  see  that  it  will
 not  be  increased.

 I  submit  that  this  is  not  the  only
 way—that  is,  by  exempting  it  from
 sales  tax—by  which  you  can  arrest
 the  rise  in  cost  of  manufactured  goods.
 I  was  particularly  interested  in  the
 cotton  textile  industry.  I  must  confess
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 that  I  did  not  have  enough  time  to
 work  out  the  details  of  the  industries
 which  use  the  raw  materials  which
 are  listed  here.  -But  take,  for  example,
 this  one  industry,  about  which  I  have
 some  figures.  In  the  overall  picture
 of  India,  I  find  that  in  950-5l,  the
 index  of  net  profits  of  all  industries,
 if  we  were  to  take  939  as  the  base,
 stood  at  246°6,  but  in  1955-56,  the
 index  has  leapt  wp  to  39°6,  abut  30
 per  cent  in  the  course  of  three  or  four
 years.  Then  the  profits  of  the
 cotton  textile  industry,  as  taken
 by  themselves,  stood  at  356:6
 in  950-5l—the  base  being  the  same,
 namely,  939—and  went  upto  403-6
 in  1955-56.  That  means  that  although
 the  desire  of  the  Government,  as
 expressed  by  the  hon.  Minister  in  his
 speech,  is  to  see  that  the  price  of
 manufactured  textiles  does  not  in-
 crease  on  account  of  the  levy  of  an
 inter-State  tax  on  the  movement  of
 raw  cotton  used  by  the  mills,  it  is  not
 as  much  the  desire  of  Government  to
 see  that  all  possible  steps  are  exhaust-
 ed  to  keep  the  price  at  a  level  which
 is  suitable  to  the  consumer.  We  could
 very  easily  make  adjustments  in  the
 profit.  This  profit  aspect  must  be
 considered  when  you  consider  the
 advantage  of  giving  a  tax-free  raw
 commodity  in  order  that  the  industry
 may  function  well.

 Therefore,  the  question  of  exempit-
 ing  such  goods—I  am  open  to  correc-
 tion—should  not  be  decided  indepen-
 dent  of  all  other  factors  which  we
 find  in  our  economy.  The  point  which
 @eserves  supreme  consideration  when
 we  consider  a  legislation  so  difficult  as
 this,  according  to  me,  will  be  the
 general  impact  of  this  measure  on  the
 broad  masses  of  our  people.

 My  hon.  friend,  Pandit  Thakur  Das
 Bhargava,  was  referring  to  foodgrains.
 I  certainly  do  not  say  that  these  are
 not  articles  which  are  not  important.
 These  are  very  important  articles,  on
 the  price  of  which  and  on  the  tax  on
 which  many  millions  of  people  might
 depend.  But  by  giving  a  special
 treatment  of  this  industrial  raw  mate-
 rial,  I  think  we  should  also  in  a  way
 eontro!  the  industrial  profits.  As  I
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 submitted  earlier,  this  is  not  the  only
 way  to  arrest  the  increase  in  cost  of
 preduction.  Profits  can  certainly  be
 sealed.  We  have  been  crying  for  it
 times  without  number  in  this  House.
 I  should  not  be  mistaken  to  mean  that
 by  saying  this  I  want  the  cost  of  pro-
 duction  to  go  up.  It  should  not  go  up.
 I  am  very  positive  about  it.  But  you
 will  find  that  the  corresponding  aspect
 of  it,  that  is,  the  profit  aspect  of  the
 industry,  is  also  involved.

 Government  have  levied  a  6  per
 cent.  tax  on  dividends.  In  so  far  as
 it  goes,  it  is  very  good.  We  welcome
 it.  But  that  does  not  satisfy  all  the
 necessary  requirements  of  controlling
 profits  in  a  manner  which  our  economy
 today  warrants.  They  have  also  to
 think  seriously  of  levying  other  taxes,
 @.g.  excess  profits  tax,  a  ceiling  on  the
 profit  percentage  varying  from  indus-
 try  to  industry—I  do  not  suggest  that
 all  industries  should  have  the  same
 ceiling  on  profits;  it  might  depend  on
 a  variety  of  circumstances—and  30  on.
 But  we  must  have  figures  of  how  it  is
 very  necessary  to  make  this  exemp-
 tion  in  sales  tax  with  the  sole  crite-
 rion  of  assuring  that  the  manufactur-
 ing  costs  do  not  go  up.  We  are  also
 entitled  to  consider  what  ways  and’
 means  Government  have  taken  in
 order  to  keep  the  manufacturing  coats
 at  what  they  are,  by  reducing  the
 profits  which  we  know  have  been
 swelling  out  of  all  proportion  in  ‘the
 last  few  years.

 Again,  I  find  a  distinction  is  drawn
 between  goods  and  goods  on  the  basis
 of  essentiality  or  otherwise.  I  re-
 member  having  read  in  the  Report  of
 the  Taxation  Inquiry  Commission—
 which  I  do  not  have  here  with  me—
 that  they  were  not  very  much  in
 favour  of  goods  being  distinguished
 on  the  basis  of  luxury  goods  or  other
 wise.  I  remember  that  they  were

 sible  tax  in  our  land.
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 Reading  through  this  Bill,  I  have
 some  other  doubts  which  I  would  like
 the  hon.  Minister  to  clear,  if  he  finds
 time  to  answer  my  questions.  For
 example,  in  the.  definition  clause  ‘sale’
 hhas  been  defined  thus:

 “‘sale’  with  its  grammatical
 variations  and  cognate  expres-
 sions,  means  any  transfer  of  pro-
 perty  in  goods  by  one  person  to
 another  for  cash  or  for  deferred
 payment  or  for  any  other  valu-
 able  consideration;  and  includes  a
 transfer  of  goods  on  the  hire-
 purchase  or  other  system  of  pay-
 ment  by  instalments,  but  does  not
 include  a  mortgage  or  hypotheca-
 tion  of  or  a  charge  or  pledge  on
 geods”.
 Shri  U.  M.  Trivedi:  Not  a  barter.
 Shri  V.  P.  Nayar:  Not  a  barter  and

 not  many  other  things.  Unfortunate-
 ly,  ‘purchase’  is  not  defined,  although
 the  words  ‘sale’  and  ‘purchase’  are
 used  together  in  most  of  the  other
 sections.

 Shri  U.  M.  Trivedi:  They  want  only
 to  tax  us.

 Shri  V.  P.  Nayar:  Probably  what  is
 the  opposite  of  sale  is  intended  to  be
 purchase.

 Mr.  Speaker:  ]  heard  the  hon.  Mem-
 ber  read  out  something  about  ‘other
 «onsiderations’.  What  is  it  about?

 Shri  U.  M.  Trivedi:  The  Transfer
 of  Property  Act  is  a  different  Act.  The definition  of  ‘exchange’  is  different.
 Will  it  cover  exchange?

 Shri  V.  P.  Nayar:  I  did  not  say ‘other  considerations’.  I  said:  ‘defer-
 red  payment  or  for  any  other  valu-
 able  consideration’.  He  said  barter
 was  not  included.

 Shri  U.  M.  Trivedi:  Exchange  is
 something  else  which  has  been  defin-
 ed,

 Mr.  Speaker:  Exchange  is  not  defin-
 ved  in  the  General  Clauses  Act.

 Shri  U.  M.  Trivedi:  Not  in  the  Gene-
 ral  Clauses  Act,  but  in  the  Transfer
 of  Property  Act.
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 Mr.  Speaker:  It  relates  to  immov-

 able  property.
 Shri  V.  P.  Nayar:  It  will  not  be

 covered  by  the  provisions  in  the
 Transfer  of  Property  Act,  because  it
 is  a  fundamentally  different  matter
 altogether.  But  when  sale  is  describ-
 ed,  it  will  not  cover  all  the  transac-
 tions  which  might  possibly  be  consi-
 dered  to  be  sales.

 I  pose  this  question  of  the  branch
 organisations  of  certain  distributing firms.  I  may  particularly  refer  to
 some  firms  which  have  a  monopoly of  the  import  of  certain  articles  given
 by  the  Government.  Take,  for  exam-
 ple,  the  import  of  so  many  chemicals
 by  a  firm  like  the  Imperial  Chemical
 Industries  or  the  Tata  Industries.
 They  have  a  network  of  organisations. Hon.  Ministers  have  been  saying  in
 this  House  that  it  is  because  of  their
 very  efficient  and  widespread  sales
 service  that  these  firms  have  been
 nominated  to  distribute  certain  vital
 commodities  on  behalf  of  Government,
 4  hrs.

 I  want  this  proposition  to  be  consi-
 dered  by  the  hon.  Minister.  For
 example,  the  Imperial  Chemicals  have
 a  monopoly  for  the  import  of  soda  ash.
 They  import  soda  ash  to  the  port  of
 Bombay.  They  have  branches  all
 over  the  country.  There  are  other
 companies  functioning  in  Calcutta.
 This  Imperial  Chemicals  being  a
 monopoly  firm,  other  companies  will
 necessarily  have  to  place  indents  on
 this  firm  for  their  supplies  from  Bom-
 bay.  That  is  certainly  covered  by  the
 definition  of  ‘sale’.  But  a  branch  of
 the  same  organisation,  the  Imperial Chemicals.  in  Calcutta,  have  not  to
 purchase  from  Bombay.  From  their
 headquarters  in  Bombay  they  can
 have  the  entire  quantity  transferred.
 That  would  not  come  within  the  ambit
 of  ‘sale’  or  ‘purchase’.  Undoubtedly, it  is  movement  of  goods  but  that
 movement  as  such  is  not  taxable.  The
 movement,  only  if  it  is  accompanied
 by  sale  or  purchase  becomes  taxable.
 The  movement  by  mere  transfer  of
 one  item  from  a  particular  firm  to  a
 branch  organisation  at  a  different
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 place  in  a  different  State  does  not
 amount  to  sale  at  all.

 Shri  M.  C.  Shah:  It  cannot.

 Shri  ्  P.  Nayar:  The  hon.  Minis-
 ter  has  clinched  the  issue.

 I  submit  that  in  the  case  of  certain
 menopoly  firms,  the  monopolies  hav-
 ing  been  given  either  by  the  Govern-
 ment  of  India  in  respect  of  certain
 vital  commodities  like  sodium
 hydroxide  and  others  or  the  mono-
 polies  having  been  acquired  by  virtue
 of  their  very  long  trade  with  very.
 immense  finance  to  back  them,  these
 All-India  organisations  having  a  net-
 work  of  distributing  agencies  in  India
 will  have  a  positive  advantage  over
 other,  traders.

 If  a  company  A  of
 nine

 orders
 goods  from  the  Imperial  Chemicals  at
 Bombay,  than  A  will  have  to  pay  |  per
 cent.  But  a  branch  of  the  Imperial
 Chemicals  functioning  in  Calcutta  need
 not  purchase  it  but  can  have  all  its
 stocks  transferred  from  Bombay  head
 office  to  the  Calcutta  branch.  In  that
 case,  the  State  is  not  entitled  to  get
 that  one  per  cent.,  the  result  being
 that  in  the  market  of  Calcutta  the
 position  of  the  Imperial  Chemicals,
 with  this  advantage  of  ]  per  cent.,  will
 be  absolutely  unassailable  and  difficult
 for  the  others  to  dislodge.

 This  is  only  one  instance.  As  we  all
 know—and  you  know  much  better—
 many  of  these  big  firms  have  branches
 at  every  important  place.  Whenever
 you  pass  a  law  defining  sale  as  what
 it  is,  you  are  throwing  the  door  open
 to  certain  monopoly  firms  which,  you
 will  see,  may  not  become  liable  under
 the  expression  which  is  found  here  for
 paying  this  duty  which  would  come  to
 the  Central  Government  under  the
 proposed  impost.

 Shri  U.  M.  Trivedi:  Does  the  hon.
 Member  want  taxation  at  every  place
 for  every  movement?

 Shri  V.  P.  Nayar:  That  is  not  at  all
 my  point.  When  you  apply  a  tax  law
 with  a  possibility  or  an  avenue  for
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 the  escape  of  some  persons  with  very
 big  organisations  in  this  country,  that
 avenue  should  be  closed.  I  have  not
 applied  my  mind  in  greater  detail  to
 these  problems  but  I  wanted  only  to
 pose  this,  in  which  I  have  very  serious
 misgivings,  knowing  as  I  do  and
 knowing  as  the  hon.  Minister  also  does
 the  ways  and  means  by  which  all
 possible  taxes  are  or  can  be  evaded
 by  certain  firms.  I  want  the  hon.
 Minister  to  give  me  an  idea  as  to  how
 this  malpractice,  if  it  is  resorted  to  by
 certain  firms  who  are  in  control  of  the
 distribution  of  certain  very  vital  com-
 modities  and  in  which  there  is  bound
 to  be  an  inter-State  trade  and  trans-
 fers  from  one  State  to  another,  can
 be  checked  to  the  positive  advantage
 of  Government.

 I  want  to  focuss  the  attention  of  the
 hon.  Minister  and  also  this  House  to
 another  matter  also  of  very  particular
 importance.  As  in  the  case  of  every
 other  Act,  here  also  you  will  find  that
 the  State  of  Jammu  and  Kashmir  is
 exempted.  I  do  not  say  that  it  should
 not  be  exempted.  It  must  be.  But  I
 submit  that  it  is  exempted  by  virtue of  certain  special  considerations
 Peculiar  to  that  State.  I  am  submitting
 the  case  of  another  State  which
 deserves  very  special  consideration
 and  which  should  be  exempted;  that
 is  the  State  of  Delhi.  I  have  had  dis-
 cussions  with  Delhi  traders.  You  know
 that  Delhi  has  developed  in  the  course
 of,  a  few  hundred  years  in  a  very
 péuliar  manner.  Today  Delhi  is  a
 very  important  trading  centre  in  the
 north.  Unfortunately,.....

 Shri  M.  C,  Shah:  May  I  just  inter-
 vene?  We  have  already  given  notice
 of  an  amendment  and  if  the  hon.
 Member  reads  that  notice  he  will  see
 that  the  Central  Government  takes
 powers  to  exempt  Union  territories  if
 they  are  satisfied  etc.

 Shri  V.  P.  Nayar:  I  have  just  seen
 the  amendment  which  was  thrust  into  «
 my  hands  as  I  was  speaking.

 Mr.  Speaker:  The  hon.  Member  is
 intelligently  anticipating.



 TR4r  Central  Sales  Tax
 Bill

 Shri  V.  P.  Nayar:  I  do  not  claim
 that.  I  want  the  hon.  Minister  to
 answer  this  because  this  amendment
 has  been  given.  If  the  hon.  Minister  is
 able  to  give  me  an  assurance....

 Shri  M.  C.  Shah:  If  the  hon.  Mem-
 ber  reads  that  dment  proposed,
 he  will  not  take  some  time

 Mr.  Speaker:  All  the  same  he  can
 go  on.

 Shri  V.  P.  Nayar:  I  am  submitting
 that  if  the  hon.  Minister  is  in  a  posi-
 tion  to  give  me  the  assurance  that
 Delhi  will  be  exempted,  then,  I  have
 no  case  at  all.  I  shall  gladly  resume
 my  seat.

 Shri  M.  C.  Shah:  There  is  no  such
 assurance.  The  Central  Government
 has  taken  the  power...

 Shri  V.  P.  Nayar:  I  want  this  assur-
 ance  by  virtue  of  this  amendment  and
 anticipating  that  it  will  be  passed  by
 this  House.  I  submit  certain  views  for
 Government.

 You  know  that  Delhi  is  very  pecu-
 liar,  unlike  Bombay  for  which  Shri
 Bansal  has  made  out  a  case.  That  also
 requires  very  close  examination.
 Bombay,  Calcutta  and  other  importing
 centres  have  also  to  be  treated  as
 special  cases.  But  the  case  of  Delhi  is
 very  much  different  from  that  of
 Bombay  or  Calcutta.  You  know  that
 this  small  city  with  a  population  of
 22  lakhs—as  estimated  in  950—has
 20  lakhs  staying  in  the  city.  I  was
 very  much  surprised  to  know  that  in
 this  small  city  7  lakhs  of  people
 depend  only  on  trading  enterprise.  I
 was  reliably  informed  that  the  depen-
 dents  of  those  who  have  government
 and  other  jobs  will  come  only  to  about
 5  lakhs.  That  is  the  reason  why  I  say
 that  trading  has  come  to  stay  as  the
 backbone  of  Delhi’s  economy.  If  Delhi
 is  not  exempted,  the  backbone  of  the
 economy  of  the  State  will,  certainly,
 be  broken.  I  am  speaking  on  the  basis
 of  certain  information  and  the  hon.
 Minister  will  certainly  agree  that  I
 have  no  axe  to  grind.  In  the  case  of
 Delhi,  trade  has  developed  owing  to
 historic  reasons.  I  submit  it  is  not
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 only  due  to  historic  reasons.  It  has  a
 very  peculiar  pattern.  Delhi  has  no-
 hinterland  of  consumers.  All  the  cloth
 merchants  in  Delhi,  the  grain  mer-
 chants,  the  cycle  merchants  or  the
 chemical  merchants  must  necessarily
 depend  for  their  custom  on  people:
 who  come  from  the  adjoining  districts
 of  U.P.,  Punjab  and  even  up  to  Hima-
 chal  Pradesh.  The  Delhi  population
 cannot  even  consume  one-tenth  of  the-
 imports  into  Delhi.  I  am  informed  that
 every  month  65,000  bales  of  cloth  come
 to  Delhi,  worth  about  Rs.  6  to  7  crores
 Like  that,  it  is  the  distributing  centre
 for  cycles,  for  chemicals,  foodgrains,
 etc.  about  which  my  friend  Pandit
 Thakur  Das  Bhargava  was  saying  so-
 much.  All  these  make  it  incumbent  on.
 Government  to  treat  Delhi  as  a  special.
 case,

 Delhi  is  treated  as  a  special  case  for
 most  of  the  other  matters.  For
 example,  Delhi  has  no  Municipal  Act
 of  its  own.  I  think  the  Punjab.
 Municipalities  Act  is  extended  to.
 Delhi.  Delhi  has  no  Provincial  Civil.
 Service  cadre.  It  is  being  borrowed.
 from  the  U.P.  cadre  or  the  Punjab.
 cadre.  It  has  no  Police  service  of  its
 own;  it  is  tak  from  the  Punjab.
 Police.  I  do  not  dispute  that  it  should
 have  special  treatment  in  all  these:
 matters.  I  only  say  that  Delhi  with  an.
 urban  population  of  20  lakhs  out  of  a
 total  population  of  22  lakhs  is  entitled
 to  very  special  treatment  by  virtue  of”
 its  special  position.  It  should  be  com-
 pletely  exempted  from  the  inter-State
 tax.  Otherwise,  we  will  be  faced  with
 various  difficulties.  One  per  cent.  in
 the  case  of  the  wholesale  trade  is  not
 a  very  little  amount  at  all.  I  know
 that  it  is  not  fair  to  demand  this

 ‘because  ultimately  the  price  for  the
 consumer  will  not  vary.  But,  here  is
 a  case  in  which  a  city  has  developed
 under  very  peculiar  circumstances—
 being  the  seat  of  the  Government  of’
 India—during  a  period  of  years,  and
 in  a  peculiar  manner.  That  peculiar:
 development  does  certainly  make.
 Delhi  have  a  claim  for  a  special  treat-
 ment.  If  we  think  of  the  other  circum-
 stances  which  might  possibly  result
 from  the  extension  of  this  Act,  I  would:
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 submit  that  let  us  have  no  illusions
 ‘about  this,  that  Delhi  will  have  to
 face  a  very  serious  retrenchment  of
 sshop  workers  and  shop  assistants.  The
 leading  merchants  will  have  to  pay

 wone  per  cent.  extra  and  will  thereby
 Jose  the  customers  because  they  will
 no  longer  be  in  the  competitive  market
 in  their  trade  with  portions  of  U-P.,
 Punjab  or  Himachal  Pradesh.  They
 will  certainly  have  to  make  up  this
 much  loss  by  resorting  to  other  means,
 and  the  inevitable  evil  which  will
 result  out  of  the  levy  of  one  per  cent.
 will  be  that  they  will  throw  out  a

 .section  of  the  shop  employees.  I.  would
 very  much  like  Shri  Radha  Raman,

 -who  has  the  good  fortune  to  represent
 this  place,  to  give  more  details  and
 press  the  case  of  Delhi.  I  am  also
 ‘certain  that  Shri  Bansal,  who  has  so
 “many  contacts,  especially  in  the  busi-
 mess  locality,  will  supplement  my.
 argument  and  plead  further  the  case
 of  Delhi  being  exempted.

 The  cases  of  Calcutta  and  Bombay
 are  also  deserving  of  consideration—

 -I  do  not  dispute  it—but  certainly  the
 State  of  Bombay  or  West  Bengal  is
 not  so  small,  and  there  is  a  very  large
 population  in  those  States  which  can
 take  away  the  goods.  Maybe  it  is  not
 the  case  with  respect  to  the  Bengal
 collieries  or  Bihar  collieries,  or  again
 in  the  case  of  the  import  of  heavy
 machinery  it  may  be  different.  But
 obviously  both  the  States  of  West
 Bengal  and  Bombay  do  not  stand  in
 this  respect  in  the  same  position  as
 Delhi.  They  might  require  some
 exemptions  in  the  case  of  certain
 articles—I  have  not  applied  my  mind
 to  it  yet—but  the  fact  remains  that.

 ‘they  are-placed  in  a  more  advanta-
 .Zeous  position  because  they  have  got
 va  huge  hinterland  and  population  to
 sell  their  wares  to.  That  is  not  the
 ease  with  Delhi.  One  lakh  of  people
 are  supposed  to  come  to  Delhi  every
 day  toépurchase  articles.  I  am  asto-
 nished  that  this  city  can  accommodate
 so  many  people.  The  natural  result
 will  be  that  the  hotel  business  will  go
 down,  even  the  pan  shops  will  have
 no  business,  all  other  small  trades
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 which  subsist  because  of  Delhi’s  cloth
 market,  and  Kirana  market,  will  all
 be  affected.

 I  hope  the  Government  will  give
 sympathetic  consideration  to  the  claim
 of  Delhi  for  a  complete  exemption
 from  this  tax.  I  would  also  request  the
 hon.  Minister,  who  says  that  he  has
 now  got  ample  power  to  make  such
 exemption,  to  come  out  with  a  declara-
 tion  that  he  will  consider  the  case  of
 Delhi  as  he  has  considered  the  exemp-
 tion  of  Jammu  and  Kashmir—of  course
 on  different  grounds—so  that  Delhi
 will  not  at  all  be  troubled  by  the  im-

 ‘position  of  this  new  sales  tax.

 rT  would  once  again  commend,
 having  said  all  this,  the  motion  of
 Pandit  Thakur  Das  Bhargava  because
 it  has,  in  spite  of  the  hon.  Minister's
 explanation  at  first,  shown  to  us  that
 there  are  many  important  questions
 on  which  controversies  are  bound  to.
 occur,  and  the  solution  of  which  is
 better  dome  by  sitting  in  a  Select
 Committee  and  ironing  out  the  diffe-
 rent  points  of  view.

 Shri  U.  M.  Trivedi:  Today  we  have
 a  strange  picture  of  Shri  V.  P.  Nayar
 coming  out  to  support  capitalism.

 Shri  द  P.  Nayar:  Why?  What  is
 there?  Traders  are  not  all  capitalists,

 Sbri  U.  M.  Trivedi:  Sometimes  it  is
 said  that  politics  is  a  very  strange
 thing,  and  strange  things  can  come
 out  of  the  mouths  of  politicians.

 The  Central  Sales  Tax  Bill  is  not  a
 very  pious  measure  and  not  moved  by
 Pious  considerations.  It  is  out  and  out
 due  to  a  desire  on  the  part  of  the
 Government  to  raise  further  revenues,
 although  a  big  preamble  has  been
 given  “A  Bill  to  formulate  principles
 for  determining  when  a  sale  or  pur-
 chase  of  goods  takes  place......  *
 Then  arguments  have  been  given  that.
 because  a  judgment  was  given  by  the
 Supreme  Court  one  way  at  one  time
 and  in  another  direction  at  another
 time,  the  Government  was  actuated  by
 a  desire  to  bring  about  a  harmonious
 working  of  this  proposition.
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 All  of  us  go  to  the  market  and  know
 this  irksome  feeling  that  we  get  of
 the  dealer  selling  us  goods  for  Re.  5
 and  then  on  the  top  of  the  bill  adding
 five  annas.  We  want  to  pay  him  Rs.  5,
 but  we  have  to  pay  through  cur  nose
 the  other  five  annas,  or  elsc  we  go
 out  and  do  not  purchase.  I  have  yet  to
 see  the  real  meaning  of  this  sales  tax.
 It  is  a  purchase  tax  in  all  its  con-
 comitants  with  which  we  are  very
 familiar.  If  it  were  a  purchase  tax,  it
 would  have  been  something.  But
 although  it  is  called  a  sales  tax  and
 is  being  tried  to  be  imposed  on  the
 seller  and  is  collected  from  the  seller,
 the  sellers  are  merely  made  the  agents
 of  the  Government  to  collect  this
 revenue  from  the  purchasers,  and  the
 purchasers  have  got  to  pay  it  through
 their  nose.  In  other  words,  this  tax
 does  not  in  the  least  hit  the  rich  per-
 sons,  but  it  hits  the  poor  man  and  he
 has  got  to  pay  it  through  his  nose.
 Therefore,  this  tax  has  become  an
 obnoxious  tax  and  nobody  likes  it.
 The  merchants  do  not  like  it,  perhaps
 for  the  reason  that  they  have  to  keep
 their  books  of  account  very  up-to-date
 and  have  chances  of  being  caught
 either  by  the  Sales  Tax  Department
 or  the  Income-tax  Department.  But  so
 far  as  the  ordinary  consumer  is  con-
 cerned,  he  certainly  hates  the  idea  of
 sales  tax.  If  the  desire  of  the  Govern-
 ment  is  to  raise  more  and  more
 revenue,  as  they  try  to  do  in  every
 session,  it  is  because  they  are  obsessed
 with  this  idea  of  having  Plans.  It  is
 just  like  a  man  who  wants  to  get  his
 son  married,  whether  the  bride  is  a
 lame  one  or  blind  one  or  a  one-eyed
 one  or  any  such  thing,  but  there  is
 marriage  and  therefore  he  has  to  spend
 the  money.  Whether  the  Plans  will
 ultimately  result  in  any  good  to  the
 country  nobody  knows.  We,want  to
 raise  money  because  we  have  the
 Plans;  because  we  have  Plans,  we
 have  to  spend  money;  because  we  have
 to  spend  money,  and  money  is  not
 forthcoming,  the  people  have  to  be
 taxed.  In  this  vicious  circle  we  go  on
 taxing  the  people  as  much  as  we
 like—Rs.  46  crores  from  one  side,
 Rs.  20  crores  from  another  side,  and
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 Rs.  25  crores  from  a  third  side.  When
 we  are  confronted  with  this  fact  that
 people  are  not  going  to  lend  us  money
 cheaper  or  the  World  Bank  is  not
 going  to  lend  us  money  or  we  are  not.
 able  to  get  money  from  U.S.A.  as  we

 our  own  people  must  be-
 sucked—is  that  the  idea?

 Two  Bills  have  already  been  intro-
 duced  and  we  will  have  that  taxation.
 Now  this  sales  tax  is  an  additional
 measure  for  taking  away  all  this:
 money.

 Sir,  you  remember  very  well  when:
 the  Sales  Tax  (Validation)  Act  was-
 passed,  we  thought  at  that  time  that
 we  would  be  very  honest  just  in  the
 sense  that  if  our  High  Courts  or
 Supreme  Court  had  come  to  a  conclu--
 sion  that  a  certain  levy  had  been:
 illegal  or  had  not  been  a  levy  accord-
 ing  to  law—our  Constitution  provides
 that  no  tax  shall  be  levied  without  the
 authority  of  law—then  that  levy  was
 declared  to  be  without  the  authority
 of  law.  The  Sales  Tax  (Validation)
 Act  has  made  that  whatever  we  have
 swallowed,  we  have  swallowed  and’
 we  would  not  like  to  give  it  back..
 That  attitude  indicated  that  the  Gov-
 ernment’s  only  desire  was  to  get  as:
 much  money  as  possible.  To  use  the
 phrase  which,  I  think,  Shri  Kamath  is:
 very  fond  of  using,  by  hook  or  crook,
 they  must  have  money.  If  that  is  the:
 real  desire  of  the  Government—to-
 raise  money—it  must  apply  its  mind
 not  to  these  pin-pricks  and  thus  create
 more  trouble  for  the  people  making.
 them  feel  the  pinch.  It  causes  irrita-.
 tion  in  the  day-to-day  affairs.

 We  have  been  very  self-sufficient  in
 salt.  If  we  like  we  can  increase  our
 production  in  salt  and  even  export
 salt,  The  sentiments  of  Gandhiji  no
 longer  come  in  our  way  so  far  as  these
 questions  are  ‘concerned.  I  do  not
 believe  that  his  sentiments  ever  count
 at  all  with  the  present  Government.
 When  the  decimal  coinage  was  sought
 to  be  introduced  and  when  that  Bill
 came  here,  I  read  out  to  this  House
 his  sentiments  on  the  decimal  coinage.
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 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  C.
 Guha):  There  was  a  letter  which
 Gandhiji  wrote  later  on  and  that
 Jetter  was  also  produced.  His  idea  was
 that  till  the  national  Government  was
 established,  it  should  be  postponed.
 ‘That  letter  was  also  read  out  in  the
 House.

 Sbri  U.  M.  Trivedi:  I  do  not  know
 whether  that  letter  was  read  out  in
 the  House.  If  I  remember  aright,  the
 hon.  Minister  refused  to  read  out  the
 article  written  by  Shri  Mashruwala
 wherein  all  the  arguments were  given.
 It  was  published  in  the  Harijan  of
 February  1946.  There  was  only  a  pro-
 -viso  in  the  second  letter  and  it  is  not
 as  if  he  was  agreeable  to  the  proposal
 of  having  the  decimal  coinage  in  the
 country.  Anyway,  what  I  meant  to  say
 was  that  the  sentiments  of  Mahatma
 Gandhi  Were  not  very  much  upper-
 most  in  the  minds  of  the  Government.
 ‘The  Government  wants  more  and
 amore  money.  The  salt  tax,  if  it  can
 be  levied,  even  on  an  ordinary  calcu-
 lation,  with  the  least  amount  of  irk-
 .someness,  can  bring  Is.  26  crores.  But,
 4hat  is  not  being  done.  We  had  the
 Estate  Duty  Bill  and  we  have  thought
 ‘that  crores  will  pour  forth;  but  un-
 fortunately  it  has  not.  It  happens  to
 ‘be  so  with  this  tax.  It  causes  so  much
 irritation.  The  Taxation  Enquiry  Com-
 mission  perhaps  has  found  that  the
 people  can  be  fleeced  because  there  is
 some  blood  still  left  in  them.

 Those  of  us  who  were  living  in  the
 native  States  have  had  some  experi-
 nce  of  the  customs.  Even  if  you  were
 to  go  just  ten  miles,  if  you  were  to
 ‘ross  from  one  territory  into  another,
 you  have  to  open  your  goods  and  the
 customs  will  inspect.  In  another  State,
 you  have  again  to  pay  those  taxes
 because  the  customs  duties  will  be
 there  also.  That  irritation  was  the
 greatest  goading  factor  and  it  was
 vonly  on  account  of  that  irritation  that
 people  felt  that  there  must  be  homo-
 geneity.  They  wanted  the  Union  of
 India.  The  people  of  the  States
 -clamoured  that  somehow  or  other
 these  territories  should  go.  We  felt
 ‘that  the  people  living  in  British  India
 शार  not  obsessed  with  these  things;
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 they  were  not  to  pay  customs  duties
 except  when  they  entered  some  ports.
 That  is  why  we  readily  agreed  to
 accede  to  the  Union  of  India  and  form
 a  big  State.

 What  do  we  find  now?  The  proposals
 of  the  Taxation  Enquiry  Commission
 are  there.  Every  little  panchayat  levies
 octroi  duties;  each  little  municipality
 is  doing  the  same  thing.  We  cannot
 travel  by  the  railways  all  along.  We
 have  to  travel  by  the  bus  when  we
 want  to  go  to  the  interior  parts  which
 are  not  accessible  by  the  railways.  At
 every  little  station,  the  octroi  man
 comes  and  sees  whether  there  are
 taxable  goods.  If  you  are  simply
 passing  through  that  territory,  you
 have  to  deposit  the  money  and  make
 a  declaration  and  he  gives  a  receipt  for
 the  money.  You  have  to  go  to  the
 border  and  then  have  to  send  some-
 body  to  go  to  the  other  end  of  the
 town  and  get  the  money  back.  These
 are  all  irksome  things  and  these  must
 go.

 On  top  of  all  these  things,  comes
 this  sales  tax.  The  value  of  the  com-
 modities  go  up  and  up.  Somehow  the
 American  method  of  sales  is  now
 being  introduced  in  the  country  and
 fictitious  figures  are  put  down  as
 prices.  I  know  these  things  from
 certain  traders  and  big  merchants  and
 dealers  in  motor  accessories.  The  prices
 are  marked  by  more  than  one  hundred
 per  cent.  or  sometimes  by  two
 hundred  per  cent.  There  is  all  the
 huge  profit.  But,  the  tax  is  on  the
 value  of  the  goods  as  sold.  Something
 worth  only  Rs.  50  ultimately  passes
 on  for  Rs.  175,  and  that  only  on
 account  of  this  process  of  taxation.
 There  are  these  customs  duties,  octroi
 duties,  sales  tax.  Then,  the  merchant
 includes  even  his  income-tax.  He
 calculates  all  these  things  and  includes
 them  all  there,  The  ultimate  result  is
 that  the  consumer  has  to  pay  heavily
 for  what  he  buys.

 This  law  is  going  to  affect  all  and
 sundry  in  the  country.  Nobody  is
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 going  to  escape.  There  is  an  amend-
 ment  for  the  grant  of  certain  exemp-
 tions  which  reads:

 “Notwithstanding  anything,  con-
 tained  in  this  Section,  the  Central
 Government  may,  if  it  is  satisfied
 that  it  is  necessary  so  to  do  in  the
 public  interest,  by  Notification  in
 the  Official  Gazette,  direct  that  in
 respect  of  such  goods  or  classes  of
 goods  as  may  be  mentioned  in  the
 notification,  no  tax  under  this  Act
 shall  be  payable  by  any  dealer
 having  his  place  of  business  in
 ar®  Union  territory  in  respect  of

 [  do  not  know  whether  article  4
 will  come  to  the  rescue  of  the  other
 citizens  of  India.  This  exemption  is
 being  granted  to  the  citizens  of  the
 Union  territories.  I  see  absolutely  no
 reason  why  Delhi  should  have  this
 advantage  while  people  in  Bombay,
 Madras  or  Calcutta  do  not  have  it.
 There  are  so  many  cities  which  were
 formerly  Union  territories  and  they
 were  formerly  governed  by  the
 Central  Government.  They  may
 clamour  to  give  this  equal  protection
 to  them.  For  instance,  we  have  Ajmer.
 It  was  always  Centrally  administered
 but  today  it  is  not;  it  has  gone  into
 Rajasthan.  It  will  claim  similar  treat-
 ment  as  is  given  to  Delhi.  I  see  that
 the  Communists  having  their  chief
 desire  for  self-advertisement  are
 agreeing  in  keeping  these  areas
 exempt.  There  should  not  be  any
 exemption  whatsoever  in  any  place.

 The  Bill  is  of  a  far-reaching  charac-
 ter  and  so  it  is  desirable  that  it  should
 be  studied  thread-bare  in  a  Select

 Committee.  Although  I  support  Pandit
 Thakur  Das  Bhargava’s  amendment
 strongly,  I  would  desire,  instead  of
 having  a  Joint  Committee,  that  we
 should  have  a  Select  Committee  of  this
 House.  After  so  many  Joint  Com-
 mittees,  it  has  been  my  experience—
 without  making  any  detrimental  re-
 marks  to  the  Members  of  the  other
 House—that  in  the  Joint  Committees,
 these  gentlemen  are  generally  absent.
 So,  I  would  like  that  we  should  have
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 Select  Committees  of  Members  of  only
 this  House.  This  is  a  money  Bill  and
 it  must  come  to  us  and  it  is  we  who
 should  decide  whether  taxes  should
 be  levied  or  not.  I  say,  therefore,  that
 a  Select  Committee  consisting  only  of
 Members  of  Lok  Sabha,  must  be  con-
 stituted  for  the  purpose  of  .  going
 through  this  Bill.  Most  of  the  provi-
 sions  require  a  good  deal  of  considera-
 tion.

 Now,  the  definition  of  the  word  ‘sale’
 has  been  given  in  clause  3  of  this  Bill.
 Clause  3  says:

 “A  sale  or  purchase  of  goods
 shall  be  deemed  to  take  place  in
 the  course  of  inter-State  trade  or
 commerce  if  the  sale  or  purchase—

 (a)  occasions  the  movement  of
 goods  from  one  State  to  another;
 or

 (b)  is  effected  by  a  transfer  of
 documents  of  title  to  the  goods
 during  their  movement  from  one
 State  to  another.”

 “Sale”  is  all  right,  but  then  the
 whole  difficulty  is  created  by  the
 definition  of  “place  of  business”  in  the
 definition  clause.  “Place  of  business”
 means—

 “(i)  in  the  case  of  a  sale  of  good
 in  the  course  of  inter-State  trade
 or  commerce  falling  within  clause
 (a)  of  section  3,  the  place  from
 which  the  goods  have  been  moved
 by  reason  of  such  sale;”

 Now,  by  reason  of  such  sale  or  by
 reason  of  having  entered  into  a  conm-
 tract,  the  commodity  may  move,  and
 yet,  the  commodity  will  have  to  be
 paid  for  only  when  it  reaches  the
 destination,  and  when  it  reaches  the
 destination  the  sale  may  fall  through
 and  the  man  may  not  take  it.  Yet,  the
 poor  man  will  be  mulcted  in  taxation.
 Therefore,  while  defining  ‘sale’  we
 must  put  in  “completion  of  an  agree-
 ment”  or  a  “completion  of  the  sale”.
 The  place  of  business  must  be  that

 Place  where  the  actual  payment  for
 the  sale  of  the  goods  takes  place  and
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 {Shri  U.  M.  Trivedi]
 not  the  place  from  which  the  move-
 ment  starts.  Therefore,  I  would  sug-
 gest  that  the  Government  should  take
 note  of  this  position,  namely,  the
 definition  in  clause  3  read  with  the
 definition  of  “Place  of  business”  is  not
 a  wholesome  definition  of  the  word
 “sale” *»

 I  have  not  fully  understood  the
 implication  of  clause  3(b).  Clause  3(b)
 says  as  follows:

 “(b)  is  effected  by  a  transfer  of
 documents  of  title  to  the  goods
 during  their  movement  from  one
 State  to  another.”
 I  do  not  see  what  is  the  underlying

 idea  about  this.  I  do  not  know  whether
 the  hon.  Finance  Minister  will  take
 the  trouble  of  explaining  what  he
 means  to  suggest  by  saying  that  the
 sale  “is  affected  by  a  transfer  of  docu-
 ments  of  title  to  the  goods  during
 their  movement  from  one  to  an-
 other”.  Supposing,  some  goods  travel
 from  one  State  to  another  and  through
 five  intervening  States,  supposing  the
 goods  pass  through  one  State  at  a
 particular  stage  and  at-a  particular
 Place,  and  the  transfer  of  document  is
 made,  where  is  the  sale  said  to  take
 Place?  The  sale  might  have  taken
 place  in  one  of  the  intervening  States,
 say,  in  Vindhya  Pradesh,  through
 which  the  things  were  passing  or  in
 Madhya  Pradesh  if  goods  were  passing
 through  Madhya  Pradesh  or  Uttar
 Pradesh  or  through  Bihar  or  in  Bengal or  at  Calcutta—where  the  goods  ulti-
 mately  reach.

 Shri  M.  C.  Shah:  The  sales-tax  will
 have  to  be  paid  by  that  person  who
 has  sold  the  goods  and  has  sent  those
 goods  by  train  or  by  carrier.

 Shri  U.  M.  Trivedi:  That  is  not  my
 point.  My  point  is,  the  tax  may  be
 eollected  only  where  there  is  an  inter-
 State  sales.  The  tax  is  paid  only  to
 those  States  where  the  sales  take  place.
 Therefore,  this  is  a  very  important
 point  to  decide.  It  must  be  made  very
 clear.  It  must  be  decided  clearly  as  to
 where  the  sales  actually  takes  place
 and  wherefrom  the  sale  takes  place.
 As  it  is,  it  is  just  like  the  Estate  Duty
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 business,  which  is  doing  a  good  deal
 of  harm  to  Rajasthan.  The  Marwaris
 belonging  to  Bikaner,  Jaipur  and
 Jodhpur  go  and  die  in  Calcutta.  and
 the  coffers’  of  Bengal  are  filled  at  the
 cost  of  Bikaner  and  Jodhpur  and  Jai-
 pur.  Therefore,  I  should  say  that  in
 this  case  also,  the  sale  may  fill  the
 coffers  of  those  States  where  actually
 the  sale  does  not  take  place  and  not  of
 those  States  where  actually  the  sale
 has  taken  place.  So,  the  definition  of
 these  words  must  be  of  such  a  nature:
 as  not  to  be  vague,  so  that  things  may
 not  be  allowed  to  escape  to  the  detri-
 ment  of  the  States  concerned.  The
 definition  as  given  in  clause  3(b)  wil!
 allow  things  to  escape.

 As  an  example,  I  may  quote  one
 thing.  Satna  is  now  in  Madhya
 Pradesh,  and  goods  travelling  from
 Rajasthan  have  to  pass  through  Satna.
 If  the  documents  relating  to  the  goods:
 are  handed  over  there,  at  Satna,  the
 sales  are  deemed  to  have  taken  place
 at  Satna.  Therefore,  something  definite
 must  be  put  down.  These  are  matters
 which  may  be  again  discussed  when
 we  come  to  the  clause-by-clause  con-
 sideration  of  the  Bill.  But  my~conten-:
 tion  in  this  House  now  is  that.  this.
 measure  being  a  very  important
 measure,  which  is  going  to  affect  the
 lives  of  thousands  and  tho  ds  of
 merchants  and  the  lives  of  all  of  us,
 it  deserves  to  be  put  before  the  Select
 Committee  where  proper  consideration
 can  be  given  to  it.  I  support  the
 motion  moved  by  Pandit  Thakur  Das
 Bhargava.

 Shri  Bansal  (Jhajjar-Rewari):  After
 listening  to  the  speeches  made  by  my
 friends  Pandit  Thakur  Das  Bhargava,
 Shri  V.  P..  Nayar  and  Shri  U.  M.
 Trivedi,  I  think  I  should  say  that  the
 Bill  does  show  an  improvement  over
 the  existing  situation,  that  is  the
 situation  as  it  existed  before  the  latest
 judgement  of  the  Supreme  Court.  At
 the  time  when  we  were  discussing  the
 Constitution  (Sixth)  Amendment  Bill,
 I  had  stated  on  the  floor  of  this  House:
 that  the  amendment  of  the  Constitu-
 tion  was  a  retrograde  step.  In  my
 opinion,  it  was  retrograde,  because.
 firstly,  the  Government  were  taking:
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 powers  to  levy  sales-tax  on  inter-
 State  transactions  which  was  prohibit-
 ed  under  the  Constitution.  It  was  also
 retrograde  from  the  point  of  view  that.
 Government  were  depriving  them-
 selves  of  the  authority  which  they  had
 under  the  then  Constitution,  to  place
 certain  restrictions  on  the  powers  of
 the  State  Governments  to  levy  sales-
 tax  on  certain  items  essential  to  the
 life  of  the  community.  At  that  time,
 you  were  good  enough  to  intervene
 and  explain  to  the  House  that  it  was
 not  necessarily  so  and  that  under  the
 amended  provisions  of  the  Constitu-
 tion,  the  Government  of  India  were
 retaining  to  themselves  the  power  of
 regulating  or  restricting  the  powers  of
 the  State  Governments  from  levying
 sales-tax  on  certain  items.  The  differ-
 ence  between  the  two,  namely,
 between  the  items  essential  to  the  com-
 munity  and  the  items  which  were
 important  from  the  point  of  view  of
 inter-State  trade,  which  I  wanted  to
 draw  then  was  somehow  thought  to
 be  an  unnecessary  hair-splitting.  But,
 when  I  see  this  Bill,  I  am  convinced
 ‘that  Government  and  this  House  in
 amending  the  Constitution,  did  not  do
 a  wise  thing.  Although  I  cannot  go  to
 the  entire  length  to  which  Pandit
 Thakur  Das  Bhargava  has  gone,  I  do
 teel  that  there  must  be  some  power
 vested  with  the  Government  of  India,
 so  that  they  can  exercise  a  restraining
 influence  over  the  tendency  of  the
 State  Governments  to  impose  sales-tax
 vn  all  and  sundry  items  to  any  extent
 they  desire.

 The  first  object  of  this  Bill  which
 we  are  discussing  is  to  have  some  sort
 of  uniformity  of  tax  on  the  sale  of
 vommodities  which  pass  from  one
 State  to  another  State,  that  is,  tax  on
 sales  which  invoive  inter-State  trans-
 actions.  The  present  position  is  that
 there  is  no  sales-tax  on  inter-State
 sales  or  purchases,  but,  after  the
 amendment  of  the  Constitution,  the
 Government  of  India  are  armed  with
 the  power  to  define  what  will  be  an
 utter-State  transaction  and  also  to
 erescribe  what  will  be  the  rates  of
 sales-tax  on  such  transactions.  The
 Bill  provides  that  as  regards  the  trans-
 508  L.S.D.—3.
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 actions  between  registered  dealers,
 there  would  be  a  uniform  levy  of  one
 per  cent.  It  also  provides  that  in  the
 case  of  those  items  which  are  of
 special  importance,  the  State  Govern-
 ments  can  impose  a  sales-tax  of  two
 per  cent.  and  not  more.

 Now  what  is  troubling  me  is
 whether  this  ]  per  cent.  will  be  over
 and  above  that  2  per  cent.  or  whether
 2  per  cent.  will  be  levied  or  not  levied
 where  l  per  cent.  is  levied  I  am
 making  this  point  because,  the  Taxa-
 tion  Enquiry  Commission  was  quite
 emphatic  on  this  point.  They  have
 suggested  that  there  should  be  no  pur-
 chase  tax  by  the  State  on  the  specified
 goods  on  which  the  control  tax  on
 inter-State  trade  has  already  been
 levied  at  the  rate  of  one  quarter  anna
 in  the  rupee.  In  the  Bill  it  is  l  per
 cent.  now.  I  am  quoting  from  the:
 report  of  the  Commission:

 “For  the  goods  specified  as  of
 special  importance  in  inter-State
 trade  as  distinguished  from  all
 other  goods  which  figure  in  inter-
 State  trade,  the  point  of  levy  of
 tax  will  be  only  one;  that  is,  the
 point  at  which  such  goods,  raw
 materials  etc.  are  taxed  by  the
 State  in  which  they  are  produced.
 As  we  proceed  to  mention  below,
 it  will  be  a  condition  in  respect  of
 such  goods  that  no  other  sales  tax
 shall  be  levied  on  them  either  by
 ‘the  exporting  State  or  by  the
 importing  State.”

 The  clear  meaning  of  this  is  that  the
 State  will  be  able  to  charge  this  tax
 which  is  now  not  more  than  2  per
 cent.  or  9  per  cent.  which  is  the  tax
 on  inter-State  transactions.  On  going
 through  the  Bill,  I  find  that  the  only
 provision  which  deals  with  this  is
 clause  15.  I  will  read  it:

 “Notwithstanding  anytning  con-
 tained  in  the  sales  tax  law  of  any
 State,  the  tax  payable  by  any
 dealer  under  that  law  in  respect
 of  any  sales  or  purchases  of
 declared  goods  made  by  him  inside
 the  State  shall  not  exceed  2  per
 cent.  of  the  sale  price  thereof,  and
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 (Shri  Bansal]
 such  tax  shall  not  be  levied  at
 more  than  one  stage  in  a  State.”
 The  difference  is,  while  the  Taxa-

 tion  Enquiry  Commission  has  said  that
 the  same  commodity  will  not  be  taxed
 twice  if  it  forms  part  of  an  inter-
 State  transaction,  the  Bill  which  we
 have  before  us  says  that  although  2
 per  cent.  tax  has  been  paid,  it  will
 also  be  subject  to  l  per  cent.,  which
 will  be  the  inter-State  sales  tax.

 Suppose  ome  of  these  categorised
 items  is  imported  in  a  particular  State.
 It  has  paid  a  tax  of  not  more  than
 2  per  cent.  in  the  original  State;  it
 has  also  paid  l  per  cent.  inter-State
 sales  tax.  Supposing  one  wholesale
 registered  dealer  imports  it  in  another
 State  and  that  wholesale  registered
 dealer  sells  it  again  to  another  retailer,
 at  that  point  also  2  per  cent.  will  be
 charged.

 Shri  M.  C.  Shah:  No.
 Shri  T.  T.  Krishnamachari:  Clause

 5  is  complete;  let  him  read  it  once
 again.  The  limitation  on  tax  on  a  com-
 modity  is  “at  one  stage  in  a  State”.
 It  does  not  mean  “at  one  stage  in  the
 whole  country”.  I  think  the  interpre-
 tation  of  the  hon.  Member  is  correct.
 I  do  not  find  any  point  in  labouring
 on  the  interpretation;  it  is  fairly  self-
 evident.

 Shri  EK.  C.  Sodhia:  Will  it  not  be  5
 per  cent.  when  it  changes  hands  in
 two  States?

 Shri  T.  T.  Krishnamachari:  That  is
 an  arithmetical  progression  which  I
 am  not  in  a  position  to  follow  at  the
 moment.  I  am  only  confining  myself
 to  the  hon.  Member  Shri  Bansal's
 point,  namely,  on  specified  goods,  the
 tax  shall  be  not  more  than  2  per  cent.
 leviable  at  only  one  stage  within  the
 State.  Once  it  leaves  that  State  and
 goes  to  another  State,  the  wording  of
 clause  5  will  not  cover  except  it  be
 that  the  tax  of  l  or  2  per  cent.  shall
 be  leviable  at  only  one  stage  within
 the  second  State  and  so  on,  It  is  not
 possible  to  identify  an  article  which
 moves  from  one  State  to  another  and
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 say  that  it  has  paid  a  tax  here  and
 so  it  cannot  pay  a  tax  there.  It  can
 only  be  done  with  regard  to  one  trans-
 action  in  one  State.

 Shri  Bansal;  I  am  grateful  to  the
 hon.  Minister  for  clarifying  the  posi-
 tion.  What  I  was  trying  to  point  out
 was  that  this  Bill  is  a  complete  depar-
 ture  from  the  recommendations  of  the
 Taxation  Enquiry  Commission.

 Shri  T.  T.  Krishnamachari:  I  would
 again  like  to  interrupt  my  hon.  friend.
 The  Taxation  Enquiry  Commission  has
 not  given  any  method  by  which  we
 can  identify  the  goods  all  along  the
 line.  So  long  as  the  goods  cannot  be
 identified  all  along  the  line,  it  ends
 with  the  last  sale  in  a  particular  State
 and  then  goes  on  to  another  State.  It
 might  perhaps  change  form  and  shape
 and  be  subject  to  taxation  in  other
 States.  The  Taxation  Enquiry  Commis-
 sion  certainly  has  not  projected  its
 mind  to  the  extent  the  hon.  Member
 now  visualises.

 Shri  Bansal:  I  do  not  know  whether
 what  the  hon.  Minister  has  said  is
 correct,  because  the  Taxation  Enquiry
 Commission  did-  go  into  the  whole
 problem  in  great  detail  and  came  to
 the  conclusions  which  I  have  just  read
 out.

 I  am  only  trying  to  say  that  this
 Bill  is  in  no  way  based  on  the  recom-
 mendations  of  the  Taxation  Enquiry
 Commission.  All  that  it  does  is  that  it
 asks  the  State  Governments  not  to
 levy  more  than  2  per  cent.  on  certain
 commodities  which  are  important
 from  the  point  of  view  of  the
 country’s  trade.  Secondly,  it  says
 that  on  all  inter-State  sales  transac-
 tions,  there  will  be  a  tax  of  l  per
 cent.

 As  I  said  in  the  beginning,  this  is  an
 improvement  over  the  chaotic  situa-
 tion  which  prevailed  in  the  country
 before  we  amended  the  Constitution
 in  the  wake  of  the  Supreme  Court's
 judgment  in  the  Bengal  Immunity  Case
 in  September,  1955.  But  even  then,‘  I
 do  think  that  I  could  embrace  this  Bill
 with  both  my  hands  and  say,  “Ah!
 Here  it  is;  we  have  come  to  the  end  of
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 our  troubles.  Here  is  the  Sales  Tax
 Bill  of  the  Government  of  India  which
 puts  an  end  to  all  the  troubles  with
 which  the  country  was  faced  ever
 since  sales  tax  came  to  be  imposed  in
 the  various  States  of  the  country”.

 My  suggestion  would  be  that  some
 ways  should  be  found,  so  that  on  the
 same  commodity  in  inter-State  taxa-
 tions  tax  is  not  levied  more  than  once.
 In  fact,  I  am  surprised  that  the  hon.
 Minister  says  that  the  wording  of  this
 clause  5  is  absolutely  clear.  What  I
 gathered  from  the  interjection  of  the
 hon.  Minister  in  charge  of  the  Bill
 was,  that  what  I  was  saying  was  per-
 haps  not  correct.  But  the  hon.  Minister
 said  that  what  I  said  was  correct.
 Leaving  that  apart,  my  suggestion  is
 that  some  ways  should  be  found  by
 which  on  those  commodities  which  are
 supposed  to  be  important  from  one
 Point  of  view  or  the  other,  there
 should  not  be  more  than  2  per  cent.
 tax  at  any  stage.  That  is  to  say,  if
 they  have  paid  2  per  cent.  tax  in  a
 particular  State,  there  should  not  be
 an  additional  tax  of  |  per  cent.  when
 they  are  exported  to  another  State;
 and  further,  they  should  not  be  sub-
 jected  to  another  2  per  cent.  tax  when
 they  are  being  sold  in  the  importing State.  It  is  not  for  me  to  say  how  that
 can  be  worked  out.  It  is  for  the
 Finance  Ministry  to  do  it,  because  I
 am  sure  the  Taxation  Enquiry  Com-
 mission  did  go  into  this  question  very
 carefully  with  the  officers  of  the
 Ministry  and  I  think  they  were  not
 talking  nonsense  when  they  were
 making  that  suggestion.

 I  also  agree  with  Pandit  Thakur
 Das  Bhargava  that  in  this  list  of  six
 or  seven  commodities,  certain  other
 items  ought  to  have  been  definitely
 added.  I  won't  say  straightaway  what
 commodities  ought  to  have  been
 added.  But,  at  least  there  is  a  good
 case  for  adding  certain  items  which
 are  essential  to  the  life  of  the  com-
 munity.  As  I  said,  when  this  Con-
 stitution  was  being  amended,  some
 sort  of  an  indication  of  that  was  given
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 by  the  hon.  Finance  Minister  and  he
 said  that  by  making  this  amendment,
 we  are  not  depriving  ourselves  of  the
 power  of  doing  that.  I  think  the
 Minister  should  make  a  statement
 that  ifand  when  it  is  thought  neces-
 sary,  he  will  add  to  this  list  such  com-
 modities  which  are  supposed  to  be
 essential  to  the  life  of  the  community
 and  on  which  the  State  Governments,
 for  some  reason  or  other,  are  levy-
 ing  very  high  sales  tax.

 I  was  disappointed  by  the  omission
 of  one  particular  item  from  this  Bill,
 Apart  from  this  difficulty  of  inter-
 State  sales  tax,  there  is  another  which
 certain  States  feel  and  that  is  in
 regard  to  the  differing  rates  of  sales
 tax.  Recently,  I  had  the  honour  of
 attending  a  State  Sales  Tax  Confer-
 ence  where  I  was  told  that  on  a  parti-
 cular  commodity,  the  sales  tax  in  the
 border  State  was  two  pies  while  in
 the  State  where  the  Conference  was
 being  held,  it  was  one  anna,  with  the
 result  that  smuggling  was  going  on
 unabated.  The  dealers  were  saying
 with  one  voice  that  the  smuggling  is
 not  done  by  the  dealers,  but  by  the
 people  who  think  that  it  is  a  profit-
 able  business  to  just  smuggle  some-
 thing  across  the  border  and  sell  it  in
 the  State.  My  suggestion  to  stop  this
 kind  of  thing  is  that  there  should  be
 an  Inter-State  Sales  Tax  Commission,
 which  should  sit  down,  examine  the
 difficulties  which  the  sales  tax  legis-
 lations  of  the  various  States  are  caus-
 ing  to  the  traders  and  to  the  economy
 of  the  country  and  find  out  ways  and
 means  of  ironing  out  those  difficulties.
 I  think  such  Commissions  exist  in
 other  countries  which  have  a  pattern
 like  that  of  our  own,  It  would  be  a
 good  thing  if  this  is  done.  Even  now
 I  hope  that  the  Finance  Minister  will
 consider  the  advisability  of  institut-
 ing  some  such  machinery  which  could
 meet  once  in  six  months  or  so,  go  into
 all  the  sales  tax  legislations  of  the
 various  States  and  try  to  streamline
 the  types  of  difficulties  which  may
 arise,  one  of  which  I  have  pointed  out.

 There  is  another  point  which  has  a
 bearing  on  the  Sales  Tax  Bill  and  that
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 (Shri  Bansal)
 is  the  question  of  amalgamating  excise
 duties  with  sales  tax  as  regards
 certain  items.  We  heard  quite  a  lot  of
 this  about  two  years  back  and  it  was
 being  said  freely  that  at  least-m  res-
 pect  of  certain  commodities,  this  idea
 is  being  considered  and  it  is  receiving
 the  attention  of  the  Government  of
 India,  who  were  in  correspondence
 with  the  State  Governments  concern-
 ed.  I  think  if  this  policy  is  adopted,
 and  sales  tax  and  excise  duties  are
 amalgamated  and  the  excise  duty  is
 levied  at  the  point  of  production,  quite
 a  number  of  difficulties  which  are
 being  experienced  will  not  be  there
 and  I  also  think  that  the  revenues
 will  certainly  be  more  than  what.  the
 various  State  Governments  are  receiv-
 ing  nowadays  from  sales  tax,  be
 cause,  it  cannot  be  denied  that  there
 are  a  large  number  of  loopholes  and
 the  State  Governments  are  not  gét-
 ting  all  that  they  should  by  way  of
 sales  tax.

 The  case  of  States  like  Delhi  has
 been  dealt  with  very  exhaustively  by
 my  friend  Shri  VY.  P.  Nayar.  The
 figures  which  I  have  in  my  possession
 have  already  been  handed  over  to  the
 Finance  Minister  as  to  the  value  of
 imports  in  the  city  of  Delhi  and  how
 much  is  again  exported.  I  think  there
 are  items  which  are  exported  to  an
 extent  of  even  80  per  cent.  or  more
 after  they  have  been  imported  from
 the  manufacturing  centres.  If  that
 should  be  the  situation,  it  is  quite
 obvious  that  the  trade  and  the  posi-
 tion  of  Delhi  will  suffer  greatly,  if  the
 dealers  have  to  pay  dgain  one  per
 cent.  on  the  items  which  they  have
 imported  from  certain  other  States
 while  they  export  them  out  of  Delhi.
 Delhi  is  a  marketing  centre  for  almost
 the  whole  of  North  India.  There  are
 other  cities  also  which  are  in:a  similar
 position.  But  I  think  Delhi  somehow
 occupies  a  unique  position  in  that
 regard.  I  have  seen  thé  amendment
 which  the  hon.  Minister  has  tabled  to
 clause  &  I  do  think  that  it  goes  to  a
 certain  extent  to  meet  the  demand  of
 the  people  of  Delhi.  But,  merely
 ‘taking  powers  to  exempt  or  yary  the
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 rate  of  tax  on  such  items  as  the  Gov-
 ernment  of  India,  after  examination
 may  find  desirable,  may  not  satisfy
 the  traders  in  Delhi  for  the  time  being
 in  their  highly  agitated  mood.  I  think
 it  will  act  as  a  great  salve  if  the
 Minister  also  made  an  announcement
 to  the  effect  that  this  proviso  will  not  1
 remain  merely  a  by-word,  but  will  be
 actually  given  effect  to  so  that  at  least
 the  eminent  position  of  Delhi  as  a
 distribution  centre  for  the  whole  of
 North  India  will  be  adequately  safe-
 guarded.  I  am  sure  this  assurance  will
 be  forthcoming  from  the  hon.  Minis-
 ter  and  the  fears  of  the  people  of
 Delhi  that  their  entire  trade  will  be
 Tuined  will  not  prove  justified.

 In  the  end,  I  will  say  that  no  harm
 will  be  done  if  the  Bill  is  referred  to
 a  Select  Committee  as  my  hon.  friend
 Pandit  Thakur  Das  Bhargava  has
 moved,  because,  in  the  Select  Com-
 mittee  we  would  be  able  to  thrash
 out  the  various  ticklish  provisions  on
 which,  as  you  have  already  seen,
 there  is  even  difference  of  opinion
 between  the  two  Ministers  as  to  their
 implications.

 Shri  M.  C.  Shah:  I  am  sorry,  I  made
 a  mistake.

 Shri  Bansal:  I  am  sure  the  House
 will  agree  to  the  motion  of  Pandit
 Thakur  Das  Bhargava  to  refer  the
 Bill  to  a  Select  Committee.

 wt  राजा  रमण  (दिल्ली  नगर)  :
 अ्रध्यक्ष  महोदय,  सब  से  पहले  मैं  यह  कहना
 चाहता  हूं  कि  इस  बिल  के  सम्बन्ध  में  यहां
 पर  जो  विरोध  किया  गया  है,  उस  को  मैं
 गैर-मुनासिब  (अनुचित)  समझता  हूं  ।
 जब  हमारे  संविधान  की  घारा  २८६  के
 संशोधन  के  विषय  में  यहां  पर  चर्चा  हुई,
 उस  समय  और  उस  के  बाद  इस  विषय  पर
 काफी  बहस  को  जा  चुको  है  कौर  हम  सब
 में  इस  बात  को  माना  है  कि  समाज-कल्याण
 की  दृष्टि  से  किसो  भी  राज्य  में  इस  प्रकार
 के  टैक्सों  का  लगाया  जाना  प्राप्यक  है  ।
 उन  बातों  को  ध्यान  में  रखते  हुए  इस  बिल
 का  विरोध  मुझे  गैर-मुनासिब  मालूम  होता
 है  t  मैं  यह  विश्वास  करता  हूं  कि  इस  विधेयक
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 के  द्वारा  हमारे  देशवासियों  को--चाहे  वे
 किसी  भी  राज्य  के  हों--बिक्री-कर  के
 सम्बन्ध  में  जो  बहुत  सी  कठिनाइयां  उठानी
 पड़ता  थीं,  वे  कुछ  हवा  तक  दूर  हो  सकेंगी  t
 पह  मैं  माता  हूं  कि  शब  तक  जो  आपत्तियां
 हमारे  सामने  झाई  हैं,  इस  विधेयक  से  वे
 पारी  दूर  नहीं  हो  जायेंगी,  बल्कि  यह  केवल
 कुछ  ही  कठिनाइयों  को  ब्र  करता  है,  जोकि
 हमारे  अनुभव  में  आई  हैं  ।  लेकिन  मैं  यह
 समझता  हूं  कि  वें  कठिनाइयां  हमारे  देश-
 वासियों  को  इस  अवस्था  में  कुछ  हद  तक
 बर्दाश्त  भी  करनी  पड़ेंगी,  क्योंकि  सेल्ज-
 टैक्स  (बिक्रीकर)  जहां  तक  मैं  समझा  हूं,
 हर  एक  उस  पदार्थ  पर,  जो  खरीदा  जाता
 है  या  जिस  की  बिक्री  होती  है,  लगाया  जाता
 है  और  उस  के  मायने  ये  होते  हैं  कि  हमारे
 देशवासी  अपने  मन  में  इस  बात  का  कुछ
 विचार  रखें  कि  हमारा  देश  उन्नति  को  ओर
 या  प्रगति  की  ओर  अग्रसर  हो  रहा  है
 प्रौढ़  उस  में  उन  का  भी  कुछ  हिस्सा  है,
 उन  का  भी  कुछ  सहकार  है  t  जो  एक  परसेंट
 सेल्स  टैक्स  (प्रतिशत  वक्री-कर)  केन्द्रीय
 सरकार  या  ग्लास  पास  की  राज्य  सरकारें
 लगायेंगी,  उस  एक  पर  सेंट  टैक्स  से  हर  एक
 वह  व्यक्ति  जो  कोई  खोज  खरीदेगा  उसे  यह

 [महसूस  होगा  कि  उस  बड़ें  भार  को  हलका
 “करने  में  जोकि.  सारे  देश  को  सरकार  पर
 मौजूद  है  वह  भी  कुछ  हिस्सा  बंटा  रहा  है  ।
 उस  को  यह  अनुभव  होगा  ।  इसलिये  अगर
 कोई  भी  देशवासी  इस  सेल्स  टैक्स  के  विरोध
 में  प्रगति  परवाज़  उठाने  तो  वह  गैर-मुनासिब
 (अनुचित)  मालूम  होती  है  ।

 16  hrs.

 |  यह  जरूर  है  कि  जो  विधेयक  ह... क
 हमारे  सामने  भाया  है  उस  में  हम  को  कई
 बातें  देखना  हैं  -  एक  बात  तो  यह  है  कि
 जितना  भी  ऐसी  खोजें  हों  जोकि  एक  गरीब
 आयामों  के  लिय  प्रति  प्रा वर यक  दों  उन  पर
 केन्द्रीय  सरकार  अथवा  राज्य  सरकारें  बिक्री
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 कर  न  लगायें,  जैसा  कि  पहले  भी  किया  गया
 था,  ताकि  वें  चीजें  उन  गरीब  आदमियों
 को  कम  से  कम  दामों  पर  उपलब्ध  हो  सके  |
 लेकिन  मैं  देखता  हूं  कि  इन  वस्तुओं  के  बारे
 में  हम  ने  अपनी  राय  को  बहुत  सीमित  रखा
 है  ।  मैं  यह  समझता  हूं  कि  अपने  देश  की
 श्राजंकल  को  स्थिति  को  देखते  हुए,  जो  ऐसी
 चीजों  की  फेहरिस्त  (सूची)'  हम॑  ने  मंजूर
 को  है  उसे  बढ़ायें  1  मैं  अपने  दोस्त  बंसल
 जी  शरीर  श्री  ठाकुर  दास  जी  की  इस  बात
 की  ताईद  (सहमत)  करता  हूं  कि  जो  कह-
 बस्ती  इस  वक्‍त  मौजूद  है  उस  को  बढ़ाने
 कौ  झांवश्यकता  है  क्योंकि  हम  चाहे  कितना
 भी  कहें  कि  इस  कर  के  वसूल  करने  से  चीजों
 के  मूल्य  नहीं  बढ़ते  लेकिन  यह  बात  सही
 नहीं  है  -  जितना  भी  बिक्री  कर  वसूल  किया
 जाता  है  उसका  सारा  भार  खोदने  वाले  पर
 ही  पड़ता  है  1  वह  सारा  पैसा  खरीदार  को
 ही  देना  पड़ता  है  भौर  विक्रेता  तो  उसे  वसूल
 कर  लेता  है,  उसे  उससे  कोई  हानि  नहीं  होती  ।
 तो  एक  बात  तो  यह  है जोकि  मैं  जज  करना
 चाहता  हूं  4

 दूसरी  बात  यह  है  कि  हमारे  देश  में
 यह  जो  इजाजत  दी  गई  है  कि  हर  राज्य
 अपने  तरीके  से  इस  कर  को  लगा  सकता  है,
 उस  व्यवस्था  को  भो  एक  सार  बनाने  की
 हम  को  प्रयत्न  करना  चाहिये  ।  हमारे  दिल्‍ली
 राज्य  से  एक  यू०  पी०  को  सरकार  लगीं
 हुई  है  और  दूसरी  पंजाब  की  ।  कुछ  करें
 ऐसे  हैँ  जोकि  यून  पी०  को  रियासत  में  लगे
 हुए  हैं  और  कुछ  ऐसे  हैं  जोकि  पंजाब  कौ
 रियासत  में  लगे  हुए  हैं  कौर  कुछ  कर  दिल्ली
 में  लगे  हुए  हैं  ।  इस  का  नतीजा  यह  होता  है
 कि  एक  गांव  या  इलाके  में  एक  चोज  सस्ती
 मिलती  है  कौर  दूसरे  इलाके  में  महंगी  मिलता

 है  ।  इस  का  नतीजा  यह  हा  है  कि  दिल्लो  में

 [चारों  तरफ  ऐसी  तिजारत  पैदा  हो  गई  है
 जोकि  एक  गांव  या  इलाके  से  दूसरे  गांव
 ा  इलाके  में  सामान  पहुंचाने  का  काम
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 [at  राधा  रमण]
 करती  है  -  इस  से  सरकार  को  भी  बहुत
 नुकसान  होता  है  और  झाम  लोगों  को
 नैतिकता  पर  भी  बहुत  काफी  असर  पड़ता
 है  ।  इसलिए  मैं  यह  मुनासिब  समझता  हूं
 कि  हम  को  ऐसा  प्रयत्न  करना  चाहिये  कि
 सब  राज्यों  में  जो  कर  लगाये  जायें  उन  में
 समानता  तथा  सामंजस्य  रहे  ।  मैं  समझता
 हूं  कि  अगर  हमारे  मंत्री  महोदय  बंसल  साहब
 की  इस  तजवीज़  को  मंजूर  कर  लें,  कि  एक
 छोटो  कमेटी  या  कमीशन  (आयोग)  बनाई
 जाय  जोकि  कर  वृद्धि  के  विषय  में  विचार
 करने  के  लिय  समय  समय  पर  मिलती  रहे
 और  इस  बात  का  जायज़ा  (अनुमान)  लेती
 रहे  कि  तमाम  राज्यों  में  किस  प्रकार  कर
 लगाये  जाते  हैं,  तो  बहुत  सुविधा  हो  सकती  है  ।
 कभी  यू  पी०  में  इसें शियल  (अत्यावश्यक  )
 चीजों  पर  कर  लगा  दिया  गया  था  जिस  का
 नतीजा  यह  हुआ  कि  सारे  राज्य  में  भारी
 संतोष  फैल  गया  और  उस  की  वजह  से
 प्रकार  की  काफी  बदनामी  हुई  ।  मैं  अर.
 करना  चाहता  हूं  कि  एसी  बातें  बहुत  से
 राज्यों  में  हुई  हैं  खन  को  मिटाने  के  लिये
 या  कम  करने  के  लिय  यह  ति  प्राप्यक
 है  कि  हम  कोई  निगम  कायम  करें  जोकि
 इस  मामले  पर  विचार  किया  करे,  चाहे  बह
 साल  में  एक  ही  बार  क्‍यों  न  बैठे  ।  पर  उस  को
 चाहिये  कि  वह  इस  बात  का  निरीक्षण  करे
 कि  विभिन्न  राज्यों  में  जिस  तरीके  से  कर
 लगाये  गये  हैं  उन  से  शाम  जनता  में  भ्र संतोष
 तो  नहीं  हो  रहा  है  या  उस  को  उन  से  हानि
 तो  नहीं  हो  रही  है  शौर  झगर  इन  करों  से
 झाम  जनता  को  हानि  होती  हुई  मालूम  दे
 तो  उन  करों  में  संशोधन  तथा  सामंजस्य
 ौर  समानता  लाने  का  प्रयत्न  किया  जाये  1

 प्रभी  हमारे  मित्र  त्रिवेदी  जी  ने  यह
 बात  कही  कि  हम  इस  प्रकार  के  छोटे  छोटे
 करों  के  प्रिय  कुछ  रुपया  वसूल  कर  के
 अपनी  प्लान  को  कामयाब  बनाना  चाहते
 हैं,  था  जो  प्लान  हमारे  सामने  है  उसे  पूरा
 करना  चाहते  हैं  ।  उन्हों  ने  कहा  कि  श्राप
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 नमक  जैसे  पदार्थ  पर  कुछ  कर  लगा  कर
 कहीं  ज्यादा  लाभ  उठा  सकते  हैं  ।  में  इस
 बात  को  बिल्कुल  गैर  मुनासिब  समानता

 हूं  क्योंकि  जो  चीज़  हर  इन्सान  के  लिये
 परम  आवश्यक  है  और  उस  की  जिन्दगी
 उस  पर  ही  निर्भर  है  तब  उस  पर  किसी
 प्रकार  का  कर  लगाना  न्याय  अथवा  इन् सा-
 नियत  नहीं  कहा  जा  सकता  ।  इसलिये  ऐसा
 हम  को  नहीं  करना  चाहिये  ।  हां  ऐसे  ऐसे
 पदार्थों  पर  कर  लगाना  निहायत  उचित
 है,  कौर  दुनिया  के  सभी  समय  दोषों  में  इस
 प्रकार  के  कर  लगाये  जाते  हैं  केवल  हमारे
 यहां  ही  नहीं  लगाय  जा  रहे  हैं,  कि  जिन
 से  मनुष्यों  को  प्रति  दिन  के  जीवन  में  किसी
 प्रकार  की  कठिनाई  और  आपत्ति  न  हो,
 कौर  जिन  को  वह  भ्रासानी  से  दे  सकें  ।  ऐसा
 होने  से  उन  को  यह  महसूस  होगा  कि  वह
 भी  अपने  मुल्क  का  भार  उठाने  में  अपनी
 सरकार  का  हाथ  किसी  हद  तक  बंटा  रहे
 हैं  श्र  वेलफेयर  स्टेट  (कल्याणकारी  राज्य)
 के  निर्माण  में  कुछ  बोझा  उठायें  हुए  हैं  ।

 इस  सिलसिले  में  मैं  यह  भी  अर्ज  करना
 चाहता  हुं  कि  दिल्ली  के  विषय  में  हमारे
 दो  तीन  भाइयों  ने  कुछ  चर्चा  की  और  वह
 चर्चा  का  विषय  भी  है  क्‍योंकि  दिल्‍ली  कमी
 भी  कोई  इंडस्ट्रियल  टाउन  नहीं  रहा  यहां
 सिवाय  तिजारत  के  और  किसी  तरीके  से
 लोगों  का  भरण  पोषण  नहीं  होता  है  t  या
 तो  नौकरी  पैदा  या  तिजारत  में  लगे  लोगों
 की  यह  नगरी  यूनियन  टैरीटरी  बन  गई  है  ।
 इसलिये  पहले  तथा  ब  जहां  हिन्दुस्तान  के
 अलग  अलग  राज्य  अपना  इन्तिज़ाम  भागने
 आप  करते  हैं  1  वहां  दिल्ली  के  शासन  में
 हम  को  बहुत  सारी  सुविधायें  नजर  जाती
 हैं  ।  क्योंकि  यहां  का  शासन  न  तो  उस  तरीके
 पर  चलता  है  जैसा कि  दे  पी०  में,  कौर  न
 उस  तरीके  पर  चलता  है  जैसा  कि  पंजाब
 में  ।  नतीजा  यह  होता  है  कि  जो  कानून
 यू०  पी०  चाहता  है  यू०  to  बना  लेता  है
 और  जो  कानून  पंजाब  चाहता  है  पंजाब  बना
 लेता  है  और  दिल्‍ली  इन  दोनों  राज्यों  के
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 कानूनों  से  अलग  शासन  की  बहुत  सारी

 सुविधायें  बरदाइत  करती  हैं  ।  जब  से

 मुझे  होश  है  मैं  कह  सकता  हूं  कि  दिल्ली
 में  चार  पांच  चीजों  का  व्यापार  बहुत  बड़े
 पैमाने  पर  होता  था  और  उस  की  वजह
 से  सारे  देश  के  लोग  यहां  पर  जाते  थे  ।
 मसलन  (जैसे)  यहां  पर  हार्ड  बेघर,  मैटिल
 बेघर,  टेक्सटाइल  कौर  किराने  का  काम

 बहुत  ऊंचे  दर्जे  का  होता  था,  हजारों  तिजारत
 बाले  लोग  यहां  पर  रहते  थे  ओर  उन  से

 अवतारों  परिवार  पलते  थे  1  लेकिन  जब  से

 यह  बिक्री  कर  का  सिलसिला  जारी  हुआ  है
 तब  से  व्यापारियों  को  अनेक  प्रकार  की

 सुविधायें  होने  लगी  हैं  भौर  अन्य  व्यापार
 तो  क्‍या  इन  के  व्यापारी  भी  बड़े  दुखी  हैं
 और  अपना  व्यापार  उजड़ा  देखते  हैं  ।  मैं

 यह  नहीं  चाहता  कि  खन  द्रेडस  को  जो  आज
 बेजा  तरीक़े  पर  सरकार  को  नुक़सान  देना

 चाहते  हैं  या  बिक्री  कर  नहीं  देना  चाहते
 हैं  या  कोई  फ़ायदा  उठाना  चाहते  हैं,  उन
 की  में  तरफ़्दारी  करूं  लेकिन  मैं  यह  ज़रूर
 समझता  हूं  कि  जब  देहली  केन्द्रीय  सरकार
 के  मातहत  शासित  होती  है  तो  यहां  के
 तिजारत  करने  वालों  का  या  यहां  के  लोगों
 का  जो  एक  नक़शा  है  वह  उस  के  दिमाग
 के  सामने  रहना  चाहिये  ौर  उन  की  भलाई
 के  सिलसिले  में  बड़ी  गम्भीरता  से  हमारे
 मंत्रियों  को  सोचना  चाहिये  ।

 अभी  सदन  के  सामने  एक  संशोधन

 हमारे  मंत्री  महोदय  ने  रक्खा  है।  इस  संशोधन
 से  देहली.  की  तिजारत  करने  वालों  का  या

 देहली  के  व्यापारियों  की  जो  कठिनाइयां  हैं
 वे  दूर  हो  सकती  हैं,  यह  मैं  मानता  हूं  भौर
 इस  संशोधन  का  प्रभिप्रायः  भी  यही  है  लेकिन
 मैं  यह  देखता  हूं  कि  पिछले  ४,  ५  सालों  से
 बराबर  यह  चीज़  हम  ने  अपने  मंत्री  महोदयों
 के  सामने  या  जो  भ्रधिकारी  वर्ग  हैं  उन  के
 सामने  रखी  है  कि  व्यापार  को  सदा  दृष्टि
 में  रखना  झावदयंक  हैं  भौर  यहां  की  तिजा-
 रत  को  बर्बाद  करने  का  मतलब  यह  है  कि
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 देहली  को  आर्थिक  दृष्टि  से  जो  इस  वक्‍त
 तक  बड़हयोत्री  हुई  है  या  उन्नति  हुई  है  उस
 को  हम  रोकते  हैं  कौर  उस  का  लाज़िमी
 नतीजा  यह  होगा  कि  यहां  भनएम्पलायमेंट
 दिनों  दिन  बढ़ता  जाता  है  1  इस  समय  मेरे  पास
 फ़ीगसे  नहीं  हैं  लेकिन  अगर  आप  उन  को  देखेंगे
 तो  भाप  को  मालूम  हो  जायेगा  कि  पिछले
 ४,  ४  सालों  में  कितना  जबर्दस्त  झ्ननएम्प-
 लायमेंट  यहां  पर  बढ़ा  है  1  ड्राप  छोटी  छोटो
 इंडस्ट्रीज  को  बात  करते  हैं  या  कुछ  और

 इंडस्ट्रियलाइजेशन  की  बात  करते  हैं  लेकिन

 देहली  का  जो  सब  से  बड़ा  दारोमदार  है
 बह  उस  की  तिजारत  है  और  झगर  इस
 प्रकार  के  सेल्स  टैक्स  या  बिक्री  कर  लगा
 लगा  कर  हम  उस  तिजारत  को  प्राहिस्ता
 आहिस्ता  बर्बाद  कर  दें  तो  लाजिमी  तौर
 पर  उस  का  असर  आम  लोगों  पर  होगा
 कौर  उस  से  जो  भ्र सन्तोष  फैलेगा  उस  का
 परिणाम  अच्छा  होने  वाला  नहीं  है  1  इसलिये
 मैं  मंत्री  महोदय  से  यह  कहूंगा  कि  जहां  वह
 इस  चीज़  को  मुनासिब  समझते  हैं  कि  यूनियन
 टैरिटरीज़  में  ऐसो  जगहें  हो  सकती  हैं,  ऐसे
 पदार्थ  हो  सकते  हैं  कि  जहां  बिक्री  कर  न
 लगाया  जाय  और  इन  स्थानों  के  आधिक
 ढांचे  को  कायम  रखा  जाये  ।  ऐसा  करने  से

 हम  उन  लोगों  की  जो  भसन्‍न्तोष  रखते  हैं
 संतोष  दिलायें  विशेष  कर  देहली  में  जहां
 के  बारे  में  हर  एक  आदमी  को  मालूम  है
 भर  केन्द्रीय  सरकार  को  भी  मालूम  है  कि

 यहां  का  जितना  भी  आशिक  ढांचा  है  वह
 तिजारत  पर  कायम  है,  कौर  तिजारत  के
 उजड़ने  से  असन्तोष  शौर  आधिक  संकट
 बढ़ता  है  तो  फिर  सफाई  से  क्‍यों  न  मान
 लिया  जाय  कौर  यह  कह  दिया  जाय  कि

 यहां  बिक्री  कर  Inter-State  sales
 पर  नहीं  लगाया  जायेगा  |  मंत्री

 महोदय  का  संशोधन  यह  मंजूर  करता  है
 कि  देहली  राज्य  में  कुछ  वस्तुओं  पर  बिक्री
 कर  नहीं  लगाया  जा  सकता  है  परन्तु  इसे

 दृष्टि  में  रखते  हुए  कि  यहां  का  ७०-५०
 की  सदी  व्यापार  distribution  पर  चलता
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 है  और  स्थानीय  खपत  बहुत  कम  है  उन
 तमाम  पदार्थों  को  इस  बिक्री  कर  से  एग्ज़िट
 करना  अच्छा  है  अगर  इतना  नहीं  माना
 जा  सकता  तो  कम  से  कम  यह  घोषणा
 करनी  चाहिये  कि  उस  को  हम  जल्द  से
 जल्द  एक  छोटी  कमेटी  बना  कर  या  किसी
 के  सुपुर्दे  कर  के  इस  संशोधन  के  अनुसार
 कार्यवाही  करेंगे  ।  इस  संशोधन  की  देहली
 के  व्यापार  पर  लागू  करेंगे  t  मैं  समझता
 हूं  कि  इस  में  सरकार  की  एक  बहुत  उदारता
 प्रकट  होगी  और  साथ  ही  यह  जो  यहां  के
 व्यापारियों  को  पिछले  ४,  ५  वर्षों  में  बराबर
 कठिनाइयां  पेश  आ  रहो  हैं,  उन  में  भी  कमी

 हो.  जायगी  और  उन्हें  यह  विश्वास  हो  जायगा
 कि  हमारी  सरकार  अब  जबकि  यहां  पर
 स्टेट  लेजिस्लेचर  नहीं  है  जहां  आवाज़  उठाई
 जा  सके,  उन  के-  मसलों  पर  ध्यान  देती  है
 और  उन  की  इस  बात  का  विश्वास  दिलाया
 जासक  कि  अगर  दिल्ली  की  सरकार  नहीं
 है  तो  भी  यहां  उन  की  बात  सुनने  वाले

 मौजूद  हैं पर  जो  उन  की  ज़ायज़  और
 मुनासिब  बात  होगी  वह  मान  ली  जायेगी  ।
 इसलिये  मैं  बारबार  मंत्री  महोदय  से  प्रार्थना
 करूंगा  कि  इस  बात  को  ध्यान  में  रखते

 हुए  कि  देहली  के  व्यापारियों  का  मामला
 करीब  क़रीब  स्वर्गीय  डा०  श्यामा  प्रसाद

 मुकर्जी  के  ज़माने  से  जबकि  वह  केन्द्रीय
 सरकार  में  किससे  एंड  इंडस्ट्रीज  मिनिस्टर
 होते  थे  पेश  होता  आया  है,  उन  के  सामने
 यह  चीज़  झाई,  देशमुख  साहब  के  सामने
 कई  बार  यह  चीज़  झा  लाई  गई,  उस  के
 बाद  स्टेट  लेजिस्लेचर  में  कई  बार  यह  कहा
 गया  कि  देहली  के  व्यापार  को  इन  खतरों
 से  बचाया  जाय  परन्तु  इस  पर  ध्यान  नहीं
 दिया  गया  t  इस  कारण  मैं  मंत्री  महोदय  से
 विधेयक  में  ऐसी  गुंजा यदा  रखने  की  अपील
 करता  हूं  जिस  से  देहली  के  व्यापार  को
 हानि  न  पहुंचे  ।  मैं  समझता  हूं  कि  अब  तक
 जो  कुछ  हुआ  है  वह  भी  बहुत  काफी  तकलीफ-
 देह  है  |  यहां  का  जो  शारिक  ढांचा  है  वह
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 दरहम  बरहम  होने  से  बंचाया  जाये  1
 इस  का  विश्वास  मंत्री  महोदय  से  मिलता
 चाहिये  ।  मैं  उम्मीद  करता  हूं  कि  जिस
 उदारता  से  इस  संशोधन  को  लाने  का  प्रयास
 हमारे  मंत्री  महोदय  ने  किया  है,  उसी  उदारता
 से  काम  लेते  हुए  और  इस  पर  शर  अ्रधिक
 रोशनी  डालते  हुए  वें  इस  बात  को  मंजूर
 करेंगे  शौर  कोई  न  कोई  इस  प्रकार  को

 गुंजायश  निकालेंगे  कि  जिस  से  बहुत  जल्दी
 यहां  के  तिजारती  लोगों  का  या  यहां  के
 व्यापार  करने  वालों  को  संकट  दूर  हो  और
 उन  को  विश्वास  हो  कि  जो  उन  की  जाया
 बात  सरकार  के  सामने  रक्खो  गई  है  उस  को
 वह  मानने  को  तैयार  हो  गई  ।

 इन  शब्दों  के  साथ  में  इस  विधेयक  का
 जिस  को  कि  मंत्री  महोदय  ने  सदन  के  सामने
 रक्‍खा  है,  स्वागत  करता  हूं  ।

 Shri  E.  C.  Sodhia:  This  question  of
 Inter-State  sales  tax  has  been  agita-
 ting  our  trading  community  for  the
 last  six  or  seven  years  and  they
 were  eagerly  looking  for  some  Central
 legislation  so  that  their  difficulties
 might  be  minimised  in  this  matter.
 At  last  this  Bill  has  come  before  us.

 I  have  studied  the  Bill.  I  have  also
 studied  the  report  of  the  Law  Com-
 mission  that  was  circulated  to  us  and
 the  relevant  portions  of  the  Taxation
 Enguiry  Coammission’s  report  bearing
 on  the  subject.  I  find  that  the  diffi-
 culty  which  our  traders  experience  on
 account  of  rendering  accounts  to
 different  State  Governments  has  been
 removed  by  this  Bill.  Now,  they  will
 have  to  pay  an  inter-State  tax  of  one
 per  cent  when  the  goods  are  moved
 from  one  State  to  another.

 Looking  to  the  report  of  the  Law
 Commission  I  find  that  there  is  dis-
 agreement  on  what  constitutes  a  sale
 and  whether  movement  is  necessary
 from  one  State  to  another.  And  from
 the  speech  that  my  friend  on.  the
 opposite  side  gave,  I  also  feel  that
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 those  interests  which  have  got  a  coun-
 try-wide  organisation  to  distribute
 things  will  be  in  an  advantageous
 position,  they  will  be  in  a  better  posi-
 tion  vis-a-vis  the  smaller  traders.
 Therefore,  on  that  account  we  want  to
 interchange  ideas  with  the  Minister
 and  for  this  reason  I  should  be  glad
 if  the  Bill  went  to  the  Select  Com-
 mittee.

 Then,  looking  to  the  various  provi-
 sions  of  the  Bill,  especially  clause  35
 and  the  whole  of  Chapter  Il  which
 deals  with  the  principles  of  inter-
 State  sales  tax,  there  is  not  that  clari-
 fy  which  will  give  satisfaction  to  us
 and  which  will  help  us  to  come  to
 definite  conclusions.  We  want  that
 especially  the  clauses  in  Chapter  II
 and  certain  clauses  in  the  Chapter
 dealing  with  goods  of  special  import-
 ance  in  inter-State  trade  and  com-
 merce  should  be  discussed  with  the
 Minister  and  our  doubts  removed.

 As  regards  the  inclusion  of  food-
 grains  and  certain  other  articles  in
 the  list  of  these  declared  goods,  I  do
 not  think  any  good  is  likely  to  come
 out  of  it,  because,  as  clause  l5  has
 been  interpreted  by  the  Minister,
 besides  an  inter-State  sales  tax  of  one
 per  cent  being  payable  to  the  Central
 Government,  the  various  State  Gov-
 ernments  can,  even  on  these  goods  of
 special  importance,  levy  two  per  cent
 sales  tax.  So,  when  foodgrains  go
 from  Madhya  Pradesh  to  Bengal,  for
 instance,  the  Madhya  Pradesh  Gov-
 ernment  can  charge  two  per  cent  as
 sales-tax;  then,  one  per  cent  will  be
 payable  as  inter-State  sales  tax  to
 the  Central  Government,  and  then
 two  per  cent  sales  tax  will  be  levied
 by  the  Bengal  Government,  and  al-
 together  it  will  come  to  five  per  cent.
 I  think  no  State  Government  would
 dare  to  levy  five  per  cent  in  all  as
 sales-tax  on  foodgrains.  Therefore,  to
 include  foodgrains  in  this  category
 will  not  do  much  good  to  the  consum-
 ing  people.  So,  I  am  not  much  in
 favour  of  adding  foodgrains  or  any
 other  articles  to  the  list  that  has  been
 given.
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 But  I  would  like  to  bring  to  the
 notice  of  the  Minister  one  very  im-
 portant  thing.  The  object  with  which
 the  words  ‘of  special  importance’  have
 been  put  down  is  to  see  that  commerce
 and  industry  flourish  in  the  country,
 and  goods  manufactured  out  of  the
 articles  specified  in  the  list  are  sold
 at  prices  which  do  not  vary  much
 from  one  end  of  the  country  to  the
 other.  While,  with  that  object  in
 view,  the  rate  of  sales  tax  allowed  to
 the  State  Governments  has  been  put
 down  at  two  per  cent,  yet  I  feel  sure
 that  that  object  of  the  Minister  will
 be  defeated.

 I  have,  therefore,  given  notice  of  an
 amendment  wherein  I  have  proposed
 that  only  one  per  cent  of  sales  tax
 on  these  specified  goods  should  be
 allowed  to  be  charged  by  the  State
 Governments.  That  would  bring  it  to
 the  order  of  three  or  four  per  cent.
 And  even  if  one  or  two  States  ex-
 change  goods,  we  shall  be  doing
 justice  to  the  object  in  view.  Even
 the  Taxation  Enquiry  Commission
 have  said  that  the  rate  of  inter-State
 Sales  tax  and  the  sales-tax  allowed  to
 the  State  Government  on  these  speci-
 fied  goods  should  be  at  the  same  level, or  in  other  words,  they  should  be
 equal.  That  has  been  specifically
 stated  by  the  Taxation  Enquiry  Com-
 mission.  त  I  see  no  justification  on
 the  part  of  Government  to  vary  the
 rate  of  taxation  as  recommended  by

 In  this  connection,  I  would  also.  like
 to  bring  to  the  notice  of  the  Minister
 the  proposal  of  thet  commission  for
 the  establishment  of  a  Central  body  to
 look  into  the  various  sales  tax  rates
 prevailing  in  defferent  States  and  to
 give  advice  to  the  Central  and  State
 Governments  regarding  the  rates  so
 that  there  may  not  be  any  great
 diversity  between  the  rates  applying
 in  the  different  States.  I  do  not  see
 why  Government  should  not  set  up
 such  a  body  simultaneously  with  the
 passing  of  this  Bill.

 I,  therefore,  support  the  amendment
 moved  by  Pandit  Thakur  Das
 Bhargava  that  this  Bill  should  be
 referred  to  a  Select  Committee,  so
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 that  the  matter  may  be  gone  into
 threadbare,  and  we  may  also  have  our
 minds  quite  clear  on  this  question.
 If  that  is  done,  then  we  shall  be  able
 to  convince  our  trader  friends,  when
 we  go  to  our  constituencies  from
 Parliament,  that,  by  this  measure,  we
 have  obviated  their  difficulties  to  a
 certain  extent.

 Pandit  C.  N.  Malviya  (Raisen):  I
 rise  to  support  this  Bill.  Although  I
 appreciate  the  importance  of  sending
 this  Bill  to  a  Select  Committee,  yet
 after  hearing  the  speech  of  the  hon.
 Mover,  I  do  not  think  that  any  useful
 purpose  will  be  served  by  doing  so,
 because  the  reasons  that  have  been
 given  do  not  warrant  its  being  sent  to
 a  Select  Committee.  The  Mover  has
 stressed  that  if  the  Bill  is  sent  to  a
 Select  Committee  it  will  thrash  out
 the  whole  matter  and  the  list  that
 has  been  given  in  clause  l4  may  be  in-
 creased,  and  the  essential  goods  may
 be  included  in  the  list.  If  there  are
 other  suggestions  which  have  been  put
 in  by  way  of  amendments,  then  those
 amendments  are  before  the  House
 now.  Considering  that  fact  that  this
 Bill  has  been  brought  forward  in
 pursuance  of  the  recommendation  of
 the  Taxation  Enquiry  Commission,  and
 considering  the  importance  of  the
 amendments  that  have  been  tabled,  I
 would  say  that  these  amendments  are
 not  such  as  to  Warrant  this  Bill  being
 referred  to  a  Select  Committee;  they
 can  be  considered  in  the  House  itself,
 when  the  clauses  are  taken  up.

 There  is  a  presumption  that  the
 absence  of  the  inclusion  of  essential
 goods  in  clause  4  would  mean  that
 they  will  not  be  exempt  from  sales
 tax.  I  do  not  think  that  is  correct,
 because  this  Bill  has  been  brought  for-
 ward  to  meet  a  judgment  of  the
 Supreme  Court  and  to  implement  the
 recommendations  of  the  Taxation  En-
 quiry  Commission.  After  the  judg-
 ment,  the  position  has  been  that  no
 sales  tax  can  be  imposed  on  inter-
 State  trade  and  commerce.

 My.  hon.  friends  Shri  U.  M.  Trivedi
 and  Shri  Bansal  have  opposed  this
 Bill  in  spirit.  Shri  ए  M.  Trivedi  has
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 said  that  Government  are  just  collect-
 ing  money  by  hook  and  crook.  I  do
 not  agree  with  him.  I  agree  that
 Government  want  to  collect  money,
 but  they  have  got  certain  objectives
 before  them.  I  think  Shri  U.  M.
 Trivedi  does  not  believe  in  socialism.
 I  do  not  think  Shri  Bansal  too  per-
 sonally  believes  in  socialism,  although
 by  discipline  he  may.  I  am  at  a  loss
 to  understand  why  every  time  a  new
 taxation  proposal  is  brought  forward
 by  Government  it  is  opposed  by  Shri
 U.  M.  Trivedi.  I  have  not  seen  him
 supporting  a  taxation  proposal  even
 once.  It  is  true  that  nobody  is  pleased
 to  pay  any  taxation,  and  yet  it  is  very
 easy  to  play  on  the  sentiments  of  the
 people.  After  all,  this  House  consists
 of  the  representatives  of  the  people.
 The  State  Governments  consist  of  the
 representatives  of  the  people.  They
 also  take  into  consideration  the  senti-
 ments  of  people.  It  is  easy  to  play  on
 the  sentiments  of  people,  but  it  is  not
 the  characteristic  of  leadership.
 Leadership  is  no  leadership  if  it  is
 at  the  tail;  leadership  is  leadership
 when  it  leads  the  people  to  certain
 objectives.  Do  my  hon,  friends  who
 have  opposed  the  Bill  or  who  have  a
 general  tendency  to  oppose  any  pro-
 posal  for  taxation  mean  to  say  that
 no  taxation  should  be  levied?  What
 should  be  the  principle  of  taxation?
 Whenever  there  is  an  announcement
 in  this  connection  by  the  Finance
 Minister,  they  say  it  will  have  a  very
 bad  effect.  If  it  is  a  question  of  sales
 tax,  they  say  no,  there  should  not  be
 any  sales  tax’.

 In  this  way,  I  think  they  are  sup-
 porting  the  cause  of  anarchists.
 Anarchy  is  mobocracy  where  every-
 body  is  free  to  do  anything.  Do  thev
 mean  to  say  that  there  should  not  he
 any  sales  tax?  Sales  tax  has  become
 necessary  now  in  view  of  the  deve-
 lopmental  needs  of  our  economy.  It  iz
 now  more  than  20  years  since  it  was
 started  and  people  have,  more  or  les<
 become  accustomed  to  pay  sales  tay
 So  are  the  traders.  After  the  experi-
 ence  of  5  to  20  years,  there  was  a
 problem  and  this  Bill  have  beer
 brought  forward  to  meet  that  pron.
 lem  a
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 Shri  U.  M.  Trivedi  has  pointed  out
 the  lacunae  in  the  definition  of  ‘sales
 tax’  I  do  not  want  to  take  the  time
 of  the  House;  I  will  only  refer  to  a
 Passage  in  the  Report  of  the  Taxation
 Inquiry  Commission,  vol.  II,  pages  9
 and  10,  where  it  has  been  shown  that
 the  definitions  given  in  the  various
 State  Sales  Tax  Acts  have  been  so
 different  that  sometimes  some  com-
 modities  may  not  be  included  in  the
 Sales  Tax  Acts:

 “The  actual  meaning  attached
 to  the  word  ‘sale’  in  the  Acts  of
 different  States  may  now  be  illus-
 trated.  In  Madras,  Mysore,  Tra-
 vancore-Cochin  and  Hyderabad,
 sale  means  transfer  of  property  in
 the  course  of  trade  or  business.
 By  implication,  all  other  sales  are
 excluded.  Casual  sales  by  indivi-
 duals,  sales  of  food  by  hostels
 attached  to  educational  institu-
 tions,  sales  of  old  furniture,  for
 example,  by  firms  not  dealing  in
 furniture,  and  so  on  are,  there-
 fore,  not  liable  for  the  tax  in  these
 States.  The  States  of  Bengal  and
 Delhi  define  sale  as  transfer  of
 property  in  goods  for  money  con-
 sideration,  which  accordingly  ex-
 cludes  transfers  for  other  consi-
 deration  like  exchange  or  barter.
 According  to  the  Acts  of  certain
 States,  the  sale  is  deemed  to  have
 taken  place  in  the  territory  of  the
 State,  if  at  the  time  when  the  con-
 tract  of  sale  or  purchase  was
 made,  the  goods  were  actually  in
 those  States.  In  certain  States,
 the  transfer  of  property  in  goods
 supplied  in  the  execution  of  a
 contract  is  also  included  in  the
 definition  of  sale”.

 Shri  U.  M.  Trivedi  must  have  gone
 through  the  Law  Commission's
 Report,  and  the  Note  of  Dissent  by
 Shri  N.  C.  Sen,  which  has  been  cir-
 culated  to  all  hon.  Members.  Shri  Sen
 has  given  his  reasons  for  the  discre-
 pancies  in  the  definitions  of  sale  and
 also  in  determining  the  locus  standi
 of  sale.  Therefore,  when  we  go
 through  the  definition  of  ‘sale’  in  this
 Bill.  all  these  objections  have  been
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 met  and  it  has  been  made  more
 comprehensive.  In  clause  3,  the  argu-
 ments  given  by  Shri  N.  C.  Sen  have
 been  met  by  laying  down  a  compre-
 hensive  principle—I  do  not  want  to
 read  the  whole  paragraph  from  the
 Note  of  Dissent  of  Shri  N.  C.  Sen  to
 the  Report  of  the  Law  Commission.

 Then  I  would  like  to  make  certain
 observations  which,  I  hope,  the  hon.
 Minister  will  take  into  consideration.
 I  am  sorry  I  shall  not  be  here  to  move
 my  amendments.  Therefore,  I  will
 just  put  my  views  before  Government
 so  that  if  they  think  them  to  be  pro-

 =
 may  adopt  them.  Clause  6

 reads:

 “The  Essential  Goods  (Declara-
 tion  and  Regulation  of  Tax  on
 Sale  or  Purchase)  Act,  1952,  is
 hereby  repealed”.

 i5-37  hrs.

 (Mr.  Deputy-Speaker  in  the  Chair.]
 This  repeal  does  not  mean  that  State
 Governments  are  not  empowered  to
 exempt  essential  goods.  So  far  as
 this  Bill  is  concerned,  the  list  given
 here  is  supported  by  the  Taxation  In-
 quiry  Commission.  In  the  Report  of
 the  Taxation  Inquiry  Commission,
 Vol.  II,  paragraph  22(6),  it  is  said:

 “Subject  to  the  limitations  men-
 tioned  below,  the  States  should
 have  full  powers  to  tax  sales  or
 purchases  of  goods,  including
 goods  declared  at  present  as
 essential  for  the  life  of  the  com-
 munity  under  Article  286(3).  In
 regard  to  the  levy  of  a  tax  by  the
 States  on  sales  or  purchases  of
 ‘specified  goods’,  the  Central  Gov-
 ernment  should  take  power  to
 impose  conditions  subject  to
 which  the  States  can  levy  the
 tax.  These  conditions  should  be
 that,  in  replacement  where  neces-
 sary  of  existing  systems  and
 levies,

 (i)  the  States  shall  levy  only
 a  single-point  tax  (at  the  last
 stage  of  sale  or  purchase)  on
 these  goods,  and
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 (ii)  the  rate  shall  not  exceed

 4  anna  in  the  rupee,  ie.  the
 same  rate  at  which  the  Central
 tax  will  be  imposed  on  these
 goods  in  the  course  of  inter-
 State  trade.
 The  following  goods  should  be

 specified  in  the  Central  legisla-
 tion:  (i)  coal,  (ii)  iron  and  steel,
 (iii)  cotton,  (iv)  hides  and  skins,
 (v)  oilseeds;  (vi)  jute.

 We  would  emphasise  that  this
 list  should  not  be  expanded  except
 in  the  light  of  the  principles  we
 have  elsewhere  mentioned;  we
 would  further  strongly  recom-
 mend  that  no  addition  should  be
 made  to  this  list  without  consult-
 ing  the  Inter-State  Taxation
 Council,  for  the  establishment  of
 which  proposals  are  made  in  an-
 other  part  of  our  Report"—

 and  for  which  my  hon.  friend,  Shri
 Bansal,  has  also  pleaded.  I  also  agree
 that  this  Council  should  be  establish-
 ed.  *

 I  have  tabled  certam  amendments
 and  in  the  light  of  those  amendments,
 I  will  point  out  ome  or  two  things.
 In  the  rule-making  powers,  the  Cen-
 tral  Government  have  laid  down  the
 punishment  for  the  same  kind  of
 offences,  whereas  the  States  are  pre-
 cluded  from  laying  down  the  same
 penalty,  as  it  is  evident  from  sub-
 clause  (5)  of  clause  13.  It  reads  thus:

 “In  making  any  rule  under  this
 section  the  State  Govermment  may
 direct  that  a  breach  thereof  shall
 be  punishable  with  fine  which
 may  extend  to  five  hundred
 tupees  and  when  the  offence  is  a
 continuing  offence,  with  a  daily
 fine  which  may  extend  to  fifty
 rupees  for  every  day  during
 which  the  offence  continues.”.
 In  clause  10,  the  Bill  itself  lays  down

 the  penalty.
 “If  any  person—

 (a)  fails  to  get  himself  regis-
 tered  as  required  by  section  7;  or

 (b)  being  a  registered  dealer,
 falsely  represents  when  pur-
 chasing  any  class  of  goods  that
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 goods.of  such  class  are  covered
 by  his  certificate  of  registration;

 he  shall  be  punishable  with
 simple  imprisonment  which  may
 extend  to  six  months,  or  with  fine,
 or  with  both;  and  when  the
 offence  is  a  continuing  offence,
 with  a  daily  fine  which  may  ex-
 tend  to  fifty  rupees  for  every  day
 during  which  the  offence  conti-
 mies,”
 I  am  not  able  to  understand  why

 been  made.  The  States  should  have
 the  right  to  prescribe  the  penalty  to
 the  same  extent  as  the  Central  Goy-
 ernment  as  proposed  in  the  Bill.  The
 Central  Government  may  have  to
 deal  with  a  number  of  traders.  But
 the  State  Governments  ‘have  also  to
 deal  with  a  number  of  traders  and
 collect  the  sales  tax  and  carry  on  the
 administration.  They  are  more  res-
 ponsible  and  cases  might  occur  where
 the  State  Governments  might  feel
 difficulty  in  dealing  with  evasions  or
 other  sorts  of  corrupt  practices.  At
 least  the  States  should  not  be  debar-
 red  from  laying  down  these  penalties.

 Then,  there  is  the  obligation  of  re-
 gistration.  There  are  traders  who  are
 liable  to  pay  tax  and  they  have  to
 apply.  There  are  traders  who  are  not
 liable  to  pay.  But  they  may  apply.
 There  is  an  authority  who  will  decide
 whether  a  certain  application  may  be
 rejected,  refused  or  cancelled.  The
 Taxation  Enquiry  Commission  have
 pointed  out  certain  defects  on  the  part
 of  the  Administration  and  they  have
 referred  to  certain  administrative
 rules  and  have  suggested  the  rules
 should  be  made  in  such  a  way  that
 there  should  not  be  any  opportunity,
 as  far  as  possible,  for  the  people  to
 evade  taxes  or  for  submitting  ac-
 counts  or  in  getting  registered.

 I  have,  therefore,  suggested  one
 amendment  in  which  I  propose  that
 no  application  should  be  rejected  or
 refused  unless  the  authority  gives  the
 reasons  for  such  refusal  in  writing
 As  it  is  laid  down  here,  it  is  not
 necessary.  Experience  has  shown
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 that  the  authorities  do  not  go  into  the
 reasons  but  they  just  repeat  the
 words  of  a  particular  section  and
 reject  or  refuse  it.  It  is  mecessary
 that  such  things  should  be  incorpora-
 ted  in  the  body  of  the  Bill  itself.

 I  will  make  one  other  suggestion
 also.  The  collection  and  administra-
 tion  of  sales  tax  has  created  some
 sort  of  patronage.  There  have  been
 petitions  from  the  traders  that  the
 behaviour  of  the  officials  sometimes
 is  not  helpful.  They  are  more
 technical;  they  have  not  got  the
 human  approach.  After  the  passing
 of  this  measure,  the  Central  Govern-
 ment  will  also  become  part  of  the  ad-
 ministrative  machinery  and  it  will
 entrust  the  administration  to  the  res-
 pective  States.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  taking  sq  long.

 Pandit  C.  N.  Malviya:  I  will  be
 finishing  in  5  minutes.  The  Taxation
 Enquiry  Commission  on  page  75  of
 their  Report  say  this  about  Sales  Tax
 Advisory  Committees.

 “For  the  maintenance  of  a  pro-
 per  liaison  with  the  trade  and  in-
 dustry,  it  is  necessary  that  the
 Sales  Tax  Department  should
 maintain  some  contact  with  the
 chambers  and  associations  of
 different  trades,  industries  and
 commerce  and  get  their  advice
 and  help  in  administering  the  tax.
 It  is  obviously  neither  possible
 nor  desirable  that  sales  tax
 officers  should  directly  deal  with
 all  such  associations.  A  small
 Committee  representing  the  im-
 portant  sections  of  trade,  indus-
 try  and  the  consumers  would
 serve  this  purpose  much  better.
 Such  Committees  have  been  estab-
 lished  in  one  or  two  States  and
 are  reported  to  have  proved
 successful  in  meeting  the  griev-
 ances  of  traders  and  ensuring  their
 co-operation  in  the  administration
 of  the  tax.  We  recommend  that
 im  each  State  there  should  be  a
 Sales  Tax  Advisory  Committee
 consisting  of  the  representatives
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 of  different  trade  interests.  It  is
 necessary  to  lay  down  that  the
 sales  tax  matters  discussed  by
 these  Committees  should  be  those
 of  general  interest  to  the  trade
 and  not  items  of  individual  dis-
 pute  or  grievance  relating  to
 particular  assessments  or  parti-
 cular  dealers.”

 Therefore,  I  strongly  suggest  that
 Sales  Tax  Advisory  Committees  should
 be  appointed  in  each  State.

 Then,  there  is  the  problem  of  sub-
 mitting  memos  and  vouchers.  Rule-
 making  power  has  been  taken  by  the
 Central  Government  and  the  State
 Governments  will  also  be  making
 rules.  The  rules  of  the  Central  Gov-
 ernment  will  be  laid  on  the  Table  of
 the  House  here.  Why  not  the  rules
 made  by  the  State  Governments  also
 be  laid  on  the  Tables  of  the  Assemb-
 lies?.  I  think  it  should  be  made  ob-
 ligatory  on  the  States  and  this  should
 be  incorporated  in  the  body  of  this
 Bill,  so  that  they  may  be  looked  into
 and  suitable  amendments  made.

 The  Taxation  Enquiry  Commission
 say,  so  far  as  these  memos  and
 vouchers  are  concerned:

 “It  seems  to  us  desirable,  in
 these  circumstances,  that  separate
 mention  of  the  tax  in  the  bill
 should  be  discouraged  by  State
 Governments,  or  at  any  rate,  not
 seem  to  receive  their  specific  ap-
 proval.  The  law  of  demand  and
 supply  and  the  price  levels  in  the
 market  will  themselves  be  limiting
 factors  on  the  dealers’  attempts  to
 overcharge.  Issue  of  vouchers  and
 cash  memos,  however,  should  be
 made  compulsory  for  registered
 dealers,  or  at  any  rate,  for  such
 of  them  as  have  a  turnover  which
 exceeds  a  prescribed  level.  This
 would  be  specially  appropriate  for
 the  single-point  levy.”
 I  think  that,  while  making  the

 rules,  these  things  should  also  be
 given  consideration

 Lastly,  I  venture  to  suggest  that  in
 spite  of  our  5  or  20  years’  experience
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 with  the  payment  of  sales  tax,  with
 the  realisation  and  collection  of  sales
 tax,  with  the  administration  of  sales
 tax,  the  harassment  of  the  people  has
 not  stopped  and  tax  evasion  has  not
 stopped.  Therefore,  I  would  like  to
 suggest,  as  it  has  also  been  recom-
 mended  by  the  Taxation  Enquiry
 Commission,  that  wider  publicity
 should  be  given  to  rules  and  instruc-
 tions  of  the  Sales  Tax  Department,
 and,  if  possible,  I  think  this  is  the
 time  when  we  should  have  some  new
 means  for  publicity.  The  Sales  Tax
 Department,  with  the  co-operation  of
 the  Broadcasting  Ministry,  should
 have  certain  documentaries  prepared
 to  show  throughout  the  country  how
 the  sales  tax  administration  should
 go  on,  what  are  the  responsibilities
 of  the  people  or  the  consumers,  what
 are  the  responsibilities  of  the  trade
 and  commerce,  how  we  should  contri-.
 bute  to  the  national  fund  and  should
 not  indulge  in  tax  evasion  and  other
 corrupt  practices.  I  think  it  will
 help  a  great  deal  to  publicise  this  in-
 tricate  and  complex  administration  of
 sales  tax  and.  educate  the  public  in  a
 better  way,  so  that  it  will  lead  us
 to  the  objective  which  we  have  laid
 down  for  the  betterment  of  our  coun-
 try.

 Shri  M.  5.  Gurupadaswamy:  Tax
 inequalities  often  constitute  an  un-
 fair  factor  in  an  economy—I  _  say
 an  unfair  factor  because  tax  variations
 give  an  unfair  advantage  to  a  group
 of  people  in  business  and  it  will  upset
 normal  trade  relations.  If  you  apply
 this  view  to  the  taxation  field,  you
 will  see  many  discrepancies.  Sales
 tax  has  come  into  vogue  and
 it  has  become  a  very  import-
 ant  tax,  especially  in  the  States.
 But  till  today  no  attempt  has  been
 made  either  by  the  States  or  by  the
 Centre  to  co-ordinate  sales  tax  and  to
 bring  about  a  uniformity.  The  Centre
 seems  to  be  very  indifferent  and  luke-
 warm  in  this  particular  matter.  This
 measure  does  not  seriously  make  an
 attempt  in  this  direction.  According
 to  the  provisions  in  the  Bill,  the  whole
 inter-State  sales  tax  comes  under  the
 purview  of  the  Centre.  Till  recently
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 there  has  been  very  much  uncertainty
 about  this  fact,  and  even  as  my  friends
 have  pointed  out,  the  Supreme  Court
 gave  a  judgment  and  there  was  no
 alternative  but  to  bring  forward  this
 measure.  So,  this  measure  was
 forced  on  us,  so  to  say,  by  the  judgment
 of  the  Supreme  Court.  There  is,
 therefore,  no  systematic  attempt  on
 the  part  of  the  Government  to  co-
 ordinate  sales  tax.  An  hon.  friend
 pointed  out  the  recommendation  made
 by  the  Taxation  Enquiry  Commission
 for  the  setting  up  of  an  advisory  body
 for  coordinating  policies  in  regard  to
 sales  tax.  I  also  feel  that  such  a  step  is
 eminently  most  desirable  at  the  pre-
 sent  moment,  but  I  may  say  that  in-
 stead  of  an  advisory  body,  as  our
 friends  in  the  Taxation  Enquiry  Com-
 mission  have  suggested,  I  prefer  a
 Taxation  Council,  as  found  in  some
 Western  countries,  which  takes  up  the
 responsibility  of  not  only  research  but
 also  the  responsibility  of  advising  the
 States  as  well  as  the  Centre  in  various
 taxation  proposals.  So,  I  would  sug-
 gest  that  the  Central  Government  may
 think  it  over  and  set  up  a  Taxation
 Council  for  the  purpose  of  advising
 the  Government  in  regard  to  all
 taxes.

 I  have  pointéd  out  that  sales  tax
 varies  from  State  to  State,  and  this
 variation  in  taxation,  especially  sales
 tax,  has  resulted  in  giving  an  unfair
 advantage  to  a  few  people  in  busi-
 ness.  There  are  two  or  three  kinds
 of  variations.  There  is  variation  from
 State  to  State.  Further  there  is
 variation  in  the  rate  of  taxation
 and  the  methods  of  levy.

 As  a  result  of  the  variation  and  the
 different  methods  in  the  imposition
 and  collection  of  sales  tax,  two  or
 three  evils  have  resulted.  The  most
 important  evil  is  tax  evasion—fiscal
 fraud,  as  I  would  put  it.  In  the
 matter  of  goods  which  are  taxed
 heavily,  there  is  less  trading.  People
 who  were  trading  in  those  goods
 give  up  trading  in  those  goods
 and  take  up  to  other  business  of
 trade  where  sales  tax  is  not  so  very
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 heavy.  So,  there  has  been  so  much
 of  evasion  and  so  much  fiscal  fraud
 committed.  But  there  is  also  a  dis-
 turbance  in  the  normal  trade  relations.
 The  fiscal  regimes  both  at  the
 Centre  and  the  States  have  only  fol-
 lowed  such  policies  which  hamper  our
 economy,  and  these  fiscal  policies  or
 taxation  proposals  or  measures  have
 only  hindered  the  normal  develop-
 ment  of  trade  and  commerce.  These
 have.  been  responsible  for  very  many
 evils  other  than  the  fiscal  fraud  that
 I  have  pointed  out.

 I,  therefore,  expected  that  the  Cen-
 tral  Government  would  come  forward
 with  a  measure  which  would  co-ordi-
 nate  all  the  systems  of  sales  tax  found
 in  the  various  parts  of  the  country.
 It  has  failed  completely  to  do  this.
 Now  what  do  we  find  according  to  this
 Measure?  According  to  this  piece  of
 legislation,  only  goods  which  are  sold
 or  purchased  in  the  course  of  inter-
 State  trade  are  brought  under  the
 purview  of  the  centre.  Even  here
 there  is  no  uniform  principle  observ-
 ed  or  followed  in  the  matter  of  levy.
 Take  for  instance  clause  8  Clause  8
 states  that  the  rate  of  tax  should  be
 one  per  cent  on  the  total  turn-over.
 So,  the  tax  that  is  contemplated
 under  clause  8  is  a  turnover  tax.  *

 36  hrs.

 an  amendment  just  a  few  hours  ago
 that  certain  exemptions  might  be
 given  in  the  matter  of  sale  or  pur-
 chase  of  certain  goods  in  case  they
 were  very  important  from  the  point
 of  view  of  the  public.  If  that  is  ac-
 cepted,  it  will  introduce  another  factor
 of  variation.  If,  according  to  the
 Ministry,  a  particular  group  of  goods
 become  very  important  from  the  point
 of  view  of  the  nation,  then  there  may
 be  tax  variations—lower  tax  or  no  tax
 at  all  on  those  goods.  We  do  not  know
 what  type  of  goods  he  has  in  view  to
 give  such  a  different  treatment.

 Many  arguments  were  advanced  in
 regard  to  the  inclusion  of  food  arti-
 cles  In  chapter  IV.  I  feel  that  there
 is  a  lot  of  force  in  those  arguments.
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 These  articles  constitute  a  very  im-
 portant  part  of  the  cost  of  living.
 Only  goods  which  go  to  the  manufac-
 ture  of  commodities  are  kept  under
 this  chapter.  This  may’  result  in
 giving  an  unfair  advantage  to  the
 business  community,  particularly  the
 manufacturing  community.  The  type
 of  goods  that  have  been  grouped  here
 show  that  certain  sector  of  industry,
 particularly  industrial-  sector  is,
 going  to  be  benefited  while  certain
 other  sactors  have  to  suffer.  I  do  not
 know  the  basis  on  which  this  division
 has  been  made.  It  may  be  pointed  out
 that  they  are  very  essential  for  the
 production  and  growth  of  our  indus-
 try.  The  cost  of  production  may  be
 important  but  the  cost  of  living  is
 also  equally  important,  if  not  more.
 If  the  policy  of  the  Government  is  to
 maintain  a  reasonable  cost  of  living
 and  not  to  promote  a  rise  in  the  cost
 of  living,  I  am  sure  they  have  to  agree
 to  exempt  certain  essential  articles  of
 consumption  from  the  sales  tax.  Or,
 they  must  impose  a  lower  rate  of
 sales  tax  on  such  articles.  Otherwise,
 the  purpose  for  which  this  chapter  has
 been  included  here  will  not  be  rea-
 lised  because,  the  ultimate  objective,
 I  take  it,  is  to  maintain  a  particular
 level  of  prices  in  the  country.  If  that
 is  so,  that  objective  will  not  be  rea-
 lised  if  we  do  not  make  an  attempt
 to  reduce  the  cost  of  living.  One  way
 by  which  it  could  be  done  is  to  levy
 less  tax  on  essential  articles  of  con-
 sumption.  I  feel  that  we  should  not  be
 very  unfair  to  the  consumers  by  being
 very  fair  to  the  producers  and  we
 should  not  give  an  unfair  advantage
 to  the  producer  as  against  the  consu-
 mer.  After  all,  the  trade,  industry,
 and  their  development  largely  depend
 upon  the  consumers  and  their  de-
 mands,  If  they  develop  consumers’
 resistance  and  if  a  feeling  is  created
 that  the  cost  of  living  is  going  high—
 it  is  already  rising—it  will  operate  as
 a  disincentive  even  to  traders  and
 businessmen  in  the  long  run  because
 there  will  be  no  effective  demand.  So,
 I  feel  that  the  essential  food  articles
 should  be  brought  under  ehapter  IV.

 I  am  sorry  that  the  present  Bill
 does  not  go  far  enough.  On  the  other
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 hand,  it  creates  more  discrimination
 in  the  field  of  taxation  and  it  will
 bring  about  more  inequalities  and
 create  more  difficulties  in  our  econo-
 my.  It  will  give  an  unfair  advan-
 tage  to  certain  sections  of  the  public
 to  the  exclusion  of  certain  other
 sections.

 श्री  झुनझुनवाला  (भागलपुर  मध्य)  :

 उपाध्यक्ष  महोदय,  जब  से  यह  सेल्स  टैक्स

 (बिक्री  कर)  का  मामला  हर  एक  स्टेंट

 (राज्य)  में  चला  है  तो  हमारे  देखने  में

 शाया  है  कि  हर  एक  स्टेट  में  तरह  तरह  के

 सेल्स  टैक्स  हर  जगह  वहां  की  सरकारों  ने

 लगाये  और  उस  से  लोगों  को  हर  प्रकार

 की  श्रसुविधांयें  सेल्स  टैक्स  के  देने  में  लोगों

 को  अनुभव  हुई  हैं  कौर  सेल्स  टैक्स  के  बारें

 में  कोई  यूनि फा मिटो  (एकरूपता)  नहीं
 थी  किसी  प्रान्त  में  कुछ  था  तो  दूसरे  प्रान्त

 में  कुछ  और  इस  के  कारण  लोगों  में  बहुत
 असन्तोष  था  ।  जो  हमारे  खाने  के  पदार्थ  हैं
 उन  पर  भी  कई  जगह  टैक्स  लगाये  जाते  हैं  ।

 कैला  एक  मामूली  खाने  का  पदार्थ  होता

 है  उस  के  बारे  में  भी  श्राप  को  बतलाऊं  कि

 एक  बार  मैं  मद्रास  को  तरफ  गया-था  तो

 मैं  ने  देखा  कि  केला  जिस  का  भाव  ४  जाने

 दर्जन  होता  था  लेकिन  सेल्स  टैक्स  चूंकि  उस  पर

 चार  पांच  जगह  लगता  है  इसलिये  उस  का

 भाव  ५  आने  और  ६  शाने  हो  जाता  था  t

 केला  गरीबों  के  खाने  की  चीज़  है  और  ग़रीबों

 की  ही  क्या  सर्वसाधारण  कौर  सबों  के  खाने

 की  चीज़  है,  लेकिन  खास  तौर  पर  ग्रसित

 लोग  केला  खा  कर  अपना  पेट  भर  लेते  हैं
 धौर  यह  आन्दोलन  बहुत  जगह  होता  पाया

 है  भर  बहुत  दफ़ा  यह  कहा  गया  है  कि  कोई
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 cer  उपाय  निकाला  जाय  जिस  से  कि  सब

 जगह  सेल्स  टैक्स  एक  प्रकार  का  हो  और

 एक  ही  बार  वह  टैक्स  लगे  |

 इस  के  लिये  हर  एक  प्रकार  की  योजनायें

 बनाई  गईं  |  केन्द्रीय  सरकार  के  सामने

 भी  यह  बात  लाई  गई  कौर  सुनते  हैं  कि

 केन्द्रीय  सरकार  ने  भी  इस  के  बारे  में  प्रान्तीय

 सरकारों  से  भ्रालोचना  को  t  परन्तु  प्रान्तीय

 सरकारों  ने  इस  बात  को  नहीं  माना  ।  तो

 मैं  तों  समझता  था  कि  जब  सेन्ट्रल  सेल्स

 टैक्स  बिल  आयेगा  तो  उस  में  इस  प्रकार

 की  कोई  बात  आयेगा  जिस  से  न  तो  सेल्स

 टैक्स  वसूल  करने  में  किसो  प्रकार  को  दिक्कत

 हो,  न  बेकार  करप्शन  (भ्रष्टाचार)  बढ़े

 जैसाकि  आज  कल  है  |  किलो  भो  ईमानदार

 आदमी  का  व्यापार  करना  मुश्किल  हो
 गया  है  ।  जो  झामुमो  सेल्स  टैक्स  बचा  कर

 बिना  सेल्स  टैक्स  चार्ज  किये  माल  बेचते  हैं

 उन  का  माल  बिक  जाता  है  और  जो  आदमी

 ईमानदारी  से  काम  करते  हैं,  उन  का  काम

 करना  मुश्किल  हो  गया  है  ।  में  समझता  था

 कि  सरकार  इस  प्रकार  का  कोई  बिल  लायेगी,

 परन्तु  इस  बिल  में  इन  सब  बातों  का  कोई

 जिक्र  नहीं  है  ।  इस  में  विशेष  कर  कंबल

 इंटरनेट  ट्रेड  ऐंड  कामर्स  (भ्रन्तर्राज्यीय
 व्यापार  और  वाणिज्य)  का  जिक्र  है,  हालांकि
 उन  बातों  के  लिये  ख़ास  तौर  पर  यह  बिल

 लाया  गया  था  ।  यह  भो  एक  चीज़  थी  क्योंकि

 इस  प्रकार  का  बिल  न  जानें  के  कारण  कब

 तक  जो  कई  प्रकार  के  कानून  थे  उन  के

 ऊपर  सुप्रीम  कोर्ट  में  कई  तरह  के  फैसले  हो
 गये  ।  उन  सब  फैसलों  को  स्थिर  रूप  से

 कर  देने  के  लिये  महू  सेल्स  टैक्स  का  बिल
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 लाना  जरूरी  था  और  वह  लाया  गया  यह
 बहुत  ही  अच्छा  हुआ  ।  परन्तु  जो  बात
 टैक्सेशन  इन्क्वायरी  कमिदान  (कराधान
 जांच  आयोग)  ने  कही  थी  कि  जहां  फ्  इंटर-
 स्टेट  टैक्स  (अन्तर्राज्यीय  कर)  लगेगा  वहां
 घर  फिर  इंटरनेट  (राज्य  के  अन्दर)  टैक्स
 नहीं  लगना  चाहिये,  इस  में  उस  का  किसी
 प्रकार  का  भी  जिक्र  नहीं  है  ।

 क्रि  सिंहासन  सिंह  (जिला  गोरखपुर
 दक्षिण)  :  स्टेट  में  लगेगा  ।

 श्री  झुनझुनवाला  :  नहीं  लगेगा,  यहां
 जात  उन्होंने  कही  थी,  परन्तु  में  समझता
 था  कि  यह  बात  इसमें  आयगी  कि  यहां
 नहीं  लगेगा  ।  इसमें  उसका  ठीक  उलटा
 कर  दिया  गया  है  कि  यह  लगेगा  ny  जो  आदमी
 हमारे  खाने  की  चीज़  बेचता  है,  जो  चीज
 रोजाना  इस्तेमाल  की  है,  जिस  का  भाव
 थोड़ा  सा  भी  बढ़  जाने  से  ग़रीब  आदमी
 को  तकलीफ  हो  जाती  है,  अगर  उस  पर
 हर  एक  जगह  टैक्‍स  लगा  दिया  जायगा  तो
 लोगों  को  मैं  नहीं  समझता  कि  कितनी  मुसीबत
 हो  जायगी  |

 इंटरनेट  टैक्स  जो  लगाया  गया  है  उस
 के  सम्बन्ध  में  कई  चीज़ों  के  ऊपर  रोक
 लगाई  गई  है  कि  यह  यह  चीजें  हैं  उन  पर
 इतना  टैक्स  लगेगा,  कौर  उसमें  कुछ  एग्जम्शन
 (उन्मुक्ति)  किये  गये  हैं  स्पेशल  कमोडिटी
 (विशिष्ट  वस्तुएं)  कह  कर  ।  हमारे  भाई
 ठाकुर  दास  जी  ने  शुरू  में  कहा  कि  इस  बात
 को  हम  लोग  बहुत  झाइच्य  की  बात  मानते
 थे  1  जब  कांस्टीट्यूशनल  झमेंडमेंट  बिल
 इस  सम्बन्ध  में  झाया  था  तो  फूडजोन  (खाद्यान्न )
 आदि  के  बारे  में  हम  लोगों  ने  बहुत  जोर
 लगाया  था  कि  वह  झआटिकल  (वस्तु)  भी
 स्पेशल  समझा  जाय,  कौर  उस  समय  के
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 हमारे वित्त  मंत्री  जो  ने  कोई  इस  प्राकर
 की  जबान  तो  नवीं  दी  थो,  परन्तु  आश्वासन
 दिया  था  कि  हम  चेष्टा  करेंगे  कि  जो  फड़ ग्रेन
 है  उस  को  स्पेशल  कमोडिटी  में  ला  दिया
 जाय  t  राज  यह  देख  कर  बड़ा  ही  आश्चर्य
 होता  है  कि  फूडप्रन्स  तथा  अन्य इस  किस्म
 की  चीजें  जो  रोजाना  लाने  की  हैं,  वह  इस  में
 नहीं  लाई  गई  हैं  ।  वह  सब  चीजें  इस  में  अवश्य
 आनी  चाहियें  ny

 अभी  हमारे  वित्त  मंत्री  का  एक  संशोधन
 आया  है,  उससे  इसमें  कुछ  सहायता  तो
 मिलती  है  और  मैं  भो  उसी  प्रकार  का
 सुझाव  देने  वाला  था  परन्तु  वित्त  मंत्री  जी
 ने  ही  उसे  दे  दिया  कि  सरकार  अपने  हाथ
 में  यह  अख्त्यार  ले  ले  कि  जिस  चीज़  के  ऊपर
 वह  चाहे  उसे  स्पेशल  कमोडिटी  'डिक्लेप्नर
 (घोषित)  कर  के  उसके  ऊपर  जैसा  चाहे

 टैक्स  लगाने  की  व्यवस्था  कर  सकती  है  t
 वह  अमेंडमेंट  यह  है  :

 Page  5—
 after  line  39,  add:

 "(5)  Notwithstanding  anything contained  in  this  section,  the
 Central  Government  may,  if  it  is
 satisfied  that  it  is  necessary  so
 to  do  in  the  public  interest,
 by  notification  in  the  Official
 Gazette,  direct  that  in  respect
 of  such  goods.  or  classes  of
 goods  as  may  be  mentioned  in
 the  notification,  no  tax  under  this Act  shall  be  payable  by  any
 dealer  having  his  place  of  busi-
 ness  in  any  Union  territory  in
 respect  of  the  sale  by  him  from
 any  such  place  of  business  of  any
 such  goods  in  the  course  of  inter-
 State  trade  or  commerce  or  that
 the  tax  on  such  sales  shall  be
 calculated  at  such  lower  rates
 than.  those  specified  in  sub-section
 reoy  or  sub-section  (2)  as  may  be

 mentioned  in  the  notification.”
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 इससे  इसमें  सहायता  जरूर  मिलेगी  |

 परन्तु  मैं  यह  कहना  चाहता  हूं  कि  यह
 इख्त्यार  तो  उनको  ले  ही  लेना  चाहिये
 और  हमारे  'ब्तेमान  वित्त  मंत्री  जो  हैं,  मैं
 समझता  हूं  कि  वें  बराबर  इस  बात  का
 ध्यान  रखेंगे  और  इसके  बारे  में  सही  कार्रवाई
 करेंगे  ।  जब  कभी  किसी  प्रकार  का  हैरेसमेंट
 (परेशानी  )  होगा  या  अगर  कहीं  कोई  टैक्स

 ऐसा  लगाया  जायगा  जोकि  लोगों  को  असुविधा
 पहुंचाने  वाला  हो  तो  तुरन्त  बद्री
 वह  इस  सेक्शन  के  अनुसार  काम  करेंगे  ।
 परन्तु  तो  भी  में  यह  निवेदन  करना  चाहता  हूं
 कि  वें  भविष्य  के  लिये  जरूर  अ्रधिकार  ले  लें  ।

 कुछ  सामग्रियां  एसी  हैं,  जैसे  फूडग्रेन,  किरासीन
 तेल  आदि  जोकि  इसमें  मेंशन  कर  देना
 चाहियें  |  ताकि  भविष्य  में  हमारे  वित्त  मंत्री
 जी  को  कोई  खास  कार्रवाई  करनी  पड़े।

 जैसा  में  आरम्भ  में  कह  रहा  था  कि
 जो  बिल  लाया  गया  है  वह  बहुत  सन्तोष-
 जनक  नहीं  है  ।  जो  कुछ  किया  गया  है,  सो
 झष्प्छा  हो  है,  परन्तु  जैसाकि  टैक्सेशन  इलावा-
 यरी  कमिशन  ने  कहा  था  कि  जहां  पर  इंटर-
 स्टेट  टैक्‍स  लगाया  जाय,  जो  एक्स्पो टिंग
 स्टेट  (निर्यात  करने  वाला  राज्य)  है  यदि
 वहां  टैक्स  लगाया  जाय  तो  उसके  ऊपर
 फिर  इंटरनेट  टैक्स  किसी  प्रकार  का  नहीं
 लगना  चाहिये  |  यदि  इस  प्रकार  का  टेक्स
 लगाया  जायगा  तो  जो  भी  डिस्ट्िब्यूटिंग
 सैन् दर्स  (वितरण  केन्द्र)  हैं,  खास  कर  दिल्ली
 जैसे  शहर,  उनका  व्यापार  बिल्कुल  ठप्प
 पड़  जायेगा  1  अभी  लोग  सभी  तरह  का  माल
 जो  दिल्ली  हो  कर  भेजते  है,  वह  सीधे  भेजने
 लगेंगे  ।  इससे  सरकार  की  आमदनी  बहुत
 कम  हो  जायगी  और  जो  यहां  के  व्यापारी
 लोग  हैं  उनको  भी  धक्का  लगेगा  1  इस-
 लिये  मेरा  यह  सुझाव  है  कि  जिन  सामग्रियों
 पर  इंटरनेट  टैक्‍स  लगाया  जाय  उन  पर
 इंटरनेट  टैक्स  न  लगाया  जाय  |

 दूसरी  बात  जो  मुझे  कहनी  थी  वह
 एक्सपोर्ट  (निर्यात)  के  बारे  में  थी  ।  जो
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 माल  एक्सपोर्ट  किया  जाता  है  उस  पर  कई
 जगह  टैक्स  लग  जाने  से,  मान  लीजिए  मोती-
 हारी  से  कोई  चीज  जाता  है  वह  बन्दरगाहों
 पर  पहुंचने  के  पहले  कई  हाथों  से  बिकती
 है,  यदि  उस  पर  हर  एक  जगह  टैक्स  लगाया
 गया  तो  वह  चीज़  लोगों  के  लिये  बहुत  मारी
 पड़ेगी  ।  इसलिए  कोई  फार्मूला  निकाला
 जाय  जिस  से  कि  यह  टैक्‍स  एक  हो  जगह
 पर  लगें  |

 इस  के  अलावा  यदि  कोई  रजिस्टर
 डीलर  (पंजीकृत  व्यापारी  )  किसी  एक्स्पो टिंग
 स्टेट  से  माल  भेजेगा  दूसरी  स्टेट  के  डीलर
 को  तो  उस  के  लिये  जिक्र  किया  गया  है  कि

 १  परसेंट  टैक्स  लगेगा  1  और  वह  टन  रोवर
 (उत्पादन)  पर  लगेगा  |  परन्तु  यदि  किसी
 कंज्यूमर  (उपभोक्ता)  को  कोई  चीज़  दी
 जायगी  तो  उस  पर  दो  परसेंट  टैक्स  देना
 पड़ेगा  -  यह  जो  चीज़  है  यह  मेरी  समझ  में
 नहीं  झाई  है  ।  इसको  भी  ग्राम  देख  लें  a

 चार  पांच  बात  मैं  ने  आप  के  सामने
 रखी  हैं  दौर  में  चाहता  हूं  कि  ग्रुप  इन  पर
 विचार  कर  हे ।  इस  के  बाद  जब  साज़-.
 बाई-क्लास  डिसकशन  (खंडवार  शर्मा)  होगो
 उस  वक्‍त  में  अपने  विचार  इस  सदन  के
 सामने  रखूंगा  ।

 शो  की बन्द  सिडल  (जिला  अलीगढ़)  :
 उपाध्यक्ष  महोदय,  यह  जी  बिल  इस  सन
 में  पेश  किया  गया  है,  इसका  मैं  स्वायत
 करता  हूं  i  में  यह  भी  महसूस  करता  हूं  कि
 इसमें  बहुत  से  संशोधनों  और  तबदीलीयों
 की  जरूरत  है  |  इसलिये  मेरा  विचार  है
 कि  भागंव  साहब  ने  जो  असेंसमेंट  मूव
 (प्रस्ताव)  की  है  कि  इसको  प्रवर  समिति
 के  सुपुर्द  कर  दिया  जाना  चाहिये,  उसको
 स्वीकार  कर  लिया  जाना  चाहिये  और
 इसे  प्रवर  समिति  के  सुपुर्द  कर  दिया  जाना
 चाहिये  -  वहां  पर  इस  बिल  पर  विचार
 करके  लोगों  की  जो  बहुत  सी  शिकायतें  हैं
 उनको  दूर  किया  जा  सकता  है  |  यह  एक
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 [st  श्रीचन्द  सिंघल]
 बहुत  ही  अहम  बिल  है  और  बिज़नेस
 कम्युनिटी  (व्यापारी  वर्ग)  से  इसका  खास
 तौर  से  ताल्लुक  है  यह  वर्ग  एक  छोटा  सा
 वर्ग  झवव्य  है  लेकिन  यह  बड़ा  ही  लोकल
 (महत्वपूर्ण)  वर्ग  है,  बड़ा  हल्ला  गुल्ला
 मचान  वाला  वर्ग  है  कौर  झगर  कोई  एसी
 चीज़  पास  कर  दी  जाती  है  जो  उसके  खिलाफ
 नाती  हो  तो  वह सरकार  को  बहुत  बदनाम
 करते  हैं  कौर  खास  तौर  से  हम  लोगों  के
 लिय  तो  प्राप्त  सी  खड़ी  हो  जाती  है  t
 हमारे  लिये  शराफत  को  बात  इसलिए  होती
 है  कि  हम  उन  लोगों  के  नुमाइंदे  हैं.।  इस
 वास्ते  इस  बिल  में  आवश्यक  सुधार  करने
 के  लिये,  में  चाहता  हूं,  इसे  प्रवर  समिति  के
 सुपुर्दे  कर  दिया  जाय  t

 इस  में  कोई  शक  नहीं  2.  ॥ उ  जब  यह
 बिल  पास  हो  जायगा  तथा  कानून  बन
 जायगा  और  लागू  हो  जायगा  तो  सरकार
 की  आमदनी  बहुत  बढ़  जायगी  चूंकि
 सरकार  को  रुपये  की  बहुत  आवश्यकता  है
 इस  रास्ते  में  चाहता  हूँ  कि उसकी  आमदनी
 बढ़े  शौर  द्वितीय  पंचवर्षीय  योजना  बनाई  गई
 है  वह  सफल  हो  और  वह  सफल  तभी  हो
 सकती  है  जब  सरकार  के  पास  और  अ्रधिक
 धन  राय  |  इससे  सरकार  की  जो  रुपये
 के  बारे  में  झावश्यफतायें  है  व  काफी  हद  तक
 पूरी  हो  जायेंगी  ।

 आजकल  चीज़ों  के  जो  दाम  हैं  वे  बहुत
 बढ़  रहे  हैं  A  चीज़ों  के  दाम  बढ़ने  का  एक  खास
 कारण  यह  है  कि  मुद्रा  का  बहुत  ज्यादा  फैलाव
 हो  गया  है,  नोटों  का  प्रचलन  बहुत  बढ़
 गया  है  -  उनको  कम  करमे  के  लिय  कौर
 कीमतों  को  गिराने  के  लिय,  इस  तरह  के
 बिल  की  बहुत  ज्यादा  झ्लावश्यकता  थी  ।
 जिस  हिसाब  से  टैक्स  बढ़ेगा  उसी  हिसाब
 से  श्लोक  भ्र धिक  रुपया  सरकार  के  पास
 पहुंच  जायगा  और  इससे  चीज़ों  के  दामों
 को  गिराने  में  मदद  मिलेंगी  ।
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 ग्राहक  सेल्स  टैक्स  लगाने  का  जो
 तरीका  है  वह  कुछ  बिखरा  हुआ  है  कहीं
 पर  किसी  हिसाब  से  लगाया  जाता  है  और
 कहीं  पर  किसी  से  ।  सारे  हिन्दुस्तान  में
 एक  सी  दरें  नहीं  हैं  ।  मैं  मानता  हूं  कि  इस
 से  बिक्री  करों  में  कोई  ग्रस्त  तो  नहीं  पड़ेगा
 लेकिन  कुछ  यूनिवर्सिटी  (एकरूपता)  अवद्य
 झा  जाएगी  |  खास  तौर  स  आजकल  जो  इवेशन
 (भपवंचना)  हो  रहा  है,  जो  बईमानी  हो

 रही  है  उसमें  कमी  होगी  |  आज  कल  यह
 देखने  में  आता  है  कि  जो  दुकानदार  माल
 बेचते  हैं  उनमें  कई  इस  टैक्स से  बचने  के
 लिये  अपनी  बही  खातों  में  यह  दिल्ला  देते
 हैं  कि  माल  को  दूसरे  प्रदेश  में  मेज  दिया
 गया  है  1  ऐसा  करने  से  वे  लोग  इस  टैक्स
 से  बच  जाते  हैं  |  अब  इस  बिल  के  कानून
 बन  जाने  के  बाद  यह  होगा  कि  अगर  व
 लोग  अपना  माल  किसी  दूसरे  प्रान्त  में  भेजेंगे
 तो  उन्हें  यह  माल  कंवल  रजिस्टर्ड  डीलर्स
 (पंजीकृत  व्यापारी)  को  ही  बेचना  पड़ेगा  ।

 झगर  वे  उनको  यह  माल  भेजेंगे  तो  उन्हें
 सेल्स  टैक्स  भी  देना  पड़ेगा  तो  इस  तरह
 से  ग्राहक  जो  इवेशन  हो  रहा  है  वह  भो  कुछ
 हद  तक  काम  हो  जायगा  ।

 एक  बात  झवष्य  है  और  वह  यह  है  कि
 यह  जो  सेल्स  टैक्स  है  यह  एक  रेट्रोग्रेड  टैक्स
 (प्रतिगामी  कर)  है,  प्रोग्रेसिव  टैक्स  (प्रगति-
 वादी  कर)  नहीं  है  ।  टैक्स  के  दो  उद्देश्य
 हुआ  करते  हैं,  एक  तो  यह  कि  सरकार  को
 रूपया  मिल  जाय  कौर  दूसरे  यह  कि  | |  में
 जो  विषमता  है  बह  कम  हो,  देश  में  समता
 झाबे  ।  झगर  टैक्स  देश  में  इस  उद्देश्य  से
 नहीं  लगाया  जाता  है  कि  विषमता  दूर  हो
 और  समता  आवे,  तो  रुपया  तो  सरकार  को
 अवश्य  मिल  जाता  है,  लेकिन  उस को  प्रोग्रेसिव
 टैक्स  नहीं  कहा  जा  सकता  है  1  इसलिये  यह
 जो  टैक्स  है  यह  एक  रेट्रो ग्रेड  टैक्स  है  ।  इस
 का  ज्यादा  भार  गरीबों  पर  पड़ता  है  और
 झकोरों  पर  कम  |  झाजकल  जबकि  मु
 का  फैलाव  बहुत  हो  गया  है,  कीमतें बड़  गई
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 हैं  इस  से  गरीब  लोगों  को  विशेष  दिक्कत
 का  सामना  करना  पड़  रहा  है  -  अब  इस  टैक्स
 के  लग  जाने  से  कीमतें  और  भी  ज्यादा  बढ़
 जायेंगी  और  उन  को  चीजें  और  भी  ज्यादा
 महंगे  भाव  पर  उपलब्ध  होंगी  |  इस  वास्ते
 मैं  सरकार  से  प्रार्थना  करता  हूं  कि  वह  कोई
 ऐसा  तरीका  निकाले  जिस  से  कि  गरीबों  पर
 इसका  असर  कम  पड़े  और  अमीरों  पर
 ज्यादा  |

 एक  चीज़  और  है  जिस  की  तरफ  में
 बाप  का  ध्यान  दिलाना  चाहता  हूं  ।  इस
 में  डबल  टैक्सेशन  का  ज़िक्र  है।  एक  परसेंट
 नो  सेन्ट्रल  सरकार  ले  लेगी  शौर  बाकी
 जिस  प्रान्त  में  माल  जायगा,  वह  उससे
 टैक्स  लेगी  i  इस  तरह  से  यह  डबल  टैक्सेशन
 है  ।  इस  से  गरीब  आदमियों  को  विशेष
 हौर  से  दिक्कत  होगी  ।  इस  में  गरीब  बाद-
 मियां  के  प्रयोग  की  जो  चीजें  हैं  उनका
 कोई  ज़िक्र  नहीं  किया  गया  है  ।  हर  एक
 मुल्क  में  उन  चीज़ों  पर  जो  गरीब  आदमियों
 के  प्रयोग  की  होती  हैं,  जैसे  गल्ला  है,  दूध  है,
 मोटा  कपड़ा  है,  कोई  टैक्स  नहीं  लिया  जाता
 है  इंग्लैंड  में  तो  ऐसी  चीज़ों  को  सब सि डाइज
 करके  गरीब  भ्रांतियों  को  सस्ते  भाव  पर
 बचा  जाता  है  |  इस  तरह  की  जो  एसेंशल
 आटिकल्स  हैं  उन  पर  कोई  टैक्स  नहीं  लगना
 चाहिये  ।  मेरी  राय  में  जो  खास  खास  चीजें
 हैं,  जैसे  मोटा  कपड़ा  है,  दूध  है,  गल्ला  है  या
 और  दूसरी  चीज़  हैं,  उनका  जिक्र  इलाज
 १४  में  जाना  आवश्यक  है  ।  इससे  गरीब
 आदमियों  के  इस्तेमाल  की  जो  चोटें  हैं  वे
 टैक्स  से  बच  जायेंगी  1

 एक  एमेंडमेंट  पेश  की  गई  है  जिस की
 मंजा  यह  है  कि  जहां  पर  यह  अंदाज़  किया
 जाता  है  कि  वे  डिस्टीब्यूटिग  सेंटर्स  (वितरण
 केन्द्र)  हैं,  वहां  पर  यह  टैक्स  नहीं  लगेगा  ।
 यहां  पर  इस  में  दिल्ली  की  ही  बहुत  ज्यादा
 चर्चा  की  गई  है  a  मैं  प्रार्थना  करता  हूं  कि
 शायरी  भी  एक  डिस्ट्रीब्यूशन  सेंटर  है  1
 राजस्थान  से  वहां  पर  लोग  माल  खरीदने
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 के  लिये  आते  हैं  o  भ्र मृत सर  भी  एक  हिस्ट्री-
 ब्यूटिंग  सेंटर  है  ।  मैं  चाहता  हूं  कि  इन  को  भी
 ध्यान  में  रखा  जाय  |

 सरकार  ने  सेल  (बिक्री)  के  बारे  में  जो
 डेफिनिशन  (परिभाषा)  की  है.  बह  इस
 प्रकार  है  :  ४

 A  sale  of  purchase  of  goods  shall
 be  deemed  to  take  place  in  the  course
 of  inter-State  trade  or  commerce  if
 the  sale  or  purchase—

 (a)  occasions  the  movement  of
 goods  from  one.  State  to  another;
 or

 (b)  is  effected  by  a  transfer  of
 documents  of  title  to  the  goods
 during  their  movement  from  one
 State  to  another.

 इस  डेफिनिशन  को  देखने  से  तो  मुझे
 एसा  लगता  है  कि  इस्टेशन  (भ्रपवंचन)  का
 लोगों  को  ज्यादा  मौका  मिलेगा  |  एक  आदमी
 के  कई  एक  सैंटर  होते  हैं  ।  एक  आदमी
 मैन फैक्चर  करता  है  और  बेचता  भी  है  ।
 मान  लीजिये  एक  आदमी  अपना  माल  बंगाल
 भेजता  है  जहां  पर  उसको  एजेंसी  है  1  कायदे
 से  तो  उसे  टैक्स  देना  चाहिये  लेकिन  अगर
 वह  एजेंसी  खोल  देगा  तो  जो  सेंटर  का  सेल्स
 टैक्स  है  उसे  वह  नहीं  देना  होगा  ।  इसका
 नतीजा  यह  होगा  कि  जो  एजेंसी  खोल  देगा
 या  जो  इस  काबिल  है  कि  एजेंसी  खोल  सके
 उसे  तो  इंटरस्टेट  सेल्स  टैक्स  नहीं  देना  पड़ेगा
 लेकिन  जो  इस  काबिल  नहीं  है  उसे  देना
 पड़ेगा  ।  यह  जो  चोट  है  इस  को  भी  आप
 को  देखना  चाहिये  और  इस  कमो  को  दूर
 करना  चाहिये  1

 ग्राहक  विभिन्न  प्रान्तों  में  सेल्स  टैक्स
 की  दरें  और  उनको  लागू  करने  के.  तरीके
 भिन्न  हैं।  इससे  बहुत  ज्यादा  दिक्कतों  का
 सामना  करना  पड़ता  है  1  परेशानी  भो  होतो
 है  ।  बहुत  ज्यादा  गोलमाल  होने  का  भी
 अंदेशा  रहता  है।  इसका  नतीजा  यह  होता
 है  कि  जो  ईमानदार  दुकानदार  है  वह  तो  मारा
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 जाता  है  शौर  जो  बेईमान  होता  है  वह  फायदे
 में  रहता  है  ।  वह  जो  माल  लाता  है  उस  को
 हिसाब  में  एंटर  नहीं  करता  और  सस्ते  दामों
 पर  चीज़  को  बेच  देता  है  |  अभी  कुछ  दिन
 हुए  जब  यू  पी०  में  सेल्स  टैक्स  बढ़ा  था
 उस  के  खिलाफ  बड़ा  भारी  आन्दोलन  हुआ
 था  और  तमाम  बाज़ार  बन्द  हो  गये  थे  और
 बड़ी  दिक्कत  का  सामना  करना  पड़ा  था  |
 मैं  चाहता  हूं  कि  सरकार  या  बो  प्रोडक्शन
 टैक्स  (उत्पादन  कर)  में  इस  टैक्स  को
 कनवर्ट  करे  (बदल  दे)  या  कोई  ऐसा  तरीका
 निकाले  कि  पूरे  देश  में  यह  टैक्स  यूनिफार्मली
 लागू  हो  ।  एक  ही  तरह  से  सब  जगह  टैक्स
 लगाना  चाहिये  जिससे  लोगों  की  जो  परेशानी
 है  उसमें  कमी  हो  ।  इसका  नतीजा  यह

 होगा  कि  बेईमान  दुकानदार  भी  ईमानदारी
 से  काम  करेगा  और  बेईमानी  नहीं  करने
 पायेगा  |

 दुकानदारों  की  एक  बड़ी  शिकायत  यह
 है  कि  उनके  एक  आदमी  को  सेल्स  टैक्स,
 इनकम  टैक्स  इत्यादि  के  सिलसिले  में  ही
 बिलो  रहना  पड़ता  है  और  उनका  सारा
 वक्‍त  बही  खाते  दिखाने  वगैरह  में  सर्च  हो
 जाता  है  ।  कभी  उस  आदमी  को  सेल्स  टैक्स
 डिपार्टमेंट  में  जाना  पड़ता  है  और  कभी
 इनकम-टैक्स  डिपार्टमेंट  में  -  झगर  एक  ही
 हाकिम  के  पास  सेल्स  टैक्‍स  और  इनकम
 टैक्स  का  काम  हो  तो  वही  उसके  बहीखातों
 को  देख  कर  सेल्स  टैक्स  और  इनकम  टैक्स
 लगा  सकता  है  1  इससे  दुकानदार  कौ  दिक्कत
 भी  काफी  ह॒द  तक  दूर  हो  जायगी  और
 उसका  समय  भी  बच  जायगा  4

 मैं  मंत्री  महोदय  से  निवेदन  करूंगा  कि
 बह  कोई  ऐसी  व्यवस्था  कर  दें  कि  लोगों
 को  दो  दो  दफा  कागज़ात  न  भरने  पड़ें,  दो
 दो  दफा  वकीलों  को  न  करना  पड़े  झर  इस
 प्रकार  अपना  समय  कौर  रुपया  न  नष्ट  करना
 पड़े  ।
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 इन  शब्दों  के  साथ  में  आशा  करता  हूं
 कि  मंत्री  महोदय  भागंव  जी  को  असेंसमेंट
 को  स्वीकार  करके  इस  बिल  को  सिलेक्ट
 कमेटी  को  मेज  देंगे  ।

 Shri  N.  B.  Muniswamy  (Wandi-
 wash):  Mr.  Deputy-Speaker,  this  Bill
 only  formulates  certain  principles  for
 determining  when  a  sale  or  purchase of  goods  takes  place  during  the  course
 of  inter-State  trade,  trade  outside  the
 State  and  in  the  case  of  goods  imported into  or  exported  outside  India,  and
 also  lays  down  certain  principles  as
 to  declaration  of  certain  articles  of
 importance  and  the  restrictions  to
 which  a  State  law  imposing  a  tax  may be  subjected  to.

 On  an  analysis  of  this  Bill,  I  find
 that  there  are  going  to  be  far-reach-
 ing  consequences  on  the  flow  of  trade
 and  commerce  in  India.  What  they are  going  to  achieve  by  the  realisa-
 tion  of  a  few  lakhs  of  rupees  by  way of  tax  on  trade  and  commerce  will  be
 lost  in  jeopardising  the  flow  of  trade
 in  India.  The  Central  Sales  Tax  was, of  course,  in  contemplation  for  a  very long  time.  Of  course,  it  is  said  that  in
 consonance  with  the  recommendations
 of  the  Taxation  Inquiry  Commissi
 or  as  a  result  of  certain  conflicting decisions  of  the  Supreme  Court  or
 pressure  from  the  State  Governments
 this  Bill  has  been  introduced.

 7.
 All  along,  businessmen  have  been

 enjoying  a  great  deal  of  freedom  in
 the  matter  of  getting  goods  from  other

 form—and  when  they  are  disposed
 of,  a  tax  will  be  levied,  as  is  prevalent in  the  State.  There  is  the  State  law

 articles.  After  the  passing  of  this
 Bill,  we  will  see  that  not  only  the
 articles  that  are  now  being  taxed,  but
 all  those  articles  will  be  subjected  to a  severe  type  of  taxation.  Ultimately,
 only  the  consumer  is  going  to  suffer:
 not  the  businessmen.  I  say  that  the
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 consumer  will  be  the  target  tor  all
 these  taxes.  As  it  is,  no  man  is  free
 from  paying  any  tax.  Even  when  he
 makes  a  small  purchase,  even  when
 purchase  is  made  from  a  businessman
 whose  turnover  is  not  beyond  Rs.
 10,000  or  20,000  as  is  provided  for  in
 the  law,  he  pays  the  tax.  Ultimately
 whether  that  man  who  collects  that
 tax  really  pays  it  to  the  Government
 or  not  is  a  different  matter.  That  is
 the  concern  of  the  State.  So  far  as
 We  are  concerned,  on  account  of  pres-
 sure  from  the  States  or  the  recommen-
 dations  of  the  Taxation  Inquiry
 Commission,  we  are  now  introducing
 sales  tax  for  other  commodities  as
 well.

 We  have  been  enjoying  a  sort  of
 exemption.  It  is  stated  here  that  the
 Essential  Goods  (Declaration  and
 Regulation  of  Tax  on  Sale  or
 Purchase)  Act,  952  is  hereby  repeal-
 ed.  This  would  mean  that  the  articles
 which  are  not  liable  to  taxation,  will
 be  subjected  to  the  tax.  This  would
 mean  that  in  respect  of  all  these  arti-
 cles,  the  flood-gate  will  be  opened  and
 the  States  can  levy  any  tax  as  they
 please.

 Also  we  find  in  clause  14,  certain
 goods  have  been  declared  as  of  special
 importance  in  inter-State  trade  or
 commerce.  They  have  mentioned
 coal,  cotton,  hides  and  skin,  iron  and
 steel,  iron  scrap,  jute,  and  oilseeds.
 Along  with  these,  if  you  are  going  to
 add  some  more  articles  contemplated
 under  the  Essential  Goods  Act,  the
 list  will  be  complete  by  itself.  There
 will  be  no  tax  or  even  if  there  is  a
 tax,  it  will  be  on  a  lower  scale.  Now
 that  this  Act  has  been  repealed  and
 only  a  few  of  the  commodities  are
 being  categoriced  in  clause  4,  it  will
 be  open  to  the  State  Government  to
 levy  the  tax.  Therefore,  I  would
 request  that  clause  4  may  be
 enlarged.

 The  other  point  that  I  wish  to  press
 before  this  House  is  this,  Instead  of
 having.  all  these  various  taxes,  we  can
 have  one  single  tax.  The  Finance
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 .  Minister  has  been  pleased  to  introduce
 a  Bill  for  the  imposition  of  a  Capital
 Gains  tax.  He  may  be  having  up.  his
 sleeves  one  more  Bill  for  the  levy  of
 Expenditure  tax.  Several  other  taxes
 may  be  in  his  contemplation.  If  there
 is  to  be  an  Expenditure  tax  shortly  or
 next  year,  why  should  this  Central
 Sales  Tax  Bil]  be  introduced  now?
 Any  person  who  spends  beyond  a
 certain  amount  will  have  to  pay  a
 certain  tax.  That  would  include  all
 the  articles  he  purchases.  That
 would  cover  all  the  amount  spent  for
 domestic  consumption.  If  an  Expen-
 diture  tax  is  in  contemplation,  this
 Bill  need  not  be  pressed.  Ordinarily
 you  have  taxes  of  so  many  kinds  from
 birth  to  death.  I  say,  instead  of
 having  so  many  taxes,  profession  tax,
 income-tax,  super  tax,  and  all  sorts
 of  taxes,  I  insist  that  we  can  have  one
 single  tax.  That  may  be  called  by
 any  name  by  the  Government.  Every
 man  may  be  asked  to  pay  a  tax  of,
 say,  @  quarter  anna  in  the  rupee,
 whatever  may  be  his  income,  in  which
 case,  we  may  be  obviating  all  these
 difficulties.  I  know  the  Finance
 Minister  may  not  be  able  to  agree
 with  me  and  have  one  tax  instead  of
 all  these  various  taxes.  I  know’  there
 will  be  difficulties.  Still,  I  think,
 they  can  devote  some  time  to  this
 question  of  having  one  tax.

 This  Act  contemplates  three  types
 of  cases.  This  Act  will  be  enforced  in
 the  course  of  export  out  of  India,  in
 the  course  of  import  into  India  and
 in  the  course  of  inter-State  trade  or
 commerce.  I  would  only  suggest  that
 goods  exported  from  one  State  to
 another  may  be  exempted.  Whatever
 goods  one  State  gets  from  another,

 nature—the  goods  have  to  be
 only  in  the  importing  State.
 that  State  disposes  of  the  articles  to
 the  various  consumers,  the  tax  will  be
 levied.  It  will  come  as  a  State  tax.
 As  per  this  Act,  we  have  to  levy  the
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 processing,  they  will  have  to  be  sub-
 jected  to  another  State  tax.  In
 reality,  it  will  not  be  a  single-point
 tax;  it  will  be  a  multi-point  tax.  This
 multi-point  tax  can  be  avoided.
 People  can  get  goods  from  Calcutta  to
 Delhi  or  from  Delhi  to  Madras.  They
 ean  allow  the  goods  to  be  processed.
 ‘When  the  goods  are  being  sold,  sales
 tax  can  be  levied.

 Another  aspect  that  I  wish  to
 suggest  is  that  if  these  goods  are
 exported  out  of  India,  you  can  levy
 the  sales  tax.  So,  on  import  and  ex-
 port  and  on  inter-State  trade  this  tax
 ‘can  be  charged,  but  not  on  inter-State
 trade  and  commerce.  The  reason  is
 this.  In  respect  of  any  sale  that  takes
 place  immediately  after  import,  char-
 ges  can  be  levied,  and  any  purchase
 that  precedes  export  also  can  be  taken
 into  account,  and  also  inter-State
 trade,  but  goeds  that  are  got  from
 one  State  by  another—whatever  the
 nature  of  the  processes  it  may  pass
 ‘through,  they  need  not  be  considered
 —may  be  exempted.  We  will  be  to
 some  extent  satisfying  the  free  flow
 of  trade  between  the  States  which
 may  otherwise  be  jeopardised.

 An  hour  or  two  ago  the  Finance
 Minister  circulated  another  amend-
 ment.  It  has  been  referred  to  by
 other  speakers,  and  let  me  also  put
 forth  my  view  on  it.  I  will  read  the
 relevant  portion:

 “Notwithstanding  anything  con-
 ‘tained  in  this  Section,....  no  tax
 under  this  Act  shall  be  payable
 by  any  dealer  having  his  place  of
 ‘business  in  any  Union  territory
 ‘in  respect  of  the  sale  by  him  from
 ‘any  such  place  of  business  of  any
 such  goods  in  the  course  of  inter-
 ‘State  trade  or  commerce  or  that
 the  tax  on  such  sales  shall  be
 calculated  at  such  lower  rates
 than  those  specified  in  sub-section
 a)  or  sub-section  (2)  as  may

 be  mentioned  in  the  notification.”

 This  will  clearly  infringe  the  funda-
 mental  rights  of  the  citizens.  It  will
 कैश  nothing  but  discrimination  between
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 person  and  person,  and  such  discri-
 minatory  treatment  ought  not  to  be
 meted  out.  Whenever  we  tax,  all
 have  to  be  subjected  to  the  same
 treatment.  So  far  as  persons  whe
 reside  in  the  Union  territories  are
 concerned,  I  cannot  impute  any  motive
 to  the  Minister,  he  must  have  had
 very  great  pressure  from  people
 residing  in  Union  territories,—with  a
 view  to  satisfying  them  or  give  them
 certain  consolation—he  must  have
 brought  this  amendment.  But  without
 going  into  what  was  in  his  mind,  I
 only  say  this  will  give  rise  to  cases
 in  the  Supreme  Court  and  High
 Courts  to  challenge  the  discriminatory
 treatment.  Therefore,  this  ought  not
 to  be  allowed  in  any  enactment.  Be-
 fore  long,  the  Minister  may  have  to
 come  with  another  amendment  to
 modify  his  present  stand,  or  get

 resulting  in  the  loss  of  a  lot  of  money.

 Not  only  does  he  exempt,  but  he
 again  says  that  they  will  be  charged
 lower  rates  than  those  specified  in
 sub-section  (l)  or  sub-section  (2)  as
 the  case  may  be.  This  will  again  go
 against  the  fundamental  rights  and
 principles.  Therefore  I  would  say
 that  this  ought  not  to  be  retained.
 We  have  had  enough  of  cases  in  the
 Supreme  Court  challenging  many  of
 Governments’  rules  and  regulations
 which  we  passed  here.  Let  there
 not  be  a  duel  between  the  legislature
 and  the  judiciary.  So,  I  wish  he
 would  give  a  second  thought  to  this
 and  say  in  his  reply  tomorrow  what
 he  is  going  to  do.

 Lastly,  the  definition  of  “turnvver”
 has  been  given  in  the  Definition  clause
 as  under:

 ‘“turnover”  used  in  relation  to
 any  dealer  liable  -to  tax  under
 this  Act  means  the  aggregate  of
 the  sale  prices  received  nd
 receivable  by  him  in  respect  of
 sales  of  any  goods  in  thy  course
 of  inter-State  trade  or  commerce
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 These  two  things,  the  prescribea
 period  and  the  prescribed  manner,
 have  been  left  delightfully  vague,  and
 they  might  be  covered  by  the  rule-
 making  authority.  It  would  be  better
 if  these  are  fixed  in  the  enactment
 itself  instead  of  leaving  them  to  be
 determined  by  the  rule-making  autho-
 rity,  because  it  will  not  then  be  very
 elastic  and  changing  from  time  to
 time.  Their  hands  will  be  tied  and
 they  will  not  be  free  to  change  the
 period  and  the  amount  of  the  turn-
 over.

 We  all  know  that  this  sales  thx  is
 something  like  a  great  spring  We
 can  get  any  amount  of  money  from
 sales  tax.  It  is  the  only  tax  where
 a  large  amount  of  money  is  collected.
 Even  from  land  tax  we  are  not  able
 to  get  so  much  as  from  sales  tax.
 Therefore  I  would  say  this  is  a  tax
 which  touches  everybody's  pocket,  and
 the  Government  as  well  as  this  hon.
 House  have  to  consider  twice  whether
 it  would  be  proper  to  deal  with  this
 aspect.  If  at  all  necessary,  we  must
 deal  with  it  cautiously  and  carefully
 and  see  that  the  small  man  is  not  very
 much  touched  and  tampered  with  so
 far  as  his  livelihood  is  concerned.

 price,  or  the  sale  price  alone
 in,  and  the  extra  money  collected  by

 by  they  will  be  standing  to  gain  both
 ways.  Not  onky  do  they  collect
 from  the  consumers,  but  they  have  to
 pay  from  out  of  the  sale  amovnt  that
 they  have  shown  in  their  returns.
 This  aspect  has  to  be  very  carefully
 examined,  because  we  are  enlarging
 the  scope  of  this  sales  tax  and  allow-
 ing  the  State  Governments  to  exercise
 the  right  which  the  Centre  should
 exercise  by  itself.  Their  powers  are
 already  enormous,  ang  if  this  is  also
 given,  I  think  it  will  do  havoc  to  the
 people.  This  will  open  the  floodgates

 4  DECEMBER  956  Central  Sales  Tax  900
 Bill

 ‘and  they  may  do  whatever  they  like.
 Still  it  is  not  going  to  get  the  desired
 result  because  we  have  not  been  given
 any  data  as  to  the  amount  of  money
 they  are  likely  to  get  by  this  tax.  I
 do  not  know  whether  it  will  be  Rs.  20
 or  Rs.  30  lakhs  in  the  case  of  the
 State  Governments  which  they  them-
 selves  can  appropriate  for  develop-
 ment  or  industrial  purposes  as  the  case
 may  be.  If  it  is  only  30  much  I  do
 not  think  it  is  really  worth  while  try-
 ing  to  introduce  this  Bill.

 I  repeat  my  request  that  goods  that
 proceed  frgm  one  State  to  another  may
 be  exempted.  One  section  of  the
 people  have  already  circulated  a
 memorandum  to  the  Members.  So  far
 as  Madras  is  concerned,  in  the  hides
 and  skins  trade  they  get  their  raw
 materials  from'other  States  like  U.P,
 or  places  like  Calcutta.  This  may  not
 be  charged,  but  when  they  are  pro-
 cessed  and  sent  to  other  countries,
 they  may  be  charged.  If  it  is  sold  in
 the  country  itself,  there  should  be
 only  tax  at  one  point,  instead  of
 multiple-point  tax.  If  it  is  intended
 for  export  or  to  be  sold  in  the  State
 itself,  we  can  simply  give  them  free
 licence  to  get  anything  from  any
 State,  but  let  them  not  pay  any  tax
 as  is  envisaged  in  the  Central  Sales
 Tax  Bill.

 Shri  L.  Jogeswar  Singh  (Inner
 Manipur):  I  shall  confine  my  remarks
 to  clause  4  of  the  Bill.  In  my  view
 the  provision  contained  in  the  clause
 should  be  expanded  to  include  certain
 items  like  foodgrains,  kerosene  oi]  and
 other  essential  daily  necessities.  If
 even  the  daily  necessaries  or  essential
 commodities  are  taxed,  then  that  wilt
 indirectly  hit  the  consumers;  they  will
 be  the  worst  sufferers.  I  would,
 therefore,  suggest  that  taxes  on  essen-
 tial  commodities  such  as  f
 coarse  cloth  and  ‘kerosene  oi]  should
 be  reduced  from  two  per  cent  or  one
 per  cent  to  half  a  per  cent,  if  at  all
 they  are  to  be  levied.

 The  reason  why  I  should  like  te
 have  these  items  exempt  from  sales
 tax  is  this.  When  sales  tax  is
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 .imposed  on  commodities  which  pass
 from  one  State  to  another,  the  normal
 tendency  for  the  prices  is  to  rise,
 because  of  the  provincial  rivalry  tn
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 the  price  for  all  these  commodities,  as
 compared  with  what  prevails  in  other
 parts  of  the  country.  Their  living
 conditions  are  also  very  bad,  and  their
 standard  of  living  is  very  low.  So, trade  and  commerce  and  also  beca

 of  the  competition  between  the  diff-
 erent  States.  So,  it  is  very  necessary
 that  it  should  be  within  the  purview
 of  the  Central  Government  to  impose.
 uniform  taxation,  if  mecessary,  on
 essential  items  such  as  foodgrains  etc.

 I  now  come  to  the  amendment  given
 notice  of  by  the  Minister.  The
 previous  speaker,  Shri  N.  R.  Muni-
 swamy,  had  spoken  much  about  it  and
 said  that  it  was  against  the  Constitu-
 tion  to  lay  down  that  Union  territories
 should  be  exempted,  and  that  such  a
 provision  might  be  challenged  by  the
 Supreme  Court.  I,  for  my  part,
 welcome  that  amendment  very  much
 [  am  very  glad  that  the  Minister  has
 taken  into  ¢ons  ideration  the  conditions
 prevailing  in  the  Centrally  adminis-
 tered  areas.

 These  areas  are  very  poor  in  all
 respects;  the  people  there  are  econo-
 mically  very  poor.  There  are  no
 proper  transport  facilities  in  these
 areas.  Even  without  the  imposition
 of  any  sales  tax,  the  prices  of  essen-
 tial  commodities  in  these  Centrally
 administered  areas,  such  as  Delhi,
 Himachal  Pradesh,  Manipur,  Tripura
 and  so  on,  are  very  high  as  compared
 to  what  obtain  in  other  parts  of  the
 country,  on  account  of  the  transport
 bottle-necks  and  other  ‘transport
 difficulties.  So,  I  am  very  happy  that
 a  saving  clause  is  sought  to  be  intro-
 duced  whereby  it  is  possible  to  ensure
 that  no  serious  or  heavy  taxes  are
 imposed  on  essential  commodities  in
 these  Centrally  administered  areas.

 There  is  one  other  reason  why
 these  Union  territories  should  be
 exempted  from  the  operation  of  sales
 tax.  These  territories  are  economi-
 cally  very  backward.  All  the  com-
 modities  which  the  people  of  these
 areas  need  are  not  produced  there  in
 sufficient  quantities;  so,  they  are
 obliged  to  import  even  their  daily
 necessaries  from  outside,  and  conse-
 quently,  they  have  got  to  pay  double

 if  sales  tax  also  is  imposed  on  essential
 commodities,  their  condition  will  be-
 come  very  much  worse.  I  would,
 therefore,  suggest  the  complete
 exemption  of  these  Union  territories
 from  the  operation  of  sales  tax.

 Another  reason  why  exemption
 should  be  given  to  these  areas  is  this.
 The  trading  people  in  these  areas  are
 mostly  illiterate,  and  they  do  not
 know  how  to  keep  accounts.  They
 have  to  learn  the  ABC  of  trade  and
 commerce  still.  So,  if  these  provi-
 sions  regarding  registration,  submis~
 sion  of  returns  and  so  on,  which  are
 full  of  all  sorts  of  complexities,  are
 put  into  effect,  the  people  there  will
 not  be  able  to  digest  it;  they  will  not
 be  able  to  submit  returns  or  keep
 proper  accounts.  Moreover,  it  is  not
 the  Ministers  who  go  there  for  the
 collection  of  the  taxes;  it  is  only  the
 rank  and  file  of  the  officers  who  go
 there,  and  they  seldom  appreciate  the
 difficulties  of  the  people  who  are
 very  new  to  this  business  of  keeping
 accounts,  and  who  have  yet  to  learn
 the  ABC  of  trade  and  commerce.  So,.
 if  these  provisions  are  put  into  effect,.
 the  worst  sufferers  will  be  the  small!
 traders,  in  the  first  instance,  and  in
 turn,  the  consumers  will  also  be  the:
 sufferers,  I  would  like  to  tell  the
 Minister  specially  that  he  should  see
 that  special  consideration  is  given  to
 these  Centrally  administered  areas  in.
 this  respect.

 Besides  the  Centrally  administered
 areas,  there  are  also  certain  areas,  as,
 for  instance,  Assam,  where  communi-
 cation  is  very  bad.  Owing  to  the.
 transport  bottle-necks,  the  prices  of
 the  commodities  that  are  imported  intu-
 Assam  .are  very  much  higher  than
 those  obtaining  in  the  rest  of  India.
 If  sales  tax  is  also  imposed,  then  the:
 prices  will  shoot  up  very  much.
 higher.  The  result  will  be  that  the
 consumers  wil]  be  hard-hit.
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 Mr.  Deputy-Speaker:  Is  the  hon.
 Member  likely  to  take  some  more
 time?

 Shri  L.  Jogeshwar  Singh:  Yes.
 ‘Mr.  Deputy-Speaker:  Then,  he  may

 «continue  tomorrow.  There  are  still
 ‘two  other  speakers,  namely  Shri
 Heda  and  Seth  Achal  Singh;  they
 will  have  their  chance  tomorrow.

 Now  we  shall  take  up  the  next
 item.

 ;BUSINESS  ADVISORY  COMMITTEE
 Forry-Fourra  _पेडान्णका'

 ‘Shri  N.  C.  Chatterjee  (Hoogly):  I
 beg  to  present  the  Forty-Fourth
 Report  of  the  Business  Advisory
 Committee.

 ‘DEVELOPMENT  OF  MINERAL
 RESOURCES  OF  KERALA

 all  Hes.
 Shri  V.  P.  Nayar  (Chirayinkil):  Mr.

 ‘Deputy-Speaker,  Sir,  I  am  raising  this
 discussion  to  focus  the  attention  of
 ‘this  House  and  also  of  the  hon.
 Minister  who,  I  know,  has  great
 sympathy  for  the  poor  people  of
 ‘Kerala,  on  three  points,  namely,  (l)
 the  neglect  of  the  Government  of
 India  in  developing  the  mineral

 wesources  of  Kerala,  (2)  the  failure  of
 the  Government  of  India  to  make  a
 detailed  survey  of  minerals  of  Kerala,
 and  (3)  the  disregard  by  the  Govern-
 ment  of  India  of  questions  relating  to
 wines  and  minerak  of  Travancore-
 ‘Cochin.

 The  problem  of  exploiting  minerals,
 ‘in  so  far  as  my  State  is  concerned  is
 a  very  much  more  urgent  problem
 than  in  any  other  State,  because,  you
 find  from  an  analysis  made  in  the
 Labour  Gazette  that  out  of  6  lakhs  of
 ‘people  employed  in  the  mines  and
 minerals  industry,  hardly  2,500  people
 from  my  State  get  work  in  that  indus-
 try,  although  our  population  is
 roughly  /30th  of  the  population  of
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 the  whole  of  India.  Then  it  has  often
 been  said  by  ver,  :2sponsible  people
 in  the  most  irresponsible  way  that’
 Kerala  has  no  minerals  for  exploita-
 tion  at  all.  Nothing  could  be  farther
 from  the  truth,  nor  could  anything  be
 more  mischievous  than  such  a  state-
 ment.

 The  hon.  Minister  knows  that  we
 \have  a  wealth  of  minerals  and  a
 variety  of  minerals.  I  do  not  want  to
 list  all  the  minerals  here,  but  |  would
 seek  your  permission  to  indicate  cer-
 tain  important  minerals,  which  have
 been  reported  to  be  available  in
 abundance  there  as  early  as  in  906
 and  1910.  We  have  got  alum  clays
 in  Varkala,  bauxite  in  the  laterite-
 bearing  areas  of  the  Western  Ghats,
 we  have  got  brick  clays,  we  have  got
 gold  in  considerable  quantities  in
 Wynad,  we  have  iron  ore  in  Nilambur
 and  Wandur,  lignite  in  Varkala,
 Cannanore  and  several  other  places,
 mica  in  Malabar  and  Travancore,  we
 have  got  mineral  pigments  in  Malabar
 and  South  Kanara,  we  have  refrac-
 tories.  Then  we  have  pyrite,  much-
 wanted  substance,  found  along  with
 gold  in  the  pyrite  veins  of  Malabar,
 especially  Wynad.  Then  there  are  the
 all-important  minerals,  titanium,
 ilmanite,  monozite,  zircon  and  other
 rare  minerals.

 With  this  varjeties  of  minerals
 which  have  been  reported  to  be
 available  in  abundance  in  our  geolo-
 gical  surveys  in  1908,  1907
 and  ‘1910,  it  is  very  regrettable
 that  a  State  faced  with  such  a
 chronic  problem  of  unemployment
 could  not  develop  its  mineral  resources
 at  all.  I  would  not  have  raised  this
 discussion  had  it  not  been  for  the  fact
 that  in  the  Planning  Commission’s
 Report,  it  is  very  clearly  stated—I  am
 reading  from  page  384—

 “In  view  of  the  vital  part  that
 minerals  play  in  the  country’s
 industrial  development,  it  is  con-
 templated  that  the  State  will
 increasingly  undertake  their
 exploitation”.
 I  welcome  this  statement.  But  in

 answer  to  a  question  long  after  the
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 Report  of  the  Planning  Commission
 was  published,  I  gather  that  there  is
 not  even  one  geologist  in  the  whole
 of  Kerala.  In  answer  to  another  ques-
 tion,  the  hon.  Minister  was  able  to
 give  only  certain  information,  which
 is  far  short  of  the  information  which
 we  have,  for  example,  in  publications
 and  memoirs  of  the  Geological  Survey
 of  India  by  Dr.  M.  5.  Krishnan.

 l  am  very  sorry  to  say  that  the  hon.
 Minister  has  not  been  briefed  pro-
 perly  in  answering  these  questions.  I
 do  net  want  to  take  the  time  of  the
 House  by  detailing  all  the  minerals
 and  their  availability,  but  I  would
 draw  the  particular  attention  of  the
 hon.  Minister  to  two  or  three  minerals
 ‘Take  lignite,  for  example.  It  has  been
 stated  in  the  Second  Five  Year  Plan
 that  development  of  lignite  is  a  Cen-
 tral  responsibility.  What  is  the  posi-
 tion  of  lignite  in  Kerala?  You  know
 that  lignite  has  been  found  to  occur
 in  our  State  at  several  places  as  early
 as  830  by  one  of  the  Residents  of  the
 State.  Long  after  that,  in  the  geolo-
 gical  surveys  of  906—I9l0,  certain
 very  broad  estimates  have  been  made.
 Varkala,  a  place  in  my  constituency,
 is  reported  to  have  occurrences  of
 lignite,  into  the  analysis  of  which  I
 shall  go  later,  to  the  tune  of  276
 million  tons.  It  is  not  a  small
 quantity.

 You  know  that  the  problem  of
 Travancore-Cochin,  of  Kerala—really
 the  problem  ef  the  South—is  the  lack
 of  any  proper  fuel.  We  have  a  pro-
 ject  in  Neivelli.  But  why  not  start
 another  project  in  Varkala?  Probably
 the  answer  will  be  that  no  proper
 surveys  have  been  made.  The  other
 day  I  remember  that  the  analysis  of
 the  Varkala  lignite,  as  given  by  the
 hon.  Minister,  was  not  encouraging
 enough  to  start  a  project.  But  here,
 in  the  official  publication  of  the  erst-
 while  Travancore  Government,  the
 ‘Travancore  State  Manual,  published  in
 1940,  it  is  stated:

 “The  extent  of  the  Varkala
 formation  was  once  taken  to  be
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 about  five  hundred  square  miles.
 Subsequent  observations,  however,
 have  shown  this  to  be  a  consider-
 able  under-estimate.  Occurrences
 have  since  been  discovered  in  the
 tracts  east  of  the  backwater  in
 north  Travancore.  It  is  also
 believed  to  underline  the  silt  in
 Kuttanad  and  other  backwater
 tracts  in  Central  and  North
 Travancore.  It  is  reported  that
 the  formation  exists  in  South
 Travancore  too”.

 Then  lignite  is  also  reported  to
 occur  in  abundance  in  Cannanore  and
 several  other  places  in  Malabar.  I
 would  only  request  the  hon.  Minister
 at  least  to  have  a  very  systematic
 survey.  After  all,  let  him  tell  us  if  it
 is  not  worthwhile.  Even,  then,  we
 have  to  have  special  consideration  for
 the  development  of  minerals  in  this
 partieular  part  of  the  country  on
 account  of  its  several  other  complex
 problems.  We  must  have  a  project  at
 least  in  the  Second  Five  Year  Plan
 period.  I  know  the  difficulty.  We
 must  have  enough  geologists.  We  do
 not  have  any  geological  surveys  on
 which  we  can  place  much  reliance
 All  the  same,  indications  are  that  from
 one  end  of  my  State  to  the  other,  there
 are  minerals  worth  exploitation.

 Then  again,  we  have  enough  quan-
 tity  of  gold.  I  do  not  say  that  gold.
 must  be  recovered  from  tomorrow.
 That  may  not  be  possible.  After  all,
 we  know  that  India  produces  only  one-
 third  of  her  requirements  of  gold.  And
 we  are  working  8,000  to  10,000  feet
 deep  and  we  may  not  be  able  to  go
 deeper  in  those  mines.  The  price  of
 Indian  gold  is  very  much  higher  than
 the  international  price.  I  was  reading
 in  Dr.  M.  8.  Krishnan's  book  a  very
 good  account  of  the  geological  forma-
 tions  of  gold  in  Malabar.  Gold  is
 available  in  an  area  estimated  to  be
 500  square  miles.  I  am  quoting  from
 page  123:

 एश  an  extensive  area,  esti-
 mated  at  over  500  sq.  miles,  lying
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 to  the  west  of  the  Nilgiri  moun-
 tains,  gold  has  been  won  both
 from  placers  and  reef  deposits  for
 centuries.  The  gold  washing  indus-
 try  is  extant  even  today  and
 apparently  gives  a  living  to  a
 fairly  numerous  community  in  this
 area.”
 In  spite  of  the  fact  that  we  know

 for  certain  that  gold  has  been  won
 and  we  also  know  that  on  the
 announcement  of  the  finding  of  gold
 in  Malabar,  there  was  a  great  boom
 in  London  in  1880,  Dr.  M.  8.  Krishnan
 himself  says—I  am  placing  all  my
 reliance  on  this  one  publication—

 “Though  the  average  results
 taken  for  several  workings  in  the
 area,  were  not  particularly  very
 attractive,  the  occasional  finds  of
 rich  pockets  and  reefs  seem  to
 have  been  publicized  in  England,
 leading  to  the  gold  boom  of  1880.
 Between  789  and  88l,  some  33
 companies  were  floated  in  London
 with  an  aggregate  capital  of
 £  4,050,000.  Much  expensive
 machinery  was  bought......  "

 Dr.  Krishnan  says  very  definitely:

 “Bad  managements  and
 generally  poor  results  in  mining
 conspired  to  bring  about  the  sus-
 pension  of  activity  by  most  of  the
 companies  by  1885”.

 The  peculiar  feature  about  this  gold
 is  that  it  occurs  in  strata  along  with
 pyrite,  As  you  know,  pyrite  is  the
 basic  material  for  raw  sulphur  which
 we  have  to  import.  In  fact,  the  con-
 sumption  of  sulphur,  according  to  me,
 is  a  very  positive  index  of  the  indus-
 trial  advancement  of  any  country  in
 the  world.

 In  this  context,  about  pyrite,  the
 eame  memoir  says:

 “The  only  good  source  of  pyrite
 in  the  Province”—
 that  is,  the  old  Madras  Province—

 “is  the  gold-bearing  pyrite  veins
 of  Wainad  and  Malabar.  Many
 thousand  tons  of  pyrite  must  be
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 available  in  the  Devala-Pandalur
 area—e.g.  in  the  Alpha,  Nadghani,
 Harewood,  Rosedale  and  other
 mines.  If  gold  mining  on  a  syste-
 matic  basis  is  revived  in  this
 region,  it  should  be  possible  to
 recover  the  pyrite  as  a  by-product
 of  gold  and  utilise  it  as  a  source
 of  sulphur”.
 I  am  certainly  no  geologist,  nor  am

 I  a  chemist,  but  I  must  certainly  place
 very  much  reliance  on  the  very  clear
 observations  of  such  eminent  geologist
 as  Dr.  M.  S.  Krishnan.

 Then  again,  take  another  important
 material,  graphite.  The  country’s
 entire  production  was  from  one  taluk,
 which  I  have  the  honour  to  represent,
 namely,  the  Nedumangad  taluk,  in  the
 south  of  Travancore,  which  is  part  of
 Kerala  now.  It  is  written  in  the
 State  Manual:

 “From  898  to  9i2,  Messrs.
 Morgan  Crucible  Co.  Ltd.  were
 mining  graphite  and  in  all  they
 raised  about  35,000  tons  from  the
 mines  at  Vellanad,  Cullen  and
 Venganur.  Since  ‘1912,  there  has
 been  no  mining.  Graphite  is  used
 for  making  paints,  crucibles,  lubri-
 cants,  lead  pencils,  polishing
 powder,  etc.”

 It  is  also  said  that  all  the  graphite
 in  India  came  from  ‘these  areas.
 Graphite  is  used  for  a  variety  of  pur-
 poses.  May  be  it  is  not  of  the  highest
 grade,  but  there  are  methods  and  pro-
 cesses;  we  can  draw  on  the  knowledge
 of  science  and  improve  it  or  dress  it
 up  to  proper  requirements.  All  that
 could  be  done—if  only  graphite  could
 be  exploited.

 There  is  also  this  question  of  the
 other  rare  earths.  We  are  not  using
 all  the  rare  earths  which  we  have.
 We  have  zircons.  I  do  not  think  much
 use  is  now  being  made  of  zircons.

 I  am  not  dealing  at  all  with  the
 rare  minerals.  I  do  not  want  to  deal
 with  ilmenite  or  with  monozite  or  with
 the  other  radio-active  minerals  which
 we  may  have.  But  the  poist  is  that,
 although  we  have  such  eemmon
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 minerals  which  are  required  in  the
 context  of  the  development  of  our
 economy  especially  in  the  context  of
 our  Second  Five  Year  Plan—which
 Places  all  these  subjects  within  the
 ambit  of  work  of  the  Central  Govern-
 ment—I  want  the  hon.  Minister  to
 have  more  consideration  for  our  State
 and  with  a  view  to  helping  in  solving
 the  very  acute  unemployment  pro-
 hdlem  of  my  State,  take  immediate
 steps,  at  least  for  a  systematic  mapping
 and  surveying  of  the  entire  State  with
 a  view  to  finding  out  the  exact  avail-
 ability  of  the  common  minerals.  I
 want  him  also  to  have  some  projects
 like  the  one  for  lignite  in  Varkala  and
 Cannanore  where  lignite  is  available
 or  for  graphite  which  has  been  worked
 for  several  years  and  for  gold  for
 which  there  were  many  British  com-
 panies  functioning  once  upon  a  time
 or  for  pyrites  which  is  required  for
 the  chemical  industry  for  which  they
 pay  very  high  prices  today.

 Therefore  I  request  the  hon.  Minis-
 ter  that  immediate  steps  should  be
 taken  to  have  a  very  detailed  survey
 of  the  minerals,  at  least  for  the  time
 ‘being  with  respect.  to  minerals  the
 occurrence  of  which  has  been  very
 well  established  by  the  geological
 recerds  and  also  to  have  drilling  or
 whatever  other  processes  you  may
 have  for  finding  out  the  actual  quan-
 tities  and  exact  qualities  of  the
 material  available,  exploration  of  the
 resources  etc.

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  should  finish  now.

 Shri  प्र,  P.  Nayar:  In  one  minute  I
 shall  finish.

 We  have  mascarite  and  pyrrhotite
 pyrites  in  abundance  in  many  places.
 Till  last  year  we  were  recovering
 mica  but  not  one  ton  is  being  lifted
 now.  So,  I  request  the  hon.  Minister
 to  consider  the  question  of  the  explora-
 tion  and  recovery  of  graphite  and  the
 exploration  of  all  other  regions  where
 even  according  to  the  meagre  surveys
 made  there  are  clear  indications  of
 abundance  of  minerals.  It  will  be  not
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 only  useful  for  the  economy  of  my
 State  but  it  will  also  be  very  useful
 for  the  developing  economy  of  our
 entire  country.  I  only  want  him  to
 have  some  more  symapthy  for  my
 State—I  know  he  .has  already  got
 abundance  of  sympathy  for  my  State
 which  he  has  expressed  in  his  talks
 with  me—and  requests  him  to  give  a
 hope  to  the  people  when  he  goes  there
 —and  I  hear  he  is  going  there  in  the
 very  near  future—that  he  will  spare
 no  pains  to  develop  the  mineral
 resources  of  the  State  in  the  shortest
 space  of  time.
 _Mr.  Deputy-Speaker:  The  hon.

 Minister.
 Shri  A.  M.  Thomas  (Ernakulam):  I

 request  that  we  may  be  allowed  to
 put  questions  before  the  hon.  Minister
 replies  because  then  he  will  be  in  a
 position  to  reply.

 Mr.  Deputy-Speaker:  I  may  read  the
 rule.

 Shri  A.  M.  Thomas:  Even  then,  the
 practice  has  been  to  allow  the  Mem-
 bers  to  put  questions.

 Mr.  Deputy-Speaker:  I  shall  yead
 the  rule—

 “The  member  who  has  given
 notice  may  make  a  short  state-
 ment  and  the  Minister  shall  reply
 shortly.  Any  member  who  has
 previously  intimated  to  the
 Speaker  may  be  permitted  to  take
 part  in  the  discussion.”

 Perhaps,  the  hon.  Member  has  not
 intimated.

 Shri  3.  M.  Thomas:  I  have.
 Shri  Matthen  (Thiruvellah):  I  have

 already  given  my  name,  Sir.
 Mr.  Deputy-Speaker:  Yes;  it  is  there.
 Shri  A,  M,  Thomas:  I  have  also  given

 my  name,  Sir.

 Mr.  Deputy-Speaker:  Both  the  hon.
 Members  shall  have  an  opportunity  to
 put  questions.  Is  there  any  other
 Member  who  have  previously
 intimated?
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 I  have  no  objection  even  to  follow-
 ing  the  old  practice  if  the  hon.  Mem-
 bers  would  like  that.  Even  the  other
 one  would  secure  this  if  the  hon.
 Minister  replies  and  then  the  hon.
 Members  put  questions.

 Shri  A.  M.  Thomas:  The  other  prac-
 tice  would  be  better  because  the  hon.
 Minister  in  his  reply  can  refer  to  all
 that.

 Mr.  Deputy-Speaker:  Then,  Shri
 Thomas  may  put  a  question  or  two.

 Shri  A.  M.  Thomas:  Mr.  Deputy-
 Speaker,  Sir,  it  is  regrettable  that
 Kerala  does  not  finda  proper  place  in’
 the  geological  map  of  India.  I  should
 think  that  the  Geological  Survey  of
 India  should  be  renamed  as  the  Geolo-
 gical  Survey  of  India  minus  Kerala,
 because,  according  to  me,  the  allega-
 tions  that  have  been  made  by  my  hon.
 friend,  Shri  V.  P.  Nayar,  are  true  to  a
 considerable  extent.  On  going  through
 the  chapter  on  Mineral  Resources  in
 the  Second  Five  Year  Plan,  I  find  there
 are  several  schemes  but  there  is  no
 scheme  relating  to  the  State  of  Kerala.
 It  is  very  well-known  that  a  lot  of
 mineral  resources,  mineral  sands,  are
 there  in  the  State  of  Kerala;  and
 although  there  has  been  an  attempt  to
 exploit  the  mineral  sand  resources,  it
 has  not  been  done  in  a  scientific
 manner.

 Then,  it  is  well-known......
 Shri  Velayudhan  (Qulion-cum-

 Mavelikkara—
 Is  it  a  question,  Sir?

 Shri  A,  M.  Thomas:  I  am  just  for-
 ulating  the  question.  In  one  para-

 graph  I  find  this:
 “In  collaboration  with  the  Geo-

 logical  Survey  of  India,  the
 Central  Glass  and  Ceramic
 Research  Institute  has  done  detail-
 ed  investigations  on  clays  and
 ceramic  raw  materials.  Investiga-
 tions  have  also  been  conducted  on
 the  utilisation  of  waste  mica  with
 encouraging  results.”
 There  is  a  branch  office  of  the  Geolo-

 gical  Survey  of  India  in  Hyderabad
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 I  do  not  think  its  activities  are  being
 extended  further  south.  I  want  to
 know  from  the  hon.  Minister  why,
 when  a  prima  facie  case  has  been-
 established  that  there  are  minéral
 resources  in  Kerala,  no  serious  attempt.
 has  been  made  by  the  Geological
 Survey  of  India  to  make  any  scientific
 survey.

 Shri  Matthen:  I  have  only  two.
 minor  questions.  One  is  this.  It  has
 been  admitted  even  by  our  hon.  Minis-
 ter  that  we  have  the  richest  china
 clay  in  the  whole  of  India..  The  clay
 is  as  good  as  the  Cornwall  clay.  The
 cost  per  ton  of  processing  this  clay  is
 about  Rs.  120.  We  have  got  a  small
 factory  at  Kundara  and  there  it  costs
 so  much.  The  imported  clay  from
 U.K.  does  not  cost  much  more.
 Recently,  I  had  occasion  to  see  a
 Japanese  expert  who  was  working  in
 Mysore  for  the  Mysore  Porcelain
 factory.  He  told  me  that  he  had  gone
 to  Travancore  and  found  that  it  was.
 possible  to  process  that  clay  at  about
 Rs.  50  per  ton.  See  the  difference
 between  Rs.  50  and  Rs.  120.  He  says,
 he  can  do  it.  The  result  is  that  the
 industry  which  was  started  several
 years  ago  is  still  in  a  very  unsatis-
 factory  position.  Will  the  hon.  Minis-
 ter  find  out  why  the  cost  is  so  high
 and  see  whether  it  can  Be  rationalised.
 by  modern  mechanical  processes  and.
 the  price  or  cost  of  processing  brought
 down?  I  would  like  to  know  what
 steps  he  is  going  to  take.  It  has  got
 a  large  employment  potential

 My  next  question  is  about  titanium
 Titanium  is  a  metal  which  is  known
 as  miracle  metal.  It  is  taken  from
 sand  which  is  washed  in  very  large
 quantities  in  my  State,  known  as
 ilmenite.  But  this  metal  is  supposed
 to  be  the  lightest,  lighter  than
 aluminium  and  stronger  than  steel,  It
 is  going  to  revolutionize  metallurgy
 completely.  Both  in  U.K.  and  U.S.A.
 commercial  factories  are  coming  up.
 Why  has  not  the  hon.  Minister  taken
 pains  to  have  at  least  a  small  factory,
 a  pilot  plant  in  my  State?

 Mr.  Deputy-Speaker:  Both  the  ques-
 tions  have  come  now.
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 Shri  Matthen:  The  hon.  Minister
 may  say  that  it  comes  under  atomic
 energy.  He  will  say  that  it  is  not  for

 Shri  V.  F.  Nayar:  He  will  never  say
 that.

 Mr.  Depaty-Speaker:  Unless  we  hear
 the  hon.  Minister  how  can  we  say
 that?

 Shri  Matthen:  I  can  understand
 monozite  going  into  atomic  energy;  but
 I  cannot  understand  why.  ilmenite
 which  is  an  economic  proposition  is
 explored.

 Mr.  Deputy-Speaker:  I  am  sure  the
 hon.  Member  would  understand  when
 he  hears  the  hon.  Minister.

 Shri  Achuthan  (Crangannur):  From
 the  speech  of  Shri  V.  P.  Nayar  and
 other  hon.  Members  information  has
 come  to  Government  that  there  are
 lots  of  mineral  resources  in  our  State.
 May  I  know  from  the  hon.  Minister
 whether  from  the.  mformation  now
 available—the  information  that  has
 been  collected  by  the  Central  Govern-
 ment  and  available  from  the  State
 Government—it  is  possible  for  Gov-
 ernment  to  categorically  say  that
 something  can  be  done  in  the  matter
 of  exploiting  the  mineral  resources.  of
 Kerala’

 The  Minister  of  Natural  Resources
 (Shri  EK.  D.  Malaviya):  Mr.  Deputy-
 Speaker,  Sir,  the  criticism  made

 ‘against  my  Ministry  by  my  hon.  friend,
 Shri  Nayar,  was  that  the  answers
 given  to  certain  questions  were  not
 satisfactory  and  therefore  he  has
 raised  this  debate  for  half  an  hour.

 I  would  first  take  that  point  and
 then  the  general  question  of  the
 survey  and  exploitation  of  the  mineral
 resources  of  Travancore-Cochin.

 Shri  Velayudhan:  You  have  not
 studied;  that  is  the  difficulty.

 Shri  K.  D.  Malaviya:  The  question
 that  was  put  by  Shri  Nayar  was:

 “Will  the  hon.  Minister  for
 Natural  Resources  and  Scientific
 Research  be  pleased  to  lay  on  the
 Table...."
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 Mr.  Deputy-Speaker:  Is  it  necessary
 to  read  all  that?  It  has  been  con-
 sidered  that  the  answer  was  unsatis-
 factory  and  we  have  now  come  to  the
 discussion.

 Shri  K.  0.  Malaviya:  The  question
 was  asked  with  reference  to  ‘1955-56
 and  my  answer  was  given  for  (1955-56,
 In  a  general  way  surely  I  could  not
 have  dealt  with  all  the  aspects  of  the’
 mineral  resources  and  working  of  the
 exploration  programme  when  a  specific
 question  was  asked  about  1955-56.
 That  was  all  that  I  was  making  out.

 In  regard  to  the  general  question,  I
 entirely  share  the  anxiety  of  my  hon.
 friend,  Shri  V.  P.  Nayar  and  other
 Members  from  Travancore-Cochin,  that
 the  mineral  resources  of  Travancore-
 Cochin  should  be  fully  exploited.

 There  are  undoubtedly  a  variety  of
 minerals  that  are  found  in  Travancore-
 Cochin.  The  facts  of  the  matter  are
 that  the  Geological  Survey  of  India
 was  not  functioning  for  the  geological
 survey  and  other  exploratory  pro-
 grammes  of  the  mineral  resources  for
 decades  because  at  that  time  the  con-
 vention  was  that  whichever  State  was
 financially  and  technically  equipped
 for  carrying  on  the  geological  survey
 was  left  out  of  the  geological  survey
 programme.  We  have  only  recently
 taken  the  work  of  the  geological
 survey,  that  is,  since  I947-48.  I  may
 point  out  that  the  exploration  and
 excavation  programme  is  a  long-term
 programme  and  it  cannot  be  conceived
 within  two  or  three  or  ‘four  years.
 Secondly,  the  consideration  of  this.
 aspect  of  exploration  and  survey  can-
 not  be  divorced  from  the  following.
 programmes,  that  is,  exploitation,  pru-
 cessing,  improverient  and  industriali-
 sation  from  mineral  resources.  Uniess.
 we  have  a  scheme  of  exploitation  of  a
 particular  mineral  resource,  the  inten-
 sive  programme  of  investigation  cannot:
 be  completely  seen  and  cannot  be
 tackled  by  us.  We  have  in  a  general
 way  taken  up  the  programme  of  survey’
 of  mineral  resources  of  Travancore-
 Cochin  very  seriously.  I  wish  to  state
 here  and  assure  han.  Members  that  for
 the  last  two  years  we  have  been  at
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 this  programme.  I  have  not  got  time
 ‘enough  to  state  that  a  very  expensive
 programme  has  already  been  handled.
 Only  to  refer  to  some  of  them,  I  will
 state  that  the  programme  that  is  now
 being  tackled  is  this.  Firstly  it  is
 wrong  to  state  that  there  is  no  geolo-
 gist  working  in  Travancore-Cochin.  ic
 was  only  during  the  rainy  season  or
 ™monsoon  that  there  was  no  geologist
 —the  question  was  put  in  August,  and
 that  was  the  position  then.  According to  our  practice,  in  rainy  season  the
 Eeologists  do  not  werk  there,  but  in winter  and  subsequent  months  they  go
 and  work,  and  then  interpret  the
 Tesults  they  get  or  collect  during  the
 winter  season.

 The  1956-57  programme  in  the
 Second  Five  Year  Plan  is  a  very  long
 Programme,  which  includes  the
 detailed  investigation  in  respect  of
 lignite,  clay,  gra

 Pte
 ,  pyrite  and  beryl,

 and  also  mica  and  some  other  import-
 ant  minerals.  Besides  that,  detailed
 examination  of  the  mineral  springs  of
 the  State  is  very  much  in  our  pro-
 gramme.  Ground  water  survey,  selec-
 tion  of  site,  sinking  of  tube-wells  etc.
 ‘are  also  in  our  programme.

 With  regard  to  lignite,  it  is  important
 tor  me  to  state  that  lignite  is  exten-
 sively  found  in  Travancore-Cochin,
 and  a  few  outcrops  of  lignite  are  found
 in  Varkala.  It  was  thought  by  the
 State  Geological  Department  that
 something  like  270  million  tons  was
 likely  to  be  available.

 Shri  V.  P.  Nayar:  That  was  in  1906.
 Shri  EK.  0.  Malaviya:  After  that,  the

 estimate  was  increased  to  about  276
 million;  it  covered  an  area  of  about
 500  square  miles  as  my  hon.  friend
 mentioned.  We  have  carried  out  some
 survey,  and  the  survey  is  still  con-
 tinuing  so  far  as  the  State  is  con-
 cerned.  It  is  not  the  geologist  or  the
 survey  which  is  important  in  lignite
 ‘but  drilling.  Drilling  for  the  detailed
 investigation  of  lignite  is  necessary.
 “We  have  included  in  the  (1955-56.  pro-
 gramme  and  the  next  year’s  pro-
 gramme  a  very  intensive  drilling  pro-
 gramme  for  lignite,  which  will  give
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 us  detailed  information  of  the  lignite
 resources.  Unless  we  know  fully  well
 that  a  particular  area  can  economically
 give  us  lignite,  it  is  not  right  to  advise
 our  sister  Ministries  to  take  up  the
 exploitation  of  this  industry.  We  are
 not  yet  in  a  position—for  the  last  two
 or  three  or  four  years—to  advise  the
 other  Ministries  that  a  particular  area
 is  intensively  and  economically  ready
 for  exploitation  of  lignite.  But  there
 is  no  doubt  that  lignite  is  extensively
 found  and  the  programme  for  drilling is  now  on,  and  we  hope  that  in  the
 next  year  or  so—perhaps  less  or  a
 little  more—we  will  be  able  to  give
 lot  of  information  about  the  details  of
 lignite  finds  in  Travancore-Cochin.

 With  regard  to  beryl,  it  occurs
 sporadically  in  some  of  the  tegmatites
 in  the  State.  This,  the  hon.  Member*
 might  be  knowing,  is  a  mineral  which
 is  used  in  our  atomic  reactor  and  we
 are  now  collecting  information  the
 Atomic  Energy  Commission  is  also  in
 Possession  of  certain  information  so
 that  we  might  be  able  to  exploit  some
 of  the  beryl  in  Travancore-Cochin.

 So  far  as  mica  is  concerned,  it  is
 found  there.  But  plenty  of  mica  is
 produced  in  the  country,  and  it  is  for
 the  private  industry  to  concentrate  its
 energy  on  mica  if  it  thinks  that  it  can
 economically  and  purposefully  produce
 mica  and  carry  on  there.  Because
 there  is  not  sufficient  trade  in  mica,
 the  attention  of  the  private  industry
 is  not  very  much  on  this.

 With  regard  to  graphite,  there  was
 a  British  firm  some  time  back  and  it
 was  working  the  graphite  at  Travan-
 core-Cochin,  It  was  not  known  why
 it  gave  it  up,  but  at  that  time  there
 was  not  much  demand.  Later  it
 expanded,  but  there  are  some  small
 private.  companies  which  were  work-
 ing  in  Travancore  during  the  war,  but
 the  eccurrences  were  of  small  dimen-
 sions.  The  Geological  Survey  of  India
 has  now  taken  up  this  survey  of
 graphite  mining  in  the  State,  and  as
 soon  as  we  get  sufficient  information
 about  graphite,  we  shall  advise  the
 private  industry  and  the  States  also
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 whether  they  are  to  take  it  up  or  not.
 Still  we  do  not  know  or  we  do  not
 possess  all  the  information  which  could
 be  considered  enough  to  advise  on  the
 economic  exploitation  of  graphite,
 although  we  know  that  it  is  exten-
 sively  found  in  certain  zones  of  the
 Travancore-Cochin  area.

 There  are  extensive  deposits  of
 China  clay,  and  we  know  that  the
 China  clay  in  certain  areas,  for
 instance,  at  Kundra,  is  of  very  good
 quality;  this  is  utilised  in  the  ceramic
 industry.  (  Interruption).  We  are  now
 going  to  take  up  the  China  clay.  It  is
 very  much  on  the  priority  list  of  our
 programme  in  the  Second  Five  Ygar
 Plan,  and  we  hope  that  we  shall  get
 clear  information  about  the  clay,  not
 only  from  Kundra  but  also  from  other
 regions  of  Travancore.

 Taking  as  a  whole,  so  far  as  the
 question  of  graphite  and  lignite  is  con-
 cerned,  we  are  already  seized  of  it  and
 the  survey  part  is  already  taken  up
 by  the  Geological  Survey  of  India.  The
 drilling  programme  is  now  on,  and
 we  hope  that  we  shall  complete  a  good
 part  of  our  programme  of  detailed
 investigation  of  lignite  in  the  next  year
 or  so,

 An  Hon.  Member:  Does  it  take  so
 long?

 Shri  K.  D.  Malaviya:  The  question
 put  by  my  hon.  friend,  Shri  Matthen,
 about  clay  I  have  already  answered.
 That  clay  is  undoubtedly  of  superior
 quality  and  it  is  being  surveyed.  But
 with  regard  to  the  cost,  I  am  not  aware
 of  the  costing  of  this  because  it  is  not
 our  concern.  We  just  explore  and
 give  the  detailed  information  about
 the  minerals  and  then  leave  it  to
 others  to  find  out  the  economics  of  it.

 With  regard  to  titanium,  surely  we
 are  quite  rich.  It  is  not  quite  correct
 to  say  that  the  processing  of  titanium
 has  been  taken  up  in  an  extensive  way
 by  the  Ameritans  or  the  Canadians  or
 the  British  people.  Here  and  there
 people  have  started  paying  attention  to
 the  industry.  Still  the  question  of
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 processing  and  purification  of  titanium
 is  a  difficult  one.  Recently,  I  was  in
 Canada  and  I  got  an  opportunity  to
 see  the  titanium  oxide  being  reduced
 to  titanium  and  the  purification  pro-
 cess.  It  is  still  in  the  research  stage.
 I  learnt  from  the  sources  of  the  Atomic
 Energy  Department  that  they  were
 examining  the  question  of  carrying  on
 some  research  work  not  only  for  the
 reduction  but  also  for  the  purification
 of  the  titanium  metal.  There  are  some
 American  firms  which  are  considering
 some  proposals  from  us  to  look  after
 this  work.  It  is  hoped  in  the  near
 future  that  the  titanium  oxide  pro-
 gramme  of  our  country  will  also  be
 taken  up  by  the  Atomic  Energy
 Department.

 I  have  nothing  more  to  say  except  to
 assure  my  hon.  friends  that  the  survey and  exploration  programme  of  the
 mineral  resources  of  the  Kerala  State
 is  very  much  before  us.  We  have
 already  started  taking  up  the  pro-
 gramme.  We  hope  that  in  the  next
 two  years  to  come—It  cannot  be  less
 than  two  years  because  there  is  a  lot
 of  work  to  be  done  and  there  is  a
 scarcity  of  equipment  and  technicians
 and  the  work  is  also  quite  extensive
 in  the  whole  country—we  shall  be
 paying  much  attention  to  the  pro-
 gramme  in  the  Kerala  State.  In  the

 -next  year  or  so,  we  shall  be  able  to
 tell  the  House  that  we  have  gone
 ahead  with  the  survey

 Shri  V.  P.  Nayar:  I  want  to  put  only
 one  question.

 Mr.  Deputy-Speaker:  No,  no.

 Shri  Achuthan  rose—

 Mr.  Depaty-Speaker:  Order,  order.
 Half  an  hour  has  only  thirty  minutes
 The  discussion  is  over  now.

 7.33  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Wednes-
 day,  the  5th  December,  ‘1956,



 7979

 PAPER  LAID  ON  THE  TABLE

 Affairs  Notification

 ork  Ocaber:  on  peas 2  I  was ्
 the

 3  7950,

 the  High  Court  J  ton
 wrk ditions  of  Service)  =

 DAILY  DIGEST

 [  Tuesday,  4th  December,  4956]
 CoLumns,

 3789

 OF  COMMITTEE
 ON  ABSEN'  CE  OF  MEMBERS
 FROM  THE  SITTINGS  OF
 THE  HOUSE  ADOPTED
 Eighteenth  Report  was  adopted

 ELECTION  TO  COMMITTEE
 The  Deputy  Minister  of  Edu-

 cation  (Dr.  M.  M.  a  mo-
 ved  for  the  election  of  two

 from  among  the
 Members  of  Lok  Sabha  to

 TION

 ‘1789—~1805,

 7804

 Sales  Tax  Bill  be  taken
 The

 CoLumns.

 REPORT  OF  BUSINESS
 ADVISORY  COMMITTEE
 PRESENTED
 Forty-fourth  Report  was

 presented.
 HALF-AN-HOUR-DISCUS-

 SION

 to  Unstarred
 6II,  673  674  and  635

 Development  of
 Resources  of  Kerais

 The  Minister  of  Natural  Re
 sources  (Shri  K.  D.  Male-
 viya)  replied  to  the  debate,

 ENDA  FOR  WEDNESDAY
 5TH  DECEMBER,  1956—
 Further  consideration  and

 ing  of  Central  Sales  Tax  Bill,
 consideration
 Representation  of  the  P:

 dment)  “Ri i and  consideration  of  Finance

 ad
 0.  2)  and  Finance  (No,  3)

 7903

 2903-78



 INDEX
 To

 LOK  SABHA  DEBATES—PART  I
 Fourteenth  Session,  7956

 Vol.  IX  (Nos.  I  to  35)
 (rgth  November  to  4th  December,  7956)

 A
 ABDUCTED  PERSONS  (RECOVERY

 AND  RESTORATION)  CONTINU-
 ANCE  BILL,  1956:
 See  under  “Bill(s)”

 ABID  ALI,  SHRI:
 Employees’  Provident

 (Amendment)  Bill:
 Motion  for  leave  to  introduce.  854-

 55.

 Funds

 Summary  of  proceedings  of  the
 Fifth  Session  (August,  956)  of
 the  Industrial  Committee  on  Coal
 Mining—Laid  on  the  Table.  369.

 ABSENCE  OF  MEMBERS  FROM
 THE  SITTINGS  OF  THE  HOUSE, COMMITTEE  ON:
 See  ‘Committee  on  Absence  of

 Members  from  the  Sittings  of
 the  House’  under  “Committee(s),
 Parliamentary”.

 ACCIDENT(S),  RAILWAY:
 Statement  re  Madras-Tuticorin  train

 disaster,  2.—68.
 Motion  for  Adjournment:

 Madras-Tuticorin  train  disaster.
 987—000.

 Report  on  derailment  of  39  Down
 Express—Laid  on  the  Table.
 1658-59.

 Statement  re  Madras-Tuticorin  train
 disaster.  980—82.

 ACHAL  SINGH,  SETH:
 Faridabad  Development  Corporation Bill:

 Motion  to  consider.  024—27. Indian  Tariff  (Amendment)  Bill:
 ‘Motion  to  consider.  1%—T9,

 Industries  (Development  and  Regu- lation)  Amendment  Bill:
 Motion  to  consider,  248-49,

 ACHINT  RAM,  LALA—
 Administration  of  Evacuee  Property (Amendment)  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  074—78,  1080.

 Faridabad  Development  Corporation
 Bill:  -
 Motion  to  consider.  900—05,  1022, 1031.

 ACHUTHAN,  SHRI:
 Half-an-hour  discussion  re  develop- ment  of  mineral  resources  of

 Kerala.  ‘1913.
 Indian  Tariff  (Amendment)  Bill:

 Motion  to  consider.  89—92,
 Resolution  re  President’s  Proclama-

 tion  re  Kerala.  764—69,  1786,
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported  by Select  Committee.  1539,

 Territorial  Army  (Amendment) Bill:
 Motion  to  consider.  877-78.

 ADJOURNMENT  MOTION(S):
 See  “Motion(s)  for  Adjournment.”

 ADMINISTRATION  OF  EVACUEE
 PROPERTY  (AMENDMENT)  BILL: See  under  “Bill(s)”

 ADMINISTRATION  OF  EVACUEE
 PROPERTY  (AMENDMENT)  ORDI-
 NANCE,  1956:
 See  under  “Ordinance(s)"

 ADMINISTRATION  OF  EVACUEE
 PROPERTY  (CENTRAL)  RULES, 1950:
 Notification  making  amendments  to the  Laid  on  the  Table.  1120.
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 AGARWAL,  SHRI  ML—
 Criminal:  Law  Amendment  Bill

 [by—lL:
 Motion  to  consider.  921,  975—79.

 Amendment  to  circulate.  975—
 79.

 Suppression  of  Immoral  Traffic  in
 ‘Women  and  Girls  Bill:
 Consideration  of  clauses.  -568—70,

 ‘1574-75,  1576-77.
 AGRICULTURAL  PRODUCE  (DE-

 VELOPMENT  AND  WAREHOUS-
 ING)  CORPORATION  RULES:
 Laid  on  the  Table.  258.

 “ALAGESAN,  SHRI:
 Motor  Vehicles  (Amendment)  Bill:

 Motion  to  consider,  as  reported  by
 Joint  Committee.  ‘1396,  399—
 1414.  |

 Consideration  of  clauses.  1414,
 1415,  1416,  ‘1417,  44—46.

 Motion  to  pass,  as  amended.  1449.
 Report  on  derailment  of  39  Down

 Express—Laid  on  the  Table.
 1658-59.

 Terminal  Tax  on  Railway  Passengers
 Bill:
 Motion  to  consider.  294—06,  299,

 30l,  612,  613,  628,  633,  640—49.
 Consideration  of  clauses.  650,

 651,  652:
 Motion  to  pass,  as  amended.

 ALTEKAR,  SHRI:
 Cemmittee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Presentation  of  Eighteenth  Report.

 1660.
 Motion  re  Eighteenth  Report.

 789—9l,  ‘1793-94,  1800.
 Committee  on  Private  Members’

 Bills  and  Resolutions:
 Motion  re  Sixty-third  Report.  913.

 ALVA,  SHRI  JOACHIM:
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Motion  re  Eighteenth  Report.  ‘1798-

 99.
 Motion  re  International  situation.

 466—T73,  499

 ALVA,  SHRI  JOACHIM—contd.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported  by

 Select  Committee.  ‘1561,  1562,
 Territorial  Army  (Amendment)

 Bill:
 Motion  to  consider.  878—84.

 AMRIT  KAUR,  RAJKUMARI:
 Notification  making  amendments  to

 the  Prevention  of  Food  Adultera-
 tion  Rules,  955  Laid’  on  the
 Table.  1522.

 ANTHONY,  SHRI  FRANK:
 Discussion  re  Madras-Tuticorin  train

 disaster.  229—87.
 Motion  re  International  situation.

 499,  527—38,
 APPOINTMENT  OF  INDIAN  EM-

 PLOYEES  IN  FOREIGN  EMBAS-
 SIES  BILL  [BY  SHRI  KRISHNA-
 CHARYA  JOSHI]:
 See  under  “Bill(s)”

 ASSURANCE(S),  GOVERNMENT:
 Supplementary  statements  Nos.  VIII

 and  II,  showing  action  taken  by
 Government  on  varfdus  assuran-
 ces  etc.  given  during  Twelfth  Ses-
 sion,  956  and  Thirteenth  Session,
 956  respectively—Laid  on  the
 Table.  7.

 Supplementary  statements  Nos.
 XXXIV,  XXV,  3CXII,  XI,  IX  and
 Baa  showing  action  taken  by  Gov-
 ernment  on  various  a&ssurances,
 etc,  given  during  Sixth  Session,
 1954;  Seventh  Session,  1954;  Eighth
 Session,  ‘1954;  Eleventh  Session,
 1955;  Twelfth  Session,  ‘1956;  and
 Thirteenth  Session,  956  respec-
 tively  Laid  on  the  Table.  367-
 68.

 Supplementary  statements  Nos.
 XXXVII,  XXXV,  XXVI,  XXIV,
 XXI,  XV,  X  and  IV  showing  action
 taken  by  Government  on  various
 assurances  etc.  given  during  Fifth
 Session,  1953;  Sixth  Session,  ‘1954;
 Seventh.  Session,  ‘1954;  Eighth
 Session,  1954;  Ninth  Session  +1955;
 Tenth  Session  ‘1955;  Eleventh  Ses-
 sion,  ‘1955;  Twelfth  Session,  956
 and  Thirteenth  Session,  956  res-
 pectively  Laid  on  the  Table.
 1119-20.
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 AZAD,  SHRI  BHAGWAT  JHA—

 Motion  re  International  situation.
 442,

 BAHADUR  SINGH,  SHRI:
 "Motor  Vehicles  (Amendment).  Bill:

 Consideration  of  clauses.  1415,
 428—3I.

 BANSAL,  SHRI:
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  select  Commit-
 tee.  852—60.

 Indian  Tariff  (Amendment)  Bill:
 Motion  to  consider.  52—59.

 Industries  (Development  and  Regu-
 lation)  Amendment  Bill:

 Motion  to  consider.  29—29,  242,
 243.

 BAKMAN,  SHRI:
 Administration  of  Evacuee  Proper-

 ty  (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  1065-66.

 Code  of  Civil'  Procedure  (Amend-
 ment)  Bill;
 Motion  to  consider,  as  reported  by

 Joint  Committee.  62—66,  70.
 Terminal  Tax  on  Railway  Passen-

 gers  Bill:
 Motion  to  consider.  638—40,  644,

 884—86.
 BASU,  SHRI  K.  E.:

 Administration  of  Evacuee  Property
 (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Commit-
 tee.  1093  l094.

 Faridabad  Development  Corporation
 Bill
 Motion  to  consider.  ‘1015.

 Notification  making  amendments  to
 Representation  of  the  People
 (Conduct  of  Elections  and  Election
 Petitions)  Rules  Laid  on  the
 ‘Yable.  851.

 Notifications  making  certain  amend-
 ment  to  Representation  of  the
 People  (Preparation  of  Electoral
 ous)  Rules  Laid  on  the  Table.
 486.

 BASU,  SHRI  K.  K.—contd.
 States  Reorganisation  (Amendment)

 Bill
 Motion  to  pass,  as  amended.  668

 669
 Terminal  Tax  on  Railway  Passen-

 gers  Bill:
 Motion  to  consider.  613.

 BHAGAT,  SHRI  B.  R.:
 ‘Notification  making  amendments  to

 the  Companies  (Central  Govern-
 ment’s)  General  Rules  and  Forms,
 956  Laid  on  the  Table.  1121

 BHAKT  DARSHAN,  SHRI:
 Terminal  Tax  on  Railway  Passengers

 Bill:
 Motion  to  consider.  622—26,  642.
 Consideration  of  clauses.  649

 650,  652
 Young  Persons  (Harmful  Publica-

 tions)  Bill
 Motion  to  consider.  831—34,

 BHARGAVA,  PANDIT  THAKUR
 DAS:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  722,  757—65,

 767,  805-06.
 Administration  of  Evacuee  Property

 (Amendment)  Bjll:
 Motion  to  consider  and  amendment

 to  refer  to  Select  Committee,
 044—64,  1080,  1082.

 “Consideration  of  clauses.  1123-
 24,  28—34,  I37—39,  1140,  4]
 —45,  ‘1149,  “1150,  5l,  ‘1152,  1153.

 Central  Sales  Tax  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  8]I—3].

 Children  Bill—
 Motion  re  extension  of  time  for

 presentation  of  Report  of  Select
 Committee.  27

 Committee  on  Absence  of  Members
 from  the  Sittings-of  the  House:
 Motion  re  Eighteenth  Report

 80i-02.
 Criminal  Law  Amendment  Bill  (by Shri  M.  L.  Agratwal)—

 Motion  to  consider.  917  ‘918.  tg,.
 936,  939-54.

 Amendment  to  circulate.  996,
 ‘930-54,
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 BHARGAVA,  PANDIT  THAKUR
 DAS—contd.

 Displaced  Persons
 and  Rehabilitation)
 Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  57—8l,  1190.

 Consideration:  of  clauses.  1196,
 1197,  1198,  1200,  20I,  1202,  1208,
 1204-05,  1206,  1207-08,  1209-10.

 Faridabad  Development  Corporation
 Bill:
 Motion  to  consider.  905—13,  002—

 09,  1010.
 Industries  (Development  and  Re-

 gulation)  Amendment  Bill:
 Motion  to  pass,  as  amended.  290.

 Manipur  (Village  Authorities  in
 Hill  Areas)  Bill:
 Consideration  of  clauses.  03—07,

 (Compensation
 Amendment

 113,  114,  116,
 Motion  re  International  situation.

 553
 Motor  Vehicles  (Amendment)  Bill:

 Motion  to  consider,  as  reported  by
 Joint  Committee.  308—2].

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  re  extension  of  time  for

 presentation  of  Report  of  Select
 Committee.  270.

 Presentation  of  Report  of  Select
 Committee.  607-08.

 ferminal  Tax  on  Railway  Passen-
 gers  Bill:
 Motion  to  consider.  632,  633—38.

 Women’s  and  Children’s  Institutions
 Licensing  Bill:
 Motion  re  Extension  of  time  for

 presentation  of  Report  of  Select
 Committee.  271.

 Young  Persons  (Harmful  Publica-
 tions)  Bill:
 Motion  to  consider.  822—3.

 BHAWANI  SINGH,  SHRI:
 Death  of  ~—,  l.

 BHONSLE,  SHRI  J.  K.:
 Faridabad  Development  Corporation

 Bill:
 Motion  to  consider.  895—59,  029—

 95.
 Consideration  of  clauses.  1036-87.
 Motion  to  pass,  as  amended.  1037.

 BHONSLE,  SHRI  J.  K.—contd.
 Notification  making  amendments  to

 the  Administration  of  Evacuce
 Property  (Central)  Rules,  950
 Laid  on  the  Table.  120.

 Notifications  making  certain  amena-
 ments  to  Displaced  Persons  (Com-
 pensation  and  Rehabilitanon)
 Rules  Laid  on  the  Table.  369.

 BIHAR  ‘AND  WEST  BENGAL
 (TRANSFER  OF  TERRITORIES)
 DELIMITATION  OF  CONSTITU-
 ENCIES  RULES:  i:
 Laid  on  the  Table.  368.

 BILL(S):
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Introduced.  272.
 Motion  to  consider.  7!9—26,  729—

 809
 Motion  to  pass.  809.
 (passed).  809.
 Message  from  Rajya  Sabha  agree-

 ing’  without  amendment  to  the
 Bill  as  passed  by  Lok  Sabha.
 1521.

 Assented  to  by  the
 1659.

 म
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Introduced.  610.
 Motion  to  consider.  037—24.
 Amendment  to  refer  to  Select

 President.

 Committee.  (Nagatived).  045
 —4.

 Consideration  of  clauses.  l23—
 54.

 Motion  to  pass.  1154.  द
 (Passed)  1154,

 Appointment  of  Indian  Employees
 in  Foreign  Embassies  Bill  (by
 Shri  Krishnachari  Joshi):
 Introduced.  916,

 Central  Excises  and  Salt  (Amend-
 Ment)  Bill,  ‘1956:
 Assented  to  by  the  President.  Mh
 Central  Sales  Tax  Bill:
 Introduced.  608-09.
 Motion  to  consider.  805—908.
 Amendment  to  refer  to  Select

 Committee.  _8l/—903.
 Children  Bill:
 Motion  re  extension  of  time  for

 presentation  of  Report  of  Select
 Committee.  (Adopted)  271.

 .Presentation  of  Report  of  Select
 Committee.  1523.
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 BILL  (S)—contd.

 Code  of  Civil  Procedure  (Amend-
 ment)  Bill:  é
 Motion  to  consider,  as  reported  by

 Joint  Corfimittee.  ‘12—76.
 Consideration  of  clauses.  T6é—T78.
 Motion  to  pass,  as  amended.  78-

 ‘19.
 (Passed,  aos  amended).  79.
 Message  from  Rajya  Sabha  agree-

 ing  without  amendment  to  the
 Bill,  as  passed  by  Lok  Sabha.
 852.

 Constitution  (Amendment)  Bill
 [Amendment  of  Article  07—by
 Shri  Raghunath  Singh]:
 Introduced.  914.

 Constitution  (Seventh  Amendment)
 Bill,  ‘O56:
 Assented  to  by  the  President.  .

 Copyright  Bill:
 Report  of  Joint  Committee—Laid

 on  the  Table.  369.
 Criminal  Law  Amendment  Bill  (by

 Shri  M.  L.  Agrawal):
 Motion  to  consider.  (Negatived).

 96—80.
 ‘

 Amendment  to  circulate
 tived).  927—T79.

 Criminal  Law  Amendment  Bill  (by
 Shri  Pocker  Saheb):
 Introduced,  O15.

 Delivery  of  Books  (Public
 Libraries)  Amendment  Bill,  956

 (ag  passed  by  Rajya  Sabha):
 Message  from  Rajya  Sabha  for-

 warding  the  Bill  to  Lok  Sabha.
 852.

 (Nega-

 Laid  on  the  Table.  853.
 Displaced  Persons  (Compensation

 and  Rehabilitation)  Amendment
 Bill:
 Introduced.  609.
 Motion  to  consider.  54—05,
 Amendment  to  refer  to  Select

 Committee.  I57—95.
 Consideration  of  clauses.  LI95—

 1210.
 Motion  to  pass,  as  amended:

 (Passed,  as  amended).  1211.
 Electricity  Supply  (Amendment)

 Bill:
 Time  for  presentation  of  Report

 of  Select  Committee  extended.
 12.  \

 Presentation  of  Report
 Committee.  1528,

 of  Select

 |
 BILL  (S)—contd.

 Employees’  Provident
 (Amendment)  Bill:
 Introduced.  854-55.

 Faridabad  Development  Corpora-
 tion  Bill:
 Motion  to

 002—36.
 Consideration  of  clauses.  1036-37.
 Motion  to  pass,  as  amended.  1037.
 (Passed,  as  amended).  1037,

 Finance  (No.  2)  Bill:
 Introduced,  ‘1651.

 ‘Finance  (No.  3)  Bill:
 Introduced.  ‘1652,

 Foreigners  Laws.
 Bill:
 Introduced.  854.

 Government  Premises
 Amendment  Bill,  1956:
 Assented  to  by  the  President.  .

 Hindu  Adoption  and  Maintenance

 Funds

 895—93, consider.

 (Amendment)

 (Eviction)

 Bill,  956  (as  passed  by  Rajya
 _Sabha):
 Message  from  Rajya  Sabha

 forwarding  the  Bill  to  Lok
 Sabha.  1659-60.

 Laid  on  the  Table.  1660.
 Hindu  Marriage  Amendment  Bill,

 956  (as  passed  by  Rajya
 Sabha):
 Message  from  Rajya  Sabha  for-

 warding  the:Bill  to  Lok  Sabha.
 1660.  Re

 Laid  on  the  Table.  1660.
 Indian  Coconut  Committee  (Amend-

 mend)  Bill,  1956:
 Assented  to  by  the  President.  lu

 en
 Cotton  Cess  (Amendment)

 Assented  to  by  the  President.  .
 Indian  Divorce  (Amendment)  Bill

 {Amendment  of  Section  3  etc.  by
 Shimati  Maydeo]:
 Introduced.  914.

 Indian  Institute  of  Technology
 (Kharagpur)  Bill,  1956:
 Assented  to  by  the  President.  i

 Indian  Post  Office  ‘(Amendment)
 Bill,  1956:
 Assented  to  by  the  President.  coh

 Indian  Railways  (Amendment)
 Bill,  1956:
 Assented  to  by  the  President.  I.
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 BILL  (S)—contd.
 Indian  Statistical  Institute  Bill:

 Introduced,  855.
 Indian  Tariff  (Amendment)  Bill,.

 1956:
 Motion  to  consider.  38—204.
 Motion  to  pass,  as  amended.  204.
 (Passed,  as  amended.)  204.

 from  Rajya  Sabha
 returning  the  Bill  without
 recommendation.  852.

 Assented  to  by  the  President.
 1659.

 Indian  Telegraph  (Amendment)
 Bill:
 Introduced.  1524,

 Industries  (Development  and
 Regulation)  Amendment  Bill:-
 Motion  to  consider.  204—4.
 Consideration  of  clauses.  272—T75
 ‘Motion  to  pass,  as  amended,

 275—94.  o
 (Passed,  as  amended).  294.  ;
 Message  from  Rajya.  Sabha

 agreeing  without  amendment  to
 thé  Bill,  as  passed  by  Lok
 Sabha.  1522.

 Jammu  and  Kashmir  (Extension  of
 Laws)  Bill,  1956:
 Assented  to  by  the  President.  a.

 Khadi  and  Village  Industries  Com-
 mission  Bill,  1956:
 Assented  to.  by  the  President.  .

 Lok  Sahayak  Sena  Bill:
 Assented  to  by  the  President.  .

 Manipur  (Village  Authorities  in
 Hill  Areas)  Bill:
 Motion  to  consider.  79—02.
 Consideration  of  clauses.  02—8.
 Motion  to  pass,  as  amended.  118.
 (Passed,  as  amended).  118,
 Message  from  Rajya  Sabha

 agreeing  without  amendment  to
 the  Bill,  as  passed  by  Lok
 Sabha.  1001.

 Motor  Vehicles  (Amendment)
 Bill:
 Presentation  of  Report  of  Joint

 Committee.  488.
 Motion  to  consider,  as  reported

 by  Joint  Committee.  278—
 i396,  999—4l4.

 Consideration  of  clauses.  1414—
 a

 Motion  to  pass,  as  amended.  1449,
 (Passed,  ag  amended).  1449.

 BILL(S)—contd.
 National  Highways  Bill,  ‘1956:

 Assented  to  by  the  President.  Ll
 Part  C  States  (Laws)  Amendment

 Bill:
 Motion  to  consider.  26—33.
 Consideration  of  clauses,  33—36.
 Motion  to  pass,  as  amended.

 36—36.
 (Passed,  as  amended).  138.

 Public  Debt  (Amendment)  Bill.
 1956:
 Assented  to  by  the  President.  .

 Representation  of  the  Peovle  (Third
 Amendment)  Bill,  1956:
 Assented  to  by  the  President,  il.

 Representation  of  the  Peopie
 (Fourth  Amendment)  Bill:
 Introduced.  609.

 River  Boards  Bill,  1956:
 Assented  to  by  the  President.  .

 Road  Transport  Corporations
 (Amendment)  Bill:
 Introduced.  854.

 Salaries  and  ‘Allowances  of  Mem-
 bers  of  Parliament  (Amendment)
 Bill  [Amendment  of  Section  6:by
 Shri  Keshavaiengar]:
 Introduced.  915.

 Scheduled  Castes  and  Scheduled
 Tribes  Orders  (Amendment,  Bul,
 1956:
 Assented  to  by  the  President  he

 Sea  Customs  (Amendment)  Bill:
 ‘Introduced.  1661.

 Standards  of  Weights  and  Measures
 Bill
 Presentation  of  Report  of  Joint

 Committee.  488.
 State  Bank  of  Hyderabad  Bill:

 Motion  to  consider.  670—702.
 Consideration  of  clauses.  102—16.
 Motion  to  pass,  as  amended:  76

 —9.
 (Passed,  as  amended).  19

 State  Financial  Corporation
 «(  Amendment)  Bill,  956
 Assented  to  by  the  President  UL

 States  Reorganisation  (Amend-
 ment)  Bill:
 Introduced.  272.
 Motion  to  consider.  654—65,
 Consideration  of  clauses.  685—#!
 Motion  to  pass,  as  amended.

 668—70.
 (Passed,  ag  amended),  670,
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 BILL  (S)—contd.

 States  Reorganisation  (Amendment)
 Bill:  हाँ...
 Message  from  Rajya  Sabha

 agreeing  without  amendment  to
 the  Bill,  as  passed  by  Lok
 Sabha.  152].

 Suppression  of  Immoral  Traffic  i:
 Women  and  Girls  Bill:
 Motion  re  extension  of  time  for

 presentation  of  Report  of  Seleci
 Committee  (Adopted).  270.

 Presentation  of  Report  of  Select
 Committee.  607-08,

 Motion  to  consider,  as  reported  by
 Select  Committee.
 527—65.

 Consideration  of  clauses.  565—
 88,

 Motion  to  pass,  as  amended.  1588.
 (Passed,.as  amended).  1588.

 Supreme  Court  (Number  of
 Judges)  Bill,  1956:
 Assented  to  by  the  President  .

 Terminal  Tax  on  Railwav
 Passengers  Bill:
 Motion  to  consider.

 6l—49.
 Consideration  of  clauses.  649—

 53.

 294—302.

 Motion  to  pass,  88  amendeq.  653-
 54.

 (Passed  as  amended).  654.
 Territorial  Army  (Amendment:

 Bill:
 Motion  to  consider.  844—48.

 855—289.-
 Consideration  of  clauses.  889—93.
 Motion  ‘pass,  as  amended.

 893—95.  *
 (Passed,  as  amendedg,  654.

 Union  Territories  (Laws)  Amend-
 ment  Bill,  1956:
 Message  from  Rajya  Sabha

 agreeing  without  amendment  to
 the  Bill,  as  passed  by  Lok
 Sabha.  00I.

 Women’s  and  Children’s  Institu-
 tions  Licensing  Bill:
 Motion  re  extension  of  time  for

 presentation  of  Report  of  Select
 Committee.  (Adopted).  271,

 Presentation  of  Report  of  Select
 Committee.  ‘1523.

 Young  Persons  (Harmful  Publica-
 tions)  Bill:
 Motion  to  consider.  80—4l.

 449—I5]8.

 Young  Persons  (Harmful  Publica Publica-
 tions)  Bill-—contd.
 Consideration  of  clauses,  84l—4.
 Motion  to  vass.  as  amended.  854.
 (Passed,  as  amended).  844,

 BIREN  DUTT,  SHRI:
 Part  C  States  (Laws)  Amendment

 Bill:
 Motion  to  consider.  130-31.
 Motion  to  pass,  as  amended

 I36—38.

 BISWAS,  SHRI:
 Notification  making  certain  amend-

 ment  to  Representation  of  People
 (Preparation  of  Electoral  Rolls)

 Rules—Laid  on  the  Table.  485—
 87.

 Representation  of  the  People  (Con-
 duct  of  Elections  and  Election
 Petitions)  Rules—Laid  on  the
 Table.  486.

 Representation  of  the  People
 (Fourth  Amendment)  Bill:
 Motion.  for  leave  to  introduce.

 609,
 Report  (First)  of  the  Law  Commis-

 sion  (Liability  of  the  State  in
 Tort),  Laid  on  the  Table.  1000.

 Report  (Second)  of  the  Law  Com-
 mission  (Parliamentary  Legisla- tion  relating  to  Sales  Tax)—

 ‘Laid  on  the  Table.  1000,
 Report  (Third)  of  the  Law  Com-

 mission  (Limitation  Act,  908)—
 Laid  on  the  Table.  1000.

 Report  (Fourth)  of  the  Law  Com-
 mission  (on  the,  proposal  that
 High  Courts  should  sit  in  Benches
 at  different  places  in  a  State)—
 Laid  on  the  Table.  1000.

 Statement  giving  reasons  for  imme-
 diate  legislation  by  the  Represen-
 tation  of  the  People  (Amend-
 ment)  Ordinance,  956—Laid  on
 the  Table.  610.

 Statement  of  the  work  done  by  the
 Law  Commission  till  35  October,
 956—Laid  on  the  Table.  1000.

 BOMBAY  WHEAT  (MOVEMENT
 CONTROL)  ORDER,  I956:
 Laid  on  the  Table.
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 BURMA—
 Joint  Statement  by  Prime  Ministers

 of  ——,  Ceylon,  Indonesia  and
 India—Laid  on  the  Table.  125.

 BUSINESS  ADVISORY  COMMIT-
 TEE:
 See  under  “Committee(s),  Parlia-

 mentary”.

 BUSINESS  OF  THE  HOUSE:
 Business  of  the  House.  279,  294,

 342-43,  370,  853-54,  524—27,
 1680-61.

 c

 CALCUTTA  WHEAT  (MOVEMENT
 CONTROL)  ORDER,  1956:
 Laid  on  the  Table.  6.

 CALLING  ATTENTION  TO  MAT-
 TER(S)  OF  URGENT  PUBLIC
 IMPORTANCE:
 Election  of  a  Member  to  Rajya

 Sabha  from  Manipur.  2I—23.

 CENTRAL  EXCISES  AND  SALT
 ACT,  i944:
 Central  Excises  Notifications—Laid

 on  the  Table.  368.
 Notification  under  ——:  Laid  on

 the  Table.  9.

 CENTRAL  EXCISES  AND  SALT
 (AMENDMENT)  BILL,  1956:
 See  under  “Bill(s)”.

 CENTRAL  SALES  TAX  BILL:

 See  under  “Bill(s)”.
 CEYLON:

 Joint  statement  by  Prime  Ministers
 of  Burma,  ——,  Indonesia  and
 India—Laid  on  the  Table.  125.

 CHAKRAVARTTY,  SHRIMATI
 RENU:
 Suppression  of  Immoral  Traffic  '  in

 ‘Worten  and  Girls  Bill:
 Motion  to  consider,  as  reported  by

 Select  Committee.  543—47.

 CHANDA;  SHRI  ANIL  K.—
 Publications  re  Goa—Laid  on  the

 Table.  10.
 Terminal  Tax  on  Railway  Passen-

 gers  Bill:
 Consideration  of  clauses.  333.

 CHATTERJEE,  SHRI  N.  C.:
 Business  Advisory  Committee:

 Presentation  of  Forty-fourth  Re-
 port.  1903.  !

 Code  of  Civil  Procedure  (Amend-
 ment)  Bill:
 Motion  to  consider  as  reported  by

 Joint  Committee.  1,  23—30.
 Criminal  Law  Amendment  Bill  (by

 Shri  M.  L.  Agrawal):
 Motion  to  consider.  9I7,  919-20,

 9§2l,  927—34.
 Amendment  to  circulate.  927—34.

 Electricity  Supply  (Amendment)
 Bill:
 Motion  re  extension  of  time  for

 presentation  of  Report  of  Select
 Committee.  12.

 Point  re  Draft  Constitution  for
 Jammu  and  Kashmir.  269.

 Resolution  re  President's  Proclama-
 tion  re  Kerala.  69l,  1692,  1695.

 CHATTOPADHYAYA,  SHRI:

 Motion  re  International  situation.
 595.

 Terminal  Tax  on  Railway  Passen-
 gers  Bill:
 Consideration  of  clauses.  32—l4.

 CHETTIAR,  SHRI  T.  8.  A.:
 Business  of  the  House.  ‘1525.
 States  Reorganisation  (Amend-

 ment)  Bill:
 Motion  to  consider.  661-62,  664.
 Consideration  of  clauses.  665-66,

 667.
 Terminal  Tax  on  Railway  Passen-

 gers  Bill:
 Motion  to  consider.  642.

 CHHEDI  LAL,  THAKUR:
 Death  of  and  Shri  8.  N.

 Mahtha.  257.

 CHILD(REN):
 Resolution  re  Scholarships  for  ——

 of  political  sufferers.  633—36.



 INDEX  TO  DEBATES,  PART  7,  VOL.  IX,  l4TH  SESSION,  7950  9

 CHILDREN  BILL:
 See  under  “Bill(s)".

 CHOWDHURY,  SHRI  N.  B.:
 Administration  of  Evacuee  Proper-

 ty  (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  1078-79.

 COAL  MINING,  INDUSTRIAL  COM-
 MITTEE  ON:
 Summary  of  Proceedings  of  the

 Fifth  Session  (August,  956)  of
 the  ——-Laid  on  the  Table.  369.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL:
 See  under  “Bill(s)”.

 COFFEE  INDUSTRY:
 Plantation  Inquiry  Commission's

 Report  on  ——Laid  on  the  Table.
 483.

 COFFEE  RULES—
 Notification  making  certain  amend-

 ment  to  ——Laid  on  the  Table.
 a

 COLLIERY  (IES)  :
 Resolution  re.  nationalisation  of

 —.  1590—1633.,

 COMMITTEE(S)  OTHER  THAN
 PARLIAMENTARY:
 Industrial  Committee  on  Coal  Min-

 ing:
 Summary  of  proceedings  of  the

 Fifth  Session  (August,  956)—
 Laid  on  the  Table.  369.

 COMMITTEE(S),  PARLIAMEN-
 TARY:
 Business  Advisory  Committee:

 Presentation  of  Forty-second
 Report.  125.

 Motion  re.  Forty-second  Report,
 (Adopted).  270.

 Presentation  of  Forty-third  Re-
 port.  853.

 Motion  re.  Forty-third  Report.
 (Adopted).  00l.

 Presentation  of  Forty-fourth  Re-
 port.  1903.

 COMMITTEE  (S),  PARLIAMENT-
 ARY—contd.
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Presentation  of  Eighteenth  Re-

 port.  1660.
 Motion  re.  Eighteenth  Report.

 (Adopted).  789—2805.
 Committee  on  Private  Member's

 Bills  and  Resolutions:
 Motion  re.  Sixty-second  Report
 (Adopted).  303.
 Presentation  of  Sixty-third  किन

 port.  607.
 Motion  re,  Sixty-third  Report

 (Adopted).  913-14.
 Presentation  of  Sixty-fourth  Re-

 port.  1278.
 Motion  re.  Sixty-second  Report.

 (Adopted).  1589,
 Nomination  of  Shri  Jaipal  Singh

 and  B.  Ramachandra  Reddi.
 126.

 Public  Accounts  Committee:
 Presentation  of  Twenty-first  Re-

 port.  1522.

 COMPANIES  ACT,  1956:
 Draft  notification  under  ——,  Laid

 on  the  Table.  607.

 COMPANIES  (CENTRAL  GOVERN-
 MENT’S)  GENERAL  RULES  AND
 FORMS,  1956:
 Notification  making  amendments  to

 the  Laid  on  the  Table.  ‘1121.

 CONSTITUTION  (AMENDMENT)
 BILL  [Amendment  of  Article  107:
 1.1  Shri  Raghunath  Singh]:
 See  under  “Bill(s)".

 CONSTITUTION
 AMENDMENT)  BILL:
 See  under  “Bill(s)”.

 COPYRIGHT  BILL—
 Evidence  tendered  before  the  Joint

 Committee  on  the  Bill—Laid  on
 the  Table.  369.
 See  also  under  “Bill(s)”.

 CRACKER  EXPLOSION:
 Motion  for  Adjournment:

 in  Ramlila  Grounds.  16
 58.

 (SEVENTH
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 CRIMINAL  LAW  AMENDMENT  DAS,  SHRI  SHREE  NARAYAN:
 BILL  (by  Shri  M.  L.  Agrawal):  Industries  (Development  and  Regu-
 See  under  “Bill(s)”.  lation)  Amendment  Bill:

 Motion  to  pass,  as  amended.
 CRIMINAL  LAW  AMENDMENT  280—83.

 BILL  (by  Shri  Pocker  Sched):  Motion  re.  International  situation.
 See  under  “Bill(s)”.  479—82,  49]—98.

 Suppression  of  Immoral  Traffic  in
 D  Women  and  Girls  Bill:

 Motion  to  consider,  as  reported  by
 Select  Committee.  1454,  1455.

 DAILY  DIGEST  (S):
 ef  proceedings  of  sittings  of  Terminal  Tax  on  Railway  Passen-

 Lok  Sabha  held  on:  gers  Bill:
 3१  November,  1956.  I9—24.  Consideration  of  clauses.  296—98.
 50  November,  1956,  255-56,
 l6th  November,  1956.  363—66.  DATAR,  SHRI:
 9th  November,  1956,  483-84.  दि  Draft  Constitution  for  Jammu  and
 20th  November,  1956.  605-06.  Kashmir—Laid  on  the  Table.  260.

 peg  iar  ar  ee  High  Court  Judges  (Part  A  States)
 23rd  November’  i956.  903-86,  Travelling  Allowance  Rules—Laid
 26th  November,  1956.  ll5—I8.  tee  ef  Hi 27th  November,  1956.  1269-70,  Manipur  (Village  Authorities  in  Hill
 28th  November,  1956.  1397-98,  Areas)  Bill:
 29th  November,  1956.  1519-20.  Motion  to  consider.  79—83,  95—
 30th  November,  1956.  653—54.  i02.
 3rd  December,  1956.  1787-88,  Consideration  of  clauses.  109—15.
 4th  December,  1956.  1919-20.  Motion  to  pass,  as  amended.  118.

 DAMODARAN,  SHRI  NETTUR  P.  :  Part  C  States  (Laws)  Amendment ,  Bill: Resolution  re  President's  Proclama-  Motion  t  id  126-27
 tion  re.  Kerala,  750—S4,  78l.  ge eee. Ye

 DAS,  DR.  M.  M.:  Consideration  of  clauses.  133,  34
 Indian  Institute  of  Technology,  ah

 Kharagpur:  Motion  to  pass,  as  amended.  136,
 Motion  re.  election  to  the  Insti-  137.

 tute.  1805.  President's  Acts  re.  Travancore-
 Resolution  re.  Nuclear  and  Thermo-  Cochin—Laid  on  the  Table.  259-

 Nuclear  Tests.  303.  60.
 President’s  Proclamation  re  Kera-

 DAS,  SHRI  B.  K.—  la—Laid  on  the  Table.  10.
 Faridabad  Development  Corporation  Reorganised  States  (Scheduled

 Bill:  Castes  and  Scheduled  Tribes)  De-
 Motion  to  consider.  027—29,  termination  of  Population  Rules—

 1031.  Laid  on  the  Table.  1000.
 Motor  Vehicles  (Amendment)  Bill,  Resolution  re.  President’s  Proclama-

 Motion  to  consider,  as  reported  tion  re.  Kerala.  1739,  773—86.
 by  Joint  Committee.  1411-12.  Suppression  of  Immoral  Traffic  in

 DAS  RANGADHAR:  Women  and  Girls  Bill: ..SERE  SA
 AD)  Motion  to  consider,  as  reported

 Wiotion  re.  International  situation.  by  Select  Committee.  449—87,
 “AT3—TT.  1517,  ‘1533,  562—64,
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 DATAR,  SHRI:  contd.
 Suppression  of  Immoral  Traffic  In

 Women  and  Girls  Bill—contd.
 Consideration  of  clauses.  ‘1567-68,

 57l,  1575,  ‘1578,  1582,  ‘1585—86,
 1587-88.

 Motion  to  pass,  85  amended.  1588.
 Young  Persons  (Harmful  Publica-

 tions)  Bill:
 Consideration  of  clauses.  §4l,  842,
 843.

 DEATH(S):
 of  Shri  Bhawani  Singh.  .
 of  Th.  Chhedi  Lal  and  Shri  8.

 N.  Mahtha,  257,
 DELHI  WHEAT  (MOVEMENT  CONT-

 ROL)  ORDER,  1956:
 Laid  on  the  Table.  6.

 DELIVERY  OF  BOOKS  (PUBLIC
 LIBRARIES)  AMENDMENT  BILL
 (AS  PASSED  BY  RAJYA  SABHA)
 See  under  “Bill(s)”.

 DEO,  SHRI  R.  N.  S.:
 Resignation  of  —~.  12,

 DESAI,  SHRI  KHANDUBHAT'
 Notification  making  certain  amend-

 ment  to  Working  Journalists
 Wage  Board  Rules—Laid  on  the
 Table.  6.

 DESHMUKH,  DR.  P.  S.:
 Bombay  Wheat  (Movement  Control)

 Order,  956—Laid  on  the  Table.
 6

 Calcutta  Wheat  (Movement  Con-
 trol)  Order,  95¢—Laid  on  the
 Table.  6.

 Delhi  Wheat  (Movement  Control)
 Order,  956—Laid  on  the  Table.  6.

 DESHPANDE,  SHRI  G.  H.:
 Discussion  re.  Madras-Tuticorin  train

 disaster.  250—52.

 DESHPANDE,  SHRI  V.  G.:
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  096—200,  1103.

 Committee  on  Absence  of  Members
 from  the  Sittings  of  the  House:
 Motion  re,  Eighteenth  Report.

 1804.

 DESHPANDE,  SHRI  ्  G.-  contd.
 Motion  for  Adjournment:

 Cracker  explosion  in  Ramlila
 Grounds.  655—57.

 Motion  re.  International  sitvation
 434—35,  490,  509,  603.

 Terminal  Tax  on  Railway  Passen-
 gers  Bill:
 Consideration  of  clauses.  324—30.

 DHUSIYA,  SHRI:
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as

 by  Select  Committee.  1564.
 DISPLACED  PERSONS  (COM-

 PENSATION  AND  REHABILITA-
 TION)  AMENDMENT’  BILL:
 See  under  “Bill(s)”.

 DISPLACED  PERSONS  (COMPEN-
 SATION  AND  REHABILITATIGN)
 AMENDMENT  ORDINANCE.  1986:
 See  under  “Ordinance  (s)”.

 DISPLACED  PERSONS  (COMPEN-
 SATION  AND  REHABILITATION)
 RULES:
 Notifications  making  certain

 amendments  to  “aid  or  the
 Table.  369.

 DUBE,  SHRI  MULCHAND:
 Administration  of  Evacuee  Proper-

 ty  (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  1069-70.

 Consideration  of  clauses.  1184,
 1140,  ]4I,  1145-46.

 Code  of  Civil  Procedure  (Amend-
 ment)  Bill:

 —
 to  pass,  as  amended.  8-

 Industries  (Development  and  Regu-
 lation)  Amendment  Bill:
 Motion  to  pass,  as  amended.  285-

 86,  293.

 States
 Reorganisation  (Amendment)

 Motion  to  pass,  as  amended.  668,

 E
 EACHARAN,  SHRI  I.:

 Resolution  re.  President's  Proclama-
 tion  re.  Kerala.  73l—36,
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 ECONOMIC  SITUATION:
 Statement  re.  and  taxetion  prv-

 posals.  637—5.
 ELECTION:

 Calling  attention  to  matter  of  urgent
 public  importance:

 of  a  Member  to  Rajya  Sabha
 from  Manipur.  2l—23.

 Representation  of  the  People  (Con-
 duct  of  Elections  and  Election
 Petitions)  Rules—Laid  on  the
 Table.  486.

 ELECTION  COMMISSION:
 Motion(s)  for  Adjournment.
 Refusal  of  to  recognise

 Socialist  Party  of  Uttar  Pradesh.
 a4

 ELECTION  TO  COMMITTEE:
 Indian  Institute  of  Technology,

 ELECTRICITY  SUPPLY  (AMEND-
 MENT)  BILL,  1955:
 Evidence  re.  ——,  Laid  on  the  Table.

 1523-24.
 See  also  under  “Bill(s)”

 ¥MPLOYEE(S)  INSURANCE:
 Motion(s)  for  Adjournment:

 Token  strike  of  employees  of  Life
 Insurance  Corporation.  4—6.

 EMPLOYEES'  PROVIDENT  FUNDS
 (AMENDMENT)  BILL:
 See  under  “Bill(s)”.

 KEVACUEE  PROPERTY  (IES):
 Administration  of  (Amend-

 ment)  Ordinance,  956—Laid  on
 the  Table.  7.

 Notification  making  amendments  to
 the  Administration  of  Evacuee
 Property  (Central)  Rules,  950—
 Laid  on  the  Table.  1120.

 EVIDENCE  RE.  BILL(S):
 Evidence  re.  Electricity  (Supply)

 Amendment  Bill,  955—Laid  on
 the  Table.  1523-24,

 Evidence  tendered  before  the  Joint
 Committee  on  the  Motor  Vehicles
 (Amendment)  Bill,  955—Leaid  on

 EXCISE,  CENTRAL: CONOMIC  SITUATION:
 |

 EXCISE,CENTRAL:
 Notifications—Laid  on  the

 Table.  368.

 FARIDABAD  DEVELOPMENT  COR-
 PORATION  BILL:
 See  under  “Bill(s)”.

 FINANCE  (NO.  2)  BILL:
 See  under  “Bill(s)”.

 FINANCE  (NO.  3)  BILL:
 See  under  “Bill(s)”.

 FOREIGNERS  LAWS
 MENT)  BILL:
 See  under  “Bill(s)”.

 FOTEDAR,  PANDIT:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  738,  748—53.

 Committee  on  Absence  of  Members
 from  the  Sittings  of  tne  Huusc:
 Motion  re.  Eighteenth  Report.

 1799-1800,
 Criminal  Law  Amendment  Bill  (by

 Shri  M.  L.  Agrawal):
 Motion  to  consider  and  amend-

 ment  to  circulate.  966.

 (AMEND-

 a

 GADGIL,  SHRI:
 Motion  re.  International  situation.

 409,  4l6—24.
 GANDHI,  SHRI  FEROZE:

 Business  of  the  House.  ‘1526,  1527.
 Report  on  derailment  of  39  Down

 Express—Laid  on  the  Table.
 ‘1659.

 GANDHI,  SHRI  V.  B.:
 Motor  Vehicles  (Amendment)  Bill.

 Motion  to  consider,  28  reported
 by  Joint  Committee.  330—35.

 Public  Accounts  Committee.
 Presentation  of  Twenty-first  Re-

 port.  1522.

 GIDWANI,  SHRI:
 Abducted  Persons  (Recovery  and

 Resteration)  Continuance  Bill:
 Motion  to  consider.  753—57.

 the  Table  488,
 |__—Motion  to  consider.  mt  |
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 GIDWANI,  SHRI—contd.
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  070—74.

 Consideration  of  clauses.  1148,
 ‘1151.

 Business  of  the  House.  343.
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Motion  re.  Eighteenth  Report,

 1795.
 Displaced  Persons  (Compensation

 and  Rehabilitation)  Amendment
 Bill:
 Motion  to  consider  and  amend-

 ment  -to  refer  to  Select  Com-
 mittee.  8]—86,  1190,  1194,

 Consideration  of  clauses.  1198.
 Faridabad  Development  Corpora-

 ration  Bill:
 Motion  to  consider.  1009—15,

 1032.
 Motion  re  International  situation.

 420,
 Resolution  re.  Nuclear  and  Thermo-

 nuclear  tests.  304—10,  334,  362.

 GIRIDHARI  BHOI,  SHRI:
 Resignation  of  ——.  12.

 GOA:
 Publications  re—Laid  on  the  Table.

 10.
 GOPALAN,  SHRI  A.  K.:

 Discussion  re  Madras—Tuticorin
 train  disaster.  223—29.

 Motion  for  Adjournment:
 Agitation  re  establishment  of  a

 Bench  of  Kerala  High  Court  at
 Trivandrum.  1272-73.

 Motion  re  International
 393—403.

 Motor  Vehicles  (Amendment)  Bill:
 Consideration  of  clauses.  1446,

 Resolution  re  President's  Proclama-
 tion  re  Kerala.  ‘1674--90,  1700,
 1739,  1771,  1785.

 GOVERNMENT  ASSURANCES:
 See  “Assurances,  Government”.

 GOVERNMENT  PREMISES  (EVIC-
 TION)  AMENDMENT  BILL,  1956:
 See  under  “Bill({s)”.

 situation.

 GUHA,  SHRI  A.  C.:
 Central  Excises  Notifications—Laid

 on  the  Table.  368.
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 t  to  refer  to  Select  Com-

 mittee.  84 i
 Eighth  Annual  Report  of  the  Board

 of  Directors  of  the  Industrial  Fin-
 ance  Corporation  along  with  a
 statement  showing  the  assets  and
 liabilities  and  profit  and  loss  ac-
 count  of  the  corporation—Laid  on
 the  Table.  487.

 Indian  Statistical  Institute  Bill:
 Motion  for  leave  to  introduce.

 855.
 Life  Insurance  Corporation  Rules—

 Laid  on  the  Table.  487.
 Notification  under  Central  Excises

 and  Salt  Act—Laid  on  the  Table.
 9.

 Notifications  under  Sea  Customs—
 Laid  on  the  Table,  259.

 State  Bank  of  Hyderabad  Bill:
 Motion  to  consider,  670—78,  682,

 696—702.
 Consderation  of  clauses.  02-

 03,  7103-04,  705,  ‘706-07,  '708,
 709,  ‘110,  7l-l2,  73—I6.

 Motion  to  pass,  as  amended.
 ‘716,  718.

 GUPTA,  SHRI  SADHAN:
 Code  of  Civil  Procedure  (Amend-

 ment)  Bill:
 Motion  to  consider  as  reported:

 by  Joint  Committee,  30—39.
 Motion(s)  for  Adjournment:

 Token  Strike  of  employees  of
 Life  Insurance  Corporation.
 4,  5,  6.

 GURUPADASWAMY,  SHRI  M.  §.:
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  ‘1830,  879—83,

 Resolution  re  President's  Proclama-
 tion  re  Kerala.  66l—70,  ‘1673.

 HALF-AN-HOUR  DISCUSSION:
 re  development  of  mineral

 क

 resources  of  Kerala.  903—8.
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 HEDA,  SHRI:

 Motion  re.  International  situation.
 554—59.

 Motor  Vehicles  (Amendment)
 Bill:
 Motions  to  consider,  as  reported

 by  Joint  Committee.  36]—67.
 State  Bank  of  Hyderabad  Bill:

 Motion  to  consider.  682,  69l—
 96,  697,  698,  70l,  702,

 Motion  to  pass,  as  amended.  WT.

 HIGH  COURT  ct-3 ee
 Fourth  Report  of  the  Law  Com-

 mission  (on  the  proposal  that
 should  sit  in  Benches  at  dif-

 ferent  piaces  in  a  State)—Laid
 on  the  Table.  1000,

 HIGH  COURT  JUDGES  (PART  A
 STATES)  TRAVELLING  ALLOW-
 ANCE  RULES:
 Laid  on  the  Table,  1789.

 HINDU  MARRIAGE  (AMENDMENT)
 BILL,  956  (AS  PASSED  BY
 RAJYA  SABHA):
 See  under  “Bill(s)”.

 HUEKAM  SINGH,  SARDAR:
 Aducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  132,  ‘737,

 740—44.
 Business  Advisory  Committee:

 Presentation  of  Forty-second
 Report.  125.

 Presentation  of  Forty-third
 Report.  853.

 Committee  on  Private  Members’
 Bills  and  Resolutions:
 Presentation  of

 Report.  607.
 HUNGARY:

 Motion(s)  for  Adjournment:
 Government's  attitude  to  Five-

 power  Resolution  on  ——.  2.
 3.

 Sixty-third

 INDIAN  AIRCRAFT  RULES:
 Notification  making  amendments

 to  the  together  with  an
 explanatory  Note—Laid  on  the

 “Table.  i1is.

 INDIAN  COCONUT  COMMITTEE
 (AMENDMENT)  BILL,  1956:
 See  under  “Bill(s)”.

 INDIAN  COTTON  CESS  (AMEND-
 MENT)  BILL,  ‘1956:
 See  under  “Bill(s)”.

 INDIAN  DIVORCE  (AMENDMENT)
 BILL  [Amendment  of  Section  3  ete.
 by  Shrimati  Maydeo]:
 See  under  “Bill(s)”.

 INDIAN  INSTITUTE  OF  TECHNOLO-
 GY,  KHARAGPUR:
 Motion  re.  election  to  the  Institute.

 1805.
 INDIAN  INSTITUTE  OF  TECHNO-

 LOGY  (KHARAGPUR)  BILL,
 +1956:
 See  under  “Bill(s)”.

 INDIAN  POST  OFFICE
 MENT)  BILL,  1956:
 See  under  “Bill(s)”.

 INDIAN  POSTS  AND  TELEGRAPHS
 ACT  AND  RULES:
 Presentation  of  petition  ——.  1399.

 INDIAN  RAILWAYS  (AMEND-
 MENT)  BILL,  1956:
 See  under  “Bill(s)”.

 INDIAN  STATISTICAL  INSTITUTE
 BILL:
 See  under  “Bill(s)”.

 INDIAN  TARIFF  (AMENDMENT)
 BILL,  1956:
 See  under  “Bill(s)”.

 INDIAN  TELEGRAPH
 MENT)  BILL:
 See  under  “Bill(s)”.

 INDONESIA:
 Joint  statement  by  Prime  Ministers

 of  Burma,  Ceyloh  and
 India—Laid  on  the  Table,  125.

 INDUSTRIAL  COMMITTEE  ON
 COAL  MINING:
 See  under  “Committee(s),  Other

 than  Parliamentary”.
 INDUSTRIAL  FINANCE  CORPORA-

 TION:
 Eighth  Annual  Report  of  the  Board

 of  Directors  of  the  along
 with  a  statement  showing  the
 assets  and  liabilities  and  profit
 and  loss  account  of  the  corpora-
 tion—Laid  on  the  Table.  487.

 (AMEND-

 (AMEND-
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 INDUSTRIES  (DEVELOPMENT  AND
 REGULATION)  AMENDMENT
 BILL,  1956:
 See  under  “Bill(s)”.

 INTERNATIONAL  SITUATION:
 Motion  re  ——,  ‘371482,  488—

 604.
 Statement  re  वि  260—67.

 IQBAL  SINGH,  SARDAR:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  772—78.

 Criminal  Law  Amendment  Bill
 (by  Shri  M.  L.  Agrawal):
 Motion  to  consider  and  amend-

 ment  to  circulate.  954—58,
 Motor  Vehicles  (Amendment)

 Bill:
 Motion  to  consider,  as  reported

 by  Joint  Committee.  346—58.
 Consideration  of  clauses.  1420—

 27,  ‘1437,  1446.

 I¥YYUNNI,  SHRI:
 Resolution  re  President's  Procla-

 mation  re  Kerala.  ‘1712—17.

 J
 JAGJIVAN  RAM,  SHRI:

 Indian  Telegraph  (Amendment)
 Bill:
 Motion  for  leave  to  introduce.

 1524,
 JAIPAL  SINGH  SHRI:

 Committee  on  Private  Members’
 Bills  and  Resolutions:
 Nomination  of  and  B.  Rama-

 ehandra  Reddi.  126.
 Death  of  Shri  Bhawani  Singh,  I.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported

 by  Select  Committee.  ‘1473,
 ‘1474,

 JAISOORYA,  DR.  :
 Business  of  the  House.  1526,
 Motor  Vehicles  (Amendment)  Bill:

 Motion  to  consider,  as  reported  by
 Joint  Committee,  303—08,
 1362.

 Resolution  re  nationalisation  of
 collieries.  604—06

 JAISOORYA,  DR.  :  contd.
 Suppression  of.  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported

 by  Select  Committee.  54—7.
 JAMMU  AND  KASHMIR:

 Draft  Constitution  for  Laid  on
 the  Table,  260.

 Point  re  Drbft  constitution  for
 —.  -267—69.

 JAMMU  AND  KASHMIR  (EXTEN-
 SION  OF  LAWS)  BILL,  1956:
 See  under  “Bill(s)"”.

 JANGDE,  SHRI:
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported

 by  Select  Committee.  554—58.

 JAYASHRI,  SHRIMATI:
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported

 by  Select  Commttee,  467—72,
 ‘1476.

 Consideration  of  clauses.  1583-
 84,  1585.

 Young  Persons  (Harmful  Publi-
 cations)  Bill:
 Motion  to  consider.  816—19,
 Consideration  of  clauses.  842.

 JHUNJHUNWALA,  SHRI:
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  883—88.

 JOSHI,  SHRI  KRISHNACHARYA:
 Appointment  of  Indian  Employees

 in  Foreign  Embassies  Bill  (by—)
 Motion  for  leave  to  introduce.

 916.

 JOSHI,  SHRIMATI  SUBHADRA:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  766,  ‘73T—

 95.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported  by

 Select  Committee.  500—08.
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 JUDGE(S):
 High  Court  Judges  (Part  A  States)

 Travelling  Allowance  Rules—
 Laid  on  the  Table.  7789.

 Dopey  Kal

 KAMATH,  SHRI:  !
 Business  of  the  House,  204,
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  +1828,  1830.

 Code  of  Civil  Procedure  (Amend-
 ment)  Bill:
 Motion  to  consider,  as  reported  by

 Joint  Committee.  13,  22—23.
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Motion  re  Eighteenth  Report.

 l79I—94,  1803,
 Motion(s)  for  Adjournment:
 Cracker  explosion  in  Ramlila

 grounds.  1657.
 Government's  attitude  to  Five-

 power  Resolution  on  Hungary.
 2

 Motion  re  International  situation.
 384,  390,  390-01,  303,  489,  490,
 400-91,  500,  525,  526,  548—54,
 588,  590,  ‘501,  600,  601.

 Notification  making  certain  amend-
 ment  to  Representation  of  People
 (Preparation  of  Electoral  Rolls)
 Rules—Laid  on  the  Table.
 485,  486,

 Points  re  Draft  Constitution  for
 Jammu  and  Kashmir.  287-68,
 268-69.

 Resolution  re  Nuclear  and  Thermo-
 nuclear  tests.  303,  330—34

 Resolution  re  President’s  Procla-
 mation  re  Kerala.  1668,  1660,
 ‘1673,  1765,

 Statement  re  International  situa-

 Terminal  Tax  on  Railway  Pas-
 sengérs  Bill:
 Motion  to  consider.  296,  297,

 298—30I,  302,

 KANUNGO,  SHRI:
 Notification  making  certain  amend-

 ment  to  Coffee  Rules—Laid  on  the
 Table.  9,

 Plantation  Inquiry  Commission's
 Report  on  Coffee  Industry—Laid
 on  the  Table.  488,

 Standards  of  Weights  and  Mea-
 sures  Bill:

 Presentation  of  Report  of  Joint
 Committee.  488,

 KARNI  SINGHJI,  SHRI:
 Discussion  fre  Madras—Tuticorin

 train  disaster,  244—47.

 KASLIWAL  SHRI:
 Code  of  Civil  Procedure  (Amend-

 ment)  Bill:
 Motion  to  consider,  as  reported

 by  Joint  Committee.  13,  41,  44,
 59—62.

 Electricity  (Supply)  Amendment
 Bill:
 Presentation  of  Report  of  Select

 Committee,  1523.
 Evidence  re  Electricity  (Supply)

 Amendment  Bill,  955—Laid.  on
 the  Table.  (1523-24.

 Indian  Tariff  (Amendment)  Bill:
 Motion  to  consider.  152,  73—76.

 Motion  re  International  situation.
 491.

 Motor  Vehicles  (Amendment)  Bill:
 Consideration  of  clauses.  485—38,

 Territorial  Army  (Amendment)
 Bill:
 Motion  to  consider.  869.

 Young  Persons  (Harmful  Publica-
 tions)  Bill:
 Consideration  of  clauses.  ‘B42,  843.

 KATJU,  DR.  :
 Territorial  Army  (Amendment)

 Motion  to  consider.  ‘84447,  886—
 89.

 Consideration  of  clauses.  889-90,
 89l,  892.

 Motion  to  pass,  as  amended.  893,
 894,  805,
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 KAZMI,  SHRI:
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Commit-
 tee.  08—85.

 KELAPPAN,  SHRI:
 Resolution  re  President's  Proclama-

 tion  re.  Kerala.  1717 —20,

 KERALA:
 Half-an-hour  discussion  re,  develop-

 ment  of  mineral  resources  of  ——.
 903—8.

 President’s  Proclamation  re—Laid
 on  the  Table.  10.

 Resolution  re.  President’s  Proclama-
 tion  re.  i6¢l—786.

 KERALA  HIGH  COURT:
 Motion  for  Adjournment:

 Agitation  re.  Establishment  of  a
 Bench  of  at  Trivandrum.
 27—T7.

 KESHAVAIENGAR,  SHRI:

 Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  (Amendment)
 Bill  (Amendment  of  Section  है:
 by  —).
 Motion  for  leave  to  introduce.  915.

 KHADI  AND  VILLAGE  INDUSTRIES
 COMMISSION  BILL,  ‘1956:
 See  under  Bill(s).

 KHANNA,  SHRI  MEHR  CHAND:
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Motion  for  leave  to  introduce.  610.
 Motion  to  consider.  037—44,  1047,

 1051,  1053,  057—59,  1062,  1065,
 1067,  1068,  ‘1077,  1080,  1093,
 00—3.

 Amendment  to  refer  to  Select
 Committee.  1047,  1051,  1053,
 057—59,  1062,  1065,  1067,  1068,
 1077,  3080,  1093,  !00—I3.

 Consideration  of  clauses.  27—28,
 1129-30,  ‘1181,  1132,  1133,  l35—
 37,  1140,  l4],  48—52,  1153.

 Motion  to  pass,  1154.

 KHANNA,  SHRI  MEHR  CHAND—
 contd.
 Displaced  Persons  (Compensation

 and  Rehabilitation)  Amendment
 Bill:
 Motion  for  leave  to  introduce.  609.
 Motion  to  consider.  54—57,  1168,

 1164,  ‘1169,  1172,  1173,  1177,  1178,
 86—95.

 Amendment  to  refer  to  Select
 Committee.  i68,  1164,  1169,
 1172,  ‘1173,  1177,  ‘1178,  l86—95.

 Consideration  of  clauses.  l97-98.
 1199,  20l-02,  1203,  1204,  1210.

 Motion  to  pass,"as  amended.  2]I.
 Faridabad  Development  Corporation

 Bill:
 Motion  to  consider.  907,  908,  ‘1015,

 1016,  1018,  1022,  03i.
 Statement  giving  reasons  for  im-

 mediate  legislation  by  the  Admi-
 nistration  of  Evacuee  Property
 (Amendment)  Ordinance,  ‘1956—
 Laid  on  the  Table.  6ll.

 Statement  giving  reasons  for  im-
 mediate  legislation  by  the  Displac-
 ed  Persons  (Compensation  and
 Rehabilitation)  Amendment  Ordi- 7  mance,  956—Laid  on  the  Table.
 610.

 KOTTUKAPPALLY,  SHRI:
 हु

 Resolution  re.  President’s  Pro-
 clamation  re.  Kerala,  727—3l.

 itRIPALINI,  ACHARYA:
 Motion  re.  International  situation.

 389,  390,  392,  498—509,  ‘516,  581,
 59l.

 IXRISHNAMACHARI,  SHRI  T.  T.:
 Central  Sales  Tax  Bill:

 Motion  for  leave  to  introduce.  608-

 Motion  to  consider  and  amendment
 to  refer  to  Select  Committee.
 +1830,  853—56.

 Finance  (No.  2)  Bill:
 Motion  for  leave  to  introduce.

 1651.
 Finance  (No.  3)  Bill:

 Motion  for  leave  to  introduce. ‘1652.
 Motion(s)  for  Adjournment:

 Token  strike  of  employees  of
 Life  Insurance  Corporation.  4
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 KRISHNAMACHARI,  SHRI  T.  T.—
 contd.
 Sea  Customs  (Amendment)  Bill:

 Motion  for  leave  to  introduce.
 166.

 Statement  re  Economic  situation
 and  taxation  proposals.  637—5l.

 LAW  COMMISSION:
 Report  (First)  of  the  (Liabili-

 ty  of  the  State  in  Tort)—Laid  on
 the  Table.  1000.

 Report  (Second)  of  the  (Par-
 liamentary  Legislation  relating  to
 Sales  Tax)—Laid  on  the  Table.
 1000.

 Report  (Third)  of  the  (Limita-
 tion  Act  908)—Laid  on  the  Table.
 1000.

 Report  (Fourth)  of  the  (on  the
 proposal  that  High  Courts  should
 sit  in  Benches  at  different  places
 in  a  State)—Laid  on  the  Table.
 1000.

 Statement  of  the  work  done  by  the
 till  3lst  October,  956—Laid

 on  the  Table.  1000.
 Life  Insurance  Corporation  Rules—

 Laid  on  the  Table.  487.
 Motion(s)  for  Adjournment:

 Token  strike  of  employees  of
 46

 LIMITATION  ACT,  1908:
 Third  Report  of  the  Law  Commis-

 sion  (——)  —Laid  on  the  Table.
 1000.

 LOK  SAHAYAK  SENA  BILL:
 See  under  “Bill(s)”.

 MADRAS:
 Discussion  re.  Madras-Tuticorin

 train  disaster.  2l—68.
 Motion  for  Adjournment:

 Madras-Tuticorin  train  disaster.
 ‘987—1000.

 Statement  re.  Madras-Tuticorin
 train  disaster.  980—82.

 MAHTHA,  SHRI  Ss.  N.:
 Teath  of  Th.  Chhedi  Lal  and  ——.

 MAJITHIA,  SARDAR:
 Territorial  Army  (Amendment)

 Bill:
 Motion  to  consider.  876.

 MALAVIYA,  SHRI  K,  D.  :
 Half-an-hour  discussion  re.  develop-

 ment  of  mineral  resources
 Kerala.  93—8.

 Notification  making  amendment  to
 Mineral  Concession  Rules—Laid  on
 the  Table  258-59.

 MALVIYA,  PANDIT  C.  N.:
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Commit-
 tee.  079—8.

 Consideration  of  clauses.  26—27,
 1146-47.

 Central  Sales  Tax  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Commit-
 tee.  87l—79.

 Indian  Tariff  (Amendment)  Bill:
 Motion  to  consider.  84—89.

 Motor  Vehicles  (Amendment)  Bill:
 Consideration  of  clauses,  439—4].

 MANIPUR:
 Calling  attention  to  matter  of  urgent

 public  importance—
 Election  of  a  Member  to  Rajya

 Sabha  from——.  2—23.
 MANIPUR  (VILLAGE  AUTHORI-

 TIES  IN  HILL  AREA)  BILL:
 See  under  “Bill(s)”.

 MASCARENE,  KUMARI  ANNIE:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  735,  737,  769—

 72.
 Resolution  re  President’s  Proclama-

 tion  re  Kerala.  1737,  1738,  l754—
 58.

 MATHEW,  SHRI:
 Resolution  re.  President's  Procla-

 mation  re  Kerala.  739—44.
 MATTER(S)  OF  URGENT  PUBLIC

 IMPORTANCE,  CALLING  ATTEN-
 TION  TO:
 See  “Calling  Attention  to  Matter(s)

 of  Urgent  Public  Importance”.
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 MATTHEN,  SHRI:
 Half-an-hour  discussion  re.  develop-

 ment  of  mineral  resources  of
 Kerala.  1912-13.

 Resolution  re  President's  Proclama-
 tion  re  Kerala.  1708,  ‘1746,  l769—
 73,  1783.

 MAYDEO,  SHRIMATI:
 Indian  Divorce  (Amendment)  Bill

 [Amendment  of  Section  3  etc.  by
 —I;
 Motion  for  leave  to  introduce.  914.

 MEHTA,  SHRI  ASOKA:°
 Motion  re  Internationa]  situation.

 392,  399,  403—16,  518,  545.

 MESSAGE(S)  FROM
 SABHA:

 agreeing  without  amendment  to
 the  Abducted  Persons  (Recovery
 and  Restoration)  Continuance
 Bill,  956  as  passed  by  Lok  Sabha.
 ‘1521.

 agreeing  without  amendment  to
 the  Code  of  Civil  Procedure

 (Amendment)  Bill,  956  as  passed
 by  Lok  Sabha.  852.

 agreeing  without  amendment  to
 the  Industries  (Development  and
 Regulation)  Amendment  Bill,  956
 as  passed  by  Lok  Sabha.  1522,

 agreeing  without  amendment  to
 the  Manipur  (Village  Authorities
 in  Hill  Areas)  Bill,  956  as  pass-
 ed  by  Lok  Sabha.  00l.

 agreeing  without  amendment  to
 the  States  Reorganisation
 (Amendment)  Bill,  956  as  pass-

 ed  by  Lok  Sabha.  (1521,
 agreeing  without  amendment  to

 the  Union  Territories  (Laws)
 Amendment  Bill,  956  as  passed
 by  Lok  Sabha.  00l.

 forwarding  to  Lok  Sabha  the
 Delivery  of  Books  (Public  Libra-
 ries)  Amendment  Bill,  956  as
 passed  by  Rajya  Sabha.  852.

 forwarding  to  Lok  Sabha  the
 Hindu  Adoption  and  Maintenance
 Bill,  956  as  passed  by  Rajya
 Sabha.  1659-60.

 RAJYA

 MESSAGE(S)  FROM  RAJYA
 SABHA:  contd.

 forwarding  to  Lok  Sabha  the
 Hindu  Marriage  (Amendment)
 Bill,  956  as  passed  by  Rajya
 Sabha.  1660.

 returning  the  Indian  Tariff
 (Amendment)  Bill,  956  without
 recommendation.  852.

 MINERAL(S):
 Half-an-hour  discussion  re.  develop-

 ment  of  resources  of  Kerala
 903—I8.

 MINERAL  CONCESSION  RULE(S):
 Notification  making  amendment  to

 Laid  on  the  Table.  258-59.

 MINIMATA,  SHRIMATI:
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported  by

 Select  Committee.  558—6.

 MISHRA,  PANDIT  S.  C.:
 Motion  for  Adjournment:

 Refusal  of  Election  Commission
 to  recognise  Socialist  Party  of
 Uttar  Pradesh.  3.

 MOHIUDDIN,  SHRI:
 Administration  of  Evacuee  Property (Amendment)  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Commit-
 tee.  066—69.

 Motion  re.  International  situation.
 418.

 State  Bank  of  Hyderabad  Bill:
 Motion  to  consider.  684—9l,  698.
 Consideration  of  clauses.  703,  705,

 707,  708-09,  ‘710,  ‘710-11.
 States  Reorganisation  (Amendment)

 Bill:
 Motion  to  consider.  664,  665.

 MOITRA,  SHRI  M.  K.:
 Discussion  re.  Madras-Tuticorin

 train  disaster.  (1245,  1248,  1263.
 Faridabad  Development  Corporation

 Bill:
 Motion  to  consider.  05—20.
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 MOITRA,  SHRI  M.  K.  :  contd.
 Manipur  (Village  Authorities  in

 Hill  Areas)  Bill:
 Motion  to  consider.  ‘91—95,  100,

 101.
 Motor  Vehicles  (Amendment)  Bill:

 Motion  to  consider,  as  reported  by
 Joint  Committee.  389—9.

 Terminal  Tax  on  Railway  Passen-
 gers  Bill:
 Motion  to  consider.  612,  613,  620—

 22,  627.
 MORE,  SHRI  8.  5.:

 States  Reorganisation  (Amendment)
 Bill:
 Motion  to  consider.  657—6l.

 MOTION  (8)  :
 re.  International  situation.

 (Adopted,  as  substituted).  31
 482,  488—604.

 MOTION(S)  FOR  ADJOURNMENT:
 Agitation  re.  establishment  of  a

 Bench  of  Kerala  High  Court  at
 Trivandrum.  (consent  withheld).
 1271—77.

 Cracker  explosion  in  Ramlila
 Grounds.  (Consent  withheld).
 655—58.

 Government's  attitude  to  ~  Five-
 power  Resolution  on  Hungary,  2-3.

 Madras  Tuticorin  train  disaster.
 (Consent  withheld).  987—000.

 Refusal  of  Election  Commission  to
 recognise  Socialist  Party  of  Uttar
 Pradesh.  (Consent  withheld).  3-4,

 Token  strike  of  employees  of  Life
 Insurance  Corporation.  (Consent
 withheld).  4—6.

 MOTOR  VEHICLES  (AMENDMENT)
 BILL  1955:
 Evidence  tendered  before  the  Joint

 Committee  on  the  Laid  on
 Table.  488.

 See  also  under  “Bill(s)”.
 MUKERJEE,  SHRI  H.  N.:

 Motion  re.  International  situation.
 5i—27.

 Resolution  re.  nationalisation  of  col-
 lieries,  55—22.

 MUNISWAMY,  SHRI  N.  R.:
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  894—900.

 Motion  re.  International  situation.
 455—60.

 Motor  Vehicles  (Amendment)  Bill:
 Motion  to  consider,  as  reported  by

 Joint  Committee.  386—89.
 States  Reorganisation  (Amendment)

 Bill:
 Motion  to  consider.  662-63,  666.

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported  by

 Select  Committee.  ‘1533,  54—
 43.

 Terminal  Tax  on  Railway  Passen-
 gers  Bill:
 Motion  to  consider.  618—20.
 Consideration  of  clauses,  652.

 Territorial  Army  (Amendment)
 Bill:
 Motion  to  consider.  873—77.

 MURTHY,  SHRI  8.  Ss.  :
 Discussion  re,  Madras-Tuticorin

 train  disaster.  237—40.
 Indian  Tariff  (Amendment)  Bill:

 Motion  to  consider.  ‘153.
 Motion  re  International

 418,  44548,
 Presentation  of  petition  re  Railway

 Time  Tables  and  Guides.  608.
 Resolution  re.  Nuclear  and  Thermo-

 nuclear  tests.  303,  334,  339—42, 344.

 MUSAFIR,  GIANI  G.  8.  :
 Motor  Vehicles  (Amendment)  Bill—

 Motion  to  consider,  as  reported  by Joint  Committee.  287—98,
 (In  urdu).  1298—1302.

 situation.

 NAIR,  SHRI  C.  K.  :
 Discussion  re.  Madras-Tuticorin

 train  disaster.  1254,
 Displaced  Persons  (Compensation

 and  Rehabilitation)  Amendment
 Bili:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  1189,  1195.



 INDEX  TO  DEBATES,  PART  ता,  VOL.  IX,  4TH  SESSION,  956  al

 NAIR,  SHRI  N.  SREEKANTAN:
 Resolution  re  fPresident’s  Procla-

 mation  re  Kerala.  68l,  744—50.

 NAMBIAR,  SHRI:
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Motion  re  Eighteenth  Report.

 am.
 5

 Mowwn(s).  for  Adjournment:
 Token  strike  of  employees  of  Life

 Insurance  Corporation.  5.
 Resolution  re  President's  Procla-

 mation  re  Kerala.  1723,
 NARASIMHAN,  SHRI  C,  R.:

 Resolutidén  re  Nuclear  and  Thermo-
 nuclear  tests.  346—50.

 NATIONAL  HIGHWAYS
 1956:
 See  under  “Bill(s)”.

 NATIONALISATION:
 Resolution

 590—633.
 NAYAR,  SHRI  V.  P.:

 Central  Sales  Tax  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 +  mittee.  1825,  1827,  83l—44,

 Half-an-hour  discussion  re  deve-
 lopment  of  mineral  resources  of
 Kerala.  903—0,  9I3,  1915.

 Indian  Tariff  (Amendment)  Bill:
 Motion  to  consider.  59—73,  °2l,

 202.
 Industries  (Development  and  Regu-

 lation)”  Amendment  Bill:
 Motion  to  consider.  219,  221,  229—

 4l.
 Manipur  (Village  Authorities  in  Hill

 Areas)  Bill:
 Motion  to  consider.  100.
 Consideration  of  clauses,  113.

 Motion  for  Adjournment:
 Agitation  re  establishment  of  a

 Bench  of  Kerala  High  Court  at
 Trivandrum.  ‘1274—76.

 Motor  Vehicles  (Amendment)  Bill:
 Motion  to  consider  as  reported  by

 Joint  Committee.  1392.
 Resolution  re  Prsident's  Proclama-

 tion  re  Kerala.  1669,  1672,  1693,
 1695,  1716,  758—64,  1775,  1782.
 ‘1784,

 BILL,

 re  of  collieries.

 NEHRU,  SHRI  JAWAHARLAL:
 Joint  Statement  by  Prime  Ministers

 of  Burma,  Ceylon,  Indonesia  and
 India—Laid  on  the  Table.  125.

 Motion(s)  for  Adjournment:
 Government's  attitude  to  Five-

 power  Resolution  on  Hungary.
 2.

 -Madras-Tuticorin  train  disaster.
 988,  993—97,  999.

 Motion  re  international  situation.
 ‘371—93,  473-74,  475,  489,  499,
 500,  503,  506,  507,  508,  570—600.

 Point  re  Draft  Constitution  for
 Jammu  and  Kashmir.  268.

 Resolution  re  Nuclear  and  Ther-
 monuclear  tests.  352—4l.

 Statement  re.  International  situa-
 tion.  260—67.

 NEHRU,  SHRIMATI  SHIVRAJVATI:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  765—68.

 Criminal  Law  Amendment  Bill  (by
 Shri  M.  L.  Agrawal):
 Motion  to  consider  and  amend-

 ment  to  circulate.  954,  958—62.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported
 by  Select  Committee.  485—89.

 Terminal  Tax  on  Railway  Passen-
 gers  Bill:
 Motion  to  consider.  629—32.

 Young  Persons  (Harmful  Publica-
 tions)  Bill:
 Motion  to  consider.  89—22.

 NEHRU,  SHRIMATI  UMA:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  744—48,  755.

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported
 by  Select  Committee.  533—38.

 NIJALINGAPPA,  SHRI:
 Resignation  of  ——.  12,

 NOTIFICATION  (8):
 Central  Excises  Laid  on  the

 Table.  368.
 Draft  under  Companies  Act,

 956—Laid  on  the  Table.  607.
 issued  under  States  Reorganisa

 tion  Act—Laid  on  the  Table.  258.
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 NOTIFICATION  (S)—contd.
 making  amendments  to  Com-

 panies  (Central  Government’s)
 General  Rules  and  Forms,  956—
 Laid  on  the  Table.  ‘1121.

 making  amendment  to  Indian
 Aircraft  Rules  together  with  an
 explanatory  Note—Laid  on  the
 Table.  ll.

 making  amendment  to  Mineral
 Concession  Rules—Laid  on  the
 Table.  258—59.

 making  amendment  to  Preven-
 tion  of  Food  Adulteration  Rules,
 955—Laid  on  the  Table  1522.

 making  amendment  to  Repre-
 sentation  of  the  People  (Conduct
 of  Elections  and  Election  FPeti-
 tions)  Rules—Laid  on  the  Table.
 851.

 making  amendment  to  Repre-
 sentation  of  People  (Preparation
 of  Electoral  Rolls)  Rule—Laid  on
 the  Table.  485-86.

 making  certain  amendment  to
 Coffee  Rules—Laid  on  the  Table.
 9.

 making  certain  amendments  to
 Displaced  Persons  (Compensation
 and  Rehabilitation)  Rules—Laid
 on  the  Table.  369.

 under  Central  Excises  and  Salt
 Act—Laid  on  the  Table.  9.

 under  See  Customs  Act—Laid
 on  the  Table,  259.

 NUCLEAR  AND  THERMO-NUCLEAR
 TESTS:
 Resolution  re  ——  303-42,  343—62.

 OBITUARY  REFERENCE  (S)—
 See  “Death(s)”.

 ORDINANCE(S):
 Administration  of  Evacuee  Property

 (Amendment)  Ordinance,  1956:
 Laid  on  the  Table.  7.
 Statement  giving  reasons  for  im-

 mediate  legislation  by  the
 Ordinance—Laid  on  the  Table.
 6ll.

 Displaced  Persons  (Compensation
 and  Rehabilitation)  Amendment
 Ordinance,  ‘1956:
 Laid  on  the  Table.  7. *  Statement  giving  reasons  for  im-

 mediate  legislation  by  the

 renee
 Laid  on  the  Table.

 10.

 ORDINANCE(S)—contd.
 Representation  of  the  People

 (Amendment)  Ordinance  1956:
 Laid  on  the  Table.  7.
 Statement  giving  reasons  for  im-

 mediate  legislation  by  the  Ordi-
 nance:
 Laid  on  the  Table.  610,

 Road  Transport  Corporation
 (Amendment)  ordinance  1956:
 Laid  on  the  Table.  a
 Statement  explaining  the  circum-

 stances  which  necessitated  im-
 mediate  legislation  by  the
 Ordinance.  1002.

 State  Bank  of  Hyderabad  Ordinance,
 1956:

 Explanatory  statement  regarding
 the  Ordinance—Laid  on  the
 Table.  7—9.

 Laid  on  the  Table,  7.

 PANDE,  SHRI  C.  D.:
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Motion  re  Eighteenth  Report.

 1798,  l797-98,  1804.
 PANDEY,  DR.  NATABAR:

 Resignation  of  ——.  12,
 PANT,  PANDIT  G.  B.:

 Motion(s)  for  Adjournment:
 Agitation  re  establishment  of  a

 Bench  of  Kerala  High  Court  at
 Trivandrum.  1273,  ‘1274,  1275,
 ‘1276.

 Cracker  explosion  in  Ramlila
 Grounds.  1655,  1657,

 Point  re  Draft  Constitution  for
 Jammu  and  Kashmir.  268,

 Resolution  re  President's  Procla-
 mation  re  Kerala.  66l—70,
 1673.

 Young  Persons  (Harmful  Publica-
 :tions)  Bill:
 Motion  to  pass,  as  amended,  844.

 837—4I,
 Motion  to  pass,  as  amended.  844.

 PAPER(S)  LAID  ON  THE  TABLE:
 Administration  of  Evacuee  Property

 (Amendment)  Ordinance,  1956.  7,
 Agricultural  Produce  (Development

 and  Warehousing)  Corporations
 Rules.  258.
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 PAPER(S)  LAID  ON  THE  TABLE—
 contd,

 Bihar  and  West  Bengal  (Transfer  of
 Territories)  Delimitation  of
 Constituencies  Rules.  368.

 Bombay  Wheat  (Movement  Con-
 trol)  Order,  1956,  6.

 Calcutta  Wheat  (Movement  Control)
 Order,  1956.  6.

 Central  Excises  Notifications.  368.
 COPYRIGHT  BILL:
 Evidence  tendered  before  the

 Joint  Committee  on  the  Bill,
 369.

 Report  of  Joint  Committee.  369.
 Delhi  Wheat  (Movement  Control)

 Order,  1956.  6.
 Delivery  of  Books  (Public  Libraries)

 Amendment  Bill  (as  passed  by
 Rajya  Sabha).  853.

 Displaced  Persons  (Compensation
 and  Rehabilitation)  Amendment
 Ordinance,  ‘1956.  7.

 Draft  Constitution  for  Jammu  and
 Kashmir.  260.  .

 Draft  notification  under  Companies
 Act.  607.

 Eighth  Annual  Report  of  the  Board
 of  Directors  of  the  Industrial
 Finance  Corporation  along  with’
 a  statement  showing  the  assets
 and  liabilities  and  profit  and  loss
 account  of  the  Corporation,  487,

 Evidence  re  Electricity  (Supply)
 Amendment  Bill,  1955.  1523-24.

 Evidence  tendered  before  the  Joint
 Committee  on  the  Motor  Vehicles
 (Amendment)  Bill,  1955.  488.

 Explanatory  statement  regarding
 State  Bank  of  Hyderabad  Ordi-
 nance.  7—9.

 High  Court  Judges  (Part  A  States)
 Travelling  Allowance  Rules.  1789.

 Hindu  Adoption  and  Maintenance
 Bill,  956  (as  passed  by  Rajya
 Sabha).  1660.

 Hindu  Marriage  (Amendment)  Bill,
 86

 (as  passed  by  Rajya  Sabha).

 Joint  Statement  by  Prime  Ministers
 of  Burma,  Ceylon,  Indonesia  and
 India.  125.

 Life  Insurance  Corporation  Rules.
 487.

 Notifications  issued  under  States  Re-
 organisation  Act.  258,

 PAPER(S)  LAID  ON  THE  TABLE—
 contd.
 Notification  making  amendments  to

 Administration  of  Evacuee  Pro-
 perty  (Central)  Rules,  1950.  1120.

 Notification  making  amendments  to
 Companies  (Central  Govern-
 ment’s)  General  Rules  and  Forms,
 1956.  1121.

 Notification  making  amendments  to
 Indian  Aircraft  Rules
 with  an  Explanatory  Note.  ‘1119.

 Notifications  making  amendment  to
 Mineral  Concession  Rules.  258-
 59.

 Notification  making  amendments  to
 Prevention  of  Food  Adultera-
 tion  Rules,  1955.  152.

 Notification  making  amendments  to
 Representation  of  the  People
 (Conduct  of  Elections  and  Elec-
 tion  Petitions)  Rules.  95l.

 Notification  making  amendment  0
 Representation  of  People  (Prepa-
 ration  of  Electoral  Rolls)  Rule.
 485—87.

 Notification  making  certain  amend-
 ment  to  Coffee  Rules.  9.

 Notifications  making  certain  amend-
 ments  to  Displaced  Persons  (Com-
 pensation  and  Rehabilitation)
 Rules.  369.

 Notification  making  certain  amend-
 ment  to  Working  Journalists
 Wage  Board  Rules.  6.

 Notification  under  Central  Excises
 and  Salt  Act.  9.

 Notifications  under  Sea  Customs  Act.
 259.

 Plantation  Inquiry  Commission's  Re-
 Port  on  Coffee  Industry.  488,

 President's  Acts  re  Travancore-
 Cochin,  259-60.

 President’s  Proclamation  re  Kerala.
 10.

 Publications  re  Goa.  10.
 Reorganised  States  (Scheduled

 Castes  and  Scheduled  Tribes)  De-
 termination  of  Population  Rules.
 1000.

 Report  (First)  of  the  Law  Com-
 mission  (Liability  of  the  State  in
 Tort).  1000.

 Report  (Second)  of  the  Law  Com-
 mission  (Parliamentary  Legisla-
 tion  relating  to  Sales  Tax).  1000.

 Report  (Third)  of.  the  Law  Commis-
 sion  (Limitation  Act,  1908).  1000.



 24  LOK  SABHA

 PAPER(S)  LAID  ON  THE  TABLE—
 contd.

 Report  (Fourth)  of  the.  Law  Com-
 mission  (on  the  proposal  that  High
 Courts  should  sit  in  Benches  at
 different  ‘places  in  a  State).  1000,

 Report  on  derailment  of  3I9  Down
 Express.  1658-59,

 Representation  oof  the  People
 (Amendment)  Ordinance,  1956.  7.

 Representation  of  the  People  (Con-
 duct  of  Elections  and  Election
 Petitions)  Rules.  486.

 Road  Transport  Corporations
 (Amendment)  Ordinance,  1956.  7.

 State  Bank  of  Hyderabad  Ordinance,
 1956,  7.

 Statement  explaining  circumstances
 which  necessitated  immediate
 legislation  by  the  Road  Transport
 Corporations  (Amendment)  Ore
 nance,  ‘1956,  1002.

 Statement  giving  reasons  for  imme-
 diate  legislation  by  the  Adminis-
 tration  of  Evacuee  Property
 (Amendment)  Ordinance,  1956.
 611.

 Statement  giving  reasons  for  imme-
 diate  legislation  by  the  Displaced
 Persons  (Compensation  and  Re-
 habilitation)  Amendment  Ordi-
 nance,  1956.  610.

 Statement  giving  reasons  for  imme-
 diate  legislation  by  the  Represen-
 tation  of  the  People  (Amendment)
 Ordinance,  1956.  610,

 Statement  of  the  work  done  by  the
 Law  Commission  till  3lst  October,
 1956.  1000.

 ‘Summary  of  proceedings  of  the  Fifth
 Session  (August,  956)  of  the  In-
 dustrial  Committee  on  Coal  Min-
 ing.  369.

 Supplementary  Statements  Nos.
 VIII  and  UJ,  showing  action  taken
 by  Government  on  Assurances
 ete.  given  during  Twelfth  and
 Thirteenth  Sessions  respectively

 7
 Supplementary  Statements  Nos.

 XXXIV,  XXV,  XXIII,  XI,  x
 and  III  showing  action  taken  by
 Government  on  various  assu-
 ranées,  ete.,  given  during  Sixth
 Session,  ‘1954,  Seventh  Session,

 1954,  Eighth  Session,  ‘1954,  Ele-
 venth  Session,  1955,  Twelfth  Ses-

 PAPER(S)  LAID  ON  THE  TABLE—
 contd.

 sion,  956  and  Thirteenth  Ses-
 sion,  956  of  Lok  Sabha  respec-
 tively.  367-68.

 Supplementary  Statements  Nos.
 XXXVIII,  XXXXV,  XXVI,  XXIV,
 XXI,  XV,  x  and  IV  showing
 action  taken  by  Government  on
 various  asurances  etc.  given  dur-
 ing  Fifth  Session,  1953;  Sixth
 Session,  1954;  Seventh  Session,
 1954;  Eighth  Session,  1954;  Ninth
 Session,  1955;  Tenth  Session,  1955;
 Eleventh  Session,  1955;  Twelfth
 Session,  956  and  Thirteenth  Ses-
 sion,  956  respectively.  111920.

 PAREKH,  DR.  J.  N.:
 Industries  (Development  and  Regu-

 jation)  Amendment  Bill:
 Motion  to  pass,  an  amended.  288-

 84.
 Motor  Vehicles

 Bill:
 Motion  to  consider,  as  reported

 by  Joint  Committee.  375—
 79.

 PART  C  STATES  (LAWS)  AMEND-
 MENT  BILL:

 ,  See  under  “Bill(s)”.
 PATASKAR,  SHRI:

 Agricultural  Procedure  (Develop-
 ment  and  Warehousing)  Corpora-
 tions  Rules—Laid  on  the  Table.
 258.

 Calling  attention  to  matter  of
 urgent  public  importance:

 Election  of  a  Member  to  Rajya
 Sabha  from  Manipur.  2l-22.

 Code  of  Civil  Procedure  (Amend-
 ment)  Bill:

 Motion  to  consider,  as  reported  by
 Joint  Committee.  2—-22,  25,
 40,  46,  72—76.

 Motion  to  pass,  as  amended.  ‘18.
 Criminal  Law  Amendment  Bill  (by

 Shri  M.  L.  Agarwal):
 Motion  to  consider.  917  920-2I,

 (Amendment)

 922,  967—75.
 Amendment  to  circulate.  957—

 75
 Foreigners  Laws  (Amendment)
 Bill:

 Motion  for  leave  to  introduce.
 854.
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 PATASKAR  SHRI—contd.
 Motion  for  Adjournment—

 Commission Refusal  of  Election  Commission
 to  recognise  Socialist  Party  of
 Uttar  Pradesh,  3.

 Notification  making  amendments  to
 Representation  of  the  People
 (Conduct  of  Elections  and  Elec-
 tion  Petitions)  Rules—Laid  on  the
 Table  485l.

 Notifications  issued  under  States
 Reorganisation  Act—Laid  on  the
 Table.  258.

 States  Re-organisation  (Amend-
 ment)  Bill:
 Motion  for  leave  to  introduce.

 272.
 Motion  to  consider.  654—57,

 663—65.
 Consideration  of  clauses.  666,

 667.
 Motion  to  pass,  as  amended.

 668,  669.

 ‘PETITION  (8)
 Presentation  of  re  Indian

 Posts  and  Telegraphs  Act  and
 Rules.  1399.

 Presentation  of  re  Railway
 Time  Table  and  Guides.  608.

 Presentation  of  re  Sadhus  and
 Sanyasis  (Registration  and
 Licensing)  Bill:  370.

 PILLAI,  SHRI  THANU:
 Discussion  re  Madras-Tuticorin

 train  disaster.  240—44,

 PLANTATION  INQUIRY  COMMIS5-
 SION:
 Plantation  Inquiry  Commission’s

 Report  on  Coffee  Industry—Laid
 on  the  Table  488.

 POCKER  SAHEB,  SHRI:
 Criminal  Law  Amendment  Bill

 (by  ):
 Motion  for  leave  to  introduce.

 915.

 POLITICAL  SUFFERER(S):
 Resolution  re  scholarships  for  child-

 ren  of  ——.  633—36.

 PRESIDENTS  ACT(S):
 re  Travancore-Cochin—Laid

 on  the  Table.  259-60.

 PRESIDENT’S  ASSENT  TO  BILLS:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill,
 1956.  1659.

 Central  Excises  and  Salt  (Amend-
 ment)  Bill.  lL

 Constitution  (Seventh  Amendment)
 Bill,  1956.  .

 Government  Premises  (Eviction)
 Amendment  Bill,  1956.  .

 Indian  Coconut  Committee  (Amend-
 ment)  Bill,  ‘1956.  I.

 Indian  Cotton  Cess  (Amendment)
 Bill.  i

 Indian  Institute  of  Technology
 (Kharagpur)  Bill,  1956,  I.

 Indian  Post  Office  (Amendment)
 Bill,  1956.  i.

 Indian  Railways  (Amendment)
 Bill,  ‘1956.  .

 Indian  Tariff  (Amendment)  Bill,
 1956.  1659.

 Jammu  and  Kashmir  (Extension  of
 Laws)  Bill,  1956.  .

 Khadi  and  Village  Industries
 Commission  Bill,  1956.  iL

 Lok  Sahayak  Sena  Bill,  1956.  I.
 National  Highways  Bill,  1956,  l.
 Public  Debt  (Amendment)  Bill,

 ‘1956.  i
 Representation  of  the  People  (Third

 Amendment)  Bill,  1956.  1.
 River  Boards  Bill,  1956,  LL
 Scheduled  Castes  and  Scheduled

 Tribes  Orders  (Amendment)
 Bill,  1956.  व],

 State  Financial  Corporation
 (Amendment)  Bill,  1956.  ॥.

 Supreme  Court  (Number  of  Judges)
 Bill,  1956.  i

 PRESIDENT’S  PROCLAMATION  RE
 KERALA:

 —Laid  on  the  Table.  10.
 Resolution  re  ——.  66|—786,

 PREVENTION  OF  FOOD  ADULT-
 ERATION  RULES,  1955:
 Notification  making  amendments  to

 the  —Laid  on  the  Table.
 ‘1522,
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 PRIVATE  MEMBERS’  BILLS  AND
 RESOLUTIONS,  COMMITTEE  ON:
 ON:
 See  “Committee  on  Private  Mem-

 bers’  Bills  and  Resolutions”  under
 “Committees,  Parliamentary”.

 PUBLIC  ACCOUNTS  COMMITTEE:
 See  under  “Committee(s):  Parlia-

 mentary”.

 PUBLIC  DEBT
 BILL,  1956:
 See  under  “Bill(s)”.

 (AMENDMENT)

 PUBLICATION  (S):
 re  Goa—Laid  on  the  Table.  10.

 PUNNOOSE,  SHRI:
 Business  of  the  House.  1526.
 Motion  for  Adjournment—

 Agitation  re  establishment  of  a
 Bench  of  Kerala  High  Court  at
 Trivandrum,  1272,  1273-74,

 Motion  re  International  situation.
 409.

 Resolution  re  President's  Proclama-
 tion  re  Kerala.  ‘1678,  1695,  1696,
 1704—12,  ‘1730,  ‘1742,  ‘1785.

 Territorial  Army  (Amendment)
 Bill:
 Motion  to  consider.  87l—73.

 प्र

 QUESTION(S)  AND  ANSWER(S):
 Correction  of  answer  to  starred

 questions  Nos.  2859  and  2608,
 ‘1278.

 R

 RADHA  RAMAN,  SHRI:
 Administration  of  Evacuee  Property

 (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  085—92.

 Central  Sales  Tax  Bill:
 के  Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  860—68,

 RAGHAVACHARI,  SHRI:
 Code  of  Civil  Procedure  (Amend-

 ment)  Bill:
 Motion  to  consider,  as  reported

 by  Joint  Committee.  25.
 Criminal  Law  Amendment  Bill  (by

 Shri  M.  L.  Agrawal):
 Motion  to  consider.  918,  919,  937,

 980.
 Amendment  to  circulate,  937,

 Evidence  tendered  before  the  Joint
 Committee  on  Motor  Vehicles
 (Amendment)  Bill,  965—Laid

 on  the  Table.  488.
 (Amendment) Motor  Vehicles

 Bill:
 Presentation  of  Report  of  Joint

 Committee.  488.
 Motion  to  consider,  as  reported  by

 Joint  Committee.  39]—96.
 Consideration  of  clauses.  432—

 35.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported
 by  Select  Committee.  ‘1517-18,
 527—32.

 ‘

 Terminal  Tax  on  Railway  Pas-
 sengers  Bill:
 Motion  to  consider.  618,  616—18,

 632.
 Young  Persons  (Harmful  Publica-

 tions)  Bill:
 Motion  to  consider.  834—37.

 RAGHUBIR  SAHAI,  SHRI:
 Criminal  Law  Amendment  Bill  (by

 Shri  M.  L.  Agrawal):
 Motion  to  consider.  ‘916,  922—27,

 970,  979.
 Amendment  to  circulate.  927,

 970,  979.
 Resolution  re  Nuclear  and  Thermo-

 nuclear  tests.  3ll,  3l4—8.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as  reported

 by  Select  Committee.  1472—
 78.

 Consideration  of  clauses.  ‘1575.
 Terminal  Tax  on  Railway  न

 sengers  Bill:
 Motion  to  consider.  626—29.
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 RAGHUNATH  SINGH,  SHRI:

 Committee  on  Private  Members’
 Bills  and  Resolutions:
 Motion  re  Sixty-second  Report.

 303.
 Constitution  (Amendment)  Bill

 [Amendment  of  Article  07

 Motion  for  ledve  to  introgluce.

 Criminal  Law  Amendment’  Bill
 (by  Shri  M,  L,  Agrawal):

 Motion  to  consider  and  amend-
 ment  to  circulate.  963—66.

 Terminal  Tax  on  Railway  Pas-
 sengers  Bill:
 Consideration  of  clauses.  334—

 39.

 RAILWAY  ACCIDENT(S):
 See  “Accident(s),  Railway”.

 RAILWAY  TIME  TABLES  AND
 GUIDES:
 Presentation  of  Petition.  608.

 RAILWAY  TRAIN(S):
 Report  on  derailment  of  39  Down

 Express—Laid  on  the  Table.
 1658-59,

 RAJ  BAHADUR,  SHRI:
 Nottfication  making  amendments  to

 the  Indian  Aircraft  Rules  together
 with  an  Explanatory  Note—Laid
 on  the  Table.  ‘1119.

 RAJYA  SABHA:
 Message  from  agreeing  without

 amendments  to  the  Abducted
 Persons  (Recovery  and  Restora-
 tion)  Continuance  Bill,  956  as
 passed  by  Lok  Sabha.  ‘1521.

 Message  from  agreeing  without
 amendment  to  the  Code  of  Civil
 Procedure  (Amendment)  Biil,

 by
 as  passed  by  Lok  Sabha.

 Message  from  agreeing  without
 amendment  to  the  Industries
 (Development  and  Regulation)
 Amendment  Bill,  I956  as  passed
 by  Lok  Sabha.  1522

 RAJYA  SABHA—contd.
 Message  from  agreeing  without

 amendment  to  the  Manipur  (Vil-
 lage  Authorities  in  Hill  Areas)
 Bill,  956  as  passed  by  Lok  Sabha.
 1001.

 Message  from  agreeing  without
 amendment  to  the  States  Re-
 organisation  (Amendment)  Bill
 956  as  passed  by  Lok  Sabha
 1521.

 Message  from  agreeing  without
 amendment  to  the  Union  Terri-
 tories  (Laws)  Amendment  Bill
 956  as  passed  by  Lok  Sabha.
 1001.

 Message  from  forwarding  to
 Lok  Sabha  the  Delivery  of  Books
 (Public  Libraries)  Amendment
 Bill,  956  as  passed  by  ——.852.

 Message  from  forwarding  to
 Lok  Sabha  the  Hindu  Adoption
 and  Maintenance  Bill,  956  as
 passed  by  ——.  1659-60.

 Message  from  forwarding  to
 Lok  Sabha  the  Hindu  Marriage
 (Amendment)  Bill,  956  as  passed
 by  1660

 Message  from  returning  the
 Indian  Tariff  (Amendment)  Bill
 956  without  recommendation.
 852.

 RAM  SUBHAG  SINGH,  DR:
 Resolution  re  scholarships

 children  of  political  sufferers.
 633—36.

 RAMLILA  GROUNDS,  DELHI:
 Motion  for  Adjournment:

 Cracker  explosion  in  Ramlila
 Grounds.  655—58.

 RAO,  DR.  RAMA:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill
 Motion  to  consider.  748,

 Discussion  re  Madras-Tuticorin
 train  disaster.  ‘1255,  1259,

 Motor  Vehicles  (Amendment)
 Bill:
 Motion  to  consider,  as  reported

 by  Joint  Committee.  1282-87,
 +1882,  ‘1336,  1387,  1369,
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 RAO.  DR.  RAMA—contd.
 Motor  Vehicles  (Amendment)

 Bilj—contd.
 Considetetion  of  clauses.  1414,

 1419-20,  1433,  1438-39,
 Resolution  re  nationalisation  of

 collieries.  1630.
 State  Bank  of  Hyderabad  Bill:

 Motion  to  consider.  678—84,  686,
 69l,  697.

 Motion  to  pass,  as  amended.  ‘718,
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider,  as

 by  Select  Committee.  ‘1478,
 495—500.

 Consideration  of  clauses.  1565,
 ‘1566,  1568,  ‘1572,  ‘1579-80,  1586,
 1587,

 Young  Persons  (Harmful  Publica-
 tions)  Bill:
 Motion  to  consider.  8ll—l6,  838.

 RAO,  SHRI  B.  SHIVA:
 Motion  re  International  situation,

 460—66,
 Resolution  re  President’s  Proclama-

 tion  re  Kerala.  1669-70.

 RAO,  SHRI  T.  B.  VITTAL:
 Discussion  re  Madras-Tuticorin

 train  disaster.  1262.
 Motor  Vehicles  (Amendment)

 Bill:
 Motion  to  consider,  as  reported

 by  Joint  Committee.  358—6I,
 1413,

 Consideration  of  clauses.  1417
 19,  1444,  1446,

 Resolution  re  nationalisation  of
 collieries.  590—98,  1632-33.

 Resolution  re  President's  Proclama-
 tion  re  Kerala.  ‘1778,  1786.

 Statement  re  §  Madras-Tuticorin
 train  disaster.  982.

 REDD]  SHRI  RAMACHANDRA:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  730.

 Children  Bill:
 Presentation  of  Report  of  Select

 Committee.  1523.
 Committee  on  Private  Members’

 Bills  and  Resolutions:
 Nomination  of  Shri  Jaipal  Singh

 and  ——.  126.

 _REDDI,  SHRI:  RAMACHANDRA—
 contd.

 Committee  on  Private  Members’
 Bills  and  Resolutions——contd.

 Presentation  of  Sixty-fourth
 Report.  1278,

 Motion  re  Sixty-fourth  Report.
 1589.

 Tjiscuss
 jon  re  Madras-Tuticorin

 ‘train  disaster.  247—50,
 Indian  Tariff  (Amendment)  Bill:

 Motion  to  consider.  14952.
 Motor  Vehicles  (Amendment)

 Bill:
 Motion  to  consider,  as  reported
 by  Joint  Committee.  379—83.

 Resolution  re  scholarships  for
 children  of  political  sufferers.
 1636.

 Terminal  Tax  on  Railway  Passen-
 gers  Bill:
 Motion  to  consider.  612,  63—I6,

 647,  648,
 Consideration  of  clauses.  650,

 65l,  652,  653.
 Women’s  and  Children's  Institutions
 Licensing  Bill:

 Presentation  of  Report  of  Select
 Committee.  1523.

 REDDY,  SHRI  KE.  C.:
 Resolution  re  nationalisation  of

 collieries.  ‘1594,  1632.
 REDDY,  SHRI  VISWANATHA:

 Motor  Vehicles  (Ameridment)
 Bill:
 Motion  to  consider,  as  reported
 by  Joint  Committee.  340—46.

 Presentation  of  petition  re  Indian
 Posts  and  Telegraphs  Act  and
 Rules,  1999,

 REHABILITATION:
 Notifications  making  certain  amend-

 ments  to  Displaced’Persons  (Com-
 pensation  and  Rehabilitation)
 Rules—Laid  on  the  Table.  369.

 REORGANISED  STATES  (SCHE-
 DVL  CASTES  AND  SCHEDUL-
 ED  TRIBES)  DETERMINATION
 OF  POPULATION  RULES:  LAID
 ON  THE  TABLE.  1000.

 REPORT(S):
 Business  Advisory  Committee:

 Presentation  of  Forty-second
 125.
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 REPORT  (S)—contd.

 Business  Advisory  Committee—
 contd.

 Presentation  of  Forty-third  ——.
 853.

 Motion  re  Forty-third  ——.  00I.
 Presentation  of  Forty-fourth  ——.

 19038,
 Committee  on  Absence  of  Members

 from  the  Sittings  of  the  House:
 Presentation  of  Eighteenth  ——.

 1660.
 Motion  re  Eighteenth  ——.  1789—

 1805.
 Committee  on  Private  Members’

 Bills  and  Resolutions:
 Motion  re  Sixty-second  —.  303.
 Presentation  of  Sixty-third  ——.

 607.
 Motion  re  Sixty-third  ——.  9I3-

 14,
 Presentation  of  Sixty-fourth  ——.

 ‘1278.
 Motion  re  Sixty-fourth  ——.  1589,

 Eighth  Annual  of  the  Board  of
 Directors  of  the  Industrial  Fin-
 ance  Corporation  along  with  a
 statement  showing  the  assets  and
 liabilities  and  profit  and  loss  ac-
 count  of  the  Corporation
 Laid  on  the  Table.  387,

 Plantation  Inquiry  Commission's
 on  Coffee  Industry—Laid  on  the
 Table.  488.

 Public  Accounts  Committee:
 Presentation  of  Twenty-first  ——.

 1522.
 (First)  of  the  Law  Commission

 (Liability  of  the  State  in  Tort)—
 Laid  on  the  Table.  1000.

 (Second)  of  the  Law  Com-
 mission  (Parliamentary  Legis-
 lation  relating  to  Sales  Tax)—
 Laid  on  the  Table,  1000.

 (Third)  of  the  Law  Commis-
 sion  (Limitation  Act,  908)
 Laid  on  the  Table.  1000.

 (Fourth)  of  the  Law  Com-
 mission  (on  the  proposal  that
 High  Courts  should  sit  in  Ben-
 ches  at  different  places  in  a
 State)—Laid  on  the  Table.  1000,

 on  derailment  of  379  Down
 Express  Laid  on  the  Table.
 1658-59.

 REPRESENTATION  OF  THE  PEO-
 PEE  (CONDUCT  OF  ELECTIONS
 AND  ELECTION  PETITIONS)
 RULES:
 Laid  on  the  Table.  486.

 Notification  making  amendments
 to  Rules  Laid  on  the  Table.
 85L.

 REPRESENTATION  OF  THE  PEO-
 PLE  (AMENDMENT)  ORDIN-
 ANCE,  1956:

 See  under  “Ordinance(s)”.
 REPRESENTATION  OF  THE  PEO-

 PLE  (THIRD  AMENDMENT)
 BILL,  1956:

 See  under  “Bill(s)”.
 REPRESENTATION  OF  THE  PEO-

 PLE  (FOURTH  AMENDMENT)
 BILL:

 See  under  “Bill(s)”.
 REPRESENTATION  OF  THE  -PEO-

 PLE  (PREPARATION  OF  ELE-
 CTORAL  ROLLS)  RULES:

 Notification  making  certain
 amendment  to  Rules—Laid  on
 the  Table.  485—87,

 RESIGNATION  OF  MEMBER(S):
 Dr.  Natabar  Pandey.  12.

 _Shri  Giridhari,  Bhoi.  12.
 Shri  Nijalingappa.  12,
 Shri  R.  N.  8,  Deo,  12,

 RESOLUTION  (s)  :
 re  nationalisation  of  collier-

 ies,  (Negatived),  590—2633,
 re  Nuclear  and  Thermo-nuc-

 lear  tests.  (Withdrawn).  303-42,
 343—62.
 —re  President’s  Proclamation

 re  Kerala.  (Adopted).  66i—
 1786.

 ——re  Scholarships  for  children  of
 Politica]  sufferers.  633—36.

 RIVER  BOARDS  BILL,  1956:
 See  under  “Bill(s)”.

 ROAD  TRANSPORT  CORPORA-
 TIONS  (AMENDMENT)  BILL:

 See  under  “Bill(s)”.
 ROAD  TRANSPORT  CORPORA-

 TIONS  (AMENDMENT)  ORDI-
 NANCE,  1956:

 See,  under  “Ordinance  (s)”.
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 Ss
 SADHUS  AND  SANYASIS  (RfcIs-

 TRATION  AND  LICENSING)
 BILL:

 Presentation  of  petition  re——.
 370,

 SAKSENA,  SHRI  8.  L.:
 Resolution  re  nationalisation  of

 collieries.  l606—l0,  ‘1624,  1631.
 SALARIES  AND  ALLOWANCES  OF

 MEMBERS  OF  PARLIAMENT
 (AMENDMENT)  BILL  [Amena-
 ment  of  Section  6;  ह... ड  Shri  EKesha-
 vaiengar]:

 See  under  “Bill  (s)”.
 SALES  TAX:

 Second  Report  of  the  Law  Com-
 mission  (Parliamentary  Legisla-
 tion  relating  to  ——)—Laid  on
 the  Table.  1000.

 SAMANTA,  SHRI  8.  C.:
 Copyright  Bill—

 Evidence  tendered  before  the
 Joint  Committee  on  the  Bill—
 Laid  on  the  Table.  369.

 Report  of  Joint  Committee  —Laid
 on  the  Table.  369.

 SATISH  CHANDRA,  SHRI:
 Resolution  re  nationalisation  of

 collieries.  528—32.
 SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES:
 Reorganised  States  (Scheduled

 Castes  and  Scheduled  Tribes):
 Determination  of  Population

 Rules—Laid  on  the  Table.  1000,
 SCHEDULED  CASTES  AND  SCHE-

 DULED  TRIBES  ORDERS
 (AMENDMENT)  BILL,  1956:

 See  under  “Bill  (s)”.
 SCHOLARSHIP(S):

 Resolution  re  for  children  of
 political  sufferers.  633—36.

 SEA  CUSTOMS  ACT:
 Notifications  under  —Laid  pn

 the  Table.  259.
 SEA  CUSTOMS  (AMENDMENT)

 BILL:
 See  under  “Bill  (s)”.

 SEN,  SHRIMATI  SUSHAMA:
 Abducted  Persons  (Recovery  and

 Restgration)  Continuance  Bill:
 Motion  to  consider.  738,  768—69,

 801,  808.

 SEN,  SHRIMATI  SUSHAMA—contd,
 Suppression  of  Immora]  Traffic  in

 Women  and  Girls  Bill—
 Motion  to  consider,  as  reported
 by  Select  Committee.  ‘1533,  ‘1561-

 SHAH,  SHRI  M.  C.:
 Central  Sales  Tax  Bill:

 Motion  to  consider.  1805—10,
 i839,  +1840,  84l,  85l,  +1855,
 1860,

 Amendment  to  refer  to  Select
 Committee.  1839,  1840,  84l,
 1851,  +1855,  1860.

 Draft  notification  under  Companies
 Act,  956  Laid  on  the  Table.

 607.

 SHAH,  SHRI  MANUBHAI:
 Indian  Tariff  (Amendment)  Bill:

 Motion  to  consider.  138—49,  92—
 204.

 Motion  to  pass,  as  amended.  204.
 Industries  (Development  and  Regu-

 lation)  Amendment  Bill:
 Motion  to  consider.  204—12,  236,

 237,  238,  239,  244,  247,  249—54.
 Consideration  of  clauses.  274.
 Motion  to  pass,  as  amended.  275,

 286—93.

 SHAH,  SHRIMATI  KAMLENDU
 MATI:
 Abducted  Persons  (Recovery  an

 Restoration)  Continuance  Bill:
 Motion  to  consider.  738,  795—
 oT,

 Motion  re  International  situation.
 ATT—19.

 Resolution  re  Nuclear  and  Thermo-
 nuclear  tests.  350—52,

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  to  consider  as  reported

 by  Select  Committee.  547—
 53.

 SHAHNAWAZ  KHAN,  SHRI:
 Statement  explaining  the  circum-

 tances  which  itated  imme-
 diate  legislation  by  the  Road
 Transport  Corporations  (Amend-
 ment)  Ordinance,  956—Laid  on
 the  Table.  1002.
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 SHARMA,  PANDIT  K.  C.:
 Motor  Vehicles  (Amendment)  Bill:

 Motion  to  consider  as  reported  by
 Joint  Committee.  ‘1832,  335—
 40.

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  to  consider  as  reported

 by  Select  Committee.  1486,*
 489—B4.

 SHARMA,  SHRI  D.  C.:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  782—87.

 Administration  of  Evacuee  Proper-
 ty  (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee,  092—96.

 Consideration  of  clauses.  1151.
 Business  of  the  House.  279.
 Motion  re  International  situation.

 448—54.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Consideration  of  clauses.  1566-

 67,  1572-73.
 Terminal  Tax  on  Railway  Passen-

 gers  Bill:
 Consideration  of  clauses.  311-12,

 358—24.
 Territorial  Army  (Amendment)

 Bill:
 Motion  to  pass,  as  amended.  893—

 95.

 SHARMA,  SHRI  NAND  LAL:
 Administration  of  Evacuee  Pro-

 perty  (Amendment)  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  1094,  1095.

 Criminal  Law  Amendment  Bill
 (by  Shri  M.  L.  Agrawal):
 Motion  to  consider  and  amend-

 ment  to  circulate.  964,  965,
 966.

 Faridabad  Development  Corpora-
 tion  Bill:

 Motion  to  consider.  0I-2,
 020—24.

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  to  consider  as  reported  by

 Select  Committee.  508—I4.

 SHASTRI,  SHRI  LAL  BAHADUR:
 Discussion  re  Madras-Tuticorin

 train  disaster,  252—68.
 Motion  for  Adjournment:

 Madras-Tuticorin  train  disaster.
 988—93.

 Motor  Vehicles  (Amendment)  Bill:
 Motion  to  consider  as  reported
 by  Joint  Committee.  127882,

 Road  Transport  Corporation
 (Amendment)  Bill:
 Motion  for  leave  to  introduce.

 854.
 Statement  re  Madras-Tuticorin

 train  disaster.  980—82,

 SHASTRI,  SHRI  RAJA  RAM:
 Motor  Vehicles  (Amendment)

 Bill:
 Motion  to  consider  as  reported  by

 Joint  ‘Committee.  32l—30.
 Suppression  of  Immoral  Traffic  in

 Women  and  Girls  Bill:
 Motion  to  consider  as  reported

 by  Select  Committee.  478—85.

 SINGH,  SHRI  L.  JOGESWAR:
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill:
 Motion  to  consider.  797—99.

 Calling  attention  to  matter  of
 urgent  public  importance:
 Election  of  a  Member  to  Rajya

 Sabha  from  Manipur.  1121,
 ‘1122-23.

 Central  Sales  Tax  Bill:
 Motion  to  consider  and  amend-

 ment  to  refer  to  Select  Com-
 mittee.  900—03.

 Industries  (Development  -and  Re-
 gulation)  Amendment  Bill:

 —
 to  pass,  as  amended.  ‘2e4-

 Manipur  (Village  Authorities  in
 Hill  Areas)  Bill:
 Motion  to  consider.  83—88.
 Consideration  of  clauses.  116.

 Motor  Vehicles  (Amendment)  Bill:
 Motion  to  consider  as  reported

 by  Joint  Committee.  3383—
 86.

 Part  C  States  (Laws)  Amendment
 Bill:
 Motion  to  consider.  127—30,

 Resolution  re  nationalistion  of
 collieries.  1622-23.
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 SINGH,  SHRI  L.  JOGESWAR—contd,

 Suppression  of  Immoral  Traffic  in
 Women  and  Girls  Bill:
 Motion  to  consider  as  reported

 by  Select  Committee.  538—
 4l,

 Territorial  Army
 Bill:
 Motion  to  consider.  869-70.

 SINGHAL,  SHRI  §.  C.:
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  889—94.

 SINHA,  DR.  8.  N.:
 Motion  re  International  situation.

 407,  429—34.

 SINHA,  SHRI  SATYA  NARAYAN:
 Administration  of  Evacuee  Pro-

 perty  (Amendment)  Ordinance,
 i956—Laid  on  the  Table.  7.

 Bihar  and  West  Bengal  (Transfer
 of  Territories)  Delimitation  of
 Constituencies  Rules—Laid  on
 the  Table.  368.

 Business  Advisory  Committee:
 Motion  re  Forty-second  Report.

 270.
 Motion  re  Forty-third  Report

 1001.
 Business  of  the  House.  279,  342-43,

 (Amendment)

 370,  853-54,  1524-25,  1525-26,
 1527,  i660-6,

 Displaced  Persons  (Compensation
 and  Rehabilitation)  Amendment
 Ordjnance,  956—Laid  on  the
 Table.  7.

 Representation  of  the  People
 (Amendment)  Ordinance,  956—

 Laid  on  the  Table.  7.
 Resolution  re  scholarships  for

 children  of  political  sufferers.
 1634.

 Road  Transport  Corporation  (Am-
 endment,  Ordinance)  956—Laid
 on  the  Table.  7.

 State  Bank  of  Hyderabad  Ordinan-
 ce,  956—
 baid  on  the  Table.  7.

 “€ixplanatory  statement  regarding
 the  Ord:nance—Laid  on  the  Table.
 9.  कक

 SINHA,  SHRI  SATYA  NARAYAN—
 contd.
 Supplementary  Statements  Nos.

 VIII  and  Il,  showing  action  taken
 by  Government  on  Assurances
 Thirteenth  session  respectively—
 etc.  given  during  Twelfth  and
 Laid  on  the  Table.  1

 Supplementary  Statements  Nos.
 XXXIV,  XXV,  XXII,  XI  Ix
 AND  III  showing  action  taken  by
 Government  on  various  assuran-
 ces,  etc,  given  during  Sixth
 Session,  1954,  Seventh  Session,
 1954,  Eighth  Session,  1954,
 Eleventh  Session,  955,°  Twelfth
 Session,  956  and  Thirteenth
 Session,  956  of  Lok  Sabha  res-
 pectively—Laid  on  the  Table.
 367-68.

 Supplementary  Statements  Nos.
 XXXVIII,  XXXV,  XXVI,  XXIV,
 XXI,  XV,  XII,  X  and  IV  showing
 action  taken  by  Government
 on  various  assurances  etc.  given
 during  Fifth  Session,  1953;  Sixth
 Session,  1954;  Seventh  Session,
 1954;  Eighth  Session,  1954;  Ninth
 Session,  1955;  Tenth  Session,  955
 Eleventh  Session,  1955;  Twelfth
 Session,  956  and  Thirteenth
 Session,  956  respectively—Laid
 on  the  Table.  1119-20.

 SINHASAN  SINGH,  SHRI:
 Central  Sales  Tax  Bill:

 Motion  to  consider  and  amend-
 ment  to  refer  to  Select  Com-
 mittee.  1885.

 Industries  (Development  and  Regis-
 tration)  Amendment  Bill:

 Motion  to  pass,  as  amended,  275—
 79.  se

 Manipur  (Village  Authorities  in
 Hill  Areas)  Bill:
 Motion  to  consider.  88—9].

 Motor  Vehicles  (Amendment)  Bill:
 Motion  to  consider  as  reported  by

 Joint  Committee.  1308.
 Resolution  re  nationalisation  of

 collieries.  6l0—5.
 SOCIALIST  PARTY:

 Motion(s)  for  Adjournment:
 Refusal  of  Election  Commission

 to  recognise  of  Uttar  Pra-
 desh.  3-4


